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Sabha met ai Eleven of the
Clock

The Lok

[MR. SPEAKER in the Chair]

SIHHRT XRISHNA CHANDRA HALDER :
Sir, the Parliamentry  Affairs Minister has
joined the opposition parties.

SHRI SATISH AGARWAL : The
Minister of Parliamentary Affairs has to
look after the inleresis of all sections of
the House.

it waw fagr<r aragar @ gE = E, &

feReT A FT T o I |
MR. SPEAKER : Another point of
view.
(/nterruptions)

SHR! NIREN GHOSH : This is from
BJP, Mr. Vajpayec.

MR. SPLEAKER : [ appreciate this
reciprocal arrangemecnt.

SHRI SATISH AGARWAL : We
want MR. Vajpayee to exchange.

THE MINISTER OF DEFENCE
(SHR! R. VENKATARAMAN) ¢ 1 hope it
is not Tamil Nadu Chief Minister.

(Interruptions)

SHRI1 SATYASADHAN CHAKRA-
BORTY : Let this be the happy beginning.

2

graArg waanq éua . I AETEr 9q g,
zafead g7t 7 17 7 |

ORAL ANSWERS TO QUESTIONS

Representation  From ©Oarment Exporters

*726. SHR1 ANANDA PATHAK :
SHRI HANNAN MOLLAH : Will
the Minister of COMMERCE be pleased
to stafe :

(a) Whether the garment exporters have
made any represeniation regarding the
manner in which the New York Supreme
Court is dealing with Indian garment ex-
porters and U.S. importers ;

(b) if so, details of the said representa-
tion ;
(¢) steps taken by Government in this

respect and result achieved so far ; and

(d) if no stepsS taken, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) :

qriosy geqrad & Tsa g (AT
W A fawgn) -

(a) to (c¢) A statement laid on the Table
of the House.

(d) Does not arise in view of answer to
(a), (b) and (c) above.

Statement

Some garment exporters have represented
that an importer from the USA (M/s. Eljay
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Juniors Inc., New York) placed orders

during May, 1982 with seven Indian
exporiors for the supply of readymade
garments.  Chemical Bank, New York

opened eight letters of credit, aggregating to
US Dollars 9.3 lacs, in favour of the Indian
suppl ers. However, the American bank
repertedly did not houour the bills when
persented for payment on the ground
of having becn restrained from
do:ng so by an order of the Sup.eme Court,
New York county. 1t has been alleged by
the exporters that the Bank initially delayed
making payment and, in the mean-
while, the importer moved the Court and
obtained an injunciton-.

The Indian Mission in USA is in contact
and in communication with the concerned
parties. The Mission has reported that by
the time the matter came to their notice it
was already sub-judice. Therefore, wh'le they
have becn following the deveiopments no
intervention was as possibe, as the court
had already issued an injunction restraining
payments.

The RBI has released foreign exchange to
the Indian exporters tewards legal expenses
to con est the Court decis‘on. Since the
Go vernment of Inda is not a pirty to the
contracts in question, it has no locus standi
to intervene in the legal prececd.ngs. The
Appareis Export Promotion Council has
decided to ‘nform the Trade about this
matter.

SHRI ANANDA PATHAK : Sir, the
statement is  evasive of the rcal issue.
Therefore, | would like to know from the
hon. Minister what is the judgement of the
New York Supreme Court, because It is not
mentioned here: sccondly, whether the New
York Supreme Court which is stated to be
equivalent to sub-judge court can have any
jurisd’ction over such matler aflecting irade
belween 1wo sovereign countries—the New
"York Supreme Court is not the United
States Federal Supreme Court which is sup-
posed .to be the Supreme Court of a
country like ours; third.y, whcther it is a
‘deliberate action of the U.S, importer 10
‘malign the cred bility of Tndian exporters;
‘fourthly, is it a fact that the involvemnent in
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the dealing was to the tune of one million
U.S. dollars and many garment exporters
were involved in this dealing: if so, who
are they and what is the value involved in
the cas:s of cach and every cxporter., and
whether. .

MR. SPEAKER : How can you put
many questions in onc ?

SHRI SATYASADHAN CHAKRA-
BORTY : One question is strengthening
the other.

SHRI1 ANANDA PATHAK : Sir,
these are pavts of onc question.

MR. SPEAKER : You have to ask a
specific Supp!ementary question. Concen-
trale on one. 1t is a catelogue, not a question.
Please concentrate on one specific question
which you want to ask. Then T will allow
you second supplementary.

SHRI ANANDA PATHAK : Was
specific quota allotted to these exporters
involved in this dealing by the appropriate
authority or agency empowered by the
Government 1o do so ? If so, who is that
authority or agency ?

SHRIMATI RAM DULARI SINHA :
The Indian exporters are ;

b}

1. M/s Creative HMHandicrafis

2. M/s Radnik

3. M/s Wings Wear Pvt. Ltd.

4, M/s Fashion Revival

5. M/s Harsh India

=6. M/s Radha Exports

7. M/s Inter Continent (Travan-

core) Pvt, Lid.

SHRI ANANDA PATHAK : 1 have
got a report. That gives another side of

the picture, Did the Apparel Export
Promotion Council grant export quotas
to = these «exporters without properly
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examining the Letter of Credit with reference
to date of expiry and other documents? It
is a fact that shipments were made after
the Letters of Credit were expired and the
Airway Bills were obtained in back date ?
If that be the case, I am bringing all this
to your notice to find out whether the
American importers were guilty of malign-
ing the credibility of our country as well as
the credib'lity of our exporters or whether
our own big monopolists were responsible
for this sord:d game ? 1 came to know
that soniehow or the other that the Ameri-
can impor ers came 10 know about 1te back
date shpment. Therefore. thc importer
rushed to the court and obtained injunction.
Were the Apparel Export Promotion Coun-
cil, Customs and Airlines in co.lusion In
this Sord'd afTair? 1 also came to know
that Apparel tExport Promotion Council. . .

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY :; This is important subject. Al
least two hour discussion should be there,

SHRI ANANDA PATHAK : This is a
sordid aflair. We have to find that out.

MR. SPFAKER : I have been (trying
very hard but I could not follow your

question.
SHRI ANANDA PATHAK : There
should be detailed discussion on this

subject on the floor of the House. We
have becn Stressing upon the promotion of
cxports. If this remains the state of aflairs,
then what will happen ?

SHR! R.L. BHATIA : We fail to
understand his questions.

SHRI ANANDA PATHAK : Did the
Apparel Export Council examine all these
documents? Without examining any
documcnts they have given clearance 10 these
exports and these American importers took
advantage of that and discredited our coun-
try and published the same in the papers.
Therefore, proper enquiry should be
instituted

VAISAKHA 2, 1905 (SAKA)
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" DR. SUBRAMANIAM SWAMY : This
is a party’s bricf. !

SHR1 ANANDA PATHAK : Tt is a
fact that the Airlines in collusion isSued
Airway Bills on the dates even earlier than
the dates on which shppng bills were
presented and got stamped by the customs?

PROF. K.K. TEWARY : Please ask
him to lay it on the Table of the House.

SHRI SATYASADHAN CHAKRA-
BORTY : Hc has already asked the very
queston, It is you who put that under-
standing. Whether you examine all the
reievan! documents beore you allow the
cxport. That was his question.

{ Interruptions )

SHRIMATI RAM DULAR| SINHA ; It

is difficult for us to intervene. The whole
matter is sub judice. But, if you like to
know the who'e story. I :m here to
explain.,

SHRI SATYASADHAN CHAKRA-

BORTY ; 1 cannot understand what she is
talking about the story. What is that
story ?

T mEa fagrd arwvat : spar g g,
9T &1 STq1T & | AT W AT FAT FT 7

wrgel WEEW | AT AT FIATH A
g J1f9T

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) ;
Everything is sub judice including the ques-
tion?

SHRI SATYASADHAN
BORTY : It is not sub judice.

CHAKRA-

MR. SPEAKER : Even now he is formu-

lating the question. So be prepared.

SHRI ANANDA PATHAK : I would like
to know whether the garment exporters have
made any representation regarding themanner
in which the New York Supreme Court-is
dealing with Indian garment exporters and
U.S. importers.
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I would also like to know whether the
Canara Bank in New Delhi sent a special
mess:nger to New York 1o contact Chemical
Bank with Jetter of credit and for payment,
If so, whether Covernment wili enquirc into
the matter,

MR. SPEAKER : Can 1 help you in any
way ?

SHRI ANANI2A PATHAK : | would like
to know how the Canara Eank has given
clearance to that messenger and ali thosc
things.

SHRIMATI RAM DULARI SINHA : In
May, 1982, a representative of US importer
M/S. Eilay Junias, New York, came to India
and placed orders for garments with seven
Indian exporters of Deihi, It was agreed
between the rcpiesentative of US firm and
seven Indian parties that cxport will be
made till 25th of August. in beiween in
July, 1982, an agent of US importer came to
India and infotmed the Indian parties 1o
withhold production as US unpotter wan:ed
to change the sty.c of garnments. Subscque-
ntly, the Indian part.es were infotmed that
US importer would like to delay the accep-
tance of the merchandise till November Dec-
ember, 1982. But, since the letters of credit
were not amended by the importer and these
were about 10 expire by August, 1982, the
expotters shipped the goods. The documents
were duly encashed through the respective
bankers in India and sent w USA o
receive payments fiom Chem ¢al Ilank.

The letters of credit requite that the ship-
ment be made before 25th August, 1982, as
I have already stated, and it is claimed by
the Indian partics that they muide the exports
in time.

(Interruptions)

According (o the Indian exporters, the US
iunporier has obtained a stay order from the
Court in New York on 13th Sepiember, 1982,
restraining the Chemical Bank from effecting
payment.

SHRI HANNAN MOLLAH : From the
Minister’s repiy, it came out that itis a

APRIL 22, 1983
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clear case of fraud and conspiracy against
cur country’s interest on the part of the
American businessmen and the American
Cou:t, without going into proper documents
and others also 100k the plea on it and they
worked against our interests, I would like
to know whether Government regard this
incident as an unfriendly act and take
proper action against this type of work
of foreign businessmen against our small
businessmen ?

SHRIMATI RAM DULARI SINHA :
The Government is not a party to ths busi-
ness.

These expor.ers had approached our Con-
sulatc in the USA seeking their help in
this matter and thc Consulate contacted the
importer. These exporters have approached
our Consulate it that country and the Con-
sulate is doing 1ts best 1o assist these cxpor-
ters and they have alreudy app:oached the
lawycr of the importer and he has obtained
the paper which has been submitied to the
court, and so on and so forth. Government
does not come n between.

SHRI ATAL BIHAR1 VAJPAYEE : Ac-
cording to the statement which has becn laid
on the Table of the House:

“The Mission tias rcported that by the
time the maticr came to their notice,

1L was alicady sub judice.”

{ would like to know when the matter
was first referred to the Mission ? | should
also like to know the date on which the
matter became sub judice, Don’t we have a
Cultural Attache in our Mission ? Is there
lack of coordination beiween the Diplomatic
Wing and the Commiec’al Wing ?

SHRIMATI RAM DULARI SINHA :
The U.S. importer obtained a stay order
from court on 15th September in New York
restraining the Chemical Bank from eflecting
payment. Then again in March, 1983, the
New York court confirmed its earlier stay
order.
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SHRI ATAL - BIHAR]I VAJPAYEE : My
question has not been answered.

MR. SPEAKER: When was the Consulate
informed about it ?

SHRIMAT] RAM DULARI SINHA : On
21st September, 1982,

st waa fagrd aisady : 3 ge1 91 6
ag qraaAr fqwa F =g\ 7 w4 Qrar T
AT AITAT HF FF THT

siRel TR fasgy . #7 FqmEn @
f& gfea agae & 21 fAgwaz 1982 1
T

Thereafter they came in for assistance.

YU HFET : AAAT TG€q FT FgAT
g ¥ g Y F7 991 @7 AR T
F4 AT 7 9gA TAT T AT K AT 7

SHRIMATI RAM DULARI SINHA :

The date on which it became sub judice
was 13-9-1982.

st wza oy awagt o Arvar Ao
% SO ¥ agd F91 Agl argr aqr ?

srady usgad fagr: zgw  fog
TFTATT T 2 &, g7 AT ATT &N |

Wt WIHTA AT : gEATAA < H
TAAIFAA AT ATH FfsT Tgq &L o
2 | dEX ATE Ffee & A gfeaq ww-
TIed AT WS AT 3T UFAT T FY,
I T TAT W@ a 3fega  wgade
gfeaq usgaieq F1 |1 NEFAT X AT
g

sitwaT vAgE fasgt @ gawe wEe
FTIfad & qrNEH Gereade g Sifag-

qt RS & ey A oav o amEr
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TS 7 5q Frefad #1 fA@FT wAT
g |

ot WU 97 #7137 fawg § Agh
qeT § | ¥ 597 qor 3 | Ig F TH-
qreE &1 4 feaqw & fau qoR § &)
q20 &1 F1E 79 Far @ ar Qar feafa #
gfory e F MzFvE v & fag
T gITT § 7

sStaxi vagar  famgr o agr AT
AATA A2V §, a5T TfeFaAT AT & |

SHRI  SATYASADHAN
BORTY : At present the
change the Minister.

CHAKRA-
remedy is to

(Interruptions)

Wadt  vagwd fasgr: gamE
garmA Frefad, 9T gergease g
fear 2, 39% fammrT g

Bilateral agreements on
garments are monitored by the
Exports Promotion Council.

export of
Apparels

&t % Tw §9: §¥ g9 zEiag
frar & #a1 fF a8 9ga TR A794r g |
FATY g UFAAIE gral § /Ay 57 a6
UFEAIEH FT WaFwd A3 faqar a7 aw
SAH FIBST AGN AT | TaTdHe &Y
ga130 &9 faug & qam a7 =rfgy |

qaAd AZIT : J1T AT FAA D
iy |

MR. SPEAKER : Next
Shrimati Geeta Mukherjee . .
A K. Roy.

question—
. Then, Shri

Development of Chhota Nagpur Plateau as
Tourist Centre

*728. SHRI A. K. ROY Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :
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. (a) whether he is awarc that the
Chhotanagpur Plateau could be developed
for tourist centre in India ;

© (b) if so, steps taken so far in that

direction ;

(¢) whether in the Sixth Five-Year Plan
there is any move in that direction ;

(d) if so, facts in details ; and
(¢) if not, the rcasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND CI1VIL
AVIATION (SHRI ASHOK GEHLOT) :
(a) to (¢) A statement is laid on the Table
of the House.

Statement

Yes Sir. In the 2nd Five Yecar Plan the
Department had provided Rest Houses and
transport facilities in the Damodar Valley
Corporation arca which is part of Chhota-
Nagpur Plateau at a cost of Rs. 6.37 lakhs.
In the Sixth Five Year Plan the Department
has taken up/proposes to take up the
following schemes in thce Chhotanagpur
Plateau §

(i) A mini bus at Hazaribagh National
Park at a cost of Rs. 2.50 lakhs.

(ii) Boats at Tilaiya Dam at a cost of

Rs. 2.25 lakhs.

(iii) Forest Lodge at Betla in the Palamau
Game Sapetuary at a cost of Rs. 46.76
lakhs.

(iv) Four elephants for viewing wild life
at Betla in the Palamau Game
Sanctuary at a cost of Rs. 1.35 lakhs.

(v) A joint venture hotel scheme at Ranchi
between ITDC and the Bihar Tourism
Development Corporation.

SHRI A. K. ROY : The meagre state-
ment which should have been read and not
laid on the Table of the House shows

APRIL 22,
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that the Ministry of Tourism has definitely
donc injustice to Bihar in general and
Chhotanagpur, in particular. Tourism
though it is now earping for us Rs. 850
crores in foreign exchange, has reached the
dead end. Its progress has been slow. It
was 10% in 1975-76 ; in 1979 it came down
to 2.2%, in 1981 it was 1.19 and this year
it 1s only 0.59% and it, therefore, suggests a
diversification and exploration of new
tourism sites. And in that, Bihar, both
north and south, can provide you a good
avenuc. It is a place where Budhism and
Jainism took birth and it i, having both
old temples and new templcs and in
Chhotanagpur the Parasnath Hills are therc.
1t is a good site for tourism. It is also
having the temples of new India which
Nehru called—that 1s, the projecls and
dams and your Sstatement s absolutely
imcomplete and silent about all those rich
sites and sitfcs of tourist interest, . .. . |
am coming to the question.. .

Your statement does not include all those
water falls. That is my question. I want
to know whether the Government has taken
note of the rich water falls—the Moodoo
water falls the Rajarappa waterfalls, and also
the Gautamdham water falls.

MR, SPEAKER
question.

Please put the

SHRT A. K. ROY : Thec Parasnath
temples will connect those waterfalls with
the tourism facilities to enhance the tourism
in that area. Are you aware that a national
park in Hazaribagh which is one of the
places of tourist attraction is now on the
way to ruin due to unscrupulous activities
of the contractors ? In view of that, will
you take up the matter with the Bihar
Government ?

MR .SPEAKER : Mr. Roy—1 will call
it irrelevant—all of it.

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : I would like to assure the hon
Member that we have not neglected Bihar

" or in fact any other region as far as tourism
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1s concerned. But it must be realised that
this is a very vast country and there are
numerous p.aces and regions which have to
be developed for tourism and infrastructurc
has to be provided in a balanced manner so
that it is spread all over the country, Now,
in this particular case, I would lik¢ to say
that in Bihar we have in fact done much
more than what we have dorie in some of
the other States. .« . . (Interruptions)
I think Vayudoot is not the only thing which
will increase the tourism in that Stale or
in the country, The infrstucture required
is basically the same—acommodation and
transport facility. Now, for accommodation
in Bihar, you know that there are tourist
lodges all over Bihar—in Bodhgaya, in
Ranchi, in Netarghat and in Hazaribagh.
We are ajJso constructing a forest Jodge in
the Betla forest on which, as you know, we
are spending Rs. 46 lakhs. Besides the
transport facilties have becn provided at
Patna. In addition to this we have also
decided to construct a hote] in collaboration
with the State Government at Ranchi, The
construction of this hotel will start soon.
There is also proposal to mount a sound and
light show. We have already given Rs. 20
lakh to Bihar State Government to prepare
and do the ncedful work before a sound
and light show is mounted.

SHRI A. K. ROY : Sir, 1 would like to
know, cann’t we give up fivestar tourism
culture 2 We have got starred questions
and unstarred questions. Starred questions
are replied daily in Parliament and unstarred
questions are given only a wrillen anwer
but we don’t have five-star questions whereas
ITDC is only after five-star hoteis. Tourism
is not only fo cx!ract money from the for-
eigners and then all the tourists are not rich.
In the Sixth plan 1TDC has taken up 400
new ho‘cl projects envisaging 29,332 rooms
accomniodation, ] would like to know how
many of these hotels are starred ho'eis
and how many are unstarred hotels and how
mi.ny of them will be in Bihar especially in
Chhotanagpur ? ‘

SHRI KHURSHEED ALAM KHAN :
Sir, I would like to tell the hon. Members

VAISAKHA 2, 1905 (SAKA)
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that tourism in this country is not five-star
culture only. Hardly one-third of the
hotels in this country are five-star and the
rest of them are from one-star to four-star.
The hotel that we are constructing at Ranchi
is three-star which is for low budget
tourists. I hope thiS meects your require-
ment,

AN HON. MEMBER : What about the
forest Jlodge ?

SHR1 KHURSHEED ALAM KHAN :
This is for seeing the wild life, The wild
lIife is so rich that we have provided the
forest lodge and provided elephants so that
you can ride and see the wild life in the
foresf. At Talliya Dam we have provided
boats for boating. We are doing all this.
This is not for five-star tourists. This is
for all tourists and whatever facilities and
infra-structure is provided is not basically
for any particular type of tourists. It is
for all tourists.

Cotton Exporting Agencies

*730. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of
COMMERCE be pleased to lay a statement
showing

P

(2) What are the names of the various
cotton exporting agencies in India ;

(b) the total value of cotton exported by
each of those cotton exporling agencies in
1981-82 and 1982-83 ; and

(¢) the details of the measures taken by
Government to increase the export of cotton
in 1983-84 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (¢) A statement is laid
on the Table of the House.
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(3) While stepie cotlton is ailovea to be
exporied only by Cotton Corporation of
India and States Anex Co-operative Market-
ing Federations, o'her covons e.g. Eengal
Deshi, Yellow Pickings, Assam Comillas,
Zodas etc. is allowed to bc exported by the
private trader also. The agencies, which
are exporting staple cotton, are the Cotton
Corporation of India Ltd., Maharashtra

Name of Agency. 1981-82

State  Co-operative  Cotion  Marketing
Federation and Gujarat State Co-operative
Cotton Marketing Federation.

(b) The total quantity and value of
export of diflcrent varieties of raw cotton by
each of the exporting agencies during the
1981-82 and 1982-83 (September, 1982 to
February, 1983) seasons are as follows :—

Qty. in lakh bales of 170 Kgs.
eacn

Value in crores of Rupee s
Figures — Provisional.

1982-83 (Sep!. to Feb.)

Varieties of colton

cotlton season

cotton season

exporied. Qty. Vealuc Qty. Value
1. Cotton Corporation
of india Ltd.
Staple cotton 0.46 12,10 0.37 8.70
Bengil Deshi 0.01 0.19 0.005 0.131
Y ellow Pickings -— 0.003 0.06
2. Maharashtra Sta‘e
Co-operative
Cotton Marketing
Federaticn.
Staple cotton 2.56 60.51 0.61 13.69
Zodas — — 0.02 Not
available.
3. Gujarat Stale
Cotton Co-operative
Marketing
Federation.
Steple cotton. 0.47 10.85 0.06 1.42
4. Private Trade :
Bengal Deshi .16 4-06 0.127 3.147
Assam Comillas 0.12 3.60 0.08 Not
available.
Yellow Pickings. NIL NIL 0.004 0.07

(c) Government only releases quotas for
export fo various cotton exporling agencies
from time to time. The exporting agencies
in turn take requisite measures for export.
However the export of cotlon depends upon

the demand and supply position of each
cotton season and it is premature to forecast
the quantity that could be released for export
during the 1983-84 cotton season.
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SHRI CHINTAMANI PANIGRAHI ; Sir,
may | know when the crop season comes at
what point of time the Government of India
or the Commerce Ministy decide the quota to
be exported and by what time they release
this quota to the exporting agencies ? Some
reports have appeared that the leading
cotton c¢xporting agencies have stopped
contracting fresh deals for tlie export of
cotton because of withholding the clearence
by the Government of the earlier deals
concluded by them, 1 would like to know
whether 1t js a fact and also is there any
directive by the Commerce Minisiry 1o slow
down the exporl of cotton ?

SHR1 P.A. SANGMA ; Sir, the policy
of the Government is guid:d by the pre-
vailing market situation, production and
price that is prevailing in the country and
also after the review of the demand and
supply position. We have a committee, known
as the Coiton Advisory Board which takes
the siluation into account, They meet very
ofen and take stcck of the situation and it is
this bedy which decides whether the exports
should be allowed or not, This 18 the pro-
cedure.

MR. SPEAKER ; How do you assess the
efficacy of the PRoard ? Do you take note
of that ?

THE MINISTi:R OF COMMERCE AND
OF THE DEPARTMENT OF SUPPLY
(SHRI VISHWANATH PRATAP SINGH) ;
The quotas that were finalised were not
reduced. The hon, Member’s question is
whether there has been any directive from
the Commerce Ministry for reduction of
the quota ? That has not been done. The
quota that was cleared was fufilled. It is
a question of additional quota only. The
initial quotas have not been reduced.

MR SPEAKER ; Shri Panigrahi wants
to kncew about the policy. Th's season when
the prices went to low, it was not exported
but Jater on it was exported when the price
had moved on. The question is ; How
effective js this Board ? Is it working for
some Self-interest or otherwise ?
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SHRI VISHWANATH PRATAP SINGH:
The Cotton Advisory Board gives its recom-
medations and the Government takes a final
decision thereon. It is not that the Advi-
sory Board will over.rule the Government.
We do see that the growers’ interet is taken
care of. But sometlimes, some time might
have been taken for assessment of the crop,
and theae is certain Jac of getting
information. .

MR. SPEAKER : Are you satisfied with
this year’s performance of the Board ?

SHRI CHINTAMANL1 PANIGRAHI
The cotton growers would be grateful to
you for the important, question that you
have put, but there is no answer.

I would like to know from the hon. Mi-
nister whether the Government is aware of
the present position ?

The Board is not releasing the quotas and
in anticipation of the fact that exparts will
be there, the middlemen and the cotton
export agencies have already purchased cot-
ton from the farmers at low price and are
selling now at Rs. 400/- more. In view of
this will the Government see that the Board
functions effectively and properly, and the
farmers get fair price for cotton ?

SHRI P.A. SANGMA : Itis true that
the prices of cotton have come down, but
recent]ly there has been a rise in the price
of cotton. We do not claim that it has
been a very big rise, but it is a fact that
the prices have risen recently, particularly
from January to March this year ... (In-
teruptions).

As far as the purchase of cotton is
concerned, we know that the. maximum
quantity of cotton is grown in Maharastra,
they have a compulsory purchasescheme which
operates there, and in the rest of the country,
the Cotton Corporation of India does enter
into the market and as far as practicable,

we try to buy cotton. Our purchase this
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year has been to the tune of 7.9 lakh bales
in different parts of the country.

MR. SPEAKER : His question is about
the belated decision for exports: That has
led to this situation., Why this?

SHRI CHINTAMANI PANIGRAHI
And 1 want to know, at what price have
these agencies purchased cotton from the
farmers, and at what price are they
selling now ? Kindly see the figures given
in the statemcent. In the year 1981-82, the
Cotton exrorted was less in 1982-83, it
was still iecss. And the quota has not been
r.leased in time.

SHRI P.A. SANGMA : Regarding export
quotas, the hon. Minister has already stated
the position . . . (interruptions)

SHRI P. A. SANGMA : As far as the
export quota for 1982-83 is concerned, we
have released the quota of seven lakhs twenty
one thousand tonnes for export. As far as
this quota is concerned, there has been no
cut atall. But, as the Minister has al-
ready answered, after this whether additional
quota is to be released or not, for this
question a review mee'ing will take place in
the first weck of next month ie. in May
and then the Government will take a
decision.

SHRI CHINTAMANI PANIGRAHI : By
that time the farmers will b> ruined.

MR- SPEAKER : ®T9+.7T -RZ&q &
qaTq &T q9d ag § & sa fva@ &
9 ¥ &% fasd T, 99 @ FA |
AT I |

Please ciarify why was this dec'sion
delayed ? When the train has gone and you
are standing right on the piatform, then
what is the use ? That is what he wants to
ask ?

SHRI CHINTAMANI PANIGRAHI :
Allow some discussion on this, Sir. Some
more things are there.

DR. KRUPASINDHU BHOI : Sir, I would
like to know whether the attention of the Hon.
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Minister has been drown (o a news ilem-
Top Agenci=s Fighting Shy of new Deals ?
Based on this news report, I want to know
whether the Ministry or its Department or
the Board has any market bulietin  which
studies the international cotion pricc range
like the these we have international metal
bulletin for the metals, international textile
bulletin for the textiles ? so, is there any
internationa] cotton bulletin for th* rates of
the Cotton ? Sir, it is alleged that this,
Board, through the CCI and the MSCMEF,
are availing it at the jesser rate than what is
its price in the international market. And
again they are purchasing from the formers
at half the rate they are getting from the
internationai market, Sif, [ would like to
know what 1is the international market
rate at which they are sclling and what is
the rate they are giving to the farmers. Sir,
the Minister says the quota has not been
reduced, but this “Agency Fighting Shy
for the New Deals’” news item categorically
mentions that the quota has been reduced.
Basing myself on the Commercial Demands
Book, which the Hon. Minister has supplied,
1 would say that they must give more ra'es
to the farmers, because the excess production
of the agricultura] produce is being ex-
ported through the Commerce Department.
] woula like to know what is the comment
of the Hon. Minister on this ?

SHRI P. A. SANGMA : S'r, as far as the
release of the quota is concerned, what we
have stated is the correct figure. We have
alrerdy mede » statement  in that regerd.
Sir, we do not have todepend upon the news-
paper reports. But as far as the difference
in the international and the domestic price
is concerned, as the hon. Member is aware,
there are various types of cotton . . .

DR. KRUPASINDHU BHOI : Sir, the
qucstion is at what price has the Board so!d
and what is the international price ?

SHRI P. A. SANGMA : The domestic
price p-evailing is about Rs 5,000 and the’
international price is Rs. 5,156, . ..

SHRI CHINTAMANI PANIGRAHI :
Sir, from which Bulletin is the Hon.
Minister quoting the international rate ?
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wegW Agiaq : fgg qgew 7 afid T
qAET FT A foqar & | 93 39 79F H
€Y a1 a1 | gArfas a3 g fF ag
TSATEAA qIS AT L. @Y 78, & afwe
FT TSl T A foe g 39 o fegsmm
FOI |

atairag amral w1 fqafa

-+

*732, o wnarw (ag .
ot forg seor awt . Fa7 arfosa
qAr Ag Ty A FAT A fF

(F) Fa1 gegary fagel gar # 4qig
FA & fag afafaa ammr &1 fagtq
SRy @7 o1 2g7 & afg wr, &t faata &
fau sfafer grm= &1 am=n fFa s
q¥ fraifa &1 7% ¢ ; o

() =1 frata saras & fag @t
F1 qraT fquifkd #3d 999 vg fAafq @
grgsifaw fageor Yot 9% 9gd  grer
gfags wwra 93 fa=r2 fFar mar a1 ik
=g gay ¥ fowd &9 a9l &7 sy
T §

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.
Export of foodgrains is permitted only after
determining the quantities available and the
quantity required for domestic consumption.

(b Adequate care is taken to ensure that
foodgrains are exported only In such
quantities as would not have any adverse
effect on the public distribution system. As
such, the quantitics of non-basmati Rice,

Maize and Barley were permitted only
" within a limited ceiling in the last 3 years
and export of wheat is banned.

5t o fag - AEAIT S Ay,
A 7 ST FTST Jq9 g AR o
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FEEAT TT AT GATA § A T 20 N T
SqA EET § |

WA RAT © FT TR THET AqTS AT

Aﬁm%n:‘ﬁmmﬁugm IMT G

TE AR 97 | JA IHT FHRT JAE AT
IHT g AT q@T A1 T6T FqT g 97
& | TR 1T 947 1T & A

St snare fag © ATAAE 9eAT SO o
stara fear &, § srAar =agwn & foew
T aat 7o

WETE NEII : F5 GBI A AT AT TS

g |

Nt waarw fag o fee gam &
AMT 7

weget AT ; TAAT § g1 AT |

Wt qnqr fag : Ja@ § N w9
fFar & ek a& 1 w9 gar &
T TIE J1 A1 9gled ga9 # Fgd &
fo fager @17 auf § [T F1 fAafa &<
wReAFET AT 7 @ FfF g
AIFHEN & ATAR 37 FAT AT FT &
U WU QAT AHT T8I 8 Wr g |

QEqA HEIW : IAFT a9 feqr AT
qHT g |

o smarw fag : A0 AR FJAH I
§ Uad § 1| Sgin Faa faar g1 &
STAAT A1Rar g {5 99 frew qw sl #
600-700 S &7 Tg A fHar w@r
ffrcgagadiag w & f& g7 wear
frate @«x w & ar 1981, 1982 &R
1983 % foad FUT &7 AT AT foHaT
T™r HI g ¥ fean FUT &7 O
AATT FA ST & 7



23 Oral Answers

wsaW R : 7% w7 [T 9X a8
T AT AHT

It has already been done on the floor of
the House. There is nothing to be said.

It is the same thing : old wine in the new
bottle.

st angre fag . afsda a= s oFr o
STaTE ¥AT § 999X § FF 9 I3 A1
S A grew &1 fagets fFar g

weust wgiam @ e AW famee a4
faar 8 1

sit i fag ;. g Saw 7 wW @
fo smra faafa fear o1 wgr &
(smawura) |

WEAY Wl | TAFT Fard gge fear
ST qFT & |

Wt qna fag : & ag ST=AT FEAT B
fw foesr @7 g & oaT AT FIA
q¥ faqT faaa gar qarg ag g o} gt
Fafgy & grar & fagta ¥ f&aar fae@y
gaT FHIE T8 8 7

sitaadt vm gt fasgr: § a@EAls
dgEg F1 QA Far@ T <ArT AEAT F
JTad, FFHT A 1L F (A0 7T7LT 0FH-
g gigee § | ¥ AM-GmERGl WTH &
graey ¥ fowdy §9 G 1 wig 3
W g1 198081 H 14247 &},
1981-82 164.29 &S HIT 1982-83
¥ 128.56 &0z &7 fAata f&ar w37 )

SEl q% AmEEdr T &1 FATA g,
1980-81 #® 75.45 &T, 198]-82
#H 174.79 FUT A 1982-83 H 110 FUe
&7 faata fear mar | gt desom Y
g 1980-81 & 53.63 fafaza =7 ek
1981-82 ¥ 53.59 fufaaw = <@
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The export of rice has been nearly 10%, of
our tofal production, which is negligible.

W aF §F AR IF FT HIAA g,
gan w1 faata agf fear & graifs 'saat
gifeT § ok e &7 faafa dedl g
Al

it s fag @ 29 F AT q@ QR
8, TR 6(0-700 FUAT FT Tg ATATT
FLART 21 & IHTLF ATAAT ATEAT §
fr 39 feafq #1 3@ gu qwFIT T
a9l & fau @A & fAata av gfgay
CRIGES T A i

SHRIMATI RAM DULAR1 SINHA :
While considering the question of the
export of foodgrains, various factors such as
production, internal availability price,trend
crop prospccts, stock position and the re-
quirement of the public distribution systern,
etc. are taken into account, Export is allowed
only of such quantities as are not likely (o
endanger the public distribiition system in
our countty or unduly push up prices in
the intern market,

(Interruptions)

oY anqrafag zgd mmA & fs Fw
CAREIEAT SIS o | A

(smzana)

SHR1 SATYASADHAN CHAKRA-
BORTY : I object to 1t. You are not giving
ricc to West Bengal and Tripura, and you
are exporling rice.

geuer wgian : 3a7 gg-fa@ Frewy
GRCIGIE RGN

(auaam)

SHRI SATYASADHAN CHAKRA-
BORTY : This concerns rice and food.
This is very important. She has told that
is does not affect tke public distribution
system. On the other hand, you say that
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because of non-availability of rice, you can-
not give it. What is the policy of the
government ?

MR. SPEAKER : You know it perfectly
well what is the policy.

SHRI  SATYASADHAN CHAKRA-
BORTY : I want to bring it to the notice
of the government.

(Interruptions)

At g awt : g=ge AgEy, Wt
wgieat 3 Fgr g & faata & qo &1 s
T HIE FWTT AL 93781 F @ W@ §
f& aw & F13-77 ¥ #A2T @1 W@ A
AT § | TZ AL AT FT IAAT HV
uiEr 3 W 8 | §9 a8 STEAT AT
T W F1 feafq w1 3@ g a8 9T
frata o Q& ot ar gt amgy ?

HAEQYT WA . THFT AAE AT AT
g

Setting up of Bank by Government
of West Bengal

*733. SHRI AJIT BAG ;
PROF. RUP CHAND PAL : Will
the Minister of FINANCE be pleased to
state :

(a) Whether the Reserve Bank of Ind'a
is delaying the approval of setting up of a
Bank by the State Government of West
Bengal for a long time ;

(b) If so, whether Government intend
to instruct the RBI authoritics not to delay
the approval any further as it is hampering
the State’s progress; and

(¢) if not, the reasons for the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (¢
According to Reserve Bank of India, the
request made by the State Government of
West Bengal for issue of a 1licence to float a
‘company for the purpose of carrying om
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banking business is under their detailed
examination, A final dec'sion in the matter
is possibie only affer this examination is
completed.

SHRI AJIT BAG: The nrequest for
establishing its own bank under the Banking
Regulations Act was made by the Govern-
ment of Wcst Bengal as far back as January
28, 1981. But still it is under their detailed
examination. We do not know how long it
will takc them 1o take a decision since
alteady more than two years have passed,
However, | would like to know ftom the
hon. Minister whether any other State in
India has been allowed to run such a bank;
and whcther any other State Government
request 1o estabiish a bank of their own has
becn pending with the Reserve Bank of
India.

SHR]I JANARDHANA POOJARY : No
other State Government has applied for
setting up a new Bank. The hop. Membesr
was pleased to say that the Reserve Bank
It is not a simple
issue b:fore the nation. If all the States
come (0 the Reserve Bank of Indian.asking
for more number of banks, it will bz vety
d.ficult to g.ve more licences. In the course
of 30 years, so far the Reserve Bank has
given licences only 1o two banking com-
panies. One was in 1971, that is for Pur-
banchal Bank Ltd , which was set up to take
over the business of Gauhati Bank Ltd,
another was set up in 1973, ie, Bharat
overscas Bank in order to take over perations
of the Indian Overseas Bank in Thailand elc.
The Reserve Bank of India is a comp:tent
authorily and it is also a statutory body.
The Reserve Bank of India is an objective
body and is functioning in an objective way.
A dccis'on will be taken after taking into
cons:deration all the aspecls.

SHRI AJIT BAG : The private banks
arc a Jowed to function under conditions
laid down by the Reserve Bank of India.
So, 1 would like to know from the hon,
Minister what stands in the way of their
allowing a State to run its own bank when
private banks are allowed to function and
whether the hon. Minister will wuse his
good offices to expedite the process of
according sanction by the R.B.1,
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‘THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : The question is
not whether private banks are allowed o
funclion or not. 1t is kcown to the hon.
Member, that before 1969 ali the major
banks were in the private sector. The policy
which we are pursuing is to extend and
bring them more and more under the public
control. Fourteen Banks were nationalised
.in 1969 and six more were nationalised in
1980. We are not permitting the privalc
banking companies to be licensed. Here,
the question is not allowing the private
banking companies whidh are already In
existence. Th: question is of permitting
new licences and thess are all matters
involving larger policy.

AN HON. MEMBER : It is not the
policy.

SHRI NIREN GHOSH : What s the
larger policy matter ?

SHRI PRANAB MUKHERIEE : If Mr.
Niren Ghosh wants to provoke m-:, I can
say that the Ilarger policy malter is,
they are interestcd in some sort of politicking
instead of getting a licence from them.

(Interruptions)

AN HON. MEMBER : This is objection:-
able.

(Interruptions)

SHRI1 KRISHNA CHANDRA HALDER :
His answer is politically  motivated.

(Interruptions)

SHRI SATYASADHAN CHAKRABORTY :
With your kind permission, I would like to
ask one question. The hon. Minister has
sajd that the Reserve Bank is going into the
matter and examining them. Then, can the
House take it that in principal you have no
objectiori to the establishment of a bank in
a particular State, under the ownership of
the State ? (Interruptions) This should be
made clear. You have said that for the
last two years they have been going into
the matier. It means should it be taken for
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granted that you have accepted it as a matter
of principle, because if you have not accep-
ted it as a maitter of principle, why should
the Reserve Bank of India be going into the
matter and that too for such a long time ?

PROF. N.G. RANGA : It isa poliéy
matter.

(Interruptions)

SHR] PRANAB MUKHERIJEE : My hon.
friend may ascertain this matter from his
colleagues in the West Bengal Government,
There has been a series of corresponderice;
the Reserve  Bank of India has concluded
that there is no case. (Inferruptions)

Mr. Niren Ghosh may think that his
question is so simiple. But the answer is
not so simple. Each and every State wants
o have a bank and I think the whole objec-
tive of bringing the banking system within
the public control will be diluted to a con-
siderable extent, if every State is permitted
to have a Bank of its own.

AN HON. MEMBER : It will not be
diluted.

(Interruptions)

SHRI PRANAB MUKHERIJIEE : I am
not yielding. 1 am answering their question,
I would like to mention that they will utilise
this in panchayat elections. That is why
they are bringing it up.

( Interruptions)

AN HON, MEMBER : This is absurd.
(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : Mr. Mukherjee i$ misusing the
House for election purposes (Interruptions).
by saying that we are going to use them
for Panchayat elections,

SHRI PRANAB MUKHERIJEE : You are
going to use them in Panchayat elections.

SHRI SATYASADHAN CHAKRA-
BORTY : We are not, This is a simple
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question. Whether you are going to do it
ornot. You say ‘Yes’ or ‘No’. You say
whether you are going to do it or not.

( Iiterruptions)

Mr. Mukher-
jee should state either ‘Yes’ or ‘No.’

Sir, T seek your protection,

( Interruptions)

MR. SPEAKER : He cannot be com-
pelled.

(Interruprions)

MR. SPEAKER : No point in asking
further. Please is it down.

SHRI PRANAB MUKHERIJEE : i am not
making any commitment on the floor of the
House whether a decision will be taken or
not.

(Iirerruptions)

SHRI SATYASADHAN
BORTY : You are not making any commit-
ment. Then, you are not saying ‘No’

(Interruptions)
MR. SPEAKER : Order, order please.

SHRI SATYASADHAN  CHAKRA-
BORTY : He will use it in the Panchayat
elections. You are going to lose. This is
going to be a loss for you.

( Interruptions)

DR. SUBRAMANIAM SWAMY : While
Mr. Chakraborty and Mr. Mukherjee may
have it out, outside the House, this House
would like to know.

( Interruptions)

MR. SPEAKER : Will you be ready?

VAISAKHA 2,
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DR. SUBRAMANIAM SWAMY : T will
be on h's side.

(Interruptions)

SHR} KRISHNA CHANDRA HALDER :
The cat is out of the bag,

DR. SUBRAMANIAM SWAMY ¢ As
far as you are concerned, it has been out
lung ago.

SITRIKRTSHNA CHANDRA HALDER :
We are not afraid of that, We also accept
your chaiienge.

DR, SUBRAMANIAM SWAMY : Itis
a threat ? They are going to China. I will
put in my word there.

SHRI KRISHNA CHANDRA HALDER :
He is also going 1o China,

i

MR. SPEAKER : So, you have taken
preventive action already.

DR. SUBRAMANIAM SWAMY : I am
going as a friends of China. They are going
under orders of China.

(Interruptions)

SHRI SATYASADHAN
BORTY : Who can ordcr us ?

CHAKRA-

DR. SUBRAMANIAM SWAMY : 1
woujd like to now since this isa very un-
usual request-the Minister has almost alleged
that 1t is a fishy request . . .

SHRI SATYASADHAN
BORTY : No fishy re quest.

CHAKRA-

DR. SUBRAMANIAM SWAMY : Is my
supplementary being answered from here
or there ?

(Interruptions)

On what grounds the West Bengal Govern-
ment wants-to set up a bank ? What ig the
scope of this Bank ? Will it be for internal
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transaction or for exlernal transaticn also ?
What is behind this unusual request since
ro other State has made such a request ?
They must have put forward a propcsal.
In tke proposal, have they Jaid down
the reasons as to why they want 1o set up
a bank there under their control ?

SHRI PRANAB MUKHERIJEE : The ap-
parent reason which they have shown in
their request is that the credit deposit rat'p
in the State has gone down from the national
average, in spite of the fact that the credit
deposit ratio of many more States like Punjab,
Gujarat, Himachal Pradesh, Bthar, is much
lJess than that of West Bengal. For examp.e
Bihar’s ratio is 39 and odd per cent whereas
West Bengal's ratio is 58 and odd per cent.
The second rcason they say is that they
have no controi except RR Bs by providing
two Directors ard 15 per cent to the share
capital. They have no complaint about
the functioning of the branches. Lven in
the case of «c¢redit and deposit ratio.
at the end of December, 1978 their Deposit
was Rs. 841 crores and the credit was
Rs. 785 crores. By the end of December,
1981, within a span ol three years, the
deposit had gone up to Rs. 4970 crores and
the credit had gone up to Rs. 2918 erores
If you look at the corresponding figures of
any other State, you will find that West
Bengal is ina much better position. But
it is very difficult 1o convince those who
arc ready not be-convinced.

SHR1 JAMILUR RAHMAN ; 1t is cier
that banks piay an important part in the
socio-economic development of the country.
Our intention is very clear. We want 10
serve the people. That was the intention
when the banks were nationalised. T would
like to know how many applications arc
pending particularly of the cooperative
banks before the reserve Bank for opening
branchies either at Delhi or Moradabad,
Bhadoi, Banaras or Bihar, to help weaker
sectiors and pooner artisans, who are not
being fed by the nationalised banks, becausc
they have committed themselves to the
service of the monopoly houses and the
capitalists ?

SHRI PRANAB MUKHERJEE : So far
i as the control of the monopoly houses in
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the banking sector is concerned, the hon.
Member would appreciate that it is not the

position. Nearly 95 per cent of the banking
business is under the public control
today.

SHR] JAMILUR RAHMAN : I do not
say control, but they are serving the mono-
poly houses and not the poor people.

SHRI PRANAB MUKHERIJEE ; I respect
of the rending licences for opening branches
in the cooperative sector, I would require
a separdte notice.

MR. SPEAKER : Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS

Decline in export of iron ore from
Paradip Port

*725. SHR] K. PRADHANI : Will the
Minister of COMMERCE be pleased to
state :

(2) whether there has been any decline
in the export of iron orc from Para-
dip Port during 1982 ; and

(b) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTERY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) Yes, Sir.

(b) The reasons are as under :-

(i) Continued recession in the werid
steel industry ; and

(i) Inability of Paradip port to receive
big sized vessels and the conse-
quent reluctance on the part of
major buyers to nominate vessels
to this port.

Auction of Properties of Former Rulers
in Gujarat

*727. SHRIMATI GEETA MUKHERIJEE:
Will the Minister of FINANCE be pleascd ’
to lay a statement showing :
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(2) whether properties of some of the
former Maharajas in Gujarat have been
auctioned recently (0 recover tax arrears;

(b) if so, the details of the property
auctioned and amount received and the

amount of tax arrears; and

(c) particulars of the persorns who bid
for the property and the persons who ac'ually
got the property in the auction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 PATTA-
BHI RAMA RAO) : @) to (c) Itis a fact
that properties of some of the former Mahn-
rajas were put to auction in Guaral to
recover lax arrears. The dctatls of such

cases are under :

1. Shri Vir Bhadrasinhji K. Gohkel Maharaja

of Bhavnagar

The arrears in this case amounted to
Rs. 23.7 lakhs.
as Akhu Bagh which is in the occupation of
the Income-tax Depariment was put to

Maharaja’s prorerty known

auction on 4.11.82. The auction was, how-

ever, postponed for want of bidders.
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2. Shri Sayajirao P. Gaekwad, Maharaja
of Baroda

There are total tax arrears of Rs. 1.22
crores in this case. The Mah. raja’s proporty
being open land situated at Malabar Hills,
Bombay was put to auction on 30th March,
1983. But the auction had (o b: postponed
due 1o request made on behalf of persons
who have put up hutments on this land.

3. Shri S.D. Jadeja, Mahauja of Jam-
nagar

There are fax arrears of about Rs. 1.5
crores. The property known as Coach
House belonging to the FEs'atc of his father
was put to auction on 14.3.83. The auction
had, however, to be postponed in view of
the stay granted by the court,

4. Shri Manoharsinhji P. Jadeja, Ex-prince
of Rajkot

There were wealth-tax and Estate Duty
arrears amouniing to Rs. §7.74 lakhs in this
case, for the 1ecovery of which 33 plots out
of 75 plots of land adjacent 10 Ranjit Villas
Palace, Rajkot were auctioncd for a total
consideration of Rs. 65.5 lakhs. 234 persons
registered  themselves aS  bidders in this
auction held between 17th to 22nd March,
1983. The list of successful bidders is
given in the attached statement.

Statement
SI. Name and address Plot No.
No
1 2 3
S/Shri
1. Vishnuprasad Nathalal Reval, 58
13-7, Junction Plot, Rajkot
2. -do- 46
3. C.H. Joshi, Nalaraj Nagar, 59
University Road, Rajkot
4. -do- 65
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10.

1t.

12.

14,

15.

16.

17.

19.

20.

Bharatsingh Jadeja Prabhu
Krupa 6, Mill Para, Rajkot

-do-

Vir Vikramsinh M. Jadeja,
22, Malaviya Nagar Mamta, Rajkot

Manilal Kurjibhai Karia,
2/4 Vardhmannagar Avdhesh, Rajkot

Vinod A. Wadher and Hiralal
Jamnadas Bhupendra Road, Rajkot

Mahendrasinh K. Jadeja, Rajput Para
Go!d Commercial Centre, Rajkot

-do- .
-do-

Huskukh Amritlal Joshi,

Nava Para, Bhavnagar
-do-

Suresh Kantilal Thaker,

D-67, Karmachari Nagar, Ghatlodia, Ahmedabad.

-do-

Anantrai Ratilal Doshi,
D 8/12 Jairaj Plo!, Rajkot

Hasn ukh Sowbaghyachand Vasa
and Nalin H. Vasa, Cjo Jain
Enamcl Works Mandvi Chowk, Rajkot

Pranlal Manchand Shah
Cjo Saroj T. Parckh, 4 Prahiad
Plot, Daya Kunj, Rajkot

Dilipkumar Himatlal Dhruv,
C/o Jain Enamel Works Mand.v i
Chowk, Rajkot

47

61

63

64

50

45

48

49

44

5]

52

43

42
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1 2 3
21, Vinod Rai Prabhudas Mehta and 41
Indu Kumar H. Mehta C/o Jain
Enamecl Works, Mandvi Chowk, Rajkot

22. Kanaiyalal Govindji Datta 25
Bharati. 2 Gaikwadi, Rajkot!

23. -do- 24

24, Pravin Chabdra Mavjibhai Chotalal 26
Shyam Bhuvan 3335, Prahlal Plot, Rajkot

25. N B. Rindanai, 35, Harihar Socicty, 27
Kalawad Road, Rajkot

26. -do- 19

27. Navnitray Navalchand Shah, 28
Sidhdharth S. Vardhaman Nagar,
Palace Road, Rajkot

28. Nitin Himatlal Mechta Dhupchawn, 29
6, Prahlad Plot, Rajkot

29. -do- 30

30. Bhogilal Chhotalal Doshi, 23
7/10, Bhaktinagar Station Plot, Rajkot

31, Girish Jayantilal Doshi Behind 22
Swastik Society Plot No. 22, Near
Coach House, Jamnagar.

32. Kamal C. Mehta, Dhebar Road, Municipal 21
Chowk, Rajkyt

33. Mahendra Kantilal Rupani 18

{ahannagar, 2nd Floor, B-Block,
Ncar Panchnath, Rajkot,

CBI Raids to Unearth Bank Frauds a)

whether it is a fact that the Central

*729. SHRI B.V. DESAI ; Will the

Minister of FINANCE be pleased to state :

Bureau of Investigation has launched country
wide searches to unearth bank frauds des-
cribed as startling in the country’s banking
history ;



39 Written Answers

b) if so, whether the teams of CBI
carried out simultaneous raids in almonst
a]l the big cities during the month of
March, 1983 ;

c) if so, what were the places where such
raides have been started ; and

d) total number of officials involved and
action taken agains those held responsible
for bank frauds ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) The Central
Bureau of Investigation has reported that it
has not conductcd any countrywide searches,
though s$ome raids have been conducted
during the course of investigation of bank
fraud cases registercd on the basis of com-
plaints/information.

(b) and (¢) The Central Bureau of
Investigation has reporlzd that during the
month of March 1983 simultaneous raids
were conducted only at the following
places :

i) Gandhinagar, Gujarat ;
i) Ahmedabad, Gujarat ; and
111) Bombay.

d) According to the Central Buerau of
Investigation, 10 bank officials and three
State Government oflicials of Gujarat are
allcgedly invoived in respect of the above
three cases at this stage of investigat on.
The final action to be taken against officials
involved would depend upon the iindings of
the Central Burcau of Investigation’s report.
In the meanwhile, the banks concerned have
placed under suspznsion 14 officials in
respect of the above three cases.

Tobacco Trade with China

*73]1. SHRI ARVIND NETAM : Wil
. the Minister of COMMERCE be pleased
"o state
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(8) Whether Government have seen a

news-item  appzaring in  the <“Business

Standard” date 27 December, 1982 under
the caption “Unfair practices hit tobacco
trade with China™ -

(b) if so, the details of defaulting  cases
and defaulting exporters, the quantily origi-
na.ly ordered and inferior guantity
exported ;

.(c) how much foreign exchange has been
withheld by China for export of inferior
quality of tobacco ; and

(d) the action taken against the defaultors
and efforts made to supply the tobacco of
the contracted quality ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Yes, Sir.

(b) and (¢) As per information available
with Tobacco Board, the following parties
exported about 28,000 tonnes of tobacco
to China against a contracted quantity of
about 42,000 tonnes during 1981 :-

I. M/s. Maddi Lakshmiah & Co. (P)
Ltd.

2. M/s. Maddi Vankataratnam & Co. (P)
Ltd. ‘

3. M/s. 1.T.C Ltd.

4. M/s. Sri Jayalakshmi Tobacco Co.
Pvt, Ltd.

5. M/s. Sri Jayalakshmi Tobacco Inter-
national.

6. M/s. Gogineni Tobacco.
7. M/s. Mittapalli Audinarayana & Co.

The claims raised against the Indiap
exporters for supply of alleged sub-standarq
quality lobacco is about US (S) 7 million,



\
|

4l Written Answers

(d) The Directorate of Marketing and Ins-
pection which is concerned with quality
control on export of tobacco, is looking
info that whole matter. The Directorate
- of Marketing and Inspection has also taken
remedial measures like intensification of
port inspections and surprise inspections.
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GIXTA F AT { FAA
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Utilisation of Services of Armed Forces
in Assam

*735. SHR1 N.E. HORO
Minister of DEFENCE
state :

;. Will  the
be pleased to

(a) whether Government of Assam has
approached the Union Government regard-
ing the utilisation of the s.rvices of Armed
Forces in view of the situation and
in order to maintain the law and order in
that State at present ; and

(b) if so, the details thereof and the
reaction of Indian Government thereto ?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : (a) and (b) Yes,
Sir. The Army has been assisting the
Government of Assam, at their request, in
maintaining law and order in the State,
This assistance has been in the form of
conducting flag marches, cordon and search
operations and dispersal of unlawfu] assem-
biies. The Air Force has assisted in air-
lifting some personnel on duty, The Armed
Forces are legally rcquired to provide assis-
tance for maintaining law ®and order when
called upon to do so by the compsztent
civil authority.

Purchase of Pepper by U.S.S.R

*736. SHRI V.S. VIJAYARAGHAVAN:
Will the Minister of COMMERCE be
pleased to state :

(a) the total quantity of pepper contrac-
ted to be purchased by th: U.S.S.R. during
1983-84;
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(b) how much has been purchased so far;

(¢) whether there is growing reluctance
on tte part of that country to purchase
perper from India; and

(d) if so, the rzasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI] SINHA): (a) and (b) A
provision of 15,000 tonnes of pepper has
becn included in tke Trade Plan with
U.SS.R. fcr 1983. According to provisional
figures compiled, the actual export of pepper
from India to U.S.S.R. in January-March.
1983 has been 6,162 tonnes.

(¢) No, Sir.
(d) Does not arisc.

Restoration of Air Service from Bombay
! to Kandla via Rajkot

*737. SHRI RAMIIBHAI MAVANI :
Will the Minister of TOURISM AND CTVIL
AVIATTON bc pleased to state :

() whetler 1tisa fact that air service
from Bembay to Kendla (Kutch) via Rajkot
has been suspended for some timc past:

(b) if so, when it was suspendcd and the
reasons therefor:

() whetler the demand for restoration
of the said service has bcen made by various
organisations, Chambcrs of Commerce and
Industrics of Bombay, Kutch, Rajkot:

(d) if so, the details of their main
demands and the action taken to concede
the same:

(¢) whether Gujarat Government has
written 10 the Centre in the matter of
restoraticn:

() if so, the details of recommendations
made by Guiarat, and re:ction of the Centre
thereto and action taken thereon; and

APRIL 22,

1983 Writien Answers 44

(8) when the said service is likely to be
restored?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

(b) 1t was suspended on 18.3.1974 as
the operation of the service had become very
uneconomic.

(c) Yes, Sir.

(d) The main demand was for an airlink
between Bombay and Kandla by Indian
Airlines. This could not be conceded as
Indian Airlines taken a poiicy decision to
gradually phase out its turbo-prop fleet and
not to undertake any new links with this
type of aircrafits.

(e) Yes, Sir.

(f) and (g) Their rccommendation was
for an Indian Airlines Servicc between
Bombay and Kandla via Rajkot. This could
not be agreed to for the rcasons Stated in
part (d). The suggestion for starting a
service between Bombay and Kandia is under
examination.

g T Far wal &E gi1er wat
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T.oans by Regional Rural Banks Under
DRI Scheme -

*739. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE be
pleased to state : ‘
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(a) what is the d'ffercnce between the
functioning and operation of the branches of
a commercial bankand a rural bank in so
far as the programmes of rural development
are concerned ;

(b) whether Regional Rural Banks are
not allowed under Reserve Bank of India
regulations to advance loans under the DRI;

(¢) ifso, how do the Regional Rural
Bank branches Serve the needs of those
below the poverty line ;

(d) whether the Regional Rural Banks
would also be allowed lo advance Iloans
unher the DRI; and

(¢) if not, the reasons therefor and the
steps proposed to be taken by Government/
Rzserve Bank of India to promote the task
of rural development and ameliorate the
conditions of those living below the poverty
line ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (¢) Regional
Rural Banks are Scheduied Comrnercial
banks and are entitled to carry on and
transact business of banking as defined in
the Banking Reguiation Acl, 1949. They
however, are required to confine their opera-
tions within the Jocal limits Stipulated in
the notifications by which they are establi-
shed, They have also been asked to confine
their lendings to Small and marginal farmers
and agr.cuiturai Jabourers in the Agricui-
tural Sector and to artisans, cottage and
village induStrics and small enlrepreneurs
traders clc. with pre-investingnt incomes ns/
exceed ng Rs. 6500 per annum,

Regional Rural Banks' can extend credit

" under Differential Rate of Interest Scheme

to their borrowers either as agents of or on
the basis of refinance to be provided by
their sponsor banks. Since the quantum of
such loans can only be limited, Regional
Rural Banks have been advised to give pre-
ference to the smaller borrowers, priority
bsing given to the applications for smaller
advances from landless agricultural labourers,



47 Written Answers

rural artisans, cottage and rural industries
and beneficiaries of schemes of Scheduled
Castes/Scheduled Tribes and weakest of the
weaker sections.

Since the loans and advances of Regional
Rural Banks are primarily to weaker sections
of the community, even outside the limited
scope of DRI lending by them, the credit
assistance given by them is al concessional
rates of interest.

Exports to African Countries

PRARASH
Minister of

*740. SHRIMATI USHA
CHOUDHARI] ; Will the
Commerce be pleased to Stale

(@) whether it ita fact that discussions
were Leld recéntly at Addis Ababa on pro-
motion of bilateral cooperation, trade and
joint ventures with Afr.can countries;

(b) what is the present position of
imports and exports between India and
Africen countries ;

Year Export
197732—5— h 345.20_
1978-79 338.39
1979-80 353-26
1980-81 435.15
1981-82 478.93
1982-83 233.49
(Apl. Spt.)

With a view to give a thrust 10 out efiorts
for promoting tradc and bilateral coopera-
tion with countries in the African Continent,
various measures have been initiated by the
Commerce Ministry. An ‘Africa Plan’
has been drawn up in consultation with the
Ministry of External Affains, Depariment
of Econornic Affairs, Department of Banking,
RBI, ECGC and EXIM Bank., This
~ strategy includes countrywise assessment of
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() whether any target had been fixed for
exports to those countries; and

(d) the steps proposed to bring down
trade deficit and increase export ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) to (d) Yes,
Sir. A statement is laid on the Table of
the Housc,

Statement

A plenary ‘Heads of Missions' Conferencc
of all Indian Miss'ons in African Countries
was held in Addis Ababa, Ethiopia from
10th to 13th Nov, '82.

The present position as  regards Exports
and Imports between India and African

Countries is as under :—

(Va‘l, ue Rs. crores)

Import Balance of Trade
100 6130 (+)
152.05 186.34 (1)
206.90 146.36 ()
265.38 169.77 ()
418.12 55.81 (+)
88.99 144,60 ()

political and economic situation prevailing in
each country, and fixation of countrywise
export targets. The Plan envisages sub-
stantial increaSe in our exports. Short term
and long term export targets have been
framed for individual African Countries. It
has been recognised that in order to achieve
the targets set in the ‘Africa Plan’ appro-
priate credit support will have to be provi-
ded. A decision had also been taken to
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extend credit for the export of consumcer
goods to African countries.

Steps have been taken for setting up an
Engineering  Export Promotion Council
Office in Abidjan, Ivory Coast, TDA Office
in Monorovia, Liberia and PEC Office in
Harare, Zimbabwe.

It is aiso proposed to strength:n the

commerc'a] wings of our d’plomatic Missions

in Africo.

For the implementation of the Africa Plen,
instructions have been issucd o the con-
cerded Export Promotion CounciiS fo stop
up sharply their activities in relation lo
Category-1  countries, comprising  those
African countijes which are politically and
economically cons‘dered to bc more stable
and where no secrious payment difficulties
are anticipated. All the Councils have
been directed to frome commodily-wise
targets for augmenting expor!s to Africa.

Corstrition of Econcmy Class Hotel by ITDC

*741. SHRI DEEN BANDHU VERMA ;
Will the Minister of TOURISM AND CiVIL
AVIATION be pleased to state

(a) whether it is a fact that  Governnient
have a prorosal to construct economy class
hotels in diflcrent parts of the country under
the India Tourism Development Corporation
to  boost tourism in the country : and

what ar= the details in th's

(b) if so,
regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF TCURISM AND ClV]L
AVIATION (SHRI KHURSHEED ALAM
KHAN : (a) and (b) Govt. of India have
only one scheme for an economy class hotel
viz the Asho k Yaftri Niwas at Delhi. This
has been taken up as a pilot project. The
question of tfaking up more such hotels in
other places will be considered after asses-
sing the working results of this hotel.
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Financial Assistance given by State
Bank of India to Villagers

*743. SHRIMATI JAYANT] ?ATNAIK :
Will the Minister of FINANCE be pleased
1o state :
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(a) whether State Bank of India has given
financial assistance to villagers for their
upliftment :

(b) if so, the names of the States where
rural upliftment programmes have been
taken up by the State Bank of India ;

(¢) what sort of help has been extended
by the State Bank of India branches in
Orissa for the implementation of rural
deveiopment Programme in that State ; and

(d) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY ) (a) to

(d) Various measurcs are being taken
by the State Bank of India to provide
credit assistance to the productive ventures
of rural people, both in the agricultural
sector and in the non-agricuiiural scctor.

In the field of agriculture, the State Bank
had outstanding direct advances of Rs. 1292
crores invo.ving 38.6 lakh borrowal accounts
as at the end of December 1982, Of these,
Rs. 522 crores involving 25.2 lakh boitowal
accounts are rcporied to be related to
weaker cection  comprising  Small and
margnal farmers and borrowers for allied
activitiesrequirng credit limit of not more
than Rs, 10,000 each.

The State Bank of India is impiementing
various schemes/programmes lo increase the
flow of their assistance to the sma.Jer borro-
werS in the rura} areas. As at the cnd of
December 1982, the Bank is reported to have
adopted 41,564 viilages, besides the villages
directly covered by the 429 Agricultural
Development  Branches (ADBs) of the
Bank.

The Bank is also providing finance to
artisans, village and cottage industries and
small units requiring credit limits of not
more than Rs. 25,000 each. As at the end
of December 1982, the State Bank’s advances

- to this group of borrowers amounted to Rs.
98.40 crores ‘involving 2.17 lakh borrower
accounts.
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The Bank is sponsoring Regional Rural
Banks and providing assistance to them so
as to increase the flow of credit to the
weaker Ssections in the rural areas. AS at
the of 1982, the total number of Regionzi
Rural Banks sponsored by the State Bank
was 23 covering 39 backward and under-
banked d:stricts.

The Bank is reportcd to be implementing
on a pilot basis, a scheme called Gramodaya
Scheme with the objective of aid'ng economic,
social and cultural development of villages.
360 villages were reported 1o have be:zn
covered under this Scheme during 1982. The
Bank is 2iso  actively participating in the
impiementation of the Integrated Rural
Develop nent  Programme.

All these schemes programnics are being
undertaken by the State Bank of India in
all the States of the country. So far as the
State of Orissa is concerned, the Bank has
reported that its loans for agricultural
purposes in the State stood at Rs. 78.33
crores as at the end of December 1982, invol-
ving 3.14 lakh borrowal accounts. It had
29 Agricultural Deveiopment Branches func-
tioning in the Stafe, In addition to the
villages covered by these ADBs, the Bank
had adopted 3243 villages. The pilot project
of the Bank viz. Gramodaya Scheme i$
also being implemented in 15 villages of
Orissa.

Ban on Items for lxport

*744. SHR1 AMAR ROYPRADHAN ;
Will] the Minister of COMMERCE be p:eased
lo lay a slatement showing :

() the names of the items which have
been banned for export;

(b) whether it is a fact that these banned
items are being still  exported with the help
of neighbouring countr.es; and

(c) if so, what are the details in this
regard and what steps Government propose
to take in this matter ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) ; (a) Pait ‘A’ of Schedule I
(pages 73-76) of the Import and Export
Policy 1983-84 (Vol. TI) which has been
laid on the Table of the Houte on 15-4-83,
contains the list of items, export of which
is not normally allowed. In addition, export
of the following items is also not normally
allowed : —

1. Fish meal with less than 50 per cent
Protein content.

_l\)

Sitver Pomfrets of sizes less than
300 grams,

3. Non-basmati Rice,
4, Raw wool above 40s quality.

5. Wood and Timber j'ems, namely
“Tokobashira’ and Blanks of San-
dalwood.

(b) No, Sir.

©) Does not arise.

Machine-Made Carpet Industry

*745. PROF. MADHU DANDAVATE ;
Will the Minisier of COMMERCE be
pleased to statc :

~ (a) whether it is a fact that during the
period 1975-77 Government licenced machine-
made carpet units to be set up by big busi-
ness houses desp le the fact that a large
labour force of over Z lakhs was making
hand-made carpets wh'ch had an export
of over Rs. 130 crores :

(b) whether it is a fact that the plea
for giving licences to machine-made carpet
manufacturers was that since 75 per cent
of the machine-made carpet were for exports
the hand-madc carpet industry would not
be adversely afTacted ;

(¢) if so, whether itisa fact that the
machine-made carpet manufacturers have
now sought export subsidy ; and
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(d) whether this new incentive would be
allowed to them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) Cnly one manufacluring
machine-made carpet unit owred by a large
house received an Industrial Licence on
12-5-1976, which  however, was based on
a Letter of Intent issued as far back as
4-7-1973. Fmployment in bo‘h the hand
knotted  carpet sector and the ma-
chine madc carpet sector was expected to
grow.

(b) It was felt that the machine-made
carpet and hand-kno‘ted carpet cater to
different export markets, the former being
used for floor covering, which is wall to
wall covcering, whereas the latter is used as
decorative centre-piecce with hand designs.
Both types of carpets look to export mar-
kets, although of different nature.

(¢) and (d) Cash compensatory support
at the rate of 59 of f.o.c. value is availa-
ble to the machine made carpet we.f.
5-5-1981.

Decline in Cardamom Production :

*655. SHRI D.M. PUTTE GOWDA :
Will the Minister of COMMERCE to
p leased to state :

(a) whether it is a fact that the produc-
tion of cardamom in India is declining due
to non-availblity of sufficient finance to
cardamom growers ;

(b) whether it is also a fact that
Guatemala which was producing about 500
tonnes of cardamom aboul six years
back, i1s now producting about 4000 tonnes
whereas India’s a production has gone
down from 4000 tonnes to 2500 tonnes ;

(¢) whether it is also a fact that Carda-
mom Board has recommended cardamom
development scheme 10 Government so as to
give development loans to growers for re-
planting and fresh planting of cardamom ;
and
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(d) the reasons for dclay in  sanctioning
the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA): a) and (b)
Production of cardamom in India increased
from a level of 2900 tonnes in 1974-75
to 4,160 tonnes in 1981-82 Production
during 1982-83 i1s cxpected to be about
2,800 tonnes. This declinc 18 mainly duc
to adverse weather conditions.

Government do not have reliable infor-
mation relating to production of cardamom
in Guatemala

(c) and (d) : Ca-damom Board has for-
mulated a scheme entitled <Cardamom
Plantation Development F.nance Scheme”
which aims at incieasing productivity and
improving the quality in small grower
sector by providing inccntives for replanting
uneconomic plantations in a phased manner
and also for rejuvanction of ill maiatain
plantations by adopting intensive cultivation
measrues, This scheme IS receiving
attention of the Government.

HIFIT &1 oy Aifa
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Gold Confiscated by customs Department

8279. SHRI MOHANLAL PATEL : Will
tte Ministet of FINANCE be pleased to
state :
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(a) what is the quantum of gold confis-
cated by the Customs department in the
country during the year 1982-83; and

(b) the number of persons arrested aand
to which countiry they belong and the
action tdken against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMARAO) : (a) Information
is being collected and will be laid on the
Table of the House.

(b) The total number of persons arrested
for involvement in smuggling activities during
1982 and 1983 (upto February) 2266 and
376 respctively. Of the persons arrested in
1982 and 1983 (upto February) 391 and 58
respectively were foreignners. Appropriate
action s initjated in respect  persons
arrested. Compilation of the particulars of
the nationlities of the foreigners arreSted
would involve considerable time and labour.
If the Hon’ble Member specifies the case (S)
in respect of which such particulars are
required, the same will be collected and
furnished.

sy sTqIT fAang § Qg qiEfen qaqAT
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Reconstitution of Central Board of
Direct Taxes

8281. SHRI NAWAI. KISHORE
SHARMA : Will the Minister of FINANCE
be plcased to slate :

(a) Whether it is a fact that the Central
Board of Direct Taxcs has been reconstituted
in the recent past;

(b) if so, the present composition of the
Board;

(¢) what guidelines are followed in
nominating a psrson on the Central Board
of Direct Taxes; and

(d) whether there are some persons in
the Central Board of Direct Taxes against
whom cases of recovery of various taxes are
pending and if so, the names thereof and the
amount of Taxes outstanding against each
of them ?

THLE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): @) (o (¢
According (o provisions contained in Section
3(2) of the Central Boards of Revenue Act,
1963, the Central Board of Direct Taxes
consists of seven Members. Section 4(1) of
the said Act empowers the Central Govern-
ment to make rules for the purpose of
regulating the transaction of business by the
Board. According to Rule 3 of the Central
Board of Direct Taxes (Regulation of Tran-
saction of Business) Rules, 1964 the Central
Government may, be notification in the
Official Gazette, appoint one of the Members
to be its Chairman. At ptesent the Board
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consists of a Chairman and four Mcmbers.
Two posts of Members are vacant.

The Chairman and Members of the Board
also function as cx-officio Additional Sccre-
tarics to the Government of India. The
posts held by them are thus covered by the
Scn.or Stafing Scheme. Accordingly these
posts can be filled by officers of an All
India Service or a Central Service, Class I
(now Group °‘A’)-  Since, however, the
incumbents of these posts require knowledge
and experience of Direct Taxes Laws and
procedures, these posts arc generally fflled
up by officers drawn from the Indian
Revenue Service (Jncome-tax)- As the posts
in question are ex-Cadre posts fot the
officers of that Service sclection is made on
merits,

(d) No, Sir.

Vigilance Cell for Vigilance on Activities
of Income Tax Officials.

8282, SHRI BIHEEKHABHA} Will
the Minister of FINANCE be pleased to
statc :

(a) whether Government Have any Vigi-
lance Board or Cell or Committee Circle-
wise, State-wise or City-wise, to keep strict
vigilance on va.ious activities of I.T.Os,
Inspecling Assistant Commisioners and other
officers;

(b) if not, the reasons thercfor;

(¢) whether Government have any other
machinery to watch wrongful activities of

1.T.Os and other Income-tax Officials of
different ranks both in offices and fields;
and
(d) the existing machinery, if any ?
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

PATTABHI RAMA RAO): (2) to (d) In
the Board, Member (Staff & Training), who
iS also the Chicf Vigilance Officer for the
Income-tax  Department, i incharge of
Vigilance work, Member (Staff & Training)
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is also assisted by the Directot of Inspection
(Vigilance), In the field, Commissiners of
Income-tax are incharge of vigilance work
and they ate assisted by Inspecting Assistant
Commissioners of Income-tax (Head-quar-
ters) and Income-tax Officers (Headquarters),
Government have also recently sanctioned
5 posts of Dcputy Director (Vigilance) for
all the 5 metropolitan cities to strengthen
the vigilance set up, Apart from the
departmental mechinery, the CBI also keep
a watch on its own, or when cascs are refer-
red to them departmentally.

Textile Mills Operating Under N.T.C.

8283. SHRI1 NAVIN RAVANI ; Will the
Minister of COMMERCE be pleased to
state

(@) the number of Textile mills opera-
ting under N.T.C. :

(b)  whether itis a fact that N.T.C.
declared a lock-out in certain textile mills
in the country during the year 1982-83:

(¢) if so, the names of those mills and
what are thc reasons thereof : and

(d) for how many days these mills remained
closed and the loss suffered as a
result ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMLRCE (SHRIMATI
RAM DULARI SINHA) : (a) There arc
112 textile mills under the management of
N.T.C. at present. Of these, the posses-
sionn of one mill has not yet been taken over
by N.T.C. due to stay order granted by the
Gujarat High Court and another mill has

not been re-started as it is in scrap condi-
tion.

(b) and (¢) According to N.T.C. lock-
out was declared in one mill viz.,, Gaya

Cotton and June Mills, Gaya (Bihar) during
1982-83 due to the umruly behaviour of a

group of workers.
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(dy The mill remained closed for 39 days
resulting in production loss of about 1,05
lakh kgs. of yarn and 2.74 lakh metres of
cloth,

Income tax survey of houses of Iron/Steel
Dealers in Delhi

8284, SHRI CHINTAMANI JENA ; Will
the Minister of FINANCE be pleased to
state ¢

(a) whether Incomc-Tax  Department
has at any stage conducled a survey of the
palatial house built by busin ssmen parti-
cularly the iron and stee) dealers/stee! pipe
merchants in Kamla Nagar, Roop-nagar
and Shaktinagar Colonies of Delhi with a
view 1o check whether their value is com-
mensurate with the Income returned by
these persons and the income-tax paid by
them;

(b) if so, the outcome thercof and if not
the reasons therefor; and

(c) whether he proposes to have such a
survey made now to find out the sources of
their income by which they have built such
palatial buildings and being the tax-evaders
to book ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO): (a) lo (¢) No such
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specific Survey of residential houses belong-
ing to the businessmen referred to in the
question has been conducted by the Income-
tax Department. However, investments
made in such houses are duly examined at
the time of completion of assessments.
Presently survey of business premises only
is being conducted in various localities of
Delhi. Survey of residential houses will
be taken up in due course.

Credit-Deposit Ratio of Various Banks in
Districts of Varunasi Division U.P.

8285, SHRI ZAINUI. BASHER : Wil
the Minister of FINANC be pleased to
state the credit-deposit ratio in the Union
Bank of India, the Central Bank of
India, the Punjab National Bank and the
Bank of Tndia in every district of the
Varanasi Division of Uttar Pradesh ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : District-wise data
are published by the Reserve Bank in a
consolidated manner for all Scheduled
Commercial Banks. Latest available data
on Deposits, Advances and Credt-Deposit
Ratio as on the last Friday of December
1981 in each of the districts of Varanasi
Division of Uttar Pradesh Is given below :

(Rs. lakhs)
S. No. Name of the Deposits Advances C:D Ratio
Disirict 9%
1. Varanasi 24223 9994 41.3
2. Ballia 5376 1410 26.2
3. Ghazipur 4717 1359 28.1
4, Jaunpur 5267 1227 23.3
5. Mirzapur 8248 6121 74.2

Enhancement in washing Allowance
applicable to Class IV Empioyees of
Government of India

8286. SHRI K. MALLANNA : Will the
Minister of FINANCE be pleascd to state ;

(a) whether the home Ministry has ap-
procehed the Finance Ministry to cnhance
the washing allowance applicable to Class
IV employees of Goverment of India :

(b) whether there are some class 1I or
III officers having Government uniforms



63 Written Answers

and using the same daily but not getting
due washing allowance in view of the in-
creased charges in the market now-a-days :

(¢) if so, number of such Ministry/Dep-
artment Cfficers who are  Using official uni-

forms and the washing allowance they are.

drawing monthly :

(d) whether Covernment are aware that
due to the increase of dry-cicaning and other
charges they are not in a position to afford
the same ; and

(e) if so, the reaction of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF  FINANCE ; (SHRI
PATTABHI RAMA RAO) : (a) No, Sir,

(b) 1o (e) : The rates of washing allowance
of the employees entiticd to uniforms are
fixed by the administrative Ministries con-
cerned themselves who at their descretion
refer the cases to the Ministry of Finance
for advice. The information about the
number of Class II, 111 and IV cmployees,
who are using uniforms and the rates of
washing al'owance is not, thcrefore, cen-
tially availab'e with the Ministry of Fnance,
The rates of washing allowance of several
catrgories of employees have, however, been
1evised in the past from time to time,

Cooperation of National Bank for Agri-
cultural and Rural Dcevclopment in  states

8287. SHR1 ANANTHA RAMULU
MALLU : Will the Minister of FINANCE
fawr war be pleescd to state :

(a) whether Government have madc any
assessment regarding the operation of the
National Bank of Agricultural and Rural
Development in different States Since its
inception ; and

(b) Few for Covernment have succeeded
in thcir aim in th's 1egerd ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA TCOJARI) : (a) and (b) National
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Bank for Agriculture and Rural Develop-
ment (NABARD) is providing refinance
assistance to eligible institutions for exten-
sion of production and investment credit
to Agriculture and allied activities and also
to small industry, services and Business
cegment under the Integrated Rural Deve-
lopment Programme, NABARD is also
endeavouring to build up institutions
through measures for rehabilitation of
weak Land Development Bank, District
Central Cooperative Banks, restructuring
of credit institutions, training of personnel
ctc, Ttis however, two early to assess the
impact of NABARD's operations on the
rural Development in different States,

Income Tax Exemption for Research
I‘ellowships/Scholarships

8288. SHRI R.R. BHOLE : Will the
Mumister of FINANCE be pleased lo
state :

(a) whether the Central Board of Direct
Taxes s following uniform policy in regard
to giving exemption from Income-tax o
all research fellowships and scholarships
under the relevant provisions in the income
Tax Act. 1961 ;

(b) whether the Research  Associateships,
Fellowships and Contingency grants from
the University  Grants Commission,
Jawaharlal Nehru Fellowships and similar
other awards are exempt from Income-
tax .

(¢) whether thz Fellowships awarded by
the Indian Council of Social Sc’ence Re-
search, Indian Council of Historical
Research, Indian Councit of Philosophical
Research, Indian Institute of Advanced
Study, National Institute of Education,
Planning and Adminitration and Similar
other bodies are also exempt from income
tax ;

(d) if not, the reasons thercfor : and

(¢) whether any discrimination in the
matter iS proposed to be done away with
immediately ?
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THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) Yes, Sir.

(b) to (e) Scholaiships granted to n:.eet
the cost of education are exempt us 10 (16)
of the Income-tax Act, 1961. The fact
whether a particular payment falls within
the provision of the Jaw has to be decided
in the facts and circumstances of the case,
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Silk Lxport Promotion Council

8290. SHRI G.Y. KRISHNAN : Will the
Minister of COMMERCE be pleased to
state -

(2) whether there is any proposal under
the consideration of Government 10 esta-
blish a Silk Export Promotion Council;
and

(b) if so, the details in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIP.A.
SANGMA) : (a) Yes, Sir.

(b) At prcsent silk export promotion
work is being attended to by two councils,
viz the Handloom Export Promotion Council
and the Silk and Rayon Textiles Export
Promotion Council. A separate Export Pro-
motion Council exclusively for looking
after pronotion of exports of silk goods is
being established in Bombay.

Indigenous Rayon Industiry

8§291. SHRI SUSHIL BHATTACHARYA :
Will thc Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the indi-
genous rayon industry suffers from an
accumulated stock of Six weeks® production
by the end of February; and

(b) if so, whether Governmen''s policy
to import rayon filament and rayon fibre
without imposing stiffer tariff helps either
to check depletion of foreign exchange or
the clearance of accumulated Indian stocks?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARI SINHA) : (a) and (b)
Statement showing thc average Annual
Demand, Consumption requirements, annual
production and imports of Viscose Filament
Yarn and Rayon Fibre for the last three
years is attached alongwith the stock posi-
tion at the end of February’ 83.
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Compared (o the average annual pro-
duction, the stocks do not appzir to bz
abnormal.

Imports aje nccessary o meet the gap
between consumption requirement and ind:-
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The custom duty on Viscose Staple Fibr -
has been increased from the level of 10%
at the begnning of last year to 409/ in the
current budget Similarly custom duly on
high performance Rayon Fibre has been
increased from 0%/ to 40%,. Customs duty

genous production Aas well as to ensure on Viscose Filament Yarn has been increa-
stable prices. sed from 57/ to 159/,
Statement

Average Annual Demand :

(A)  Viscose Filament Yarn
Rayon Fibre

(Figures in toones).

43,000 tonnes.
150,000

bR ]

Demand for rayon fibre can fluctuate considerably depending on Cotton prices

and cotton availability,

(B) (1) Viscose Filament Yarn :

1980 1981 1982
Production 41,483 40,191 35,885
Imports 2,596 1,319 2,584

(2) Rayon Fibre :
Production 74,638 94,204 52,480
Imporis 62,293 78,674 62,860

These figures are taken from

the February 1983 bulletin published by the

Association of Man-Made Fibre Industry.

(C) Stock Position as on Februgry, 1983 ;

Viscose Filament Yarn
Rayon Fibre’

2953 tonnes.
4939

29

Figures of stock funished by D.G.T.D.

Posts of Examiners under Collector o1
Customs, Calcutta

*8292. SHRI RAM JETHMALANI :
Will the Minister of FINANCE be pleased
to state :

\a) whether some ad-hoc promotees in the

direct recrujts quota for examiners under
the Collector of Customs, Calcutta were
refained for undue per.od and then some
of them were regularised without holding
D.P.C. :

(b) was the action of the Calcutta
Customs Collector for filling up the posts
of Examiners of the direct recruit category
in terms of Establishment order No. 148/75
para (iv) ; and

(h) if not, the r:asons thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
PATTABHI RAMA RAO): (a) Certain
ad-hoc promotions made against the direct
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rectuitment quota in the grade of Examining
Officer in Calcutta Custom House were
continued tifl their regularisation was
completed by.holding Depattmental P.on:o-
tion Committees on a year 0 year basis
in 1982,

(b) and (c) undcr Calcutta Costom HousC
Establishment Order No, 148/75 promotion
of an officer to officiate as [Examining
Officer on ad-hkoc basis was ordered.

Trusts in Haryana Exempted under

Income-tax Act

8293, SHRJ RASHEED MASQOD : Will
the Minister of FINANCE be plcased to
stalc:

(a) how many trusts, societies or founda-
tions of Haryana have been exemp'ed ftom
Income-tax under scction 10(22) of Income-
Tax Act, 1961; and

(by the details, mentioning the purpose,
objective and names of executive members
in each casc ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR]
PATTABHI RAMA RAO) : (a) The number
of ftrusits, societies, or foundations of
Haryana assessed in the charge of Commis-
sioner of Income-tax, Rohtak which have
been exempted in regular assessment procce-
dings on rcturns filed by them during the
financial yeat 1982-83 is being collected and
will be laid on thc Table of the Housc.

(b) The purpose/objective  and the names
of executive members in each of the cases
referred to in part (a) of this reply will
be collected and laid on the Table of the
House.

qAqE A&7 X 997 W CH
1A WAL

8294. st uw fug mFa : ;1 @
AT A FATA FT FIT FIT F
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(F) #aT1 1962, 1965 & 1971 #
STAT H W4T q qaqd afrer Ay
TIT FY AT IT wagd  dfwt HI goAT
Faw g feEln w war §wm ady
frar a1 s afk &7, ¥ wa&
%‘T‘(‘UTQ;

(@) a1 §& Q& N Ega dfe §
T aga A #F fagem feg ¥ A
378 99 afa=t 1 a¥er wfas o fae
@ 2 S g dersat § w3 ¥ 9k

(7) #@r qTEE w yagqq Gfawr
qu9 & UF ®GGT AT F  TEqTT 9T fAAR
FCE S AR afz gf, @t fow arfem @
A g7 F ®7 F fFpaa gaofo & smon
AR afz 78, Y 5w a9 § fFa wfear-
TA1 FT AT fFar sy w@r E ?

W HA (st wTTy FFRSUAF) © (F)
yagg afawl &1 gu  Ias -fA aq)
AIMHAT gid g9T Fafaq AqT AR q94
q Arifed grar g

(@) qua &1 aqr7 2T 1.1.1973 @
an feg 7o qwifaa gaamT ox st
g @ 1.1.1973 & ggsr darfrafa
gu &, ¥ FUIYA-g4 ITTAFI F AFATX
T T ¥ I 8, o ¥ amfag o
¥ &7 § | IIF qAm@T yagd afasi w1
qurT %! Farfaglra §qq g 3 a2
AT rarfra 2 g

(7) guT # FUEAT AW FT TH
fafafags @< FHIfEt qar fas
FAAMTI-IFT & & 3T garr § AT 59
g9g § #ffg qaur faug faea a=reg
g fear smaT &
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Payment of lump suw amount in lieu of LTC

8295. SHRI C. CHINNASWAMY : Will the
Minister of FINANCT, be pleased to reler
to the reply given (v Unstarred Question
No. 2078 on 15th Cc'ober, 1932 regarding
payment of lump sum amout in lieu of
L.T.C. and statc

(a) whether Governm:nt have taken any
final decision on the recommendations con-
tained in the Report submitted by the Rail
Tariff Enquiry Committee for giving option
to the Central Government cmployeces o
encesh the Leave Travel Concession admis-
sible to them.

(b) if so, the details thercof: and

(c) if the reply to (a) above be in the
negalive, the date by whrich th: decision 1s
expected to be taken ?

MINISTER OF STATE IN THE - MINI-
STRY OF FINANCE (SHR1 PATTABHI
RAMA RAO) : (a) No, Sir.

(b) and (¢) The vwhole matter has (o be
considered very carefully. Government have
also announced the appointment of Fourth
Central Pay Commission and this matter
may have to bc considered by that Body.

Reservition Policy of Government in
State Bank of India

8296, SHRI HANNAN MOLLAH : Will
the Minisier of FINANCE be pleased io
state :

(a) when the reservation policy of Govern-
ment kas been imp'emented i1 the State
Bank of India, all over the country ;

(b) how many posts of officers and
employees and other wise were rescrved after
that ycar wise and how many of thoSe posts
were filled up during these period in State
Bank of India ;

(¢) how many general posts of Officers
were filled up during those period ;

APRIL 22,

the Minister of TOURISM AND
AVIATION be pleased 10 state :
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(d) how many specialists posts i.e.,
medical officers, engincers and advocates etc,
have been filled up after adopting the policy
of reservation;

(¢) how many specialised posts have
been filled up by SC and ST candidates,
against how many posts ;

(f) total number of medical officers who
have been appoin:ed in the SBI  throughout
the country during those period ; and

(g) the number of posts of medical
officers filled up by the reserved cand dates?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHAN POOJARY) : (a) to (g) The infor-
mation is being collected and 10 the extent
available will be laid on the Table of the
House.

Attracting Indian and Foreign Tourists to
Places in Bihar

9297. SHRI BHOGENDRA JHA : Will

L)

CIVIL

(a) which arc the places of tourjsm in
Bihar accepted officially and want Sieps are
being taken to develop them to attract Indian
and foreign tourisis;

(b) whether steps are being taken to
develop sites ol ancent remains and
muscums ete. 4 places of tourism; and

(¢) if so, the details thereof from Bihar?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) In the Sixth Five Year Plan,
the Department has taken up/proposes to
take up the following schemes$ in Bihar :

(i) Construction of a Youth Hostel at
Patna at a cost of Rs. 33.15 lakhs.

(i) Construction of a Forest Lodge at
Betla, Palamau Game Sanctuary at a
cost of Rs. 46.76 lakhs.
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(iii) Mounting a Sound and Light show at
Buxar at a cost of Rs. 30.69 lakhs.

(iv) Joint venture hotels project at Ranchi
between Bihar Tourism Development
Corporation and India  Tourism
Development Corporation at a cost of
Rs. 141.00 lakhs.

(v) Expansion of a Travellers Lodge at
Bodhgaya by ITDC at a cost of
Rs. 20 lakhs.

(vi) A Japanese iype Innealled Indo-hokke
hotal is being set up at Rajgir by the
Hotel Corporation of India in colla-
boration with the Hokke Club of Japan
at a cost of Rs. 151-00 lakhs.

(®) ard (¢) In 1981, the Department, in
consultation with the Siate Government,
identified three travel circuits in Bihar
including places of historical importance and
museums such as Panta, Nalanda, Bodhgaya,
Rajgir, Sasaram, Buxar, Vaishali, Sitamadhi.
The d.velopment of these places will be
taken up ina phased manner with the
combined resources of Centre, State and
private seclor.

Non-Landing of A.I. Plane at Trivandrum
Airport on 18.2.83

§298- SHRI B.K. NAIR : Will the Minis-
ter of TOURISM AND CIVIL AVIATION
be pleased 10 state :

(&) whether it s a fact that on 18th
February, 1983 Air India plane arriving
from Kuwait could not land at the
Trivandrum Airport since the lights on the
runway went off at the last minute, jusr at
the point of touch-down, and it had to
suddenly go up and away to Madras Airport
for landing ;

(b) whether the lighting
at the ajrport are in adequate ;

arrangements

(c) wether equipments worth about Rs.
4 crores meant for this purpose and impor-
ted quite sometime ago are ly.ng unused
and rusting in the ainport godowns ;
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(d) Whether it is due to the in-fighting
amongst the Civil Aviation Officers that the
installation of these equipments has been
delayed so long ; and

(¢) Steps proposed to be taken to remedy
this situation ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHED ALAM
KHAN) : (a) Yes Sir. the runway lights at
Trivandrum aerodrome failed at 1950 hours
IST on 18.2.1983 when Air India flight Al
928 was in the process of Janding because
of the failure of the constant currcnt regu-
lator which feeds power 10 the runway
lighting system. The flight was subsequently
d.veried 1o Madras airport, where it lJanded
at 21:0 hours IST.

(b)) and (¢) The minimum lighting
arrangements 10r night operations required
to be provided are medium intensity runway
lighting and abridged Visual Approach
Slope indicator System. These facilities
are available at Trivandrum Airport. A
stand by generator has also been jnstalled.
To furiher improve the night Jlanding
facilities al the airport, the medium intensily
runway lighting is being converted into high
intensity runway lighting; AVASIS on runway
32 is be'ng converied in to 3-Bar VASIS;
and 3-Bar VASIS is being installed on
1unway 14.

(¢) and (d) No Sir.

Demand of Employees of Regional
Rural Banks

8299. SHRI NATHU RAM MIRDHA :
will the Minister of FINANCE be pleased
to Sstate :

(a) whether supervision, direction and
management of business of a Regipnal
Rural Bank shall vest in the Board of
Direclors who would exercise all the bowers
and discharge 2ll the functions which other-
wise a Regional Rural Bank itself is expec-
ted to do ;
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(b) if so, number of Directors of Regio-
nal Rural Banks who could be nominated
by Unions/Crganisations of the employees
and Officers during the last one year;

(c) Wkether a Sponsor Bank, if requested
by a Regional Rural Bank can send such
number of officers on deputation to the
Reg'onal Rural Bank as might be necessary
for 1he efficient performance not exceeding
five years ;

(d) wheiler Government have received
certajan suggestions from various Rural Bank
Associations/Unions for improving the Iot
of emrployecs working in Rural Regional
Eanks ; and

(¢) if so, what s'eps Governnient have
taken to meet their legitimate demands?

THE DEPUTY MINI!STER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA PCOJARY) : (a) Yes Sir.

(b) The Regonal Rural Banks Act, 1976
does not provide for appointment of a
rominee of Union/Organisation of the
employees and officers of the Regional
Rural Bank as director on thc Board.

(¢) Yes Sir.

(d) and (c; The Government and the
Reserve Bank of India have been receciving
petitions/representations ; memoranda e'cC.
regarding diflerent aspects of service con-
ditions of offce1s and siafl of the Regional
Rural Panks. These arc examined Dby
Government in consultation with the Reserve
Bank of India wkerever the suggestions;
demands have been found rcasonablejjusti-
fied, they have been accepted and suitable
guidclines issued to the Regional Rural
Banks. This is however, a continuing
process.

Setting vp of Factories of Cotton and Jute

8300. SHRI BHUBANESWAR BHU-
YAN ; Will the Minister of COMMERCE be
Yleased to state ;
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(a) whether there js any plan to set up
new Industries in Assam with a view to
bring this boider Sta e at par with other
industrially developed States of 'ndia ;

(b) if so, the proposed factories and
industries and the names of the places, and
whether they are under publc sector or under
both, along-with the availability of raw
ma'erials like cotton and Jute and the.r
allied products; and

(c) the expected dates by which each of
the propoesed factories and industries would
be set up and start production of cotton
cJoths and carpets ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIMATI
RAM DULARY SINHA) : (a) to (¢) There
are plans to expand one NTC mill (Public
Sector) in Gauhati. Permission to expand
has also been given to a ptivale spinning
mill in Dijstrict Darrang. Lelters of Intent
have also been given {0 M/s. Assam Indus-
trial Development Corporation and Assam
State Textile Corporation (both State Corpo-
rat.on) for setting up spinning mills in
Goalpara Distt.  There are also proposals
for seiting up two Co-operative spinning
mills at Sibsagar and Goalpara. Date of
installation of 10, 250 Powerloom allotted
to the State under the ]V plan had been
extended upto 31 December, 1984, In
addition to this, 2000 looms have been car-
marked for installation by Handloom Co-
operative Societies in Assam. An Institute of
Handloom Dcvelopment Tecchnology has
becn set up at Gauhati and training pro-
grammes for modernisation in the handloom
sector have been initiated. Letter of Intent
has been issu d to the Assam Indursrial
Development Corporation (State Corpo-
tation) for sctting up a jute mill in Darrang
District.

Assam s jute producing Stale, while
cotton can be purchased from other parts
of the country. Completion of these ,.10-
grames would depend on the progress
achieved by the concerned public sector
corporation, private  parties involved
and the State Government in making
financial arrangements with banks and
Financial institutjons. .. ‘
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ghaor ol wgress # qraweEt @
frafea

8301. =t TINATY QYAFT W|reA? ;. 4T
qia YT R faqm@w 9357 gg T4y &1
FIT FLA fF

(F) war WG GTH & faaat & o1F-
qIT, caq wgeaqy safeqat & faww &
fag & qra=et &1 9raam § #< gfamr
F9T WIIreT ATEIX A4 7 fagAr &
SoduT FIEF & F @A 9 T 9@

frgas fFg & ; A

(@) afz gt, a 39 daq & #a1 F0d-
qUgr ey A1 g g ?

qdza WX AMT fawRa wAQa A
Ty we At (s @it www &) : (F)
frer WY gFX & faura & fag o w=4T-
qq F1fuF  F1 YATH ATTEFITC IF
faara & SerA-mrmar swo-y ¥ fafa-
fese & | gt 9% A& Fixal qur o=y
Ssaifamifat & aga & fag sy fag
Ty arey fasr carfaca F/Usq GTHIT
¥ faaml &7 a9y &, Ame fawrAa &

wer fadwiea & oF qywel afcy 9rd

farar @ farad fw Q&Y STl & g9 &
geaad &a/AmEt &1 giafeq fwar s
¥ | g ofeay & s/ arat & qre-q19y,
ag Jea@ faar war  fF sta 9 saagrd
g sur famAaas & sarar, o garg
fagrasias W g § ¥ TET AQ
qaify Tsa GIFIT AT HTTLIHATH
#1 qfg #37 & fag faarat a1 w@ar it
e § TEy gu fead & fauwrasres
frgeg 77 & fag wraw & faen
fraw #1 Sooaw o famr fawrw & X
¥ sfus  fauragrs & & o7 qFdr §
and fF S §1F IuTey gl qaT FiHfae
¥ IT%Y geqr IqH IJuALH TS T FEAT
T g qfefaa g |
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(|) w7 72§

A&aY wTRfTTST TF ®1 W WEAT &
qagF g1 g7 &7 wfqq wgq
8302. =it 93 4 :
wY-amiiw AgrArg o o3qr faw
TR g TJTT FT FT F1 fF

(F) #Far g7FIT FT w@F = fwE
F1 T iFfyq frar mar g & @edy
Frafeas aF (ATRT) T AMET qSTE A

& #AT TIC FT 137 fFar §; afx gt

At 39 gI9 ¥ W7 FTIAET ST T8 8
(&) sar a&AT wrafagd 5 oFIATES

a7 & IATF THIT 7 IFT §F F TAA

Fle &7 AT AT gIFTT AT AT

feotd a5 &1 s sefya frar &
AR

(M afz gl, At aeaadt satr a4r & 2

faor ararea § g9 w41 () FAIA
qard) : (F) ¥ (M) AT fkaT dF >
TG wEdr wrafaas a5 f&. # s
feqa sraT * w99 30 TdFa safqafag
FfrAT & @ ATAS ITHT ATTFIY H 7Y
8 | @edy Fwrfawae g% f9. g @faa
wiEr sausd #1 fadfaq s faar mar @
S AR &Y A St FY A1 G R

Branch of Skiing Institute at Chilka Lake
in Orissa

8303. SHR1 BRAJAMOHAN MOHANTY ¢
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ¢

(2) whether there is any proposal of
opening a branch of skling Institute of
Srinagar at Chilka Lake in Orissa : and

(b) if so, the details ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) ¢ (a) No, Sir. '

(b) Does not arise.
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qug, sarfaay, weg q3q & &«
siarfores gaAor as} & e
qT A1 AETAFT FH WAl

8304. =it gwadi Asga @guar ;@I
THT Z FATH FT FAT FLA fF

(F) sar guv, Jqifaav-6, Aea 92w
§ afuawifaY F SraqIst FI G wegfors
THIT-T=] F ATHTT g7 JIE AZAFT 1
1 -

(@) afz gf, a1 Fr 9% F1F AH
FYIE ML & ;

(1) afe g, ar amdr 9o oao sfy-
Frfvat w7 fagwor aar & v IFFT s@T
qIAT & TE ;AT

() afs F&f, a1 39% aar w7 g 7

I RFIET W s Wesl (51 ®. dl
fegda) : (%) @ (9) AfaF sEaam
wAfagy () F G1@d 1982 F T
qTF 1€ gErfaFm wdl &1 a% 97 | T
JTHIEardl &  ATH YISAY FatEy
wifaaz § 99 9 A1 2977 gaq  fafaaq
ufsq awg<l F 15 F O0gAr ¥9 &
arT 77 fFar g1 1 e 9g F AU w@-
ferq srgar fafear a<rear IO Zrar ar |
WAl & 9% A gl ¥ FHIUGHT F
site &1 € oF A1 F AT AT GIT AT
g | ofed afg vyl gra e g9r-
73 397 FIF T g9 ¥ fAHrgy wreq @A
q¥, I9% 9Ty Aafuq dfuywrfar &
9/ gAMMT & [T 934 TC | 17 FHI7-
qx argd faw qu g 5% T g 9T facquyy
eHF AT AR TF ax feawy & fF
FFmdl 1973 # S wRA &1 aqAr §
© &31 97 1 1 AT FY AT FT IR
e & |
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News Item Captioned <“Bombay IT men
Demand Chief’s Removal”’

8305. PROF. P.J. KURIEN :

SHRI KRISHAN PRATAP SINGH :
SHRI KAMALNATH ¢ will the
Minister of FINANCE be pleased to state :

(@) whether Government have noted the
news-item captioned ‘““Bombay I-T men
dcmand Chief’s removal™ in the Times of
India, dated February 16, 1983 :

(b) full detail of the recent events leading
to indisc.piine tn the Income Tax Department
in Bombay ;

(¢) the steps being taken to ensure thal
officers could function freely :

(d) the full details of steps being taken
to deal with the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PATTA-
BHI RAMA RAO) : (a) to (d) on account
of some incidents which occured in January,
1983 at Bombay, there had been agitation
both by gazetted and non-gazetted stafl.

On 15.1.83 some members of  the
non-gazetted staff are alleged 10
have manhandled an Income Tax officer
for the reason that he had given
some adverse remarks to a Stenographer
in confidential report. On 17.1.83 an

Assistant Cemmissioner of Income-tax is
alleged to have misbehaved with a lady clerk.
It is reported that the activists of the non-
gazetted  staffl union allegedly man-
handied the Assistant Commissioner.
Complaints were filed with the police
by the Assistant Commissioner against
the union activists and by the lady
clerk against the Assistant CommisSioner.
The police arrested five officials who were
later released on bail. The staff did not
attend to work on 20th, 21st and 22nd
January, 1983. However, at the interventicn
of the union leaders, the agitaion was with
drawn and normal work was resumed from
23.1.83. The gazetted officers were also agita-
ted against the repeated instances of
indiscipline and misbehaviour on the part
of the non-gazetted staff.
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Action has been taken to charge-
sheet two officials for indiscipline. The
Assistant Commissioncr who was alleged
to be involved in the incident has also
been transferred out of Bombay. Appro-
priate action will be taken against those
found guilty.

qrawEAl At @ qEgAl w1
aara A faata

8306. =it wegarTram sirfear @ 41
wmifeg G ag IARAF FO0 FO @
9 1980-81 &YX 1982-83 & Wi,
FAT-SNAT, @I AT @iy qEgHA!
#1 faqt arar & fead gea &1 rand
e faata fwar mar ?

gifrer smem §  wsw WA
(sftmat TR gamY fasgn) @ ITWsH
atwel & sn=IT Y, @rarAl 1 @I
qaret £ sq@ q&) & qraed § Ay

A< fagfal & faaor gwr 9e& g E&fl
a4t | [garag § w@r aar | }fee e
udo o 6467/83 ]

Indo-USSR Joint Mcdical Expcri-
ments in Space

8307. DR. KRUPASINDHU BHOI:
Will the Minister of DEFENCE be

pleased to state :

(a) whether Government are planning
1o conduct joint mecdical cxperiments in
space with the USSR; and

(a) if so, the details thercof?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a)

Yes, Sir.

(b) Certain Bio-mcdical experiments
are planned to be conducted during the
proposed Joint Indo-Soviet Manned
Space Flight. The dctails of experiments
will be finalised by the concerned spe-
cialists of th: t ¥v> cou ntries.
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Complaints from Foreign Textile
Importers

8308. DR. VASANT KUMAR
PANDIT : Will the Minister of
COMMERCE be pleased to state :

(a) whether the Textile Committee
has made regulations called “Mill-made
Cotton Cloth Inspection Regulations,
1966°’ requiring compulsory preshipment
inspection and queality control of all
textile exports;

(b) whether the Textile Commissio-
ner/Acting Secretary, Textile Committee
passed the agenda in the main Textile
Committee meeting held on 10 Decem-
ber, 1982 to authorise exports of mill-
made cloth to USSR without inspection,
in contravention of the regulations and
against the directives of the Minister of
Commecrce;

(c) whether there arc allegations of
illegal gratification against the Textile
Commissioner/Secretary, Textile Com-
mittec; if so, details thererof; and

(d) whether the whole matter is pro-
posed to be entrusted to the C.B.I. for
investigation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) to (d) The Textiles Committee has
madc Regulations called the Mill made
Cotton Cloth Inspections, 1966 with
regard to pre-shipment inspection and
quality control of all mill-made cotton
textiles cxports. However, the regula-
tion excludes cloth marked as ‘seconds’,
narrow width cloth and other cloths
like duster cloth, mop cloth and cotton
waste blankct as may be specified by
Textiles Committee. Further, Regula-
tion 4 (c) provides that in the caseesof
foreign buyers nominating othcr agencies
to inspect the materials before shipment,
the material will not be re-inspected by
the Commitlee provided that the stipa-
lated conditions mentioned therein are

fulfilled.

A suggestion was made by the Joint
Committee of Textile Export Promotion
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Councils that inspection by the Texliles
Committee of Cotton textiles, meant for
cxport to USSR, should be dispensed
with as being superfluous in view of the
inspection being carried out by the
Russian Inspectors on behalf of the
Soviet buying organisation. The Textilzs
Committee considered this syggestion at
their mecting held on 10,12.82 and
decided that the Textiles Committec
would issuz an authorisation for export
of mill-made cotton cloth to USSR on
the basis of certificates issued by the
Russian inspectors without the require-
ment of a second inspsction by the
Committee, with effect from 1.1.1983.
No prior directive had been given to the
Textiles Committee against such a pro-
posal in respzet of Mill-made Cotton
Cloth.

Some general complaints received
are being looked into departmently. The
Government by its order dated the 20th
February, 1983 has stayed the imple-
mentation of the decision of the Textiles
Committec and sought the advice of the
Law Ministry as to what action can be
taken in cases where the Textiles Com-
mittee oversteps its jurisdiction,
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Under Assessment Cases

8309. SHRI CHITA BASU : Wil
the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that 2 large
number of cases of uider-assessmeit of
more thain Rs. 5 lakhs have come to the
notice of Government during the last 3
years; iand

(b) if so, the d:tails of such cases
and the total revenue loss duc to this
during the last three years?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) and (b)
No, Sir. It is not correct that a
large number of cases of under assess-
ment  of more than Rs. 5 lakhs have
come to the notice of the Government
during the last thrce years. The figures
of cases of under assessment of more
than Rs. 5 lakhs are not available with
the Governmant. Howcver, details of
cases of under assessment, which, inter-
alia, may include cuses above Rs. 5
lakhs also, rcported by the receipt audit
and the internal audit, are as under:—

As a result of rcceipt audit

Y car No. of items Anmount in-
volved
lakhs)

1979-8o 26703 2342.54

1980-81 18227 3076.21

1981-82

17798

3305.66

As a result of internal audit

No. of items Amount
involved

(in lakhs)

40530 4984
31832 3320
23855 3245

The above, interlia, include coscs of mistakes in giving cilect (o appellate orders,
issuc of excess/irregular refunds, non-levy/short levy of interest, omission/short levy
of penalty, avoidable or incorrect payment of intcerest by the Government and such

other minor/miscellancous mistakes.

Alleged Cheating by Cigarette Companies

8310. SHRI BALKRISHNA
WASNIK
SHRI BALASAHEB VIKHE
PATIL
SHRI H.N. NANIJE
GOWDA :

Will the Minister of FINANCE be
plcased to Statc :

(a) whether it is true that a large
number of cigarctie companies in  the
country are cheating Government to the
tune of crores of rupces by cvading
excise and creating black money in
league with cigarette shops as reported
in the Indian Express dated 22nd March,
1983; and

(b) if so, the names of those ciga-
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rettc manufacturing companies who are
stamping low price on the packet and
thus paying correspondingly low duly
and then instructing shopkecpers to sell
it at a much higher price?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) and (b)
Though there is no statutory control, as
such, to regulate the sale price of ciga-
rettes, yet the law relating to Weights
and Measures, and the ru'es mede there-
under with regard to pickiged commo-
dities, which are aimed at ensuring fair
trading and price discipline in respect of
the commeaditics sold to the consumers
in a prepackaged form, do envisags that
the packoged commodity will not be sold
at a pricc higher than that marked on
the packet. In the context, inter alia,
of report in the Indian Express of the
22nd March, 1983, referred to in the
Question, the authoritics concerned with
the caforcement of this law, have alerted
their ficld form:tions to cnsure strict
compliance of the Packaged Commodity
Rules by the retail  dealers in such
commodities.

As regards Central Excisz Duty, in
terms of notification No. 36/83-CE of
1.3.1983, the duty leviable oa ‘ciga-
rattes packed in packages’ is no longer
ad valorem, but specific. Ths reference
in the notification to the “adjusted sale
price’ (which, in terms of the explani-
tion therein, is relatable to the declara-
tion of price marked on the rctail
packets) scek, in effect, to delincate and
definc the different categories of such
cigarcttes which subject to the other
conditions specified in the notification,
attract the specific duty at the rate pre-
scribed against cach such category. The
duty is being paid accordingly.

While there is no specific informa-
tion if the sale of cigarcttes in retail at
a price higher than the one marked on
the retail packets, such as there is, is in
pursuance of any specific instructions to
this effcct of the manufaciurers of those
cigarettecs, the situction is being kept
under watch; and such measures, legis-
lative and others, as may bc nccessary,
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to cope with the devcloping situ:tion,
will be considered.

Representation of Association of
Synthetic Fibre Industry

8311, SHRI SATISH AGARWAL :
Will the Minister of FINANCE be

pleased to state :

(+) whether Government had receiv.d
any represcntation from the Association
of Synthetic Fibre Indusiry ASFI in
Aucust/September, 1982 that the indi-
genous producers of polyester filament
yarn h:d incurred h::vy losses dus to
imports of polyzster filam=:nt yara under
OGL;

(b) whether Government had increa-
sed the im»o:it du'y by Rs. 15,000 per
tonne with cffect from 23.11.1982 afier
verifying the indigenous industry’s cost
of production and consulting the Burcau
of Industrial Costs and Prices and if
not. the reasons for not doing so;

(¢) whether the indigenous producers
of polyster filament yarn raised their
selling prices of indigenous yarn by as
high as Rs. 30,000 to Rs. 40,000 per
tonne; and

(d) whether the high incidence of
customs duty has also resulted in smugg-
ling of yarn and textiles and if so, the
smuggled quantities detected by the
authorities during 1981-82 and 1982-83
to date?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (2) and (b)
A representation was received from the
Association of Synthetic Fibre Industry
which, inter alia, stated that cheap
imports of polyester filament yarn and
partially oriented yarn were causing
losses to the indigenous manufacturers.
The Association requested that these
yarns chould be removed from the list
of items under Open General Licence
and the import duty on these should be
increased. The question of the level of
import duty was examincd, not only in
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the context of this rc;presentation but
also having regard to all other relevent
considerations. It was seem that the
c.i.f. prices of these yarns had been
steeply declining and a large number of
contracts for substantial quantities were
ragistered with the Textile Commissioner
for import under the O.G.L. Imports of
the yarn at the then prevailing rates were
providing unintended windfall to the
importers at the cost of recvenue. It was
in this context that the import duty was
raised by Rs. 15 per kg. with effect
from the 23rd November, 1982, The
cost of production of the indigenous in-
dustry was not of any direct relevance in
the aforcsaid context.

(¢) The prices of indigenous yarns
vary from time to timec. It is correct,
however, that after the increase in im-
port duty; there was an increasc in
the prices of indigenous polyester fila-
ment yarn.

(d) As the cxtent of smuggling is not
dircctly related only to the inci-
dence of import duty, it will not be
possible to indicate the impact of the
incidence of customs duty on smuggling.

Number of Airmen and Commissioned
Officers Stationed in Delhi

8312. SWAMY INDERVESH : Will
the Minister of DEFENCE be plcascd
to state :

(a) whether a number of Airmen
and Commissioned officers have been
stationcd in Dclhi for more than five
years against the rules; and

(b) if so, the number of such Officers
and Airmen with reasons for their over-
stay and whether they would be trans-
ferred to some other place?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO): (a) and (b) Post-
tings and transfers of officers and
Airmen of ITAF are decided on
administrative considerations. In
some cases, it becomes neces-
sary to extend the stay of Air Force

personnel at one station for a longer
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period due to exigencies of service or on
compassionate and medical grounds.

At present there are 199 Airmen
who have been stationed in Delhi for
mor¢ than 5 years. Of these, 196 have
been retained due to service rcasons and
the remaining on compassionate grounds.
As regards Commissioned Officers, 54
officers have beecn in Declhi for more
than § years. Of these, 50 Officers have
been retained in Delhi due to exigencies
of service and the remaining on compas-
stonate grounds.

Transfer of the above officers and
men  out of Delhi will be made as and
when administratively NCeessaATy.

4t &1 faata
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Cecss Collection From Rubber
Growers

8314. SHRI XAVIER ARAKAL :
Will the Minister of Commerce be
pleased to state :

(a) how much money was collected
as cess from the rubbar growers since
1980 and what is the accumulated

amount :
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(b) how mu:h was sp:nt and for
what purpase out of th: total cess since
1980; and

(c) what is thz obj::t of cess
collection?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) (a)
Total natural rubber cess collection;
under the Rubber Act, 1947, from the
rubber growers, who are sole crep:
producers, during 1979-80 to 1982-83
is Rs. 1.96 lakhs. C:ss oa other grades
is collected from the rubbzr goods
manufactucers since 1-4-1961.  Esti-
mated balance oa accouat of rubber
collections in the Coasolidated Fuid of
India as on 31-3-1983 is about Rs.
22.54 crores.

(b) and (¢) Cess is levied and
collected und:r th: provisions of Rubber
Act, 1947 for th: following main
obj:ctives

" (i) Undartakinz, assisting or cn-
couraging scieatific, technoiogi-
¢l an'l econ)mic reszarch;

(i1) sunply of techiical advice to
rubbzr growears;

(iii) improving th: marketing of

rubber;

(iv) securing better working condi-
tions and th: provisions and
improvement of amenities and
incentives for workers;

(v) to meet the expenditucc of the
Rubber Board.

Total expenditure of the Rubber Bourd
for achieving the abovc objectives during
1979-80 to 1982-83 is Rs. 21.53

Crores.

Loan Applications Submitted To
Nationalised Banks For Implementation
Of LR.D.P..in Gujarat

8315. SHI R.P. GAEKWAD : Will
the Minister of FINANCE ‘be pleased
to state :
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(a) the number of loan applications
submitted to the nationalised banks for
implem:ntition of IRDP in Gujarat
during the year ending 1982;

(b) thz number of applicatioas
cleared atd the amouat of fund sanc-
tioned anda distributed during th: year
end:d 1982;

(c) the number of applications
rejected and pendiag as on 31 December,
1982; with reasons for non-saaction of
loan: and

(d) the rate of intercst charged
for advancing these loans wunder the
I.R.D.P.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) to (c)
Although the Reserve Bank of India
bave prescribed a format for reporting
by bank branchcs to block development
officers, to indicate the number of
application received, sanctioned, retur-
ned/rejected and subsidy received, since
this recturned is meant for coordination
at the ground:level, data except that
regarding the number of benefciaries
and term credit mobilised are not
consolidated. According to ‘latest
available information, as against a
target of 1,30,000 beneficiary families
for 1982-83, up to February, 1983,
1,17, 389 families had been assisted
in Gujarat—the term credit involved
being Rs. 26.89 crores.

(d) LLR.D.P. loans are advanced at
concessional rates of interest. These,
however, vary according to the size and
purpose of the advance.

Income Tax Exemption to Sports Orga-
nisations

8316. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FINA-
NCE pe pleased to state :

(a) whether it is a fact that under
the Income-tax Act, exemptions have
been given to sports organisations who

ere conducting or are respoasible for
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the devclopment/promotion of games
i.e. foot-ball, hockey. crickct, ctc.;

(b) whether it is also a fact that
these games were included many, many
years ago when the Indian gam:s had
not devclopzd and were not play:d on
national/international level;

(¢) whether Government now pro-
pose to enlarge the cxemption list so
that the Indian teams are included in
it; and

(d) if so, the action taken by th:
Ministry so far and by wahit time it is
proposed to do so ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRIT
PATTABHI RAMA RAO): (a) Yes,
Sir. Any iazom: of a spoy-t asso:iition
for institu.ion established in India
having as its object the control, super-
vision, regulation or encouragement
in India of the gams2s of cricket,
hockey, football, tcnnis or such other
games or sports as the Ceatral Gove-
rnment may specify in this behall from
time to time by notification in the
Official Gazette is exempt from income-
tax subject to the following threz
provisos :

(i) the association or iastitution
applics its iazome, or accumu-
lates it for application, solely
to the objects for which it is
established;

(i) no part of the income of thc
association or institution is dis-
tributed in any manner to its
members except as grants to any
association or institution affi-
liated to it; and

(iii) the association or institution,
is for the time being, approved
for the purpose of this clause by
the Central  Government by
general or special order;

(b) to (d) The Government consi-
ders Pproposals to cnlarge the list of
notified sports from time to time on
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merits and so far tweaty-nine morc
sports and gamss including Kabbadi
a1d Kho Kho have been notified by
thz Central Government in the Official
Gazette.

Tobacco Industry’s Withdrawal
from Sikkim

8317. SHRI SONTOSH MOHAN
DEV : Will the Minster of COMMERCE
be plecased to state :

(2) whether ths withdrawal of
excmption from c¢xcise  duties had
impzlled tobacco industry to withdraw
from Sikkim with an apprchension of
a large number of people giong un-
employed; and

(b) if so, the estimited number
and the corrective steps tik:n by Go-
varnment ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) Reportedly 6 factories
manufacturing cigarettes have stopped
production out of 9. ITC having two
factories have reportedly decided to
close down one and increase the capa-
city of the other. Though the exact
figures of unemployment rclating to
such closure of factories arc not
known, a rough estimate of un>mploy-
ment likely to result in such closure
of uiits has been placed at 530.
Apart from this one biri factory has
also reportedly closed down its pro-
duction.

Participation of Big Industrial Houses
Internatioal Trade Fair, 1932

8318. SHRI SUDHIR GIRI ; Will
the Minister of COMMERCE ba pleased
to state :

(a) the number of the big indust-
rial houses of India parfticipating in
the India International  Trade Fair,
1982;

(b) the total amount of expenditure

., incyrred on account of the said Fair;
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(c) the specific purposes served by
the Fair; and

(d) whether it is a fact that the
Traid Fair Authority of India has say
in granting licences to big industrial
houses in India ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
() M/S. Modi Rubber Ltd. and M/S.
Escorts Ltd. were the two industrial
houses which participated in India
International Trade Fair’82.

(b) The budgeted expenditure for

India International Trade Fair’82
was Rupces three crores.

(¢) The main purposc of India
International Trade Fair’82 was to
promote trade between India and other
countries. The Fair resulted in gencrat-
ing  business worth Rs. 1301.78
Crores.

The other aim of the Fair was to
project the image of Iudia as a modern
industrially  dcveloping nation so as
to devclop trade and economic relations
between India  and the third world.
India’s achievements in  Industrial,
technological and managerial compctence
were also displayed at the Fair. The
Fair offered a unique opportunity for
many countries Lo develop trade with
India. Notable among them were the
USSR and the countries in the Euro-
pcan Economic Community.

(d) No, Sir.

Redressal of Grievances of 1.A. Engi-
ncering Officers’ Association, Delhi

8319. SHRIMATI GEETA MU-
KHERIJEE :
SHRI A. NEELALOHTTHA-
DASAN NADAR :
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Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether in the Engincering
Department of Indian Airlinzs, these
arc cadres of (1) Enginecring Officers
who are Grzduates and Post-Grazduates,
and (2) Aircraft Maintenance Enginecrs
who arc not cngincering graduates or
diploma holders but mostly Matricula-
tes and high schools pass;

(b) if so, the number of each cate-
gory and nature of work;

(¢) whether thcre is distinction
against qualified and highly educated
engineers with regard to grade, pay
and other benefits, cic.;

(d) if so, the comparative details
for cach category;

(e) whether the Tndian Atrlin:s
Enginzering Officers”  Association,
Delhi had approached many times
Indian Airlines management and placed
their  grievances with regard to dis-
crimination etc.;

(f) if so, the full details; and

(g) steps being taken to examine
their grievances with a view to redress
them ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) and (b)
The different categorics of engineers
in the Engineering Department of
Indian Airlines, their strength, quali-
fications required and the nature of
work are as under :—
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Category of Total

Qualification
required

Nature of work

Engineers strength
Aircraft 622
Maintenance

Engineers

Technical -Officers—75%)

)
Industrial )
Engineers —15)

Training Officers —28)
Civil Engincers  —23)
Plant Engincers —66)

The qualifications required
for Aircraft Maintenance
Enginecers is : possession of
an Aircraft Maintenance
Engineering Licence (s)/
Approvals (s) granted by

the DGCA for maintenance/

overhaul of aircraft/engine

or its components and certi-

fication of airworthiness of
the aircraft, engine ctc. as
required in the Aircraft
Rules. For the issuc of

The AMEs are responsible
for Maintenance, over-
haul of aircraft, engine
and its components and
the certification of
aircraft for its air-
worthiness as required
under the Indian Aircraft
Rules.

licence, DGCA has prescribed
the following qualifications :—

(i) Higher Secondary with
Science: and

(i) 4 years’ cxpericrice on
the type of aircraft
for which thc licence

is required.

For these categories of
Engincers, the possession
of a Degree in the respec-
tive Engineering Discipline
is required.

The Tcechnical Officers
arc deployed in the
support activitics in

thc Engineering Depart-
ment and they deal

with production, plann-
ing and control includ-
ing provisioning of
stores and matters
relating to maintenance
of records of components
etc. The Industrial
Engincers undertake
system studies and
determinc the work
norms. Training Officers
impart training to diffe-
rent categories of emp-
loyees. Civil Engineers
look after civil works
and Plant Engincers look
‘after the maintenance
of workshop machinery
and Ground Enquipments.
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(¢) No, Sir.
(d) Does not arise.

(e) to (g) Indian Airlines Engincer-
ing Officers’ Association had requested
the 1.A. Management for the extension
of the Incentive Scheme (Qualification
Pay) to the cchnical  Officers and
othcrs as admissible to AMEs. This

Incentive Scheme was extended to
AMEs to motivate them to obtain
additional licences on different types

of aircraft. This benefit was not extend-
ed to Technical Officers and others as
thesec categories were not required to
obtain licences nor do their duties and
responsibilities require possession of any
such licence (s). Somc of the Technical
Officers filed a writ petition before the
High Court of Delhi alleging discrimina-
tion and praying for qualification Pay as
admissible to licensed enginecrs. Their
petition has been dismissed.

Effect of Bombay Textile Strike on
Various Mills

8320. SHRI1 A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
COMMERCE be pleased to state whe-
the it is correct that the Bombay
Textile strike has adversely affected
various mills despite claims to the con-
tray as revealed from Bombay Dyecing
hoving had to extend its financial ycar
by 6 months (18 months—sce Business
India February 14—27, 1983) ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
The Bombay Textile workers strike
has adversely affected the cotton textile
mills in varying degrees as already
indicated on earlier occasions.

Export Figures for Japuary-March
1983

8321. SHRI MADHAVRAO
SCINDIA : Will the Minister of COM-
MERCE be pleased to state what were
the actual export figures for the months
of January, February and March, 1983?

THE MINISTER OF STATE IN
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THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :

The export figures for these months
are not yet available.

Carpet Exports

8322. SHRI BHIKU RAM JAIN -
Will the Minister of COMMERCE be
pleased to state :

_ (a) the percentage share of India
in thz world carpet exports during the
last three years; and

(b) the nature of assistance and
encouragement proposed by Government

to increasc our volume of carpet
exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) The percentage
share of India in the world hand
knotted carpet exports during the last
three years is as follows :—

1979 — 13%
1980 — 149,
1981 — 17

(b) The followiug steps are being
taken to assist and encourage cxports of
carpets from India;

(1) A scparatc Export Promotion
Council has been set up for Carpets.

(2) Efforts are being made to
cxplore new markets like Gulf countries
and to develop existing markets.

(3) A study Group has been asked
to study the problems of exports credit
for handicrafts including the carpet
industry.

(4) Training in carpet weaving is
being continued to enlarge the produc-
tion base.

(5) 30 percent import of raw wool
of 48s count or below is allowed duty
free against exports to increase the sheen
of the carpets.



99 Written Answers

Blanket Government Permit for
Hiring Foreign Technicians for Joint
Venture.

8323. SHRI M.
REDDY
SHRI SUBHASH YADAYV .

Will the Minister of COMMERCE
be plcased to state :

RAMGOPAL

(a) whether Government have seen
the press reports appeared in the
Telegraph, Calcutta dated 28 March,
1983 in which Federation of Indian
Chambers of Commerce and Industry
has called upon Government of India
for a blanket Government permit for
hiring forcign technicians, promotion
of joint wventures with multinationals
and acquisition of funds for research
from foreign firms and independent
agencies : and

(b) if so, what 1is reaction of
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir.

(b) The general approach to be
adopted by Government for technology
upgradation, in certain respects, s
contained in Chapter 19 of the Import
& Export Policy (Volume I), 1983-84;
announced on 15th April, 1983, a copy
of which is available in Parliament
library. The specific suggestion made
by Fcederation of Indian Chamber of
Commerce and Industry will have to be
examined in detail,

Compensation Paid in Licu of
Baggage Lost in ALl

8324, SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) what is the percentage of com-
pensation paid if a person Jlost his
baggage while being a passenger in Air
India as per rules; and
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(b) how many persons were given
such compensation within the last five
years, with details?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVAITION (SHRI KHUR-
SHEED ALAM KHAN) : (a) Compen-
sation is paid by Air India for less/
damage/delayed delivery of baggage
carried by Air India on their internatio-
nal flights under the Warsaw Convention
and under the provisions of the Carriage
by Air Act The maximum liability
of Air India is restricted to US § 20 per
Kg. for the checked baggage and US §
400 per passenger for th: hand baggage,
unless higher value for the baggage is
declared and valuation charges arc pre
paid by the passengsr.

For non-international flights, compen-
sation is paid by Air India for loss/
damage to baggage in accordance with the
statutory provisions and th¢ Maximum
Liability of Air India is restricted 1o Rs.
160/— per Kg. for checked baggage
and Rs. 1000/— per passenger for hand
baggage.

(t) Decteils ¢bcut  tle number o
pensons to whom the compensation was
paid by Air India are not availablef
Details about the total payments made.
in this sego-Cs Tovever, are (L unger @

Year Amount (paid Rs. in
lakhs)
1978-79 40.31
1979-80 54.90
1980-81 43.74
1981-82 43.88

April, 82 - January, 83

Increase in Civilian Authorisation in
Army Records Offices.

8325. SHRIDAYA RAM SHAKYA:
Will the Minister of DEFENCE bc
pleased to state :

(a) have Government received repre-

s entation s fr om civilian employces work-
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ing in Army Records Offices for increas-
ing their authorisation from the
existing 20 per cent as in the case of
civilians employed in Training Centre/
Regts;

{(b) whether there is any propasal
under consideration of Government for
revision of 20 per cent to 50 per cent
authorisation of civilian personnel ser-
ving in Signals Rccords of Jabalpur
(Madhya Pradesh); and

(¢) what action has been taken by
Government to increase authorisation of
civilian personnel in Signal Records
after lapse of 30 years?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (i) Yes, Sir.

(b) No, Sir.

(¢) In the matter of composition of
Establishment, all Record Offices func-
{ion on the same pattern and Signals
Records is, therefore, not an exception.

Request by Garment Exporters for
Restoration of Incentives Under
Scction 35B of Income-Tax
Act.

8326. SHRI D.M. PUTTE GOWDA:
SHRI BHIKU RAM JAIN:
SHRI H.N. NANGE GOWDA:

Will the Minister of FINANCE be
pleased to statc :

(a) whether garment exporters have
urged his Minisiry to rcconsider the
proposal to withdraw all incentives under
Scction 35B of the Income-tax Act,

(b) if so, whether it is true that
discontinuance of cxpenditure on travel,
cntertainment and publicity would
aggravate the deteriorating financial situa-
tion of the exporting community ; and

(¢) if so, what steps havc been con-
templated by Government in this regard
to give a boost to garment cxporters in
the country?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE ((SHRI
PATTABHI RAMA RAO) ; (a) yes, Sir.
Representations have béen made by,
inter alia, garment exporters against
the proposed discontinu.nce by the
Finance Bill, 1983 of ths tex concession
allowed under section 35B of the Income-
tax Act.

(b) and (¢) The am-ndme=nts propo-
sed under the Finance Bill do not have
the cffect of discontinuance of the grant
of deduction in respect of the expendi-
ture on <octivities specified in that  sec-
tion, but only seck to restrict the deduc-
tioa to 160 per cent of such cxpenditure,
instead of 1332 pcr cent. ol present.

4 ATOA
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IRATET H FHI FT G&I FIO ITU
M afeely witq a1 § g¥ 77 feafy
gl g¥ & F130 fqgfqd avvg T £
fweal 1 guasydr a3 Wt sfaga g
qgr1 | TO& wfafeaa fazai s wi@ &
S TEIWMT JA | fadry srag
F FIT 1981-82 & faafal 9T alR
AT 937 |

W H A1 FT Yeqied 4zl &
STW q§ A1@ QT G AAF fawrg
NFAE AW &Y 97 @Y § 1| g% qifqa
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g: armma fa arser, gaziqer qar
AT ArsAr agr fg=rg wEnE
fruar adrg AIFar | gIFIA I g
F aifafan & 33 el & faq sarg
ST AMSFAT F ATART F1 & W
2 § 1 a7y faFrgreas  qisaTsl A
81 JTg JeaRAT F1 fa<iia agraar
AT ATTITT FA1 § gudy g3 97
FAT F sgFEdr 1 A AIAATE &
AFANT qated J/OT AT IqE1T fE@ A
R AT 9IS yefas 3o A arar
qYq GIady ITASH FA & AT 13T &
fafweg wrmt o senae agfeat f =ar
gr & | 91ka ® fatwsg srgeamqansy &
A1 gl & gul go ads &1 faww
X &g agaara fFT ST W@ & U@
FIEATT & IT TAT H I1T 1 IeqIEFAT
FFTAT UF & |

ATF 18, FAF fegq 97 goqr-
a7 A fagat o feaa : wataqy agr
fafger amt o emifag s gftwsy &
qreny 7 qGI AAN-AFT 25T A AT
qaTETEl AV WFAST F SATTF HIT TH-
U ga99 FT @ 21 za9F sfa-
faag, wiig g =g & faafa § gae &
fan FI&1T gIy I3IT 70 F2aal § 7
wifae § i+ —

(1) 14-2-1979 & =19 9T ¥ faafa
Feh FT anrfeq |

(2) smady, 1979 & g3z =g [Fafdl
o fafaa IeqET gew A

qIaEy A gorIAT F gA: AT
HEAT |

(3) =@ & gAY gAY qret ALY
¥ qIATT F G ATART 1A
F FrANd @A |
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(4) =@ Y G&t A AT wEAd
9T FIATT geF F1 75 gfawa &
g2T £ 30 sfama 41 )

(5) a%z =1a gar =g ) qfqdi s
frafa gv axz sfagfa agaar
24T |

(6) =1z &y gfaal & frata & fug
grarfag @@ 9T 1A YR
$YT JeqIRA gEF v A1THY
gfga =N I #1 1-6-82 §
I G F g1 AT F AT G
85 go wfg fFure ¥ @@ &
90 ®o Wi fFute FIAT |

(7) gadz am Atx §&%e =1a & qfa
qatwqg fAafas) aTsirtegodlo
AT FIAT |

(8) armri ¥ frafa} 9T QR ITwzA
Led F1 WA A FWAT F
afafrsa (afal & fag44 93
gfa fEare I 1 Sq1ET oF

T |

gXFIT A o gaadiay AqAT &
A g 3T & fag 41 FAT wo
% qfeegy FY suarqar ¥ g | TAY 917
A1 FY A QIO A gAAqer, =13
agad fga1g ggewy fwoar @1y,
AX ATY CHE, AFAATT TAT NI FT
AsArat AT g famrgreas araare

F1 fga =g fFar srgar o
India Left Behind in Export of Iron Ore.

8328, PROF. AJIT KUMAR
MEHTA : Will the Minister of
COMMERUCE be pleased to state :

(a) whether it is a fact that India
was a big exporter of iron Ore in 40°’s
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and 50’s when biggest producers like
Brazil and Australia were not on the
world map of producers and exporters
but recently had been left far behind
the above two coontries; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) No, Sir. Export of iron ore
by India in the 40°’s and 50’s was nomi-
nal. Iron ore exports picked up there-
after. Since mid-60’s India has been
able to maintain its share in the world
cxport market of iron ore at around 6 %
in  face of heavy competition from
Australia and Brazil. This has been
achieved despite problems relating to
port and shipping facilities, natural
freight disadvantage, shift in emphasis
for demand from lumps to fines, ctc.

Demand of Handloom Products in
Foreign Countries.

8329 SHRI R.N. RAKESH ; Will
the Minister of COMMERCE be pleased
to state :

(a) items of Indian handlooms pro-
ducts gaining popularity in various
countries;

(b) total demand of these handloom
products at present (item-wise and
country-wise); and

(c) name and addross of Government
Agency, if any, governing the export
of Indian handloom products?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) Exports of handloom fabrics,
floor coverings, pillow covers, tab\
cloth, towels and napkins and othe
made-ups as well as mulberry and tassa
silk goods have shown an increasin
trend in the period April, 1982 (o Jan
uary 1983 as compared to the correspo n
ding period in the previous year. Hand-
loom prodycts are -mostly exported ,tq
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products to various regioas during

1980-81 is attached.

North America, Western Europe and
some countries of Asia, Africa and
Oceania. Demand for handloom items
is depcndant upon a varicty of factors
including fashion trends. A statcment
showing valuz of exports of handloom
fabrics, made-ups, garments and silk

(c) The Officc of the Dovelopment
Commissioner (Handlooms) is the regis-
tering authority for export of handloom
products.

Value of export of Haddloom products of Cotton and Silk

(Figures in Bs. ‘000°s)

Cotton Hand- Cotton Handloom Cotton Hundloom Natural
loom Fabrics Madc-ups Readymad Gar- Goods
ments

Asia 129751 183550 71595 102993
Africa 369970 17416 4484 7289
Europe 132751 272899 753238 288888
America 102577 73906 514972 113088
Oceania 17259 61264 10180 11552
Source : Handloom Export Promotion Council.

ANa-gN FAF & qg awl & @y
EIHRLAT FAF &t faay aar sgo

8330, it aAxfag wwMAT: FA7T
faw me) gg aqm@ &1 397 FW {5 ¢

(@) a7 Ag-gar FIFT & aga
81 F I guH AT FAFA S qTH O
FIOTA F fraar swor fgar aar 9
IgFT UsgAIT fFavor 341 &5

(@) &T3g3-99 A T 1T FF1 A
fray gug § 0 faaar g €1 aar gy
a1z & a1E gag @rar fafkaa A1 ag g

g7 Agt; AT

WEAEE! sufaagl FY % =T
78 ZAT F1GAT ITRY I 7 27 & F1IT
fafag & ¥ gaF S13 g a1 g 9T
ar¥es a9 &1 FFad aug § {79219 FX

fear strat § ?

faw Aewea ® 9q @5t (o0 qA19A
gqwrdY) : (F) fead 5 & g=a1 g’
¥, sghaa arfufeas a5 gRr g9-
FET FAFA AT graor fareqwI w1
€Y WE | GEIAAT & TEGIT A AT
ATHS ALY W I | Fadsaar, faawo
# few wg wiws, aqgfaa aifafsas
a1 grar fasaF 1, AT qar FET
AN &Y 8QICT FIA AT TTOAFHATAT 3
gfer Aot &) fogd gaw< qar ;g
focaxicenfas &, faa wg sifaui =y
gxiar ufa 7 g=3ia & o

(@) 3T () FXFTA /A & IHI
w1 garg &t w§ & fF 3 safgqal & wicy
10,0000 &97 qF F ST H| JTATAL
F1, ITFT OIfeta & 3-4 gcargt a7 qafy
F Wae fagzg v § | gafe 9= @
ag sfaa a8 § T snagas<ial =
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ZAl & graey ¥ 9% wrarE  qqEr #
arar g 5 3 maias gfwwzol #)
9% g 17 Wiasa sragAt a7 sredigla
F FTIOT Y AT FU G |

faaTm

a7 1981 & sfeam rpare 1 feafy & ssgaiz a3 waglaa arfufsas @)

g1 faa® 1, wralor g4t FAT I F1 fag 7@ H=or

sy [ga wifad g TFH] FT o gH1ar Afaw
HATH (ATE &97)
giegrom 5022 285.65
fgaraa g3 3736 124.96
F¥q qaT FIIAIT 7138 172.16
qSITa 12272 402 41
IUAYGTH 28127 395.15
HUSITE 18 2.30
faesit 931 23.84
A 7331 89.45
Fforqy 547 6.93
AT 257 4.10
ANAS 657 29.03
ELEY 609 21.82
JRITTS G 44 1.05
fasny 40 1.27
fafasa 48 0.49
fagre 22112 699.16
ILrar 24325 %2418
qfzaw Fma 25800 559.59
HUSHTT gl faF1aT
§17 aqg 18 1.61
HEq g3 21458 654,93
I 92 50746 1511.86
TSTUT 18064 491 .40
HEIAUST 7410 522.49
MAET, E4F g g 348 14.62
EIZIT qG1 AT gA«T 18 0.17
ATeT 9T 34611 755.81
FATEH 25311 433.19
EXC| 35031 399.11
afaaarg 48621 483.38
qrfeex 3T 546 7.25
CESEAL 1 0.17
g 381007 8419.53
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Allocation to States for Tourism Devclop-
ment During Sixth Plan Period

8331. SHRI SATYAGOPAL MISRA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to statc
what are the details of the plan, pro-
gramme and amount sanctioned for
the development of tourism in different
States and Union Territories during
the Sixth Plan period ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : The tourism
allocation in thc Central Secctor i1 the
Sixth Five Year Plan is Rs 67 crores
(Rs. 25 crores for Department of
Tourism and Rs. 42 crores for the
I.T.D.C). The Department does not
make allocations for development of
tourism in various States and Union
Territories State-wise.

The programmes undertaken by the
Department of Tourism in the Sixth
Five Year Plan relate to the construc-
tion of Forest Lodges, Youth/Tourist
Hostels, Tourist Villages, provision of
transport facilitics in the Gime sanc-
tuaries/lakes/rivers, installation  of
Sound and Light shows and flood
lighting of monum:nts. The Department
also undertake preparation of master
plans for integrated development of
places of cultural and historical impor-
tance. The State also huve their
separate allocations in States budget.

Vayudoot Service for Cuddapaoh
(Andhra Pradesh)

8332. SHRI K. OBUL REDDY :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to stale :

(a) whether Cuddapah (Andhra
Pradesh) is proposed to be air-linked
by Vayudoot services in the near future;

(b) if so, do Government propose
to take up necessary repairs of the
acrodromu there; and

APRIL 22, 1983
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(c) when the Civil Aviation Depart-
ment will actually operate the services ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) Vayu-
immediate plans (o
airlink Cuddapah with its air services.

(b) Docs not arise.

(¢) No definite date can be indicat-
cd at this stages.

Proposal to Reduce Price of Tea

8333. SHRI  ARJUN SETHI :

Will the Minister of COMMERCE be
plcased to state :

(a) whether Government realise
that tea has becomo an essential item
of our domestic lifce to be used in
every family;

(b) if so, do Government propose
1o reducc the retail price of tea in the
domestic market ; and

(¢) if so, the steps Government are
taking to extend the area of produc-
tion ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) Government are mindfu!
of the interests of domestic consumer
of tea. Agencies such as NAFED,
N.C.C.F. and T.T.C.I. sell tcas in the
domestic market, The Tea Trading
Corporation of India has implcmented
programmes for the supply of teas
through the public distribution systcm
so that tho consumers get good quality
teas at reasonable prices. Government
have also urged upon tea trading orga-
nisations the need to ensure that there
is no wide gap between auction and
retail prices so that the domestic
consumers obtain tca at recasonable
prices.

(¢c) A number of developmental
schemes are being implemented by the
Tea Board in order to augment tea
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production in the country. These
include the Plantation Finance Scheme,
Replantation and Rejuvenation Scheme
and Irrigation Machinery Hire Purchasc
Scheme. Government have also recently
accorded approval to (hc Interest Sub-
sidy scheme for Darjceling tea gardens.
Other developmental schemes envisage
financial assistance to Small Tea
Growers and improved tea cultivation
in non-traditional areas. Under these
schemes substantial loans and subsidies
are being granted. The Tea Board
also runs clonal nurseries in different
parts of India to provide high yielding
plant matecrial. Research on d2veloping
improved methods of tea cultivation
is being carried on at the various
resarch cstablishments in India. One of
the primary ohjectives of such rescarch
is to increase the productivity of tea.

The area uader tea cultivation
has increased from 331,229 hactares
in 1961 to 378,447 hectares in 1982 .

Institational Finance Taroazh Natio-
nalised Banks for Tribal Sub Plan
and Special Component Plan

8334. SHRI GIRIDHAR GOMAN-
GO : Will the Minisacr of FINANCE
be pleased to state thc institutional
finance made available for Tribal
Sub Plan and special component plan
from his Ministry through the natio-
nalised banks and cooperative organi-
sations during Annual Plans of Sixth
Plan and the guidelines issued to them
regarding thce schemes thercof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) :
The present statistical reporting system
does not yield information scparately
in respect of credit assistance from
public sector banks to borrowers
belonging to the Scheduled Castes and
Scheduled  Tribes under different
schemes/programmes included in Tribal
Sub Plans/Special component plans.
However, as at the end of December
1981, the public sector banks had
total outstanding advances of Rs. 471.2
crores involving 26.72 lakh accounts

of borrowers belonging to these comu-
nities.

Recruitnient—Promotion Rules and
Other Conditions of Service of Emp-
loyees in Public Sector Under-
taking

8335. SHRI K.A. RAJAN:

SHRI VIJAY KUMAR YA-
DEV :

Will the Minister of FINANCE be
pleased to state :

(a) whether it a fact that there are
a number of Public Secior Undertakings
which have formulated and implement-
ed Recruitment—Promotion Rules and
other service conditions of their emp-
loyees through  bi-partite/tri-partite
scttlements with their resp::tive trade
unions/associations;

(b) if so, the details of such under-
takings; and

(c) if the reply to (a) above be
in the negative, the reasons therefor
and what steps are being taken by
Government to direct such public
sector uadertakings as have not entered
into settlements so far on the above
subjects ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO):
(a)'to (¢) The recruitment—promotion
rules and other service conditions for
the employees in the public ca.erprises
arc required to be formulated by the
Manageme=nts of the public cnterprises,
keceping in view the broad piramecters
laid down by the Government in this
regard with the approval of their Board
of Directors. Suggestions madc by the
tradc unions/olficers’ associations during
bi-partite/Lri-partite  settlcments  are
kept in view by the Manag2m:nts while
carrying amendments to L(h: rules so
framed by them.

A list of the public enterprises who
had notified  recruitment/promotion
rules after obtaining the approval of
their Board of Directors, baszd on in-
formation collected in July, 1978 is
enclosed.
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Public Sector Undertakings Which Have Framed Their Recruitment Rules
" with the Approval of Board of Directors| Adminstrative Ministries.

Recruitment Rules with the approval Qf

Administrative Ministries

- Board of Directors

Sl. No. Name of Enterprises S. Name of Enterprises
1 /) 3 4
1. L.1.C. of India 1. Artificial Limbs Mfg. Co. Ltd.
2. National Textile Covporation 2. Bharat Earthmovers Ltd.
3. Central Fisheries Corporation 3. Bharat Electronics Ltd.
4, Indian Petro-Chemicals 4. Bharat Heavy Plate & Vessels
Corporation 5. Bharat Petroleum Corporation
5. Trade Fair Authority of 6. Bharat Pumps & Compressors
India 7. Burn Standard Co. Ltd.
8. Central Mine Planning &
Design Institute (Following the
- rules of CIL)
9. Central Warehousing Corpn.
10. Indian Petrochemicals Corpn.
11. Cochin Refincries Litd.
12. Engineering Projects (I) Ltd.
13. ' Fertilizer Cbrpn. of India
14. - Film Finance Corporation
15. General Insurante Corpr.
16.  Handicrafts & Handlooms Corpn.
17. Hindustan Organic Chemicals Ltd.
18.  Hindustan Photo Film
19. Hindustan Steel Works Ltd.
20. Indiam Airlines '
21. Indian Motioaniciu:e Corpn.
22. Instumentation Etd. .
23. Kudremukh iron.Ore Co. Ltd.
24.  LIC. of India S
25. Madras Fertilizers Lid.
26. Managanese Ore India Ltd.
27.  The Moghul Lines Ltd. *
28. National Building Ccl)nstn.;t- |
Corpn. e
29. National Industrial Dev. Corpn.
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30. Natioal Mineral Dev. Corpn.
31. National Projects Constn.
Corpn.
32. National Textile Corporation
33. Paraga Tools Ltd.
34 Stite Trading Corporation
35. Ur‘arﬁum Corp'r}._of India
36. Western Coalfields Ltd.
37. Central Fisheries Corpn.
38.  BH.E.L. N
39. Industrial Devclopment Bank
40. ' Electronic Corporation of India
41. Industrial Finance Corpn.
42. Bharat Refractories Litd.
43. Indian Drugs & Pharmaceuticals
Ltd.
44 . Indian Rare Earths Ltd.
45. Trade Fair Authority of India
46. Central Cottage Industries

Corporation,

Reservation for SCs/STs in Recruit-
. ment of Group Exccutives in STC.
8336. SHRI SOMIIBHATI DAMOR :
Will the Minister of COMMERCE be
pleascd to state :

(a) whether there is a reservation
for SCs/STs in the direct rccruitment of
Group Executives of State Trading Cor-
poration;

(b) if so, thc total pumber of
Officers recruited to the above post and
percentage of SCs/STs Officers—separa-
tely recruited during the last three years
1980, 1981 and 1982; and

(¢) if not the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir. For the purposes of reser-
vation, the post of Grouwp Executive is
grouped with the post of Chief Market-

ting Manager Grade-I and a combined
roster is maintained.

(b) and (c) The total number of
officers so far recruited for the above
two cadres is 35 out of which 9 vacanc-
ies were reserved for SC/ST candidates
according to the 40 point roster. 8 posts
of SC/ST have alrcady becn filled upto
date. Out of the 8 posts, 4 posts (2ST
and 2SC) were filled in April, 1983. As
a result of this recruitment one reserved
point for SC candidate has occured. As
and when the next vacancy arises it will
be filled up as per reservation orders in
this regard.

Conversion of Kanyakumari into an
Attractive Tourist Centre

8337. SHRI N. DENNIS : Will the

Minister of TOURISM AND CIVIL
AVIATION be pleased to state ;

(a) whether there proposals under the
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consideration of Government to convert
Kanyakumari into an attractive tourist
Centre; and

(b) if so, the steps taken by Govern-
ment thereon? '

THE MINISTER OF STATE OF
THE MINISTRY OF TUORISM AND
CIVIL AVAITION (SHRT KHUR-
SHEED ALAM KHAN) : (a) and (b)
The State Government of Tamil Nadu
have prepared a master plan for over-all
development of Kanyakumari. This pro-
posal 1is under examination of the
Department in consultation with the
State Government to dcetermine the
essentiality of the components of the
plan, inter se priority for the cssential
components, the scctor, centre. state or
private, that con tuke up cuch compo-
nents eic.

Refusal of Gurdwara Prabhandhak
Committce Amritsar to Submit
Gold Account

8338. SHRI CHIRANJI 1AL
- SHARMA : Will th: Minister of
FINANCE be plcased to state ;

(a) whether it is a f.ct that the Pre-
sident of Shuromani Gurdwara Praban-
dhak Committec, Amritsar has refused
to submit gold «ccount to Income-tiex
authority; and

(b) if so, action to bc taken against
the Gurdwara Prabandhak Committee
in this rcgard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE. (SHRI
PATTABHI RAMA RAO) ; (a) No, Sir.
Sharomani Gurdwara Prabandhak Com-
mittee, Amritsar have not been required
to submit gold account to Income-tax
authorities. '

(b) Does not arise in view of reply
to part (a) of the question above.
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Embezzlement in Gujarat Brancheg
of State Bank of India

8339. SHRI R.P. DAS :
PROF. RUP CHAND PAL :

Will the Minister of FINANCE be
pleased to state ;

(a) is it reported that more than Rs.
5 crores huve becn embezzled in the
Gujarat branches of the¢ State Bank of
India in more than 150 fraud cases :

(b) if so what the vigilance cells of
the banks were doing in all those cases;

(c) whether Government are going
to fix responsibility on the high officials
of the vigilance cells of the Bank for
dereliction of duty and prosecute them;

(d) if so, the details thereof ; and

(¢) if not, the reasens thercof?

THE DFEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY) : (a) The
report, according to the infoxmutiqn
furnished by the State Bank of India,
appears to be exaggerated;

(b) to (e) State Bank of India has
further reported that it has o vigilance
machinery at its Cential Office and also
Vigilance Cells at coch of the 12 Cir-
cles of the Benk. The Vigilince Cel) wt
Ahmediabad local Head Office, on receipt
of nccessary souice information with
regard to the perpctration of varicus
investigations
wherever considered nccessary. A num-
ber of fraud cases have also been reffered
to the Central Bureau of Investigation
and the local police for & more thorough
investigation. The accountability of the
staff, including ofliceis, whcerever vigi-
lance angle is invoived, s alco being
monitored by the Vigilince Depart-
ment of State Bank of India. According
to- State Bank of India, there has no
dereliction of duty on the part of func-
tionaries in the Vigilance Cells of the
Bank.
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Export Houses to Import Edible Oil.

8341. SHRI NIREN GHOSH : Will
the Minister of COMMERCE be pleased
1o state .

(a) what is the rationale as well as
th: justification for allowing export
houses to import edible oil under re-
plenishm:nt and additional licences when
th: public sector undertaking STC is
therc for doing the job;

(b) the criteric for selecting such
export houscs;

(¢) tonnage allotted 1o them so far
sincc the system has bcen started, with

VAISAKHA 2, 1905 (S4KA)

Written Answers 122

(d) whether Government are going
to consider the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) to (d) Import of edible oils is canalised
through State Trading Corporation
Limited. There is no provision in the
import policy to allow Export Houses
to import cdible oils against replenish-
ment and Additional licences.

The import policy for registered ex-
portcrs contains only a limited prrvision
for impart of crude palm oil/palm oil,
coconut oil and soyabean oil as repleni- -
shment against exports of specified
products.

Foreign Exchange Earned from
Cash Crops.

8§342. SHRI M.M. LAWRENCE :
Will the Minister of COMMERCE be
pleased to state ;

(a) forcign exchange earned by the
cash crops during the last three years;
year-wise; and

(b) State-wise and crop-wise contri-
bution to the same?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(2) Based on.availnble data the value of
exports in respect of principal cash crops
during the last 3 years is attached.

cxport housc-wisc details on  yearly (b) State-wise dita for exports/
basis; and imports are not maintain:d.
Statement
Lxport of Principal Cash Crops

(Value in Rs. Crores)

S1. No. Commodites 1980-81 1981-82 (P) April—Nov.
1982 (P)*
1 2 3 4 5
1. Cushew Kernels - 140.13 168.81 106.39

2. Vegetable & Fruits other
than cashew kernels

79.58 102.43 91.33
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b
1 2 3 4 5
3. Teca 425,50 373.29 237.94
4. Coffee 214.24 132.47 151.73
‘Tobzcco unmanufactured and
tobacco rcfuse 124 .41 197.22 179.73
6. Oil seeds and oleagincus fruits 60.49 31.05 15.25
7. Cofton, raw 164.88‘ 35.00 72.69
8. Jute, raw 4.88 15.03 8.71

Sources :—DGCI&S, Calcutta

P*—The figures are provisional and subject to revision.

Iron Ore Imported by South Korea
From Paradip Port.

8343. SHRI HARIHAR SOREN:
Will the Minister of COMMERCE be
pleased to state :

(a) the total tonnes of iron ore im-
ported by South Korea f{rom Eastern
Paradip Port in 1982-83;

(b) the target set for the cxport of
iron ore from the Eastern Paradip Port
to South Korea in the 1983-84 finan-
cial year; and

(¢) the details thercof?

"THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA (a) South
Korea imported 7.19 lakh tonnes of
iron ore through Paradip Port during
1982-83.

(b) and (¢) Contract for sale of iron
ore to South Korca during 1983-84 has
not been finalised so far.

Export of Monkeys

8344. SHRI VIRDHI CHANDER
JAIN : Will thec Minister of COM-
MERCE be pleascd to state :

(a) whether it is a fact that in a
press Communique the Coatroller of
Exports h:d stited that c¢xport of mon-
keys above six b, were to be permitted

for cxport for medical research and
medical preparation; and

(b) if so, the reasons why Govern-
ment are encouraging exporters to send
these monkeys outside for cruelty, suffe-
ring and dcath in the name of medicine
and research?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) No, Sir. The report is based on a
news item which appeared in one of the
Newspapers which reproduced the text of
a Press Notc issued by the Joint Chief
Controller of Imports and Exports on
25th February, 1958. The Press Note
dezlt with the policy for export of mon-
keys at that time i e., 25 yecars ago.

(b) Does not arise. Export of mon-
keys is benned since 23rd November,
1977,

Reprinting of Financial Regulations,
Part I (1963 Edition).

8345. SHRI MANOHAR LAL
SAINI

SHRI RAJNATH SONKAR
SHASTRI1

Will the Minister of FINANCE be
pleased to state :

(2) whether it is a fact that the ques-
tion of revising/reprinting the Finangial



125 Written Answers

Regulations Part I, 1963 Edition was
taken up more than six years ago by
various representatives of the people as
the edition has become obsolete and
useless because of thousands of
corrections thercin and promises have
been made to bring the same uptodate
but without any suecess to date;

(b) if so, what are the dectails for
this inordinate delay and will 2 (arget
datc be indicated by which the public -
tion may be expected; will a copy of the
same be laid on the Table of the Housc;
and

(¢) what arc the reasons that the
publication has been marked as “‘For
Official Use only’'; arc there any sach
more publications which have been mur-
ked as such? '

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) and (b)
In view of a large number of corrections,
the revision work was taken up in
August, 1978. The next portion of Fi-
nancial Regulations Part I, to be publi-
shed as Financial Regulitions Part I,
Volumc I, has been already sent for
printing on priority basis. In respect of
the Appendices portion, to be published
as Financial Regulations Part I, Volume
I1, efforts are being made to send the
manuscript for printing on priority
basis soon.

(¢c) As the Publication is mecant pri-
marily for oilicial wuse, the same has
becn marked as such like a number of
other similar publications.

Daily Allowance Admissible to
ITDC Employees

8346. DR. A.U. AZMI :

SHRI ~KAMLA
MADHUKAR

MISRA

will  the "'Minister of TOURISM
AND CIVIL AVIATION be pleased to
lay a statement showing:

. i
(a) whether Idnia Tourism Develop-
ment Corporation has formulated its
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own TA/DA Rules for the government-
of its officers and staff members;

(b) if so, the details thereof while
comparing the same with the Central
Government Rules and other public
sector undertakings such as Indian
Airlines, STC, Indian Oil Corporation,
International Airports Authority;

(¢) whether daily allowance payable
to ITDC employces is linked with the
actual expenditure on their boarding and
lodging; if not, the reasons therefor,

(d) when are the D.A. Rules for-

-mulated and notified; and

(e) when was the scale of daily allo-
wance payable to the ITDC employees
last fixcd and whether it is linked with
the cost of living index; if not, the
rcasons and the justification therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHR1I KHUR-
SHEED ALAM KHAN) : (a) and (b)
ITDC is following the Centrai Gouvt.
TA/DA Rules. However, the rates of
D.A. are different. A copy of the office
Order dated 22 Fcb 69 laying down the
rates of daily allowance for officers/
cmployees on tour is at statemecnt—]Jaid
on the Table of the House. [Placed in
library see. No LT.-6506/83]

The comparative position regarding
the TA/DA Rules of Central Govt.,
ITDC, State Trading Corporation,
Indian Oil Corporation and Internatio-
nal Airports Authority of India is under
preparation and will be laid on the Table
of the Sabha.

(¢) Except in the case of the Chair-
man - & Managing Director/Managing
Director, the daily allowance payable
to 1TDC employces is not linked with
the actual expenditure on their board-
ing and lodging.

ITDC has hotels and other tourist
accommodation units at most of the
places visited by the touring officials. In
view of this, the nezd for reimbursement
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of daily allowance on actual basis has
not been felt except at places where
ITDC has no such establishments.

(Whenever free boarding and lodging
facilitics are provided at ITDC establish-
ments, the employees are paid 1/4 daily
allowance).

(d) and (e¢) The rates of daily allo-
wance were notified in Feb 69 and reim-
bursement of daily allowance on actual
basis was made permissible in the case
of Chairman & MD/MD in Deccember
1971. The position regarding pcrmissi-
ble rates of daily allowance is proposed
to be reviewed, keeping in view the
various aspects including cost of living
index.

Separate Cadres of Service and
Civilian Officers in DGI for
Promotion,

8347. SHRI M. ARUNACHALAM:
Will the minister of DEFENCE be plea-
sed to state :

(a) Whether it is a fact that there
are two scparale cadres of service and
civilian officers in the Directorate Gene-
ral of Inspection (DGI) and as such, if
at all, inter sescniority rules arc required
only for short term officiating arrange-
ments;

(b) on what basis have Government
fixed thc norms of establishing the inter-
s¢ seniority between the two cadres for
purposes of promotion in view of the
vast differences in the terms and condi-
tions of service of the cadrces;

(c) whether it is a fact that inspite
of the above position, the rules announ-
ced on 17th December, 1981 have been
utilised to promote civilian officers; and

(d) whether it is a fact that the said
rules were aunounced without! any prior
consultation with the Department con-
cerned?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHR)
K.P° SINGH DEO) : (a) and (b) While
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Service officers and Civilian Officers of
DGI belonging to separate cadres, prior
to bifurcation of posts in August 1982,
several posts in the DGI were tenable
by cither Scrvice or civilian officers and
it was in that context that a procedure
was devised for determining ‘‘inter-se
seniority’’. The inter-se senority was
reckoned with reference to appointment
to comparable lcvels of posts.

(¢) No, Sir.

(d) No, Sir.

Al Stopped Catering Arrangements
with Chefair

8348. SHRI MOHAMMED ASRAR
AHMAD : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
plcased to statc :

(a) whether it is a fact that HCI
unit has bcen running Chefair Flight
Kitchens in acroplancs;

(b) if so, since when and what are
its rates for different items served ;

(c) whether it is a fact that Air
India stopped the catering arrangements
by Chefair recently and awarded the
contract for running Kkitchens to Taj
Hotel, Bombuy; and

(d) it so, th¢ reasons therefor and
the rates of items served, as approved?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) No, Sir.
No flight kitchens arc being run by Hotel
Corporation of India in aeroplanes.

(b) Hotcl Corporation of [ndia flight
kitchens supply food items to various
airlines. Chefair flight  kitchens  at
Bombay and Delhi have been operating
since 1969 and 1970 rcspectively. The
price of food items is fixed on the basis
of menu selected by the airlines.

(¢) and (d) No, Sir. Air India had
to transfer part of the business in
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Bombay from Chefair to Taj Hotels due
to labour problems at Chefair, Bombay.
As mentioncd above, Chefair is supply-
ing a number of food items and the price
varies according to quantity and quality
of the menu sclected by the airlines.

Promotion of Section Officers (Accounts)
as Accounts Officers in Defence
Accounts Department.

8349. SHRI RAJESH KUMAR
SINGH :

SHRI RAM SINGH
SHAKYA

Will the Minister of FINACE be
pleased to state

(a) whether it is a fact that Section
Officers (Accounts) belonging to SC/ST
communities serving in the Defence
Accouats Department as Accounts Offi-
cers grades have not been promoted so
far by the Controller General of Defence
Accounts, R.K. Puram, New Delhi even
though they had become eligible for pro-
motion in Juiy, 1982;

(b) if so, what are the reasons
therefor and what action is being taken
to fill up the reserved vacancies for
Accounts Officers in the Defence Ac-
counts Department;

(c) what is the number of Accounts
Officers both permanent and officiating
in the D.A. Dcpartment and how many
posts have been filled in from the reser-
ved categories; and

(d) how many reserved vacancics
(including those carried forward and
exchanged from Scheduled Tribe to
Scheduled Caste or vice versa) of
Accounts Officers are lying unfilled in
the D.A.D. and what are the reasons
for not filling up the vacancies?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) and (b)
Promotion to the grade of Accounts
Officers from Section Officers (Accounts)
is made after adjudication of fitness by a
duly constituted Departmental Promo-

=
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tion Committee. Officers belonging to
Scheduled Castes/Scheduled Tribes are
also considered for promotion alongwith
other candidates. Thc last batch of pro-
motion belonging to Scheduled Caste/
Scheduled Tribe was made in December,
1982,

(c) 1032 of which 114 belong to
reserved categories.

(d) At present 145. A:tion is being
taken to convene a Depa:rtmental Pro-
motion Committee shortly for the
purpose.

Promotion Examination from Auditors
to Section Officers (Accounts) Con-
ducted by Controller General of
Defence Accounts.

8350. SHRI JAIPAL SINGH
KASHYAP : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that Sub-
ordinate Accounts Services examination
conducted by the Coatroller General of
Defence Accounts is & departmental
promotion examination from Auditors to
Section Officers (Accounts);

(b) if so, the year-wise breakup of
the number of gencral and reserved

" candidatcs who have passed the said exa-

mination during 1976 to 1981; and SC/
ST candidatcs who have passed by ac-
quiring a general standard;

(¢) ycar-wise breakup for 1976-81
of SC/ST candidates who passed by
relaxed standard to make up thce defi-
ciency in the reserved quola as required
under orders;

(d) the percentage of relaxation and
competent authority therefor; and

(e) if the above quota was not com-
pleted, the year-wise shortfall during
1976-81; if so, reasons therefor, measu-
res taken to completc the quota and the
cxpected date?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) Yes,
Sir.
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(b) Year Number of Number of Scheduled Number of Scheduled
' : general Caste/Scheduled Caste/Schduled Tribe
candidates Tribe candidates candidates by acqui-

ring general standard.

&

1976 502 36 20
1977 230 27 6
1978 392 42 13
1979 512 36 22
1980 290 17 10
1981 194 24 14
(¢) Year Number of Scheduled Caste/Scheduled

Tribe candidates

1976 16
1977 21
1978 29
1979 ced 14
1980 7
1981 e 10

L 2

(d) There is no fixed percentage for relaxation. The extent of rclaxation is decided
by the Controller General of Defence Accounts as per extent orders on each occa-
sion after taking into account all the relevant factors,

(e) Year Reserved Provided Shortfall

SC ST SC ST SC ST
1976 77 39 36 — 41 39
1977 38 20 25 2 13 18
1978 65 32 41 1 24 31
1979 80 40 36 — 44 40
1980 47 23 15 2 32 21
1981 20 10 22 2 — 8

Relaxation to the extent feasible in the qualifying standard is already being allo-
wed as per the existing rules. The quota can be fllled in enly when sufficient number
of candidates become available.
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g & 373 za fafe ¥ qgr Far-fags
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FTE
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gl g &Y sirg 1T afg gf, a1 gq 4
a& wrgifeaa fwar smoar; &K

(%) a1 g1 =afsqay &1 AT 3T
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fras 17 & gwg @1y fagal & ggar
fafrafag it & 1 SfF Tamr £ o
F & agfa 31-3-79 & gerdiga &Y
w4t Y, gafae o safwa) =1, @y @
qrie & ggr dar-faga gu, 97 ardel
®1 919 Ag! feqr war |

(W) & () Svwam amEw X
17.12.82 #1 fegag #ud favig & ag
Fgrar f& 31.3.79 #Y srgar Ig
qw=Td A97-fAga gu, safaaal i sA
sgfFqal, o gy arde §agw darfagw
gU q gur F+lg fafaew dar (Fu7)
fraarast, 1972 /art daq fafaaqras
g1 swifag id &, F grasy § g5+
AUAT SUTST TF GHIT gAY F1fge ) ag
gaar fast g 5 I9g'aq faug & fasg
ITIT X =TT ~q11AT § e
® fow qrax f&g aw snAeq.97 F1 g
g ¥ fAvia gar &1 aveg adter & fag
9 ATATA9F 9T I=qAN  ATATAT HT
faorg axFTT F1 oY wieq agf gar g o
I FrEars favg #r gfq sra 7 &
qESTd &1 ATTAT |

Tourism Projects of ITDC In-
curring Losses

8352. SHRI KRISHNA KUMAR
GOYAL : Will the Minister of TOU-
RISM AND CIVIL AVIATION be

pleased to state :

(a) whether it is truc that there are
a number of Tourism Decpartment Pro-
jects, managed by 1TDC, which are
incurring losses, and arc reimbursed by
the Depariment of Tourism to ITDC

every year;

(b) if so, what arc the details of
such projects/units and the reasons for
their losses in each case separately;
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(c) what steps have so far been
taken to get reduced the losses of such
projects;

(d) whether any effort was made
either to transfer these economically
unviable projects-especially the seasonal
oies to the respective State Governments
or close them down; and

(e) if not, the reasons and the justi-
fication thereof?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) and (b)
The projects operated by the ITDC on
behalf of the Department of Tourism in
1981-82 are shown in Annexure-I. The
request of ITDC for reimbursement of
the losses on these projects has not so far
been acceptable to the Government as
granting such subsidy is considered as
not being consonent with the guide lines
of the Government of India on this sub-
ject.
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{c) The aggregate losses of the pro-
jects have declined from Rs. 23.56
lakhs during 1980-81 to Rs. 21.24
lakhs during 1981-82. A number of
steps have been taken to reduce the los-
ses on such projects. These includec
better supervision, standard of service
and maintenance, financial budgetary
and cost controls, intensive sales prome-
tion and marketing efforts etc.

(d) and (e) These projects were taken
up as promotional projects keeping in
view the potentiality of the area from
the tourism anglc and so the question of
transferring thcm to the State Govern-
mcnts was not considered.

However, with increased involvement
of the State Governments tourism acti-
vity, the question of some of these
projccts being operated by the State
Government is  under contemplation.
There is however no proposal to close
down these projects as these are
nceded for catering to tourists.

Statement

Statement showing details of projects of the Department of Tourism and
reasons for their losses.

(Rupees in lakhs)

S. No. Name of the Project/Unit 1981-82 Reasons for losses
Turn Net
over loss
1 2 4 5
1. Kovalam Palace Hotel 0.71 1.26 Un-economical size and
seasonal operation.
2. Kovalam Beach Centre 1.39 6.99 Intended as facility for
tourists.
3. Kosi Restaurant 5.45

4. Bharatpur Forest Lodge

11,28

2.59 Lack of adequate decmand
and competition from sub-
sidised Haryana Govt.
restaurant.

2.5 5 Seasonal operation.
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1 2 3 4 b

5. Kaziranga Forest Lodge 2.52 3.57 Restriction on eatry of
foreigners and seasenal
operation.

6. Sasangir Forest Lodge 2.03 1.95 Remote locatiom and
seasonal operation.

7. SEL Sabarmati 0.29 1.73 Deliberate provision of
law tariff to popularise
the message of Father
of Nation.

8. SEL Shalimar _ 2.19 0.60 Seasonal operatian.

(—) 21.24

Selling of Shares of companies by Pub-
lic Sector Financial Institutions

8353. SHRI K.T. KOSALRAM
Will the Minsiter of FINANCE be
plcased to state :

(a) the quantum of shares and the
names of private sector MRTP con-
cerns to whom the public sector
financial institutions have sold the
equity shares of other companies held
by them during the past three years,
along with the names of companies
to whom the shares belonged;

(b) whether the Ministry  have
ensured that in all such cases the
concerns which bought the shares have
taken written permission of the Company
Affairs Department; and

(c) whether any cases have been
taken to the Court on this score and
if so, the details of the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
information relaiing to the names of
the Companles whose shares have been
gold by the Public Sector Finantial

Institutions, the “names of the MRTP
Compenies 10 whom these shares have
been sold and the quantum of shares
sold during the last thmee years is
given in the attached statement.

(b) The financial institutions age
quire and sell shares of companies iB
the normal course of their operatiogs
keeping in view sound economic amd
commercial principles and the interests
of the institutions. It is wunderstood
that in such cases of sale of shares,
the onus of obtaining the approwval/per-
mission of the Department of Company
Affairs is on the Companies buying
the shares. Any violation/men-compli-
ance of the relevant provisions of the
Company Law and MRTP Act would
be dealt with by the Department of
Company Affairs in accrdance with
the provisions of the relevant statutes.

(c) According to information avai-
lable, only the sale of shares of India
Cements Ltd. (ICL) to the Imdia
Tobacco Company (ITC) Group: of
Companies has been challenged in the
Madras High Court. One of the grounds
on which the salc has been challenged
is the want of permission under the pro-
visions of Company Law and MRTP
Act. The case is pending in the Court,
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F lad 190 | & T Agf oF @I &, A141l-
giF Sdra giar g |
Rules regarding purchase of Furniture -

8355. SHRI D.S.A. SIVAPRAKA-
SAM : Will the Minister of SUPPLY
be pleased to state :

~ (a) whether Government have fram-
ed any rules rc,garding purchase of
furniture for its use and offices under
Government control; and

(b) if so, whether any preferential
treatment has to be given to rural
industrics and Khadi and Village
Industries Commission Boards ?
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ment purchases

THE MINISTER OF STATE IN
THE MINISTRY OF° COMMERCB
(SHRIMATI ' RAM DULARIT SINHA) :
(a) No separate rules have been framed
for purchase of furniture. The general
rules for purchase of stores apply to
purchase of furmiture also.

(b) No specific preference is given
to Rural Industries and Khadi and
Village Industries Commission/Boards
as such. But preferences available to
Small Scale industrial units in Governe
irrespective of their
location are also applicable to Khadi
and Village Industries Commission.
Some of the steel furmiture items like
steel chairs, steel desks, steel racks etc.
have been reserved for exc]usnve
purchase from small scale sector.

~Charter of Demands of JAC in ITDC

8356. SHRI NARAYAN CHOU-
BEY : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased

fo state : r

(a) at what level negotiations are
going on the Charter of Demands. sub-
mitted by the Action Committee of
Trade Unions in ITDC( JAC) in July,
1982 and by what date the settlement is
likely to be arrived at;

(b) the number and categories. aof
employees to be covered by the above
settlemcnt

") whether there is any proposa{
to grant Interim Relief to the ITDEC
Employees pending the " finalisation of
the decision on their above ° charter of
demands;

(d) if so, the proposed amount
and the basis of payment of the same
to different categories of employees
in ITDC; and

(e) if the reply to (¢) above be in
the negative, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVJATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) Bipartite
negotiations at official levels on -the
Charter of Demands are expected tQ
commence shortly. After these are

s L de's
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eoncluded, ITDC would seek aporoval
of the Govt. te the proposals for
vevision of wages, emoluments struc-
ture, otc. Efforts would be made to
arrive at a mutually acceptable settle-
ment as expeditiously as possible.

(b) Nearly 7300 non-officers emp-
loyees in hotel & catering and other
establishments of the Corporation are
expected to be covered by the settle-
ment.

(c) to (¢) The matter is under exa-
mination by the management.

News-Item ‘““Garments Exports
Prospects Bleak’»

8357. SHRI M. RAJASHEKHARA
MURTHY : Will the Minister of
COMMERCE be pleased to state :

(a) whether Government have seen
the news-item captioned ‘‘garments-
exports prospects bleak’’ whioh appear-
edin the ‘“‘Economic Times” dated
15th January 1983; and

(d) details of the action which
Government propose to take to main-
tain or inerease the exports during the
currsnt year 1983 ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir.

(b) Larger quantities for export
of Readymade garments are available
for utilisation in quota countries with
effect from 1-1-1983. Segment wise
transfer of quantities in respect of
readymade garmcnts in various count-
ries/categories has been done consider-
ing the pacs of utilisation and the
demand trend. Rates of Cash Compen-
satory’ Support offective from 1-1-83
have becn announced. Floor: prices have
been rationalised in respect of certain
categories. A number of units have been
sanctioned under the 1009, Export
Orlented: Scheme for manufacture. of
ganments for export. Besides, additional
omphasis is being placed on export
promotion measures such as participa-
tion in' International Trade Fair/Bxhi-
bitions, spomsoring: of Buyer-seller
moets, market surveys otc. to boeost
CXports =
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Rent Paid on Hiring I.T.D.C. Cor-

poration Office’ Buildings

8358. SHRI VDAY KUMAR
YADAYV : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state :

(a) whether it is a fact that ITDC
still continues to pay lakhs of rupees
per annum on hiring and maintenance
of its Corporate Office Buildings;

(b) if so, the quantum of amouat
paid to the different organisations/
individuals on- hiring its Hqrs buildings
and amount spent on the maintenance
of the different buidings till date if
possible otherwise during the last four
years; with the justification and reasons
for not having its own office buildings
so far; and

(c) what ecfforts are being made
to have its own office building like
other public secter organisation as'soon
as possible taking into view that at
present this is the cheapest proposition
for ITDE when the oonstruction cost
and rents in the time to come will be
enormous and heavy ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHR1 KHUR-
SHEED ALAM KHAN) : (a) During
the last four ycars (1979-80 to
1982-83), ITDC incurred an average
expenditure of the order of Rs. 15.30

. lakhs per annum on rent & maintenance

in respect of accommodation for its
Corporate Office Buildings.

(b) and (c) A statement giving the
requisite information is attached. With
a view to effecting cconomies in retit
and maintconance expenses, ITDC is
participating to the cxtent of 31545
sq ft in the public sector office complex
being built by SCOPE in the Lodi
Road, Institutional Area. Keeping
in view the needs of additional acoom-
modation  commensurate with  the
growth of its activities, the Corporation
has applied for office accommodation
to the extent of 40000 sq ft in the
second puclic sector office complex in
the -Laxmi Nagar District Centre.

The above steps have been taken,
as efforts to obtain suitable land for
ITDC’s own office building have ngt
borne fruit so far.
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Export of Marine Products

8360. SHRI DAULAT SINGHII
JADEJA :

SHRI'NAVIN RAVANI :

SHRI KRISHAN DUTT
SULTANPURI :

Will the Minister of COMMERCE
be pleased to state :

(a) the value of export of marine
products made during the ycar 1982-83
(upto December, 1983);

(b) the names of the countries to
whom the export of marine products is
being made;

(c) whether it is a fact that there
is a decline in ‘the export of marine
products during the current year;

(d) if so, the reasons therefor; and

(e) what steps are being taken to
increase our export of marine products
during the next year ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) The value of export of marine pro-
ducts during the year 1982-83 (upto
December 1982) was Rs. 27035.81
lakhs.

(b) The main countrics to which
marine produts ar¢ being exported are
Japan, USA, Australia, Singapore,
Kuwait, Saudi Arabia, UAE, Belgium,
France, FRG, Netherlands, U.K., Sri
Lanka, USSR, Taiwan, Spain, Italy,
Oman, Hong Kong aad Algeria.

(c) No, Sir.
(d) Does not arise.

(e) Steps being taken to increase
export of marine products during
1983-84 includc promotion of prawn
farming, participation in spccialised
overseas trade fairs/exhibitions, publi-
city through press advertisements,
collection and dissemination of market/
product information through Trade
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Promotion Offices of the Marine Pro-
ducts Export Development Authority,
products and market diversification,
sponsoring of scafood declegations, or-
ganisation of Indian seafood trade fair
in India, tightening of quality control
measures etc. .

Newsitem Captioned “Taxing Disputes->

8361. SHRI HARISH KUMAR
GANGWAR : Will the Minister of
FINANCE be pleased to state :

(a) whether Government are awarc
of blocking of tax revenucs of excise
and customs held up in Courts involv-
ing Rs. 2,000 crorecs and over 8000
cases in the higher courts and, if so,
corrective steps propqsed (India Today
15th Feb. 1983 captioned ‘-Taxing
disputes’’), and

(b) whether Govcrnment propose
to take steps to simplify tax laws and
remove various loopholes leading to
multifarious interpretations ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) and (b)
A number of matters in which verious
issues in dispute relating to Customs
and Central Excise are being coatested
either by the Department or the parties,
are pending in different courts of law.
While it is not feasible casily to make
any firm or accurate estimate of the
amount of revenucs locked up in such
litigation, such legislative and other
measures aimed at reducing the areas
and scope for such disputes and cx-
pediting the finalisation of the pending
disputes, as are considered necessary
from time to time, continue to be

~ takeun.

Increase in Export of Electronic
Equipment

8362. SHRI JAGDISH TYTLER :
Will the Minister of COMMERCE be

pleased to state :

the annual exports

(a) whether
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from India of electronic equipment
have gone up tremendously;

(b) in which particular areas of
electronic technology has this export
tnken place;

(c) what place professional electro-
nics and computer software exports
hold in these exports; and

(d) what future targets are to be
achieved by the industry in its massive
export drive, along with details of the
facilities that Government are planning
to give to exporters to and to their

enthusiasm ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) Exports of Electronic equipment
from India have gone up substantially
in the recent years.

(b As per DGCI&S figures for
1980-81, particular areas of electronic
technology in which exports have taken
place are as follows :

—Office Machines

—X-Ray & other Medical Equip-
ment.

—Electromagnets

—Telegraph & Telephone Equip-
ment.

—T.V. Receivers & Parts
—Radios and Parts
—P.A. Equipment

—Maica Products (excluding mica
powder)

—OQOther electronic components

—Sound recording and reproducing
Equipment

—Electronic detecting Equipment
(c) Separate figures for export of

professional electronic components and
equipment are not available,
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(d) The export target for electro-
nics for 1983-84 has been provisionally
fixed at Rs. 175 crores by the Engi-
neering Export Promotion Council
(EEPC). The Government has initiated
a number of measures to boost export
of electronics amongst which are intro-
duction of Export Oricnted Units
Scheme, extension of speccial facilities
to non-resident Indians for setting up
clectronics industry in India etc. EEPC
has carried out a number of Promo-
tional cfforts in this field recently viz.
organising participation in Electronic’
82 Exhibition at Copenhagen, sending
Software Declegation to Europe and
U.S.A. and holding Indo-West Euro-
pean Conference on supply of ancilaries
at Dusseldorf and Stockholm.

Action Against Foreign-Owned Drug
Companies fer Non-Compliance
with R.B.I. Directions.

8363. SHRIMATI PRAMILA
DANDAVATE : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that Govern-
ment have taken action against foreign-
owned drug companies for alleged non-
compliance with the Reserve Bank of
India’s directive requiring it to dilute
the foreign holdings to the level of 40
per cent;

(b) if so, whether the RB1 has refer-
red thc cases for legal action to the
Enforcement Directorate attached to
the Finance Ministry after the expiry of
the time given to the companies for
compliance with the order; and

(¢) if so, the details of such cases,
the names of the drug companies and
the value involved?

THE MINISTER OF FINANCE
(SHRL PRANAB MUKHERIJEE) : (a)
to (c) Attention is invited to reply given
in respect of Unstarred Question No.
4587 dated the 25th March, 1983
where the latest position regarding
FERA compliance by drug companies
has been indicated. The reply also indi-
cates action ipitiated for non-compliance,
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M/s. Smith Kline & French (I) Ltd.,
has, however, represented.

Vayudoot Service between Ahmedabad
and Falna (Rajasthan)

8364. SHRI MOOL CHAND
DAGA :

SHRI G. NARSIMHA
REDDY :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) which are the routes operated
by Vayudoot service now;

(b) whether there are any proposals
to start more routes by the service,
particularly to link up backward areas,

(c) if so, details of the same; and

(d) whether Governmcent propose to
consider Vayudoot service between
Ahmedabad and Falna (in Rajasthan)?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN).: (a) At pre-
sent Vayudoot operates to the following
stations:— Gauhati, Shillong, Silcher
Chabua, Tezu, Calcutta, Jamshedpur,
Rourkela, Ranchi, Delhi, Ludhiana,
Dehradun, Chandigarh, Kulu.

(b) and (c) Subject to development
of infrastructural facilities and economic
viability of operations, Vayudoot has
plans to connect the following stations in
a phased maneer:—Ghazipur, Pantnagar,
Rae Bareli, Jagdalpur, Raipur, Bilash-
pur, Jharsuguda, [Purnea, Bhagal-
pur, Kota, Jaisalmcr, Bikaner, Surat,
Kandla, Daman, Dwarka, Amreli, Diu,
Cuddapah, Rajamundry; Warangal,
Nanded, Tanjavur, Chettinad, Tirunel-
veli, Mysore, Hubli, Raichur, Calicut,
Cooch Behar, Along, Zero, Daporijo,
Passighat.

(d) No, Sir.
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Implementation of Recommendation
of Bhoothalingam Committee on
Minimum Pension.

8366. SHRI SUBHASH YADAYV

SHRI M. RAMGOPAL
REDDY

Will the Minister of FINANCE bce
please to state :

(a) whether it is a fact that the re-
commendations of the Bhoothalingam
Commiitee on minimum pension have
since been considered by Government;

(b) if not, what are the reasons for
delay; and

(c) since when they are likely to be
implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO : (a)
The present Government docs not treat
the Report of the
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Wages, Incomes & Prices as providing a

basis for its policies on Wages and In-
comes.

(b) and (c) In view of (a) abave, the
question does not arise.

Assistance to Business Houses by
Public Sector Financial
Institutions

8367. SARI INDRAIJIT GUPTA ;
Will the Ministcr of FINANCE be plea-
sed to state :

(a) whether some public sector
financial institutions have recently been
helping some business houses to acquire
controlling interest in companies belong-
ing to other houses, by selling shares
held by them to interested brokers;

(b) if so, whether a new role in
inter-corporate warfare has been assigned
to the financial institutions; and

(¢c) Government’s reaction to such
public misconduct ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) The
term lending financial institutions acquire
and sell shares of companies in the nor-
mal course of their operations. The
decision to acquire or sell shares has to
be taken on the basis of the best com-
mercial judgement of the institution(s)
and not by any other considerations.

(b) The role of the public financial
institutions ,s well defined and they fun-
ction within the parameters.

(c) Does not arise.
Incentives to Handicraft Producers

8368. SHRI JAI NARAIN ROAT :
Will the Minister of COMMERCE be
pleased to state :

(a) the production of handicraft
products for the last five years;

(b) the incentives given to the handi-
crafts producers {o raise their products;
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(c) the market position of the handi-
crafts in the country; and

(d) the incentives Government pro-
pose to provide to the tribal pcople to
start handicrafts business ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : (a) As the handicrafts
sector is highly decentralised with a
wide dispersal of production wunits, no
realiable data on the value of production
of handicrafts are available. However,
some rough estimates have been made
for the last 3 years, on the basis of
export figures. These estimates are as
follows:

APRIL 22, 1983

Year Value of production
including Gem &
Jewellery

1979-80 Rs. 2050 crores

1980-81 Rs. 2300 crores

1981-82 Rs. 2800 crores

(b) The following incentives/facili-
ties are available to handicrafts produ-

cers;

(1) Credit facilities for artisans
under the DIR Scheme. and the Compo-
site loan Scheme.

(2) Working capital at concessional
rates of interest of tiny scctor.

(3) Institutional and Apprenticeship
training schemes in various crafts to
enlarge the production base.

(4) Design and Technical Assistance
for product development.

(5) Supply of improved tools at sub-
sidised rates.

(¢) The marketing of handicrafts is
mostly in the hands of private trade.
Some Central and State Corporations
have also been sct up for this purpose.

(d) The incentives mentioned in (b)
above are available to tribal people
also.
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Financial Assistance Sought by Orissa
Government from World Bank for
Power Projects and Electricity
and Irrigation Facilities

8370. SHRI RASABEHARI
BEHERA : Will the Minister of
FINANCE be pleased to state :

(a) the financial assistance sought by
Orissa Government from the World
Bank of power projects, clectricity and
irrigation facilities;

(b) whether the World Bank teum
has visited Orissa to examine the propo-
sed projects by the State Government;
and

(c) if so, the details thereof?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : (a)
to (c) The second Orissa Irrigation
Project and the Upper Indravati Hydro-
electric Project havc been appraised by
the World Bank Group for credit/loan
assistance. Thc Upper Indravati Hydro-
electric Project has been rccently nego-
tiated for assistance. However, details
would be known after the Project is
prescnted to the Board of Executive
Directors of the Bank and neccssary
agreements signed in due course.

wrge-Aar faaw § ifqa @ sad
® AT

8371. =it wara fag: 371 @M
w31 ag AT F1 FIOT FIA fF ¢

(%) dra aqa srar i fawrfomt
& Prareaga § qd argw {an foma &
A @I 79U F IqIAFT A1 4
AR qraR a9 ATINT g I9 F9-
1feat & faq fFa Faaam o fawifar

H1 AR GF S 99 AT 150 '8 wfqarg
®Y T A 47T I Q| T,

(@) Fa1 37 SifaaT @ FgA A

VAISAKHA 2, 1905 (S4AKA)

Written Answers 158

qadifers ¥aaam g fear war § &R
afg gi, 9 Iq% geq S AT §;

() =ar fage AoNwww afafq &
fawifer gz awFT 7 &gy Jav faam
F I F1 330 TIY FT YA XA
23 F ggafa & @Y T afg gi, A 57§
frg ardta ¥ 933 gaTar9 fgar 74T §;
AT

(7) afg agY, @ aIFR 59 I &
fparfraa &3 F1 fqurg & Jafr ?

AT weMAy ¥ e At (st #o
qYo fag &) : (F) A IFFT ATE
w) fawrfea @ g ¥ agor ¥a71 A1y
F1T & afss @I FNIT FT FATHA
150-5—160-8—240-30 T 8-280—
10-300 ®4T g7 1 &Y FI9 AT
3q &I Ffaw @21, A 150/- 797 FT
uw gaq ¥ @rar, & fau ey fagry
Jaqnra ot fawifea adl 97 ) wfwa
st afess €217 #19T 150/- 300 &9 &
IITAIA F F17 F IF 4 393 fag Iqq
AT T 330-.0—380.30 Uo—
12-500 8o o —15-560 ®IT F
FaIaTE F) fgwifea &1 49v

(@) st agf | frat IqT v F
el & ggat afwes @R
H1 Ggr &7 ¥ 330-560 ®IY F1 FIARAT
faaT war ur )

(1) &YX (%) sza agf It |
Keenness of EEC to Invest in India

8372. SHRI RAVINDRA VERMA:
Will the Minister of COMMERCE
be plcased to state :

(a) whether the European Economic
Community has shown any keenness to
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invest in India in fields like automotive
components, electronics computer equip-
ment, telccommunications, leather, etc,.
and

(b) if so, what progress has been
made in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) The Indo-EEC Commercial
and Economic Cooperation Agreement
signed in Junc, 1981 provides for pro-
motion of investments in accordance
with national policies and regulations
In persuance of this, the Commission of
the Europcan Communities recently took
the initiative to encourage EEC firms to
invest and enter into collaborations with
Indian partners for setting up joint ven-
tures in this country. In the first phase
the Commission organised three Semi-
nars at Dusseldorf in Federal Republic
of Germany, Paris in France and Strat-
ford-on-Avon in U.K. in November,
1982 with the objective of acquainting
European businessmen with India’s po-
tential, the government’s policies and
prioritics, Indian laws pertaining to
foreign investments etc. This was follo-
wed by a conference in New Delbi from
the 16th to I18th January, 1983 organi-
sed in cooperation with the Indian In-
vestment Centre porviding a forum for
bringing togcther potential European
investors and suitable Indian firm inte-
rested in such collaborations. This con-
ferencc was attended by about 100
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European businessmen and 300 Indian
entrepreneurs. While there was special
emphasis on the sectors of automotive
industry, electronics, communications,
industrial machinery and bicycles and
bicycle components, some of the parti-
cipants werc intcrested im various other
sectors also. As a result of the Con~,
ference, exploratory negotiations for
collaborations were started in a number
of cases but it is too carly to say how
many of these will rcsult in concrete
collaborations.

Financial Assessment of Functioning
of Yayudoot

8373. SHRI G. NARSIMHA REDDY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(2) whether Government have made
any financial assessment of the func-
tioning of Vayudoot service in the
country; and

(b) if so, the sector-wise break-up
of the figures ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) Yes, Sir.

(b) Route-wisc break-up of the
profit/(Loss) made by Vayudoot for the
period April, 1982 to December, 1982
is given below :

S.No. Name of the Route Profit/(loss)
(Rs. in lakhs)

1. Delhi/Ludhiana/Delhi (0.56)

2. Delhi/Dehradoon/Delhi (11.09)

3, *Delhi/Hissar/Chandigarh/Kulu (3.72)

4. Gauhati/Shillong/Silchar/Gauhati (10.54)

5. Chabua/Tezu/Chabua (1.85)

6. Cal cutta/Jamshedpur/Rourkela/Ranchi/Patna/Rauchi/
Jamshedpur/Calcutta (19.46)

7. """Calcutta/Jamshcdpur/RanchI/G.lya/Patna/Muzaffarpur (19.19)

8. Agartala/Kailasbar/Agartala (2.37)

*Hissar was introduced on 11.10.1982.

**Muzaffarpur was withdrawn on 18.6.1982 and Gaya introduced on 15.9.1982.
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Expansion of Tourist Bungalows and
Panthashalas

8374. SHRI A.C. DAS : Will the
Minister of TOURISM AND CIVIL
AVIATION be plcased to state :

(a) whether Government have a ex-
pansion of tourist bungalows and pantha-
shalas in States and Union Territories;

(b) if so, how many tourists bunga-
lows and panthashalas have been identi-
ficd in Orissa for expansion during the
current plan pcriod; and

(¢) the dctails thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) to (c)
Yes, Sir. There is a proposal to expand
some of the Travellers Lodges which
were (formerly known as Government of
India Tourist Buygalows) operated by
the ITDC. Therc is no proposal with
the Government of India to undertake
expansion of Panthashalas in States and
Union Territories. However, there is a
proposal for the construction of a
dharamshala at Puri through the
Bhartiya Yatri Avas Vikas Samiti.

The following scheme pertaining to
Travellers Lodges has been identified in
Orissa for expansion during current plan
period—

Expansion of Hotel Kalinga (Ashok)
Bhubancshwar by ITDC.
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(This was formerly known as Tra-
vellers Lodge but subsequently con-
verted into a hotel.

@aNE, W1, 7acan sy w1 fata

8375. »it fazar Tw gEafar ¢
F1 qTforeq 7Y ag FATy FT K FEX
£

(%) 1981-82 & Itwa fwgw |
F ST, IO, TIIH T9T T
%1 frata fear agr;

(@) s7& frata & g g
fraY srra g% T frT waf & arsgn
A faa e #1 frafa fear mar; ek

(W) qeqearat QI sAYT AT @ 7

aifosa qoag § s W
(sitwelt Tw gd fesg) @ (F) @
(w) 1981-82 & JRrA R, FHYMS
q®T =T e F 9 faata aor gey
g & Arq A1 {33 73 § 1 fAai afes
frafas arcagl @I g1 1981-82
F AuA ATAaIT 9T g *1 fqafa
LA Bt FFAfq Tg < a5 €7 )

ug g faata
(qeu 1@ o H)

y&T T

S 685.31
QI 995.6
T ME 8653.0
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go TSY ¥WAF[, wiE, 944 qNgG
NS, gedr, [®Eqd, «Wa, Jqrd,
fgise, aree fagrn, FA1ET |
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Loans from Middle East Countries,
Japan and Asian Countries

8376. SHRI BABRURAO PARAN-
JAPE : Will the Minister of FINANCE
be pleased to state :

(a) the details of thc loans taken by
Government of India from the Middle
East Countries, Japan and other Asian
countries during the Ilast three years,
giving country-wise and amount-wise
details;

(b) the purpose for which these were
taken, the extent to which these have
been fully/partly utilised and still to be
utilised; and

(¢) the details of terms and condi-
tions of the loans and how these will be
repaid ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : (a)
to (¢) A statement showing the details
of loans taken by the Government of
India from the Middle East Countries
and Japan is laid on the table of the
House. (Placed in library, See No Lt.
6468/83)No loans have bcen taken from
any other Asian country.

Suggestions Made in Seminar on
“Business Opportunities Through
World Bank Procurement:*

8377. SHRI K. RAMAMURTHY :
Will the Minister of COMMERCE be
pleased to state :

(a) the principal! suggestions made
in the onc-day Seminar on ‘‘Bsusiness

Opportunities  through World Bank
procurement’ organised pointly by
the Engineering Export Promotion

Council and ICICI in Calcutta in Jan-
uary 1983;

(b) whether the Indian  exporters
have failed to make a dent in the world
Bank aided projects so far as procurc-
ment of equipmert is concerned; and

(c) if so, the steps proposed- to be
taken to remedy this situation ?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) Some of the principal suggestions
made at the one day seminar on business
opportunities through the World Bank
Procurement organised jointly by Engi-
neering  Export Promotion Council
(EEPC) & ICICI Ltd. at Calcutta in
January, 1983 were as follows:—

(1) The valume and variety of pro-
curecment under World Bank
aided projects is large and their
is considerable potential for
Indian businessmen to exploit
the opportunities available.

(ii) Experience in projects in India
itself is a useful credential parti-
cularly for consultants, and
efforts should be directed towards
this end.

(iii) The Indian consulting firms are
capable and cxperienced in sol-
ving the types of problems ari-
sing in less developed countries.
besides, costs are much less. In
order to exploit these inherent
advantages, Indian firms should
look for joint venturcs with more
established firms from developed
countries or with local firms in
developing countries.

(vi) Consulting firms should dcvelop
language capability in French,
Spanish etc. as this is conside-
red duriug cvaluation of propo-
sals.

(b) India’s participation in World
Bank projects in the past two years has
been around US § 400 million. More-
over, there has been a gradual increase
in Indian participation in World Bank
aided projects overseas.

(c) The steps being taken to improve
India’s participation in World Bank
aided projects arc as follows:

(i) Advance information relating to
projects likely to be financed by
World Bank is brought to the
notice of exporters by the
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E.E.P.C. through its publication
‘Project Export News.’

(ii) General Procurement Notice and
. invitiations for prequalification
are published by the EEPC in
‘Project Export News’ and also
disseminated among its member
firms.

(iii) The recently concluded one day
seminars on World Bank Oppor-
tunitics and prozurement policies
were organised by EEPC jointly
with ICICI with a view to bring
about awareness of the potential
and increase Indian participation
in World Bank aided Projects.

(iv) In order that manufacturers,
contractors and consultants in
the other parts of the country
are also infcrned of the World
Bank Opportunities, the Engi-
neering Export Promotion Coun-

cil is considering organising
similar seminars in other cities
also.

Formula to Boost IMF’s Resources

8378. SHRI CHITTA MAHATA :
Will the Minister of FINANCE be
pleased to state :

(a) whether Government have agreed
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on a formula to boost the IMF’s

resources; and
(b) if so, the details thereof ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : (a)
and (b) The Government have cast an
affirmative vote on the Rcsolution of
the Executive Board of the International
Monetary Fund proposing an increase
in Fund quotas to approximately SDR
90 billion from SDR 61 billion.

Imports from and Exports to Romania

8379. SHRI ANAND SINGH :
SHRI ARVIND NETAM :
SHRI A. C. DAS :

Will the Minister of COMMERCE
be plcased to state :

(a) what are the main commodities
being exported to Romania and what are
the main imports from that country;
and

(b) their respective valuc in rupecs
during the last threc years, year-wise
and item-wisc ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) A statement is attached.

Statement

Main commodities exported to Romania from India

(Value in Rs. lakhs)

S. No. Name of the commodity Years *
1979-80 1980-81 1981-82
(April-Scpt.
1981)
1 2 3 4 5
1. Iron ore and concentrates 3413 3424 1489
2. Leather 681 736 359
Coffee — 671 13

w
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1 2 4 4 5
4. Feeding stuff for animal — 208 186
5. Rice — 159 151

Main comodities imported from Romania into India

1. Chemicals and related
products

2. Iron and steel.

3. Papcer, paper board and

articles of paper pulp,
paper and paper board.

4, Machinary and transport
equipment.

3183 5123 1607
641 1851 1567
621 1334 1069

95 755 637

Source : Directorate General of Commercial Intelligence and Statistics, Calcutia,

Foreign Exchange Spent on Avoidable
Imports

8380. SHRI HARIKESH BAHA-
DUR : Will the Minister of FINANCE
be pleased to State :

(a) whether it is correct that from
1985 onwards the country will have to
pay over Rs. 1000 crores as interest on
loans, and

(b) if so, full dctails of such inte-
rest payments Including rcpayments of
capitals for the next 10 years ?

THE MINISTER OF FINANCE
(SHR1I PRANAB MUKHERIJEE) : (a)
Interest payments on loans/credits con-
tracted wupto March 31, 1982 will
remain below Rs. 1,000 crores during
1984-85 and bcyond.

(b Docs not arisc.

Schemes of Nationalised Banks in
Helping SCs/STs and Backward
Classes

8381. SHRI SURAJ BHAN :
SHRI A.C. DAS :

Will the Minister ‘of FINANCE be
pleased to state ;

(a) the details of the schemcs
through which the nationalised banks
are supposed to help the Scheduled
Castes, Scheduled Tribes and Backward
classes for thcir cconomic and educa-
tional uplift; and

(b) whether Government propose to
make any changes in the said schemes on
the basis of the experience gained dur-
ing the last five years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) Banks havc been asked to formulate
specific schemes for  sclf-employment
ventures in areas/sectors/activities in
which SC/ST communities predominate
and to include them in their District
Credit Plans. They have also been ad-
vised to increase the flow of credit SC/
ST communities by extending full
support to all the schemes of agencies
which may bce cngaged in promoting
self-ecmployment  ventures of SC/ST
communitics. Under the I.R.D.P.
Programme which envisages assisting
about 600 bencficiary families per block
per year, to risc above the poverty line
through investment in capital asscts and
productive ventures, financed partly
through subsidy and partly through



169 Written Answers

bank credit, it has been stipulated that
the families of Scheduled Castes and
Scheduled Tribes will constitute at least
30 per cent of thc number of familics
assisted.

Scheduled Castes and Scheduled
Tribes have also been included in the
concept of weaker secction evolved
recently. This section is slated to
receive 259 of priority sector advances
or 109 of total bank credit by the
end of March 1985. Under Differential
Rate of Interest Scheme also the banks
have been adviscd to ensure that the
SC/ST borrowers account for not less
than 40% of the credit under the
scheme.

Banks have also been advised to
simplify their lending procedures, ensure
quick disposal of loan applications and
cxtend relaxations of security and mar-
gin requirements for cxtending credit to
SCs/STs and other backward classes.

Loans Given by Nationalised Banks
to Agriculturists

8382. SHRI AJOY BISWAS ; Will
the Minister of FINANCE be plecased
to state :

(a) total loans given by nationalised
banks to agriculturists during 1981 and
1982 (Statc-wisc);

(b) how many agricalturists have
becn benefited (State-wise); and

(¢) whether Government have any
proposal to change the present proce-
dure of financing agriculturar opera-
tions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :(a) and
(b) Data regarding Statewise distribu-
tion of advances of public scctor banks
to agricultural sector as at the end of
December 1980 and December 1981
are load on the Table of the House.
[Placed in library. See No. L.T.
6469/83]

(¢) In order to facilitatc flow of

VAISAKHA 2, 1905 (SAKA)

Written Answers 170

credit to agricultural sector, application
forms and procedures etc. have already
been simplified. However, this is a
continuing process.

Development of Konark and Puri
as International Tourist Centres

8383. SHRI LAKSHMAN MAL-
LICK :

SHRI A.C. DAS :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(a) whether Government have a
proposal to develop Konark and Puri
as International tourist centres;

(b) if so, what stcps have been
taken so far to implement the above
proposals; and

(¢c) the detaits thercof ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) to (c)
Yes, Sir. A master plan for the deve-
lopment of Konark has been prepared
by Town and Country Planing Organi-
sation of the Ministry of Works and
Housing This plan has been submitted
to the State Government for approval
and notification. In Puri, thc Depart-
ment has a proposal for construction of
a dharamshala through Bhartiya Yatri
Avas Vikas Samiti, a registered society.
In addition, a joint hotcl project bet-
ween the ITDC and the Orissa Tourism
Decvclopment Corporation has been
sanctioned for construction.

Measurcs to Uncarth Blackmoney

8384. SHRI K. LAKKAPA : Wwill
the Minister of FINANCE be pleased
{0 state :

(a) what are the measures being
taken to unearth blackmoney ;

(b) how much blackmoney was
unearthed during last two years and dur-
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ing the current year as a result of these
measures; and

(¢) details of prosccutions launched
against the operators of blackmoney ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) Al
possible measurc to unearth black-
money including administrative, legis-
lative and institutional are being taken
from time to time, after constant
review.

(b) and (¢) The Income-tax authori-
ties seized prima-facie unaccounted
assets of approximate value of over Rs.
19 crores, Rs. 30 crores and Rs. 27
crores in thce searches carricd out by
them during 1980-81, 1981-82 and
1982-83. respectively. During these
years 200, 300 and 675 (provisional
figure), respectively, prosecutions for
concealment of income/wealth  were
launched.

fawalfeet anx fas gramang
& A% AAE AT

8385. st fagre fag : ur faw
weAY ag qary FY FIA FL fF

(F) #a1 GIFIT &7 eq1q fgaafier
g9 faq, gimmarg & e ag §ag
am wf Al F gf mimeasy IqrEA
9T wfagd gwg 931 § s Fifezs
a1zt FY /g § #y w1 gfqafraqrsi
F FHITO FAST &Y FT S1T1AT AT &

(@) afz gi, at 3@ grarg & salr
FTY; AT

(7) T8 WIAY § WIFIT A HT TF
FT FTEATT AT & 7

fawr aearem ¥ 3q HAY (N |A1EA
gert) : (F) & (1) GIFIX FT AT
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957 ¥ IS¢ AQ faug & NI graT §r
arafag fear war {1 g9 wAA FT
sayer v fear war §

fagarfedY qux faa, gramramg s
gfaagq 3,300 &feF =7 § 6,000 dfz®
ST % fAa1T 37 o IqST angfasl-
FIOT £ & grayg § 4 9%, 1978 1
dgd nigsy fafade, gargde fruea &
gara  FUT 9T gearay fergag &
379 9 u& U fagar qig “qafegigar
FUT g IAFT grawy, qfIqISAar saeq
Tetfaady garal, aFAay ggraar qar
gt Fifasl & gfago F qR#
dag Nideq fafais #1 37 Hg AN
qIRAIFAT & fasqrea & grasq § 799
qiZew fafads T 9@ g &
saifaEt & g1 ga FUT faqF
T gt #U” § ag @Y qideq
fafags gru sggeEr &’ # afug
SqeRdl #Y qfa & grafeag &) aryg-
faatszo afeqigar & fag @da aF
FIA ITERI 1T wEA F1 3 ghaay
% fawas fxar mar §, safq (i) oF a1
ag foa& ssqdq 19 Hqgg Qg
fafrze ¥ gz £ s (fad agg
“%" T AT §) 1 (ii) gadr ag fauw
yeaang faza €T 9T Ffaamm a1z ¥
fafaar (Fs3) Am T @A fFar srqar
(Frg srgget “@” g1 aa1d) 1 (i)
Sigdr ag faaF Faaa el ear @
gdg #Y N (98 stgqg= 1" Fgr1
Tar §) | ITER aar aAA A @dy,
grag Fggisal & aga gy & 7€ &
gaga ‘&’ Fr A F T q99
N1deq fafads & earfacas & T 9%
FY TE O FFE @’ FY wEY F
g{1g, 937 § W1y Is=1aw & qfg
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erg & qregw § @dY i § wfqann
fafaerall & @t T & A o) |
ggg “a” ®t afusia asf w @
Aot @ial & gfa qar faqTE Agl-
fadzmea & wisgq § &1 0§ 4Y | faval-
A Yoz fra gata g@iu §8 @l
GeHT wal F § |dg @g 1 ag 97
faaaY arazasar fasin (&fasaq)
#T geqrear (z@aa) ¥ fag v
I9EF A geqrgAr da8 qieeq fafq-
2z & @ig-a19 7 qfasatal & agar-
qreg 997 gEq safaqy ugd asarFa!
F Artaara d 1 ag oY | qr fE FA9
qurar qar &, FWAad F GEqIIar §
F15 aea<y agf #1 ag § 1 awify ary-
faftgd faw ¥ anygfawan g@agrias
eErd & w14 ywrwA & o Afeat
qiE 75 ff AR FAFY AT AHAIIGAF
sq7q faar qar § otz W feafyn &iga
ATH FY OF GIT F1AF FIA F AT
fea @1 @ & sneq/faarac 1982 9
aaydl #1 9gd) SIS F gAEA F a7
AT F 1 3P “TTE AT F a4
fra g | = fF seaifea w1as & o a4
gras (et dararey) & auT d afe
wfeqq sl F1 gAATH FB AT TF
AT AT 1g1 a1 gafaa ag fa=i fFar
qar g f& ¢@ @Y o maal % gEdr
Sy &1 grAfaE artgiT 9T IA1A W
qIg-g19 "IAl #7  ggdr gy &b
ST fF AT IT AU IA1FT F1CAT |
20 sfama wiaw afga marfas sngi
q garu frg 70 g9Ea qfarsArn
FUT & @ wf fafafsed) ¥ w7 oig 7@
& srafw 100 sfqma Freq /A [gréae
afga smafas e 9 fag ag e
AT wIr@at & afterg 25 A9A %
e gIA FY AT & | G Ndeq g
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FrtsT @1 daifaa fafgsegi e
¥ FT yeqrg fwar qar ¢ oGt qF
1T R qfAHa HqT I8 F HTAT
HT G¥a<g g, IUIET § FAT ATA FT
FI gg g fF I F419 1T 0F
AT AT AqH, 1982 & srFEay, 1982
a® T gad g AaFqy, 1982 &
19, 1983 aF a3 @r oY fqg#) a1a-
a1 faeart sk argfatsor s19%9
F FIIU g% ov ot et fasarfza fwar
ATIGr g | 1982-83 ¥ 3cqigq ¥ wal
gIA FT 37g FIW gg 91 5 weq 93w
¥, favwa: faaraesiT wazay, 1982
F wglal ¥ faaa 7z @ war a1 A}
ag i f& af agfad ¥ qu fasifa
SEITA 1T A § GAT AqAT§ |

wgl a5 wifees QisT 31 g7 ox
3qF I9ATT & I} § wfaq afaghag-

atel & MINT FT qFaeg 3, GIFIT
A1d, 1982 ¥ oriw & andw fzu ¥ i
sit= &1 F13 gafg qT g

Perks for Armed Forces Personnel

§386. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be plecascd to state :

(a) what are the perks recently
annouced to thc Armed Forces pesson-
nel for each category;

(b) the date with effcct from which
they have been implemented; and

(c) if not, the likely date by which
they would be implemented and the
reasons for delay in implcmenting
them ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P. §INGH DEO) : (a) A Statement
containing the details of the perks an-
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nounced by Government on January 25,
1983 is laod on the Table of the House.
[Placed in library. See No. L.T. 6470/
83]

(b) Januairy 25, 1983.

(c) Government orders for imple-
menting the revised rates of various
allowances and perks announced by
Government on January 25, 1983 have
already bzen issued and hence there is
no delay in implementing them.

Decline in Deposits

8387 SHRI MOHANLAL PA-
TEL : Will the Minister of FINANCE
be pleascd to st.te;

(2) whether it is a fact that therc
is a declinc in the bank dcposits;

(b) if so, whether it is also a fact
that the Reserve Bank of India  has
consituted a working group to examine
the factors responsible for the decline
in the bank deposits;

(¢) if so, whether the said group
has submittcd its report: and

(d) if so, whal arc the dctails of
reccommendations made and the action
taken to implement them ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHR])
JANARDHANA POOJARI) : (a) After
showing sluggish growth in the first
half of 1982, the bank dcposits picked
up since the Middle of June, 1982.
According to availablc provisional
data, thc deposit growth in the first
half of 1982 was low at Rs. 1302
crores compared to that of Rs. 3649
crores in the first half of 1981. However,
the deposit growth in the second half
of 1982 at Rs. 5246 crores was higher
than that of Rs. 3574 crores in the
corresponding period of 1981.

(b) A Working Group under the
Chairmanship of Dr. C. Rangarajan,
Deputy Governor, Reserve Bank of
India, was consituted by Rescrve Bank
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of India to look into the factors affect-
ing deccleration in Deposits and the
mcasures nceded to correct this trend.

(¢c) and (d) The Working Group
1S reported to have submitted ®its
recommendations to Rcserve Bank of
India, which are under consideration.
However, bascd on the interim recom-
mendations of the Working Group,
the Governor, Reserve Bank of India
had introduced with  cifect from
26.10.1982 a new catcgory of deposits
of over five ycars maturity bearing
a rate of interest of 11 per cent per
annum.

Al and HCI to Open Hotels in
Forcign Countriecs

8388. SHRI MOHANLAL PATEL :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state;

(a) whether Air India and Hotel
Corporation of India made at attempt
to have hotels in foreign countries; and

(b) if so. what is the
achieved ?

progress

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a)and (b)
Air India and Hotel Corporation of
India have no plans at prescnt to have
hotels in foreign countrics. The Hotel
Corporation of India is, howcver, a
sharc-holder to the cxtent of 499 in
the India Tea and Restaur-nts Limited,
a company formed in collaboration
with the Teca Board. This Company
operates a restaurant in Sydney,
Australia and proposes to open another
in London,

Regularisation of Services of Casual
Labourers/Muster Roll Workers

£389. SHRI AMAR ROY PRA-
DHAN : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
please d to state :

(2) whether it is a fact that casual
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labourers/muster roll workers are being
employed by his Ministry or Depart-
ments/Subordinate Offices uader his
Ministry;

{b) if so, the mumber of such emp-
loyees employed in his Ministry as
well as in each Deparment and Sub-
ordinate Office under his Ministry;

(c) whether their serviees are not
being regularised even after the lapse
of considerable period; if so, the
reasons therefor; and

(d) what action Government pro-
pose to take in respect of regularisation
of their services instead of keeping

them as casyal labourers or only
muster roll employees for years to-
gether ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHR{ KHUR-
SHEED ALAM KHAN): (a) to (d)
The requisite  information is being
collected and will be placed on the
table of the House.

Recruitment to Class III Posts in
Nationalised Banks

8390. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether recruitment to Class III
posts in the nationalised banks is made
in such a manner that candidates be-
longing to backward and hilly States
have to compete with their counter-
parts from the plains;

(b) if so, whether it is a fact that
the hilly Statcs regions generally get
virtually little share in recruitment
under the circumstances;

() if so, whether Government
propose to emsure that such safegaurds
are provided as encourage the young-
men from these States to get due
share im recruitment to posts in
branches located in sach States; and
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(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE {SHRI
JANARDHANA POOJARY): (a) to (d)
Prosumably, the Hon’ble Member is
referring to recruitment to the clerical
cadre of the nationalised banks. All
direct reeruitment to the clerical cadre
of the nationalised banks are made
through Banking Service Recruitment
Boards (BSRBs). Each BSRB has becn
assigned a geographical area compris-
ing one. or more States for the purpose
of clerical recruitment. Normally,
cach State/Union Territery constitutes
a separate recruitment zone for recruit-
meat to the clerical cadre of all
nationalised banks within the State
or Union Territery. The condidates
from one recruitment zone compete
among themselves and mot with candi-
dates from outside the 2zone. The
question of the candidates from back-
ward Statecs competing against capdi-
dates from more advanced States does
not therefore arise.

Recommendations of Members of Parlia-
ment for Opening Branches of
Nationalised Banks

8391. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state :

(a) whether recommedations of
the Members of Parliament are given
any weightage at the time of the
finalisation of the list of places for
which the Reserve Bank of India gives
the licences for opening of branches of
nationalised banks recommended by
State Governments;

(b) if so, the exact weightage given
in the regard; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARD: (a) te (c)
In terms of their branch licensing
policy, the centres for location of
branches at rural/semi-urban centres
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are finalised by the Reserve Bank of
India in  consulation with the State
Governments and the banks. However,
specific sugggestions, received from the
Hon’ble Members of Parliament for
opening branches at different places
are examined carefully and, subject to
feasibility and viability, opening of
branches is permitted by the Reserve
Bank of India,

Survey of Indian Ex ports

8§392. SHRI RAM VILAS PAS-
WAN : Will the Minister of
COMMERCE b: plcased to state :

(a) whether Government have seen
the press report in the “Telegraph’,
Calcutta dated 25.3.83 wherein it has
been stated that as per recent survey of
India’s imports published by the World
Trade Department of Indian Chamber
of Commerce, India has lost Rs. 6050
crores for adverse trade terms of foreign
exchange during 1970-81;

(b) if so, what is reaction of Govern-
ment of India thereto; and

(¢) the steps taken or proposcd to
be taken to avoid such losses ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir.

(b) The decline in India’s net terms
of trade and widening of trade deficit
in recent years has been mainly on
account of the fact that international
prices in respect of our major imports
like POL; fertilisers, capital goods, etc.
have increased comparatively at faster
rates than the increase in the prices of
primary products and traditional manu-
factures exported from India.

(c) The Commodity prices in world
market are governed by various factors
depending on intcrnational situation.
However, efforts are being made to cn-
courage exports of value added items
and to replace imports in some vital
areas like crude oil, fertilisers, steel, etc.
by increasing the domestic production.
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Profit Earned by Branches of Foreign
Banks Vis-A-Vis Indian Nationa-
lised Banks.

8393. SHRI RAM VILAS PAS-
WAN :

SHRI NITYANANDA

MISRA :
SHRI S.B. SIDNAL :

SHRI BALASAHEB VIKHE
PATIL :

Will the Minister of FINANCE be
plcased to state ;

(a) whether Government of India
have seen the press report which appea-
red in the ‘Financial Express’ dated 25th
March, 1983 wherein it has bcen stated
that the profit earncd per branch of the
foreign banks opcration in the country
has not only been growing but also has
been growing disproportionately faster
than the profit earncd per branch of
Indian nationalised banks;

(b) profit earned by each foreign
and nationalised bank branches during
1981 and 1982;

(c) the reasons for lcss profit earned
by nationaliscd banks; and

(d) morey remitted by foreign banks
operating in India during 1980-81 and
1981-82 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) The collection of compilation of
information regarding profits earned
by individual branches of all foreign and
nationalised bank would involve a great
deal of time and effort which may not be
commecnsurate with the purposc sought
to be achieved. Howevcer, average profit
per branch earned by the foreign banks
operating in India and the nationalised
Indian banks (including the six banks
nationalised in 1980) during the years
1980 and 1981 is given below. The
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information regarding the year 1982 is
not yet available.

Profits per branch.
1980 1981

(Rs. in lakhs)

Banks

Forein banks (for
their branches in
India) 7.32 11.83

Indian Nationalised
Banks. 0.22 0.23

(¢) Besides opening of large number
of branches in rural and semi-urban
areas, Indian Nationalised Banks are
required to extend a large number of
loans to agriculture, small scale indus-
tries, other priority sectors and weaker
sections on liberalised terms. As against,
this foreign banks have a very small oum-
ber of branches in India which are loca-
ted in bigger cities and port towns. They
privide, by and large, business of spe-
cialised nature such as facilitating
forcign trade and tourism. The opera-
tion of banks of one country in another
is mainly for such purposes and is part
of an international facility.

(d) The information is being collec-
ted and to the extent it is available will
be laid on the Table of the House.

Composition of Board of Directors
of 1.D.B.I.

8394. SHRI NAWAL KISHORE
SHARMA : Will the Minister of
FINANCE be pleased to state :

(a) what is the present composition
of the Board of Directors of the Indus-
trial Development Bank of India;

»

(b) what are the names of persons
who have been nominated as Directors
1983;

(c) what guidelines are followed in
nominating a person as a Director on
the Board of Industrial Development
Bank of India; and

(d) what is the total amount which
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has so far been advanced by the Indus-
trial Development Bank of India to the
firm owned by the persons who have
been or are Directors of the Bank ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Section
6(1) of the Industrial Development
Bank of India Act, 1964 spells out the
composition of the Board of Directors
(an extract of section 6(1) is enclosed as
statement-T).

(b) The present composition of the
Board of Directors of Industrial Deve-
lopment Bank of India (IDBI) is given
in the attached Statement-II.

(c) The nominations to the Board
arc made in accordance with the provi-
sions of section 6(1) of the IDBI Act,
1964.

(d) According to IDBI as on 30th
June, 1982 direct assistance of Rs. 37.3
crores had been sanctioned to 10 com-
panies in which at the time of granting
assistance, one of the directors of the
Board of IDBI was also director on the
board of the company assisted,

Statement I

Extracts from the Industrial Development
Bank of India Act, 1964
Section 6(1)

The Board shall consist of the follo-
wing, namely:—

and a managing
Central

(a) a chairman
director appointed by the
Government:

Provided that the same person may
be appointed to function both as chair-
man and as managing director;

(b) a Deputy Governor of the Re-
serve Bapk nominated by that Bank;

(¢) not more than twenty directors
nominated by the Central Government
of whom—
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(ii)

(i) two
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(iy two directors shall be officials of

the Central Government;

mor¢ than five directors
institu-

not
shall be from financial

tions;

directors shall be from
amongst thc employees of the
Development Bank and the finan-
cial institutions, and of such
directors, ome shall be from
amongst the officer employees
and the other from amongst the
workmen employces, sclected in
such manner as may be pres-
cribed;

Statement-1[
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(iv) not more than six directors shall

(v)

be from the State Bank, the
nationalised banks and the State
Fimancial Corporations;

not less than five directors shall
be persons who have spccial
knowledge of, and profcssional
experience in science, technology,
economics, indastry, industrial
co-operatives, law, industrial
finance, investment, accountancy,
marketing or any other matter,
the special knowledge of, and
professional experience in, which
would, in the opinion of the
Central Government, be useful
to the Development Bank.

Statement Indicating the Composition of the Board of Directors of
the Industrial Development Bank of India.

Sl. Name and brief particulars Date of nomination on
No. the Board of IDBI
1 2. 3.

1. Shri A. Ghosh, 23.2.82
Deputy Goverpor,
Reserve Bank of India, Bombay.

2. Shri S.M. Ghosh, 11.11.80
Secretary,
Deptt. of Industrial Development,
New Delhi.

3. Shri M. Narasimham, 12.10.82
Secretary,
Minister of Finance,
Dct. of Economic Affairs, New Delhi.

4, Shri S.S Mehta, 12.11.79
Chairman,
Industrial Credi & Investment
Corporation of India Limited, Bombay.

5. Shri B.B. Singh, 6.12.79

Chairman,

Industrial Finance Corporation of India,

New Declhij.
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10.

11.

12.

13.

14,

Shri T. Tiwari,

Chairman & Managing Director,
Industrial Reconstruction Corporation of
India Limited, Calcutla.

Shri G.S. Patel,
Chairman,
Unit Trust of India, Bombay.

Shri B.K. Chatterji,
Chairman & Managing Dircctor,
United Commercial Bank, Calcutta.

Shri L. Parija,

Chairman, Orissa State Financia! Corp.,
Near O.M.P. Chhack,

P.O. College Square, Cuttack.

Shri R.K. Sharma,

Managing Director, Madhya Pradesh
Financial Corpn., Finance House, Bombay-
Agra Road; Indore-1I (Madhya Pradesh).

Shri G.K. Devarajulu,

Chairman,

Lakshmi Group of Companies, ‘Shell House’
58, Avanashi Road, Coimbatore-641037
(Tamil Nadu).

Dr. F.A. Melita,

Director, Tata Sons Ltd.,

Bombey House, Homi Mody, Street,
Bombay-400023.

Shri Hari Sharkar Singhania,
President, J.K. Organisation,

‘Nehru House’, 4, Bahadur Shah Zafar
Marg, New Delhi-110002,

Shri Surrendra Paul,

Chairman, Apecjay—Surrendra Group,
Apeejay House, 15, Park Street,
Calcutta-700016

(Wecst Bengal).

5.11.80

22.7.76

7.3.79

2.1.81

28.2.81

15.3.83

18.8.77

15.3.83

15.3.83
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Development of Tourist Sites Around
Steel Cities in Orissa

8395. SHRI CHINTAMANI JENA
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is any proposal
under Government consideration  to
develop more tourist places in Orissa,
particularly around the steel cities; and

(b) if so, thc details thereof and
what is the progress made so far in
this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) and (b) In
the Sixth Five Year Plan, the Depart-
ment has taken up/proposes to take up
the following schemes in Orissa. There
is no particular proposal to develop
tourist centres around the steel cities.

(1) A forest lodge at Similipal at a
cost of Rs. 50 lakhs.

Safari
at a

Lion
Kanan

(1) Devclopment  of
Park at y(Nandan
cost of Rs. 25 lakhs.

(i1i) Survey for the introduction of
water sporis at Chilka lake.

(iv) Master Plon for the development
of Konark through the Town and
Country Planning Organisation.

(v) A dharamshala at Puri through the
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of a Government of
Office at Bhuba-

(vi) Opening
India Tourist
neswar.

India Tourism Development Corporation

(i) Expension of Hotel
Ashok at Bhubaneswar

Kalinga

(ii) Joint venturc project in collabo-
ration with Orissa  Tourism
Development  Corporation for
construction of a three star hotel
at Puri and bcach cottages at
Konarak.

Loan Assistance by Banks to Priority
Sectors in Districts of Varanasi
Division

8396. SHRI ZAINUL BASHER :
Will the Minister of FINANCE bce
pleased to state that the achievement
under priority sectors in  giving loan
assistance by Union Bank of India,
Central Bank of India, Punjab National
Bank and Bank of India in every dis-

tricts of Varanasi Division in Uttar
Pradesh ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : District-
wise data on priority sectors advances
of all Scheduled Commercial Banks is
published in a consolidatcd monner by
the Reserve Bank of India in their
publication, ‘Basic Statistical Returns’.
The latest avaijlable data relate to
December 1980. Information in respect
of Varanasi Division comprising five

. districts viz.—Varanasi, Ballia, Ghazi-
Bhar.u.ya &'?atn Avas  Vikas pur, Jaunpur and Mirzapur is set out
Samiti, a registered society. in the statement attached.

Statement

District-wise data on Priority Sector Advances of All Scheduled Commer-
cial Bank in Varanasi Division.

(As at the end of December 1980)

(Amount in Rs. lakhs)

Scctor/District Ballia Ghazipur Jaunpur Mirzapur Varanasi
Aggregate Credit 985.31 954.76 1058.03 4677.69 11231.35
OF WHICH -

(a) Agriculture 629.76 558.41 659.35 742.50 713.78

(b) Small Scale Industry 26.64 71.09 37.46 368.86 3180.36

(c) Transport Opecrators 62.84 42.18 60.57 165.86 162.11

(d)’Services 29.78 52.28 24.51 45.56 255.33

(e)4Retail Trade 117.65 129.38 85.90 102.29 510.91
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Cash Compensatory Support on Cotton
Seed Extraction

8397. SHRI K. MALLANNA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the
Union Government had withdrawn
cash assistance for 1981-82 as cotton
sced extraction exporters failed to
fulfil the prescribed targets;

(b) if so, whether Government have
recently announced cash compensatory
support on cotton sced extraction; and

(c) if so, to what extent, and what
are the terms in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir.

(b) and (c) On a review of the
position, it has been decided to grant
cach assistance on export of cottenseed
extractions from 17.12.82 to 31.3.85
at the rate of 5% of f.0.b. value.

TEAQEFA FRT FIT IAL AT & AG
fax &Y waEn agate d fag ng o

8398. =it fag@ fag : aar fa=
geAY ag qm & FAT F4A OF

(F) USETTFT I51 ! TAF qlAT
g1 IO ST & [ faar &) AaTar
qgdler ¥ 9AF YW g ¥ qTHN
a1 § glqraa, wedl araq, gaz-
qQre 31X /G T9T War- ey gdAIq &
fag fead wfagal adal qar giesmy
FY =0 feu wq § 91 3+ fog sara &
o fzar A g; A

(@) @ agaa & gl @@=l &
fagrt aday v ghaat 1 fagag
O & GESTH § ST AT 7
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faw weama § Su sed (s
NATET qARY) ¢ (F) A (@) adam
HAT g7/, Wi 70 ®G FH, Al
Ty qgF g 1| 1o ATTo Eo GTo
fgarfasifeal & a1 grer aga a1 «id
arteY sgTer FY 2T, WY F FATFIT AR
AT q4r GgIaar ggaIg Am ATy
HFOFTIa & faferss el & aqar
AAT-AFT Grar § |

q1a %1 fAata

8399. =it fagrer fag : a7 Arforeg
H7Y) a4 T F FI7 FI7 [F ¢

(%) fagd a1 ast & =g & fqaia
% g afg srgar ang F4t & AIGS 74
g 31T 3F-ai fwaw gea 1 9 faafa
FY TE; AN

(@) g fadq afga aaama
Ty & =17 &1 fqaiqd agw F fag
FAT FIW IST Wrg !

aiforsas AEIG W ST Al
(sitadt T gaw faegn) © (%) oF
fagwor g7 § |

(@) fafw=s W F ¥7 a=_1g &
&7 ¥ 917 & Y ®7 AT 94
1 A& gaw F fag @ IE,
Faswdl Raq 193 yearaa i fadwl
% feqa @: srtadl qur fafwea i &
eqifgq I qfewdy & wrsgw & aqr
HAAI-AT W A AT gararal fi
FEEAT J WITF HT THUST FqGT
FT @I g | 39% Afafeaq, w@a 9@
& faufa & gt & faq awswrT gru
I31q 7T FAT F T qrfee § :—
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(i) 14-2-1979 & = o3 ¥ fqalq

gew W garfeq |

(i) s=ad, 1979 & 4%z 917 fAatal

9x fafeaa geqrza ges at
Arqdt w1 gne FogE: A6y
HT |

(iii) W@ FF G& WA FTE) AAAT

F ATAT F GA AIGGT A5
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T & gfag # frafa & fag
AT A 9T AT GoF
AR AT geF F1 WA
afgd I gT &Y 1-6-1982 &
aft F g1 g97 F AT 9%
85 ®o wfg fwmre § Fg®x
90 %o gfa fH¥To HTAT |

‘ (vii) geedz =10 At Gk I &
F AR T | afq dsiga faafasl 93 §ito
(iv) =g # Gt Fal arely ahA o dlo N[ FAT |
qX AR FH T 75 gfawa q \ |
Y — (viii) [T & fAatar a3 qR geqrE
gEF F1 UFT &YX JTAY &
(v) G%e =7 qar 9ra & Gfaat & afafwza faglat & fag 44 &
faata ax axz sfagfa agraar afq fFare a% a1 IeaeN goF
_AT | U |
faaem
ag HTAT weq
(fro fmaTo) (F0F %o)
1980-81 231.74 435.27
1981-82 223.09 404.61
1980-81 &Y g&T
1981-82 ¥ fryraz 8.65 30.¢6
frage #r wfqmaar 3.739, 7.049,

g &) qNT & SYUA WG & Tg@ A1F A1AGF Wl $1 WA fqaia alwd
Sa% gedl & arg faratfeg gH1¢g

At (fao fETo)

QW qe (FUF o)
198081 19s1.82  1980.81  1981.82
1 2 3 4 5
atfama g9 65.94 75.01 128.62 14213
fada 41.09 43.41 75.49 73.20
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1 2 4 5
go #ITo §o 21.07 14.83 28.70 21,03
qras 13.82 14.28 23.97 23,77
ERAL | 11.76 5.87 28.35 12.94
TF 6.22 7.57 8.94 11,24
To To AAUFT 3.59 3.17 6.83 - 6.76
IFA A 2.35 1.18 5.92 3.61
srTeg feran 196 1.64 2.75 2.59
THe Sio ATTo 4.96 4,56 14.48 12.25
g7y 58.98 51.57 111.21 95.09
AL 231.74 223.09 435.27 404.61

Rules/Regulations of D.A. Applicable to
Employees of 1.T.D.C.

8400. SHRI ANANTHA RAMULU
MALLU : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state :

(a) whether it is a fact that the
rutes and regulations rcgarding the
enhancement of the dearness allowances
which are applied to the Central Gov-
crnment employees are also applicable
to the employees of the ITDC; and

(b) if so, whether Government have
any.check/agency to -ensure the timely
application of the dearness allowance to
the employees working in ITDC hotels ?

THE MINISTER OF STATE OF
THE MINISTRY OF TOURISM AND
CIVIL AVAITION (SHRI KHUR-
SHEED ALAM KHAN) : (a) At present,
a dnal system -of dearness allowance is
in vogue:in ITDC as under :(— -

(i) dndustrial Dearness Allowance
@ Rs. 1.30 per .point 'shift in All
India consumer ‘'Price JIndex

(19 60=100) fornonoflicer-emplo-

wees of hotel.and catering establi-

shments; @nd

(ii) Central DA formula for office s
and cmployees of mnon-hetel and
non-catering establishments of
the Corporation.

(b) ITDC ensures that dearness
allowance is paid to its employees in
accordance with the formula applicable
to them.

At | afraq oF TR
ST Y & GOIR

840]. It TIRIARTT =TIEAY ; g7
TAT FFA) qg T FY FAT HL 5

(%) gatew =rarag fesdY, qear
%9 *q1aArqq, geqr fSar sagag qgr
A FAHSNT ~qIAT § YL
grat & f&qq Araq afraq §;

(@) &g Bradr F awral Hi
g &, sfaslia) 1 o gosix
Slo To 2 @ygr w@Irq T @ §
yq.a% feaer savfy @ s 7
g; o

() omAY ais-& e gwan
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FI Weq-§-Fog fAazid & fag aeaie
g1 FAT F1AATE 7 9T @I ?

VAT AEATAY § ST /==L () ®o
o fag3q) : (%) fafwe sgraraay @
srfaofia 98, IIAIGT S1a QI & ATAS]
FY G&AT TH IFIXE i —

SEAAR FATYTHA 2
qZAT I5F JIgTAg 7

wg-fediaaa gfsfaaa
wfseee 712, TA19T 79

(@) g=ar gFa 1 a1 W e s
A% & 92d qT 1@ & FT0AT |

() Sradt a1, A1 & FE A47
2 fF gg o197 A’ F wiegw g o9
aral &) e fAage & fag aqdw
FT |

State-wise Contribution to Foreign
Exchange

8402. SHRI AJIT BAG : Will the
Minister of FINANCE be pleased to
state : the State-wise contribution to the
foreign exchange earnings during the last
3 years, year-wise ?

THE MINISTER OF FINANCE
(SHR1 PRANAB MUKHERIJEE)
Presumably, the Hon’ble Member is refer-
ring to the State-wise foreign exchange
earnings through exports and inward
remittances. The statistics relating to
earnigs from exports and inward remit-
tances arc not compiled State-wise and
hence it is not possible to assess the
contribution of each State in the forcign
exchange earnings of the country.

Implementation of (Organisation and
Improvement Cell) Scheme in LIC

8403. SHRI A.K. ROY : Will the
Minister of FINANCE be pleased to
state :
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(a) whether it is a fact that in the
current experiment of implementing
O.I.C. (Organisation and Improvement
Cell) Scheme the LIC is going to redyce
the employment oppertunity in the Cor.
poration; if so, facts in details and

i the
recasons thereof;

(b) whether there has been any dis-
cussion with any section of the em-
ployees of the LIC before implement-
ing the scheme; and

(¢) il so, the details of that and if
not, the rcasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POQJARY) (a) to
(¢c) The LIC Management held discus-
sions  with the employees at various
levels before implementing  the O.1.C.
Scheme in 3 pilot Divisions. The em-
ployces were also informed about the
experience gained in these 3 Divisions
and the Management’s programme of
cxtension of the Scheme to 20 more
Divisions in the interest of the policy-
holders. The Managing Director also
held further discussions with them in
July, 1982, The representatives of the
employces have also deen assured that
as a result of the implementation of the
Scheme, there will be no retrenchment
and it will not affect their prospects in
the Organisation.

Promotion and Transfer Poliey in L.1.C.

8404. SHRI A K. ROY : Will the
Minister of FINANCE be pleased to
state :

(a) whether therc is any rationa
Promotion and transfer policy in L.I.C
for various categories or its officers and-
employees; if so, facts in details,

(b) whether he is aware that officers
are staying in one place for more than
10 years creating vested interest around
and stalling the progress of the Corpo-
ration; if so, the number of such officers
staying more than 10 years in one place
in L.I.C., facts in details; and
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(¢c) whether Government propose to
take steps in the matter if so, when and
if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to
(¢) Therc is a rational promotion policy
in the Lifc Insurance Corporation for
various categories of its officers and
employees. Brief details are given
below :

(i)  Prometion within Class Il &
Class 1V employees and from

Class 1V to Class 111.

According to the promotion
rules applicable to Class III & Class IV
employees of the Corporation, the eli-
gibility criteria for promotion from
lower to higher cadres are based on
specified length of service, qualifications
and/or departmental tests and perfor-
mance.

(ii) Promotion to-Class 1

Employeces of Class II as well as
Class III are eligible for promotion to
the cadre of Class 1.

According tor the existing rules,
direct recruitment to the cadre of Assis-
tant Administrative Officers can be upto
409, of the vacancies. The rest are
filled up by promotion from Class III.
Supcrintendents and Higher Grade
Assistants in Class III are eligible to be
promoted to Class I.

Promotions are also made to the
cadre of Class I from Development Offi-
cers in the cadre of Class II, and they
are designated as Assistant Branch
Managers (Development) on promotion.
Class III employees are not eligible
against the vacancies of Assistant Branch
Manager (Development).

Generally, for promotion at all
levels, length of scrvice, qualifications,
performance ctc. are taken into account
while drawing up panels for sclection.
Eligible candidatcs up to five times the
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vacancies notified are interviewed and
selected by a prescribed committee
constituted for the purpose.

(i)  Promotion within Class I

Within the cadre of Class I {o higher
levels, promotions are based on merit,
suitability and  seniority. Compctent
authorities at various lcvels are assisted
by committees constituted for the
purposc.

(iv) Transfer

All employees of the Corporation
can be transferred from one office of
the Corporation to another.

Some of the officers of the L.I.C.
have not been transferred from their
place of work for more than 10 years as
it has not been found to be in the inte-
rest of the Corporation. It may not be
correct to say that officers who have
not been trasferred are stalling the pro-
gress of the Corporation in any way due
to their alleged vested interest,

During a mceting taken by the
Finance Minister on 14th February,
1983, the need for periodical transfers
at all levels was impressed on the top
executives of the L.I.C.

Export of Railway Engines and Coaches

8405. SHRI K. PRADHANI : Will
the Minister of COMMERCE be pleased
{o state :

() whether it is a fact that our
country is ina position to export rail-
way engines and coaches abroad;

(b) if so, thc number of railway,
engines and coaches exported by our
Railway authorities abroad during the
last threc years along with the names
of such countries where they were ex-
ported; and

(c) the details regarding the foreign
exchange carned through this trade ?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir.

(b) and (¢) The export of railway
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engines (locomotives) and coaches is
hamdled by the Projdets & Eguipment
Corporation of Indid, The details of
coaches and locomotives exported and
foreigh exchange earned during the last
thrée years aré as under :—

Year Coaches Locomotives
Qty. Country Value Qty. Country Value
Rs. Lakhs Rs. Lakhs
1980-81 26 Sri Lanka 161.50 —_ —_— —
1981-82 32 Nigeria 367.72 — — —
1982-83 — — — — — —
Total : 529.22

Note : Besides the export of the abode mentioned coaches, 9 diesel locomotives
and spares of thé value of Rs. 754.39 lakhs have been supplied to NTPL
(India) against fimancing by IBRD during 1982-83. These arc treated as

demand exports.

Ambunt Advanced to carpét Indastry
by Lakshmi Commercial Bank Ltd.

8406. SHRI BHEEKHABHAI :
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that sever:l
lakhs of rupees have been advanced to
carpet industry in India by the Lakshmi
Commercial Bank Ltd.—a non-nati-
onalised bank;

(b) whether normal stipulations on
loans were adhered to by the said Bank;

(c) whether a relation of one of the
Directors is connected with the parties;
and

(d weether rcturn of loan position
is alarming ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (&) to
(d) The -inspection of the bank by ‘the
Reserve Bank of India had disclosed
some irregularities on the part of the bank
in the matter of grant of advences etc.
The matter is bcing exdmined by the

Reserve Bank of India who will take
further action as may be called for.
In accordance with the practices and
usages customary among bankers, spe-
cific information relating to individual
consituents of banks cannot be divulged.

Amownt Advamced to Benami Parties in
Agra Branch of Lakshmi Commer-
cial Bank Ltd.

8407. SHRI DEEN BANDHU
VERMA : Will the Minister of
FINANCE be pleased to state

(a) whether it is a fact that about a
crore of rupees have been advanced to
benami parties ih Agra branch of the
Lakshmi Commeércial Bank Ltd. a non-
nationalised bank;

(b) whether itis also a fact that
the said amount has become sticky to
recover;

(c) whether the advance of crore
rupees was made without sanction; and

(@) if so, the action taken by th
RBI against the errihg management ? ¢
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d)
According to the Reserve Bank of India
certain cases of irregular advances gran-
ted by the Manager of Agra Branch of
Lakshmi Commercial Bank Ltd., have
come to.their notice. The concerned
branch Manager has been placed under
suspension by the Lakshmi Commercial
Bank Ltd., and the matter is receiving
further attention.

WM SIAT W AT Fo 64
LIRS EAE R (3

8408. =it frgra fag :
=t viw fag e

FT AT AT gg /AT K FAT
FE0 {5 ¢

(%) #a1 AU PFA! F I A
qI AT Fo 64 &1 ATfAFTAT FF W
FIFH & |1 qex19g ¥ fafga §;

(@) #uT F1d9«, 1980 ¥ FF wee
afgwifeal & I3q e &1 qifasra
garor-gF fRer safsa favg &) faar g
AT FZ AT IT TA-97 F YT T
7 9" &% ¥ 97 AT,

(1) &1 IFT AT K 7 FMG WY
q gfgs #Y a5 F gaufy 7 ggErd
g § sq1 fHar w41 §; i}

(a) afs agl, oY aa1 3§ gavly
w1 geIqIT fFar @ § A IF aAfy-
F1fedt & arw Far § forgly gTw o=
gfafaqin fear § qar ga% fasg sav
FITATE T & 7

w weEt (off Ao W TEA)
(F) € (%) gFaT TF a7 @ W 2
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AT AT 92 qT @& FrE |

qiferdeat femdz o ste gergfoe
&t fa=t

8409, it srefasg Aqw :
oY A3« femyT oAl :

Fa1 qifuen g9 g I FT FO
F 7 ;

(%) #ar aTHIT A1 sq1q NfAyea
feardz ard st aarsfas wgac &
o1 % gew g#7 swfaw qrsda & qeaaq
qrarg fwar a1 591 w19 & F1 qEQE,
Az, A AT FhaaEr srfs O
§ FoeT faay grar 17 A FY
Tl 9% FFT FAST &A1 FT 4T
47 g%25r fFog ara &t anx feamar
T R

(@) afe gf, ar Far e gaq afan
arzda gIFR & fAgiq dada & fag
gty Aifa & afcfass 19 & srada
T fRa X

(w) afz gr, oY tq f+aA araa g
fqa% qgqq TIAT IETET F AT
q¥T A1eT fo 1T F A gIFT & sqF
¥ saR afga s &;

(9) 39 @¥aed H GIHT T W
FIW ISNY § AqqT IS TN F7 fa=re
&; '

(z) et afgwifat & fagg sa%

g1 Fear a8 sifqafaagren & fae #ar
FHAET FY TE &; 3R

(=) afg sa&% fasg wr§ wrdag
g @Y g g dY IqF FAT FITE 7
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arfrer wegTEg ® ST WL
(siteet T gerdt faegy) @ (%) &lX
(&) arara aar faafa Afx & afdhase
19 % fey 73 arqaie faala f&3 sd
Fix Ara & fafaafo & fao smfera
grafafasz qraay & sprang & e grar-
qew gz & A F gia qfgw qrEa
Mzad F1d & fAafal 7 gaga @
oF AT § | FS afgq AT argdal
F Fra1T 9T A1gifaq qfagee feame
a1 YT ofEfas W 31 fasir F 91
I FB AT G AT AFFTA A
AT |

() sra ax @1 o iw 9@
gg qar sar g fF 21 ARa) § gk
IEqTa S WEQA (FY J1A 9T TG A1eq
FIX FT cagma: guro g 1 Jfw A
graal ' JiT 9w W g A IqH
grara (fag=w) aRa, 1955, FgrEa-
fag stz srara qar frata (faam)
arfufraa 1947, garEafua & saaal
F qgq FEAE &1 I @, Ad: 1@
TIT AT IAR A1 sAYX A7 Mrwfga

Agf g |

() & (%) &1 AET AR
H1 § SAN IIgFT FEAAG AT
(frd=or) smaar, 1955, garaaifga &iT
atgrq qar fagia (fad=o) sfafaas,
1947, agmEifaa Faga gE ar g § |
oy gfaw st @rg@a G FE@ F
gwafeaa afysifeat & faars saw)
HLA FT I 5q qFa7q § 79 g0 1A
& qrg AT IR N T fraY #fqg-
faaar & warfua @17 & a1 g Seaea

BT
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Supply of Worst Type of Goat to Army

8410. DR. AU. AZMI : Will the
Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that couplc of
thousands of goats are sent daily for
military consumption majority of which
are the worst type of goats with little
flesh and mcat as has the appearcd in the
‘Surya’ magazine march 16—31, 1983
on page 39; and

(b) if so, what are the rcasons for
not taking carc in huge purchases of
goats and will some satisfactory arrange-
ments be made ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) (a) No, Sir.
Ante mortem inspection of all live ani-
mals is carried out by the Veterinary
officers and animals which do not come
up to the required Army Service Crops
(ASC) specifications are cross branded
and cannot be slaughtered in the ASC
butcheries. After slaugntering, post-
mortem of the carcases is carried out by
the Veterinary officers and only that
meat which is fit for human consu-
mption is issued to the troops.

(b) Does not arise. The existing
arrangements for the supply of meat to

the troops are considered satisfactory.
Allocation of Controlled Cloth to
States

8411. SHRI CHINTAMANI PANI-
GARHI : Will the Minister of
COMMERCE be pleased to state :

(a) the basis on which controlled
cloth is being distributed to various
states;

(b) the controlled cloth allocated to
different States in 1981-82 and 1982-83
(State-wise);

(c) the quota of controlled cloth
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fixed for allocation to different States
in 1983-84; and

(d) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) Controlled cloth is normaly being
allocated to various States/Union Terri-
tories in accordance with quotas fixed
on the basis of population and on the
basis of an annual production target
fixed for such cloth. In 1982-83, how-
ever, on account of difficulty in the sale
of controlled cloth following revision in
prices controlled cloth was supplied
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more in relation to demand from States
than on the basis of quotas.

(b) A statement I showing the con-
trolled cloth allocated to different States
and Union Territories in 1981-82 and
1982-83 (State-wise) is attached.

(c) and (d) Consequent on the redu-
ction in the production target from 310
million sq. metres fixed for 1982-83 to
300 million sq. mectres for 1983-84,
quotas of mill-made controlled cloth
for different States and Union Territo-
ries have also been revised with effect
from 1.4.1983, as per details given in
the statement II attached.

Statement I

Statemnet showing the controlled cloth allocated to different States and Union
Territories in 1981-82 and 1982-83 (State-wise).

Name of State/Union Territory

1981-82 1982-83

(Figs. in bales of 1500 sqarc mts. of ecach)

1. Andhra Pradesh 13738.00 18040.50
2. Assam 5075.75 2441.50
3. Bihar 19604.50 29427.00
4. Gujarat 11484.75 25519.00
5. Haryana 2982.00 2900.00
6. Himachal Pradesh 4139.00 608.00
7. Jammu & Kashmir 1854.75 723.50
8. Karnataka 9083.00 1834.50
9. Kerala 7016.75 4835.00
10. Madhya Pradesh 14978.75 6713.75
11. Maharashtra 17986.25 15059.75
12. Manipur 311.00 446.75
13 Meghalaya 270.75 605.25
14. Nagaland 172.75 293.25
15. Orissa 6944.75 6569.25
16. Punjab 6022.00 2286.25
17. Rajasthan 8610.75 9991.25
18. Sikkim 85.25 93.50
19. Tamil Nadu 13217.25 6710.75
20. Tripura 409.50 441.50
21. Uttar Pradcsh 267717.50 40352.25
22. West Bengal 16583.25 17277.50
23. Andaman & Nicobar lslands 54.75 21,75
24. Arunachal Pradesh 176.25 473.50
25. Chandigarh 80.75 171.50
26. Dadra & Nagar Haveli 18.00 10.00
27. Declhi 1480.50 5974.25
28. Goa, Daman & Diu 215.75 252.00
29. Lakshdweep 14.00 40.50
30. Mizoram 130.25 135.00
31. Pondicherry 231.50 20.75
Total 18,9750.00 20,0269.25
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Name of State/Union Territory

Annual Quota
{Figs. in standard bales of 1500
sq. metres each)

I

—
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Andhra Pradesh
Assam

Bihar

Gujarat

. Haryana

Himachal Pradesh
Jammu & Kashmir
Karnataka

Kerala

Madhya Pradesh

. Maharashtra

. Manipur
. Meghalaya

. Nagaland
. Orissa
. Punjab

Rajasthan

. Sikkim

. Tamil Nadu

. Tripura

. Uttar Pradesh
. West Bengal

. Andaman & Nicobar Islands
. Aruranchal Pradesh

. Chandigarh

. Dadra & Nagar Haveli
. Delhi

. Goa, Daman & Diu

. Lakshdweep

. Mizoram

. Pondicherry

15624
5820
20424
9936
3756
1236
1740
10836
7416
15240
18336
420
384
216
7680
4872
9984
96
14136
600
32424
15936
60
180
120
36
1824
324
24
144
180

Total

20,0004
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g faea &7 was Yo AT N
wagfear v alar oAt

' 8412, =it 1w fawTg MammT AT
sifayg o=t gg Fam@ F Fa F@
fw . | "

(%) a1 98 a9 g f& qE@ECHFT
tadst fosg &1 wasg, s 3@ guy
g 991 fAww & weada gaiaT §
g, ETo ST 1A wAYfTar &1 ga: afad
77 fa=are § T afz gr, ar sad aar
FIT07 E; 3% -

(@) a1 aIFT F1 g9 faal &
USFIFLT FIX &1 fa71z § o afe
agY, ar ag gfafiaa 30 & fagawFt
F1 89T FEAE FI7 F1 G917 § &
faa & w17 T @ fexaql 1 Moo 7
gl 7

afwsg wemima § wsw @Al
(stwa) Tw gennd faegy) < (%) aiten-
fa% gaFal £ earfaca arat HeqAr £
a2 %12 fAcq 1 gaw 99: aYqq
F1 1% faorg agy faar mar

(@) 39 39T & 48 ATAT eV
Agt g % aar faal &1 usigstw frar
AT | ) |

Exemption to Pensioners from In-
come-Tax

8413. SHRI N.E. HORO : Wiil
‘the Minister of FINANCE be plcased
to state :

(a) whether itis a fact™ that Go-
vernment treats pension as an award
granted for honest hard work and
loyalty and awards are supposed to be
tax-free; -
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(b) whether it is also a fact that
some pensioners get employment and
after paying tax deducted at source
(TDS) in his employment, the rules
require him to file an IT return adding
up his pension with other income,
which may well deprive him of his
pension by paying tax; and

(c) whether Government are aware
that his procedure for a pensioner
proves a disincentive to do work and
if so, do Government propose to exempt
pension from income-tax ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PATTABHI RAMA RAO) : (a)
to (c) Salary is defined in section 17
of the Income-tax Act, 1961 to include,
inter-alia, pension. Pension which forms
part of the salary is taxable. In case
a pcnsioner gets employed and his
total income exceeds the minimum
amount not liable to income-tax he is
obliged to file a return of income in-
cluding, inter-alia, his salary which in
turn should include income from pen-
sion. There is no disincentive as the
pensioner, like any other taxpayer,
is expected to discharge his statutory
obligation of filing a return of income,
if his totdl income after availing of

all the statutory deductions exceeds
the minimum amount not liable to
tax. Therc is no proposal at present

to exempt pension from income-tax.
Increase in Spindlage by N.T.C.

8414. SHRI CHITTA BASU : Will
the Minister of COMMERCE be pleased
to state :

(a) whether the National Textile
Corporation is required to increase its
spindlage by four lakhs during the
Sixth Plan; and ‘

(b) if so, what is the actual achieve-
ment in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir,



21 10 Written Answers

(b) 2.35 lakh spindles have already
been added.

Hotel and Tougpist Industry Facing
Closure in Sikkim

8415. SHRI SONTOSH MOHAN
DEV : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state :

(a) whether it is a fact that the
hotel and tourist industry are facing
a threat of closure due to closure of
industries in the State of Sikkim con-
sequent uypon withdrawal of exemption
from excise duties; and

(b) if so, the corrective steps pro-
‘posed by Government ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIYIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) No, Sir.

(b) Does not arise.

JO SAW ¥ uwIn] W e

8416. sit, Q= Tran : 71 Arfusa
wAY ag a1 ®Y F FQ fF

(%) suT AR F fafae fasi &
forer-arT feal gusd §;

(@) %7 gasTEl § aq T qul &
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m FRT ww & fwala ¥ feeh
fa2zt qar afow @ wf;

(W) #a1 g FUSIN ¥ fafwg amer
wade s far gaw faa § gfew
sa+q fagam §; I

(@) afz agl, @t w@r wFAEg 1
sy ¥ fafu=r @l ¥ o) |z ¥
gYaT 51 faae g ?

thifova qaera & 99 "L (s ato
Qo GIRT) : (F) ITT 9T IHIT FIU
T F1 T MFFTA F FIQI, T
faaxw gaw § foad 9aT ww & g9-
Feal #t faarEr gear gaidr af §)

(@) faaial & @1 & wogarc aing
T W I g |

(1) STT A_W FIFIT & AJAW
ST gau ¥ @dT FeEl ¥ gea
1979-80 ¥ 79 ¥ aZHT ITAL T2W UG
gawar fasg fang fao qur gEx
w27 sYenfus agErd @w v fAfaa
AW qTd FIX &F ardE aF 153

g

(%) s& A I5ar |

faaTy

-

I w3W & fafwe foei § fodame gaad

wqiE oo &1 AW

gEFAI &I §&qT
1 2 3
1, «fawr 2746
2. Q@ 6328
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1 2 3
3. wqq 5216
4. fegd gaTe ' 325
5. wid agqr T | 6508
6. UAYY 4816
7. A3 qat ArfaaaE 36210
8. fasatz 44338
9. QA 4768
10. ®AgY 1261
11. gHrTgR 2365
12. TgaEr 262
13. Fdrars 1414
14. sraYa 1920
15. gHATGY 10009
16. QEITAGT 9688
17. s&it 22216
18, I+ 3913
19. sl 11537
20, M@ 11899
21. afear 4305
22. gxa1§ 7741
23, ¢NIZIATR 3962
24. TUTHY 23155
25. ST 5925
26. sYer | 1512
27. qETS 482
28, afar 660
29. =ng=ighe 4341

30! ¥ ngare | 194
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1 2 3

31. ®ATEIT 15945
2. FEREIATE 6541
33, fasifgy 3835
31, qURA 88
35. TSI 8265
36. 931FH 9095
37. 9IS 6053
38. a_&Y 10035
39, gAATAIR 1522
40, FEIH 277
41. sTra 6622
42, FUIAY 340
43, aer 7297
44. qaqQ 11078
45. FATY (WG &gY M(9) 9984
46. wfegAgT VS 2752
47. gUIqIg 23770
48. dYarqx 15218
49. ATIHIG 53412
50. gy . 68091
51. IAT &Il 540
52. FAAYET 1252r
53. FAFHELATT 11078
54. fagtiarg |

T

509400
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aveTq %Al & wfafeny

8417. %t g0 Taq : Far fa=
weHY ag ATy A FAO FAQ @

(F) ga& #A=ATAT F FfA IA
g ITFAT & 419 F47 § foaa I
% fafwer wgrand X oqdta @t
F oF ¥ atfas Ffafaqg sraar fasa-

UEF

(@) ga afafe-1gf & w@w@ia,
feTrar anrfz o fwaar aifas @<= fFar
AT 85 AR

(M) ITEFIA &7 F JIFAT &
Ara #a1 § foa% =9 afgsw:1d a9 @
Fut & S 37 wgAadd ¥ gfafaag
gfasig’ 17 & s q=aTN gy
F 3z} AR 3T qT fwaAr gaufy g
g% !

fast wext@a § go-AET (s
AR QAT © (F) & (1) gIAT A
F ST TEY @ IR A3y AT
- gEq & 9T 9T 3@ g AT |

aIFIQ Iawal & afumifea) gror o=
w1 € faRst gar

8418. it gAw waw : aar faw
7oAl a4g QT HT FA1 FA fF

(7) 9@ IexAt & sfgwfeal
EIU a9 1982-83 & &tTrq faRel @
q¥ faelt gar ¥ fFady qaufe ax
&g

(@) 37 a8 %Al & Arg F47
§ faad afcss aifusifeal 3 0q oF aq
F IRM A & afus faRelt <R frg;
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() daram § U@ fraw @A
afga oI sreq afess afgsrd §
ayFIY IuFAl # fRasl sgar §©
F7q 9l 9T FIH FT @ & A TA
STHAT & F1T & graeg § 97 q7 ITH
g1 fag g faRaiy YA &7 AT 74T
g, A}

(%) #ar fash Y4 & fag qxrag
w1 qd argafq Jar saga® ag § A
59 g1 &Y gaarfrar it gfes & fager
S &t ergfa AFA & TR A G719
gITT 97T HIH ISIT TT g 7

fam wema ® wvm "l (s
anfwem wa) @ (F) & () &R
3Gl & afess spqraFt g faqad
¥ AR aega: g w9 & fag fw3
g g1 fAga® aved w@dg agf 9%
AT FTATTAFT AT J&T FIATTARN
aqr = FEHIA quFIfas fAast &
fag grag A1 F FAY A AT
qF-wrgufq & sAY srrazaw g, «afs
A FIAUAFT & ATAT-FI%A GG
ST F G&I FTAATAFT I A AT
faa ST & | Y T ATA1T TTET HIHA
& g gXFIT & §gaq afqaq qar 179
afess afgFId st gEEId Il B
frdes wueel ¥ @ §, I 99 gany
grat 17 & fag fazat & R g%
AT & | IAF AAAl § o dag qgeey
ugIRT Y qF-EqFHfT AT KT QI |

FIETT 39 Fratag & gar Iq-
qe9 FiFST F FTATT 1979-80 ¥ gYwra
103 g Iaa & g&7 F1AqAE
gEETY &9 § fadqw & 97 ¥ gq87
fadwr arar 9w 3.23 dr@ Tr@T &Y
fadalt gt @« g€ 9t
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4fF, a9 1982-83 & YT a1

Igul F afiss sgaras) aar 3wl &
fraei® Avewl & ggeg & &7 § arfaq
axFIR & dyaq af=al od afes afy-
Fifa) gru fod o fagal & R 9%
= &) 1% fadal g &Y Qs 39-
He9 gl § qUT 3Y FAT GIFI &
200 ¥ sfg® ST} & uskA fwar srar
2, 9d: ag wgga fwar wmiar g 5 galk
fag faaar sta AT 931 IFF ATET
adrsT grfas a g

Financing of Establishment of In-
dustrial Estates by IFC.

8419. SHRI B.V. DESAI:
SHR] SUDHIR GIRI : Will
the Minister of FINANCE be pleased
to state :

(a) whether Union Government
have directed the Industrial Finance
Corporation of India (IFCI) to finance
the establishment of industrial estates by
private corporate sector as also by
the cooperatives; if so, the guidelines
for such financing;

(b) if so, whether for the purpose,
Governmeni have also amended the
IFC Act 1948;

(¢) whether it is also a fact that
for the first time Government have
dirccted the institulional financing
agencies to be actively involved in the
direct financing of industrial enterprises
as also the industrial estates by the
corporate sector; and

(d) to what extent this will help in
establishment of industrial estates and
size of industrial cstates to be thus
financed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) to
(d) Government have not givemn any
directive to the Industrial Finance Cor-
poration of India (IECI) to finance the
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establishment of industrial estates by
the private corporate sectors or by the
cooperativcs. By virtue of the Industrial
Finance Corporation Amendment Act,.
1982 (2 of 1982), IFCI has been en-
abled to finance, inter-alia, the “deve-
lopment of any contiguous area of land
as an industrial estate’’. The amend-
ment to the Act was made with the
objective of enlarging the scope and
coverage of IFCI’s business. The Amend-
ment Act came into force with effect
from the 12th March, 1982. IFCI, in
collaboration with other all-India finan-
cial institutions, has cvolved guidelincs
parameters for financing industrial
estates to be set up in the corporate
and co-operative sectors. Some of the
salient features of the guidelines are :(—

(i) As in the case of direct financing
of projects, schemes involving
setting up of industrial estates
with capital cost exceeding Rs. 2
crores would be eligible for IFCI
assistance.

(11) The industrial estates should be
suitable from the view point of
their location, potentialities for
economic growth, adequacy of
water supply, availability of
power, raw materials, skilled and
unskilled labour, transport and
communication facilities, nearness
to market, etc.

(iii) The rate of interest, debt-equity
ratio and promegtors, contritution
would be similar to those applied
to cases of other industrial pro-
jects.

(iv) The repayment of loans can be
for a period of 15 to 20 years
inclusive of 2 to 3 years of initial
moratorium.

(v) The cost of industrial estates for
the purpose of direct financing
should be confined to the cost of
acquisition of land, site develop-
ment, laying of roads, arrange-
ments for water supply, power
transmission and electrification,
construction of sheds, etc. Hous-
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ing and power generation might
not be included in the financing
of industrial estates,

(vi) The size of the industrial estates
sheuld not be less than 25 acres
of land.

The provision of finance by IFCI
for development of land as industrial

estates is expected to provide further
impetus to the establishment of indus-

trial estates,

Premium Income Secured by L.I.C.
from Bihar

8420. SHRI AK. ROY : Will the
Minister of FINANCE be pleased to
state :

(a) what is the premium income se-

cured by LIC from Bihar and the amount
invested in Bihar for the last five years;

(b) same for West Bengal, Assam,
Orissa, Meghalaya, Nagaland, Mizoram
and Tripura with State-wise break-up;
and

(c) whether LIC propose to review
its policy to fight regional economic im-
balance and becoming more meaningful
in the backward regions; if so, steps

taken thereon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) A statement giving the requisite in-
formation relating to premium income
and gross investments of the LIC in the
States in question during the years
1977-78 to 1981-82 is annexed. It may
gross investments as
proportion of the premium income in
some of the States, including Bihar, has
been above the all India average.

(c) The policy relating to investment
of LIC’s funds is governed, inter-alia,
by the consideration of securing, as far
as practicable, am equitable State-wise/
region-wise distribution of the invest-
the fresh
investment of the LIC’s funds in the

ments. A major part of
States is in the form of Government
sccurities, Government guaranteed mar-
ketable securities and loans for the so-
cially oriented sector of the Plan. State-
wisc allocation of funds for the purpose
are worked out on the basis of objective
criteria in consultation with the Planning
Commission. Within the limitations due
to variations in socio-economic condi-
tions, extent of economic and industrial
development and degree of entrepreneur-
ship, the LIC is making conscious efforts
to incrcase its investments in the back-

ward regions.
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Indo-Italian Trade

8421. SHRI B.V. DESAI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that India
and Italy have agrced to make all-out
efforts to increase economic coopcration
and double the trade turnover between
the two countries;

(b) whether this decision was taken
at a meeting of the Indo-Italian Joint
Commission held at Rome in the 1st
week of November, 1982;

(¢) if so, what were the other deci-
sions taken by the Indo-Italian Joint
Commission; and

(d) to what extent the trade with
Italy has becn doubled during the current
year and also the prospects in the next
year ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) to (d) The S5th Session of lndo-
Italian Joint Committee was held in
Rome during 4-6 November, 1982.
During the discussions at the Joint Com-
mittec, both sides cxpressed the hope
that trade between the two countries
could be doubled. Highlights of the deli-
berations of the Joint Committee are
summarised below :

(i) Italy expressed its willingness to
provide technical assistance for
upgradation of design/tcchnology
in (a) textiles with particular
rcference to silk and silk pro-
cessing, ib) leather, and (¢) gems
and jewellery.

(ii) Joint ventures in marine produ:ts
would be encouraged and exports
of Indian marine products to Italy
promoted.

(iii) A number of fields were identified
for industrial co-opcration in the
sectors of energy, petro-chemicals
and fertilizers,

(iv) For the first time, Italy agreed
to provide an easy and favoura-
ble buycrs line of credit for pur-
chase of equipment and machi-
nery. The line of credit would be
established between the banking
institutions of the two countries.

Discussion also took place
to consider utilisation of the US
$ 140 million soft loan extended
by Italy for possible projects in
India. The financial procedures
evolved by the joint Committee
~re expected to facilitate early
disbursement of soft loans and
credits and enhancc greater co-
operation. |

As regards the hope expressed at
the meeting for doubling the present
volume of trade between the two coun-
Lries, it may be mentioned that the Joint
Committeec met only in November, 1982
and it is rather premature to make an
accurate assessment of the results of the
efforts undertaken in this direction at
the present moment. It can only be’
done after a period of at least one year..

PrOposed‘Separate Allocation for
Sports in Defence Budget

8422, SHRI1 B.V. DESAI : Will
the Minister of DEFENCE be pleased
to state :

.(a) whzther any scheme for sports in
the Defence Services has been prepared
by the top Army, Navy and Air Force
officials who mect in December, 1982;
and

(b) if so, what extent the allocations
have bcen made for sports in the De-
fence Scrvices during 1983 ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI)
K.P. SINGH DEO) (a) No, Sir.
However a scheme for encouragement of
sports activities in the Defence Services
i$ being worked out jointly with the
Serviges,
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(b) A token provision of Rs. 25
lakhs has been made for development of
sports in the Defence Services during
the year 1983-84.

Rate Growth of Exports by Public
-Sector Enterprises

8423. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether the rate of growth of
exports by the public sector enterprises
in 1982-83 has increased;

(b) if so, the proyisional exports
figures for 1981-82 and 1982-83 and the
actual achievement made in the current
financial year; and

(c) the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1I PATTABHI RAMA RAO) :
(a) to (¢) The information about the rate
of growth in exports achieved by the
Central Government public enterprises
in 1982-83 is not yet available. This
information based on the final and audi-
ted accounts-of the enterprises will be
obtained and incorporated in the Public
Enterprises Survey for 1982-83 which
will be placed on the Table of the House
in the next Budget Session.

The information regarding export
earnings by Central Government public
enterprises for 1981-82 has been included
in Chapter 21 titled ‘‘international
operations—Public  Enterprises”’ in
Volume-I of the Public Enterprises Sur-
vey 1981-82. The Survey was placed on
the Table of the House on 25.2.83.

Opening of Gramodaya Kendras by
Indian Bank in Delhi

8424 : SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether Indian Bank has opened
Gramodaya Kendras in the Union Terri-
tory of Delhi;
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(b) if so, their number and the pur-
pose of opening such Gramodaya
Centres;

(c) whether Gramodaya Kendras are
proposed to be set up in States and other
Union Territories; and

(d) if so, by which year such Ken-
dras are likely to be opened in the State
of Orissa ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (¢)
Indian Bank has reported that it has not
opened any Gramodaya Kendra in the
Union Territory of Delhi, which will be
covered by the one located at Sonipat
and the proposed ones at Rohtak and
Mathura.

The Bank proposes to open such
Kendras in different areas mainly with a
view to reinforcing its rural branch net-
work, facilitating quicker dispensation
of rural credit, effecting recoveries at the
door step and providing counselling to
weaker section borrowers.

(d) In Orissa the Indian Bank has
started a Gramodya Kendra at Berham-
pur and proposes to open five more
during 1983-84 at Boudh, Chowdwar,
Pariakhimedi, Koraput and Puri.

Demand of Indian-Made Bullock
Carts in Foreign Countries

8425. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Indian-made bullock
carts are in great demand in China and
Vietnam;

(b) if so, whether his Ministry has
any proposal to create avenues for the
export of bullock carts;

(c) whether any steps have been
taken for that purpose; and

(d) if so, the details thereof ?
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THE MINISTER OF STATE IN

THE MINISTRY OF COMMERCE -

(SHRIMATI RAM DULARI SINHA) :
(a) There have been no exports of
Indian-made Bullock Carts to China and
Vietnam.

(b) This Ministry has no proposal
under examination for export promotion
of bullock carts.

(c) and (d) Do not arise.

VAISAKHA 2, 1903 (S4AKA)
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Export of Mica and By-products to
Rupee Trade Countries

8426. SHRI ARVIND NETAM :
Will the Minister of COMMERCE be
pleased to state the total value of mica
and its by-products exported to the rupee
trade countries during the last three
years, year-wise, country-wise and item-
wise, if any, with details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
A statement is attached.

Statement
(Value in Rs. Lakhs)
Year
Country Item = = = @ @ ————-
1979-80 1980-81 1981-82

1. U.S.S.R. Processed Mica 1145 957 1745
Fabricated Mica 190 221 N.A.

2. Czechoslovakia Processed Mica 142 118 192
Fabricated Mica 27 33 N.A.

3. Poland Processed Mica 113 170 64
Fabricated Mica 18 23 N.A.

4. G.D.R. Processed Mica 77 98 141
Fabricated Mica 5 34 N.A.

5. Romania Processed Mica 74 5 48
Fabricated Mica 18 35 N.A

qeq sAq # quAl & A
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Dearness Allowance {0 Government
employees Working at Simla

8428. DR. A. U. AZMI : Will the
Minister of FINANCE bo pleased to
refer to the reply given to Unstarred
Question No. 2130 on 15th October,
1982 regarding Dcarness Allowance t o
Government cmployees working at
Simla and state :

(a) what is the dearness allowance
rate formula and the scheme c¢njoyed
by the State Government cmployees at
Simla and how far it 1s bctter than the
formula applicable to the Central Go-
vernment employecs working at Simla;

(b) is there any proposal under
consideration of Central Government to
meet out the above deficiencies in the
rate of D.A. applicable to Central Go-
vernment employecs in comparision to
the Statc Government as mentioned in
the question; and

(c) if the reply of (b) above be in
the negative, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO); (a) to (c)
Dearness Allowance to Central Govern-
ment employees is given in accordance
with the formula recommended by the
Third Pay Commission, as modified by
Government from timec to time at a
uniform rate in the entirc country. For
this reason it is not possible to give
Dearness Allowance to the Central
Government employces working at
Simla at thc rate at which the State
Government employees at Simla are
given this allowance.
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Appeals Pending with Appellate Authority
Against demolition orders Passed by
Cantonment Boards

8429. DR. A.U. AZMI : Will the
Minister of DEFENCE bc pleased to
state :

(a) how many appeals are pending
with the appellate authority against the
demolition orders of unauthorised con-
struction passed by Cantonment Boards;

(b) in how many cases have the stay
orders from the Courts becn obtainced
against the demolition orders and rea-
sons for not getting them vacated even
after a lapse of more than one year;
and

(¢) will Board-wisc details of cases
falling under (a) and (b) above be laid
on the Table of the House ?

~THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO): (a)to (c¢) The
information is being collected and will
be laid on the Table of the House.

Amendment of Customs and Excise Law

8430.- SHRI V.S. VIJAYARAGHA-
VAN : Will the Minister of FINANCE
be pleased to state :

(a) Whether Government are thin-
king of amending the Customs and
Excise Law; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) and (b)
Such amendments as are considered
necessary in the laws relating to Cus-
toms and Central Excise to cope with
the developing situations are carried out
from time to timc with the -approval of
Parliament.

The Sea Customs Act of 1878 was
replaced by a comprehensive Customs
Act in 1962. A comprehensive Bill to
replace the Central Excises and Salt
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Act, 1944 was introduced in Parliament
which lapsed with the dissolution of the
Lok Sabha. Having regard, inter alia,
to the subsequent developments, parti-
cularly in the :pherc of the casc law
flowing from the judicial pronounce-
ments handed down by the higher courts
from time to time, the Bill has neces-
sarily to be revised with a view to
modifying and updating its provisions as
rcquircd, before introducing it again in
Parliament.

Proposal to take over Import of Cement

8431, SHRI V.S. VIJAYARAGHA-
VAN : Will the Minister of COM-
MERCE be pleascd to state :

(a) whether Government have deci-
ded to take over import of cement; and

(b) if so, the details thereof ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) Import of cement has been
canalised through State Trading Corpo-
ration of India in 1983-84 Import &
Export Policy.

Seizure of Goods from Small Ship
by Custom Department

8432. SHR1 RAMJIBHAI MAVANTI:

Will the Minister of FINANCE be plea-
sed to State :

(a) whether the attention of Go-
vernment has been drawn to the news
published in “‘Gujarat Samachar’’ (a
Gujarat daily of Ahmedabad, Gujarat)
on 17 March, 1983 under the caption
“Smuggled goods worth 11 lakhs of
rupccs seized from ship”’;

(b) whether it is a fact that customs
have seized foreign cloth, videos, car
cassettes and other smuggled 42 pa-
ckets worth 11 lakhs of rupees very
recently from a country-made small ship
near Jamnagar (Saurashtra-Gujarat);

(c) if so, the details thereof and the
action taken against all thosc who arc
involved therein;
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(d) whether some time before the
incident, smuggled goods worth 20 lakhs
of rupees have also been seized from
various parts of the said district;

(e) if so, the dectails thereof and
action taken in the matter; and

(f) what action has been taken to
stop such illegal activities ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) Yes,
Sir.

(b) and (¢) The Customs authorities
in Gujarat seized from a fishing boat
42 packages of contraband goods inclu-
ding fabrics, video casscttes, car stereo
cassette recorders elc. totally valued at
about Rs. 11.84 lakhs on 15.3.1983.
The fishing boat S.V. “SAFINA AL-
ZAFRI” valued at Rs. 10,000 was also
scized.

(d) and (e) Prior to the above men-
tioned scizure, on 14.3.1983, the offi-
cers of the Directorate of Revenue
Intelligence in Gujarat seized a truck
loaded with contraband goods, a boat
and onc Ambassador car totally valued
at about Rs. 16.39 lakhs.

Investigations in both cases are still
in progress. In the intcrest of cffective
investigation, it is not ¢xpedient to dis-
close further details at this stage.

(f) The field formations in the region
have been alerted to remain vigilant.
The preventive and intelligence machi-
nery of the Customs department in
Gujarat has becn geared up and appro-
priate anti-smuggling measures have
been taken up in close co-ordination
with the concerned Central and State
Government authorities. The matter is
also kept under constant review.
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Preference (0 ex-Servicemen, War Widows
and Disabled Persons for Allotment
of Different Agencies

8434. PROF. NARAIN CHAND
PARASHAR Will the Minister of
DEFENCE be pleased to state :

(a) whether any prefercnce is given
to ex-Serviccmen, war widows or those

APRIL 22, 1983

Written Answers 236

disabled in action for thc allotment of
agencies for cement, fertilizers. LPG
and petroleum/diesel outlets by the

various Corporations and Dcpartments
of Government;

(b) if so, the particulars of the ex-
servicemen, and war widows and the
disabled who hive been given preferen-
tial allotment during the past three
years, State-wisc, alongwith the name

of the agency given to each of them;
and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFFNCE (SHRI1
K.P. SINGH DEO) : (a) to (¢) There is
a 159 reservation for ex-scrvicemen
in the allotment of fertilizer agencies.
The Department of Petroleum have also
reserved 159 of agencies of petroleum
products for the physically handicapped
including war widows, war disabled
service personnel and blind persons. As
regards allotment of agencies for cement
to ex-servicemen, war widows or those
disabled in action, since cement was till
rccently a controlled commodity and
was distributed through Civil Supplies
Department, the question of preference
to the ex-servicemen in allotment of its
agencies did not arise. After cement has
been decontrolled the matter regarding
reservation of agencies for cement for
ex-servicemen has been taken up with
the Cement Corporation of India.

2. Various fertilizer corporations
have allotted 281 agencies to ex-servi-
cemen during the period 1979—82 and
a list showing the State-wise allocation
of these agencies to ex-servicemen is
given in the statement attached. Appli-
cations for allotment of agencies for
LPG, Pctroleum and diesel are invited
diretly by the Oil Companies by adver-
tising in the Newspapers and these
agencies arc allotted by the Companies
dircct to ex-servicemen.
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Statement

Position for the Allotment of Fertilizer Dealerships to Ex-Servicemen
During 1979-82

S.No. Name of State R.CF. F.CI. NFL. HFC. SAIL TOTAL
1. Andhra Pradesh — 16 — - 4 20
2. Bihar — 17 — 5 — 22
3. Delhi — — — — 1 1
4. Haryana — — 12 —_— — 12
5. Karnataka 5 — — — — 5
6. Kerala 12 — — — — 12
7. Gujarat 11 — — — — 11
8. Maharashtra 61 — — — — 61
9. Madhya Pradesh — 12 — 1 — 13
10. Orissa —_ — — 3 — 3
11. Punjab — — 42 — —_ 42
12. Rajasthan — — 2 — — 2
13. Tamilnadu 14 — — — — 14
14. Uttar Pradesh - 58 — — 2 60
15. West Bengal — — — 3 — 3

103 103 56 12 7 281

R .C.F.—Rashtriya Chemicals Fertilizers.

F.C.I.—Fertilizer Corporation of India Ltd.

N.F.L.—National Fertilizers Ltd.

H .F.C.—Hindustan Fertilizer Corporation Ltd.

SA1L—Steel Authority of India Ltd.

Foreign Banks Help to Rural Artisans,
SC/ST and other Backward Classes

8435. SHRIMATI USHA PRA-
KASH CHOUDHARI : Will the Minis-
ter of FINANCE be pleased to state :

(a) whether Government are aware
of large remittances made by foreign
bapks operating in India;

(b) what are the existing provisions
to ask foreign banks vo help rural arti-

sans, Scheduled Castes/Scheduled Tribes
and other backward sectors; and

(c) in what percentage foreign banks
operating in the country are lending
for target areas at low interest rates
and priority sectors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a)
Foreign banks operating in India are
permitted to remit their profits within
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prescribed limits and with the prior
approval of Reserve Bank of India.

(b) and (¢) The instructions/guide-
lines issued to Indian banks by Reserve
Bank for extending credit to agriculture,
small scale industries and other priority
sectors on liberalised terms have also
been issued to the foreign banks. How-
ever, foreign banks have their branches
only in bigger cities and porl towns.
These banks provide, by and large,
business of specialised nature such as
facilitating foreign trade and tourism.
The operation of banks of one country
in another, is mainly for such purposes
and is part of an intcrnational facility.
In view of this they have not been spe-
cifically asked by the Reserve Bank to
raise their priority scctor advances 10
the same levels as in the case of Indian
b anks.

Mini Banks Dealing in Foreign Exchange

8436. SHRIMATI USHA PRA-
KASH CHOUDHARI:Will the Minister
of FINANCE be pleased to state :

(a) whether it is a fact that mini-
banks dcaling in foreign cxchange have
been mushrooming in Bombay and these
are involved in assistance to smugglers
and promotion of rackets;

(b) whether the mod~lities and men
behind their operations have been found
out;

(¢) if so, the details thereof; and

(d) the steps proposed to control
these unauthoriscd mini-banks ?

THE MINISTER OF FINANCE
(SHRT PRANAB MUKHERIJEE) : (a)
to (d) The information is being collected
and will be laid on the Table of the
House.

I AAT § WA R
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Variations in Emolamen(s and Recruit-
ment Policies of Gramin Banks in
Different States

8438. SHRI AMAR ROY PRA-
DHAN :; Will the Minister of FINANCE
be plecased to state :

(a) whether Government are aware
that Section 17 of the Regional Rural
Bunks Act, 1976 is violative of the
general norms of pay structure policy
of Central Government cmployecs
though the working conditions work
load and status of the Gramin Banks
are the same¢ as that of Scheduled
Banks ; '
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(b) whether Government are giving
effect to the Supreme Court Judgem=nt
about “equal pay for equal job” by
amending section 17 of Regional Rural
Banks Act, 1976; and

(¢) is it a fact that there are wide
variations in the gross emoluments and
other amenities and recruitment policy
of the cmployees in the Gramin Banks
from State to State cven from one bank
to another within the same State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDBANA POOJARY) :(a) to
(¢) The Regional Rural Banks have
been sct up with the specific objective
of functioning as local institutions,
relevent and appropriate in one rural
milieu to serve the credit needs of a
restricted clientele in rural areas com-
prising primarily of small and marginal
farmers, agricultural labourers, artisans,
small entreprecneurs and cottage and
village industries ete.

These banks have a limited geogra-
phical area of opcration, they perfo:m
limited functions of a commercial bank
and their recruitment 1is confined to
their area of operation in case of
clerical staff and the State of loca-
tion in the case of officers, who, natu-
rally arc not subject to all India trans-
ferability. It is in this perspective that
section 17 of the Regional Rural Banks
Act 1976 provides that the remunera-
. tion of the officers and other cmployees of
the Regional Rural Banks would be
determined by the Central Government
baving duc regard to the salary structure
of the employees of the State Govern-
ment or of a local authority of compa-
rable level ana status. ,The Govern-
ment has, accordingly determined the
comparable posts In the respective
State Governments with which the pay-
scales of employces and  officers of
Regional Rural Bunks will be on par.
At present there is no proposal to
amend section 17 of the Regional
Rural Banks Act, 1976.

Since the pay-scales of different
posts and the allowances/amenities atta-
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ched thereto differ from State to State,
inter-State variations in emoluments and
other allowances/amenitics of the em-
ployees of Regional Rural Banks are
natural. Government/RB1 have issued
broad guidelines on various aspects of
Banks’ recruitment procedures. How-
ever, these are not rigid and adapta-
tions, if found necessary to suit specific
local requirements or to overcome
special problems, do take place with
the approval of Boards of Directors of
the concerned Banks .

Export of Processed Sea-Foods

8439. SHRI A.C. DAS Will the
Minister of COMMERCE be pleased
{o state :

(a) thc amount of foreign exchange
carncd by Government by way of ex-
ports of processed sea-foods from the
country in the yecar 1982-83;

(b) the target set for the foreign
exchange carning 1983-84 by way of
exporting different varicties of processed
sea-foods; and

(¢) the dctails thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) Processed sca-foods (marine pro-
ducts) worth Rs. 307.12 crores wero
cxported during April 1982—January,
1983.

(b) and (¢) An export target of Rs.
350 crores for marine products for
1983-84 is cnvisaged.

Crash of [.A.F. Helicopter Near
Goangtok

8440. SIHHR1I HANNAN MOLLAH :
Will the Minister of DEFENCE be
pleasced to state :

(a) whether it is a fact that one
TAF helicopter crashed at Maery, near
Gangtlok;

- (b) if so, what are the reasons of
the crash;
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(c) what were the casualities; and

(d) what steps Government have
taken in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) One IAF heli-
copter crashed near Gangtok on
29.12.1982.

(b) A Court of Enquiry has been
ordered to enquire into the accident.
The cause for the accident will be esta-
blished by the Court of Enquiry.

(c) The following officers who were
travelling in the Helicopter died in the
crash :

(i) Wg. Cdr. Y. Prakash.

(ii) Flying Officer S. Singh.
(ii1) Gp. Capt. R. Tandon.

(iv) Wg. Cdr. K.S. Cheema.
(v) Col. V.K. Mehra.

(d) Causes of all accidents are en-
quired into and the remedial action
taken.

Production of Defence Items by
Private Sector

8441. SHRI HANNAN MOLLAH :
SHRI SATYASADHAN
CHAKRABORTY : Will
the Minister of DEFENCE be plcased
to state :

(a) whether Government have deci-
ded to allow a number of items of de-
fence production to the private sector
which at present are reserved exclusi-
vely for the public sector;

(b) if so, what are the items giving
a detailed list of the items; and

(c) compulsions under which such
de-classification was felt needed ?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : (a)
No item reserved under the Industrial
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Policy Resolution of 1956 exclusively
for the public sector has been given
to the private sector. However in pur-
suance of the policy of anciliarisation,
manufacture of components and parts
arc being given to small scale sector.
This is also intended to amplify supplies
in times of need.

(b) and (¢) Does not arise.

Fraud Cases in Branches of S.B.I.,
Gujarat

8442. SHRI HANNAN MOLLAH :
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that more
than 150 fraud cases were detected
from thc branches of S.B.I. in Gujarat
alone involving more than Rs. 5 crorcs;
and

(b) what is the total amount of
fraud amount from all over the country,
with State-wise details thercof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY) :
(a) The report, according to the infor-
mation furnished by thc State Bank of
India, appears to be exaggerated.

(b) State-wise information regard-
ing total number of cases that occurred
in the country is not readily available.
However, information in respect of
total number of fiauds that occurred in
28 public sector banks in the country
as a whole and the amount involved
therein during the years 1980, 1981
and 1982 (upto 30th September, 1982)
is given below :

(Amount in crores of Rs.)

Year  No. of frauds  Amount involved

1980 1594 8.40
1981 1891 20.34
1982 1574 15.94

(upto 30.9.82)
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(i) The term “‘bank frauds’’ generally
covers instances of misrepresenta-
tion, breach of trust, manipulation
of books of accounts, fraudulent
encashment of instruments like
cheques, drafts and bills of ex-
change, unauthorised handling of
securities charged to banks, mis-
feassance, embezzlement, theft,
misappropriation of funds, con-
version of property, cheating,
shortages, irregularities, etc.

(ii) All cases of frauds reported by
banks irrespective of the amount
involved are included in the state-
ment. The total amount involved
in these frauds does not necessarily
represent the amount of loss to
banks.

Modification of Indo-Nepal Trade
Treaty

8443. SHRI MADHAYV RAO SCIN-
DIA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the Indo-Nepal Trade
Treaty has been lately modified to in-
clude duty-free and entry into India for
another ten items from Nepal;

(b) what are the details of the
-modifications of the treaty;

(¢) what is the expected increase in
the volume of trade (both ways) between
the two countries in the light of the
said modifications; and

(d) the volume of trade between the
two countries during 1981-82 and
1982-83 ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) ;:
(a) The Indo-Nepal Treaty of Trade
has been renewed for a further period
of five years, w.e.f 25th March, 1983,
without modifications. Under this Treaty
and Protocol thereto, import of Nepa-
lese industrial products into India is
allowed free of ‘basic’ customs duty
and without quantitative restrictions
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subject to conditions laid down therein.
Since May, 1982, 10 thdustrial products
have been allowed under this concession
bringing the total to 35 products eligi-
ble for this concession.

(b) and (c) Do not arise.

(d) The volume of trade between the
two countries during 1981-82 was of
the order of Rs. 162.70 crores and
during 1982-83 (April—September) was
of the order of Rs. 69.97 crores.

Income from Interaational A irports

8444. SHRI K. MALLANNA
Will the Minister of TOURISM AND
CIVIL AVIATION bec pleased to state :

(a) what are the names of the air-
ports in the country recognised as inter-
national airports, State-wise;

(b) whether there has been any
increase in the number of these airports
during the last three yecars;

(c) the details regarding the average
of annual income from these Interna-
tiomal airports as well as the details
regarding the daily average of landing
and take off by forcign planes from
such airports, airport-wise; and

(d) whether there has been decline
in the annual income from any of such
airports so far as the question of annual
average i1s concerned and if so, the
details thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) The follo-
wing airports have been declared as
international airports :

nion Terri-
tory of Delhi

1. Delhi Airport —

2. Bombay Airport — Maharashtra
3. Calcutta Airport — West Bengal
4. Madras Airport — Tamil Nadu

(b) No, Sir.
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(c) The avergge annual to the Inter-
national Airports Authority of India
from the four international airports
for the three year period 1979-80 to
1981-82 for which information is
available, is as under :

Delhi Airport — Rs. 1,208.77 lakhs
Bombay Airport — Rs. 2,325.95 lakhs
Calcutta Airport — Rs. 427.42 JakhS
Madras Airport — Rs.  284.00 lakhs

The daily average of landings and
take-offs by foreign planes airports-
wise is being collected and will be laid
on the table of thc Lok Sabha.

(d) No, Sir.

Relaxation in Fera for Joint Ven-
tures with U.S.A.

8445. SHRI CHITTA BASU : Will
the Minister of FINANCE be pleascd to
state :

(a) whether Government consider
it necessary to relax the Forcign Ex-
change Regulation Act to facilitate and
encourage joint ventures between Indian
and American entrepreneurs; and

(b) if so, the details of the consi-
dered necessary ?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE) : (a)
No, Sir. Any such proposals for invest-
ment would be considered in the light
of the existing policies and rcgulations.

(b) Does not arise.
Decline in Occupancy in ITDC Hotels

8446. SHRI KAMLA MISHRA
MADHUKAR :
MANGAL
PREMI :

SHRI RAM

Will the Minister of TOQURISM
AND CIVIL AVIATION be pleascd to
state :

(8) whether it is a fact that a nym-
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ber of posts have.been created and
filled up mostly by officers in ITDC
during the last 1% years and even then
the rate of occupancy of most of the
hotels in ITDC has sharply gone down
particularly in case of Ashok Hotel, New
Declhi by 15 per cent in December,
1982 —the tourist season in Delhi; and

(b) if so, what arc the main reasons
for the low rate of occupancy in ITDC
hotels and that too in the peak tourist
scason ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) and (b)
The various posts are created and filled
up from time to time Kkeeping in view
the business requirements of the Cor-
poration. The occupancy of hotels does
not directly depend on the number of
posts created and filled upe but is the
resultant of a number of factors inclu-
ding the trend of tourist traffic, demand
for hotecl accommodation, degree of
competition, facilities offered, star cate-
gory, standard of service and mainte-
nance, tariff, policy for granting of
discount, marketing and sales promotion
efforts and many other allied factors.

Due to recessionary trends in the
various countries and the consequent
declinc in tourist traffic not only to
India but to other countries as well,
the hotel and tourism industry in India
had received a set-back. Conscquently,
the occupancy of hotels in India, inclu-
ding the ITDC hotels has bcen affected.
As regards Ashok Hotel, New Delhi, the
percentage room occupancy decline mar-
ginally by 2.4 % during the period April
to December 1982 as compared with
the corresponding period of the previous
year.

Stagnation Increment Allowed to
Government Employees.

SHRI KAMLA MISHRA MADHU-.
KAR : Will the Minister of FINANCE
be plecascd to state :
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(a) whether the Central Government
employees have been allowed their stag-
nation increment; and

(b) if so, the principle and yard-
stick laid down for the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) and (b)
The demar.d of the Central Government
employces for the grant of ‘stagnation
increment’ is under consideration.

Production and Export of Handloom
Goods.

8448. SHRI MOHANLAL PATEL :
Will the Minister of COMMERCE be
pleascd to state :

(a) what was the total production
of handloom cloth in theé country and
value during the years 1979.80, 1980-81,
1981-82 and 1982-83;

(b) what was the total quantity of
h andloom goods exported during the
respective years and their value;

(¢c) whether it is a fact that there is
declinc in the export of handloom goods
during the year 1982-83, if so, what
arc the reason; and

(d) what steps are being taken to
increase the cxport of handloom goods ?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI P.A. SANGMA): (a) The quan-
tities of handloom cloth produced and
their values during the years 1979-80,
80-81, 81-82 and 1982-83 (upto Oct.
’82) are as under :

Year Qty Value (Rs. in
crores)
1979-80 2900 M. Mtrs. Rs. 1740
1980-81 3100 ? Rs. 1860
1981-82 3113 ? Rs. 1868
1982-83 1846 ’ Rs. 1168

(upto Oct.’82)
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(b) The quantities of handloom
cloth exported and their values during
the period 1979-80 to 1982-83 (upto
Jan’83) are as under :

Year Qty. Value (Rs. in
crores)
1979-80 101.00 M.Sq. Mtrs. 290.41
1980-81 135.49 ” 330.02
1981-82 145.34 "’ 322.42
1982-83 121.65 7 274.92

(upto Jan ’83)

(c) From the available figures of
exports for 1882-83 it does not appear
likely that there will be any fall in ex-
ports in 1982-83 as compared to the
previous year.

(d) The steps taken Lo incrcase the
exports of handloom goods include
participation in international trade fairs,
buyer-seller meets and organisation of
Market Orientation Tours to different
countries.

ITDC to Construct Hotel Near Victoria
Memorial, Calcutta

8449. SHRI M. RAMGOPAL
REDDY :
SHRI SUBHASH YADAV :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there is any proposal
under consideration of Government to
construct a hotel in Calcutta by ITDC
under Victoria Memorial;

(b) if so, the present position of
the proposal and the time by which the
hotel will be constructed; and

(c) funds allocated for the purpose 2

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHR1 KHUR-
SHEED ALAM KHAN) : (a) to (¢)
The Government of West Bengal have
suggested a site on thc Chowringhee
ncar Yigtoria Mcmorial for construction
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of a hotel by ITDC. The suitability of
the site is being assessed.

Export of Rice to USSR

8450. SHRI M. RAMGOPAL
REDDY :
SHRI SUBHASH YADAV :

Will the Minister of COMMERCE be
pleased to s'ate :

(a) whether an order for the supply
of basmati and parmal rice has been
acquired from USSR recently;

(b) if so, quantity of risc to be
supplied;

(¢) the names of persons/firms
t»rough whom it will be exported; and

(d) its terms thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA):
(a) and (b) According to available in-
formation, a quantity of one lakh MT
of basmati rice only has been contrac:
ted for export to USSR in 1983.

(c) M/s. Rama Associates, Delhi
and M/s. Tanona Exports, Bombay arc
rcported to have concluded contracts
for export.

(d) Sincce basmati rice cxport is on
OGL, Government neither collect nor
maintain such information.

faeat & ratfaaT 1 gu avaf ae
| aw wIEA g Aa

8451. =it wemaAvTaw &yfeqy : aq7
qqza A AT fawras at g qana

FY HAT F fF

(%) feeelt & afaay, Ware &
TR EIY g G AL qF Graw1aa Q1T
QAT AT F@ F71 favrg & a5 fear

SRAAT; AR
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(@) Far #9193 SFq fqmq dar
MW TW@ F fAg FIL F1GaE FT
W@ g N 38 i} A fawqga faawa aar

27

gz AR AT famaa genaa &
ST 7oA (o @il svaq at) : (F)
IR (@) feedt & grad ¥ fag sarfeaz,
M J4T TN PFT TF  GIEFIANT
FIZT ITIT ATLEN FIF F1 fHagi 71§

UERIE RS

avETd fadta deqrAl & qisaw @ Qlaw
frate & fag fasta agam

8452. it wedrx Arviaw fag
it q1q arfge qeowT
= Ww fag :

AT qg e 8T FmT fawaa et
gg qAT FY 97 FI3 f ¢

(%) #a1 a&IT gza fanio &
fag axw1dr fa<ila geqran & arsgy §
fa<ta ggraar I §;

(=) afz gf, at ad 3 ast & A
za #14 & fag ga fFaar =wo faafa
fwar war;

(7) 3T |W & AT9EY F @ F4T
g; A

(7) 97 g9 geal ar sAfFagl &
ara 7q1 § g srfasan o faar aar

37

Qs AT AN fARAT wearey ®
e qAY (o1 witT qran a@t) ¢ (F)
ST, &
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(&) 1 CFT AT W R

(7) =W @ATFEIET FE A9l
(grmega: 10§ 12 a9) &' we-Aifes
freal § gfada §, @A 133 ag &
dg ffegz mfaea § 1 wfadaar safa
AT go-eana wafg &1 faefr afe
DFATEAY F' qragaar T su-a &
ATY1T q< fFar Qrar § qar ag “Fa
& Ifag’ o faae srar

() GAAT TF FT AT & |

Request of Kerala for Income-Tax
Exemption on Deposits Under
Family Welfare Scheme

8453. SHRI A. NLELALOHITHA-
DASAN NADAR : Will the Minister of
FINANCE be pleased to state :

(a) whether Government of Kerala
has requested the Government of India
for Income-Tax Exemption for the De-
posits under Family Weclfare Scheme
and for the approval of the scheme;

(b) if so, the details of the request
and details of thc schcme submitted;

and

(¢) the action taken by Government
of India on the request ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) to (c)
The information is being collected
and will be laid on the Tablz of the
House.

Civilian Authorisation to Civilian
Officers (OGOs) Cadre

8454. SHRI DAYA RAM
SHAKYA : Will the Minister of DE-
FENCE be pleased to state :

(a) whether 20 per cent civilian
authorisation has been given to civilian
officers (OGO’s) cadre also, if not, the
reasons therefor; and
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(b) is it a fact that the JCO’s/NCO’s
have 10 years sorvice are commissioned
against the vacancies of officers from
the 20 per cent authorisation of civilians
ignoring service career of more experien-
ced Office Supdts. having more than 30
to 36 years of service ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) No, Sir. The
officers cadre is manned by Service/
Civilian Officers as per job require-
ments.

(b) No, Sir. JCO’s/NCO’s are gran-
ted Commission against posts tenable
by Service officers of the cadre con-
cerned.

Civilian Employees of Class III
Provided with Government
Accommodation

8455. SHRI DAYA RAM SHA-
KYA : Will the Minister of DEFENCE
be pleased to statc :

(a) how many civilian employees
Class III, have been provided with
Government accommodation; their per-
centage; and

(b) are the existing rules to provide
accommodation to at least 20 per cent
civilians have been complied with by
the authorities; if not, the reasons
therofor ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO): (a) and (b) A
total of 27,795 Class III employees
have been provided with Government
accommodation. The satisfaction is
about 11.729%.

Existing Government orders autho-
rise provision of quarters for all classes
of civilians for the purposes of planning
construction upto 159, of their per-
manent strength at selected stations.
The accommodation as planned is being
provided in phases, within the over-
all framework of financial resources.
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Loan to Low Income Group Person-
nel in Signals Records Jabalpur
for Owning Houses

8456. SHRI DAYA RAM SHA-
KYA : Will the Minister of DEFENCE
be pleased to state :

(2) whether the scheme for the
‘own house’ for low income group per-
sonnel employed in the Central Govern-
ment serviccs was introduced Jong ago;
if so, when;

(b) whether the scheme is appli-
cable to Signals Records, Jabalpur
personnel;

(¢c) how many persons have been
sanctioned loan under the scheme; and

(d) if no one has availed of the
concession so far, the rcasons therefor,
in details ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHR1
K.P. SINGH DEO) (a) and (b) No
scheme of Low Income Group Housing
exclusively for Central employeces has
been introduced.

(¢) and (d) Do not arise.

Excise Duty Paid by Textile Mills
Under Management of N.T.C.

8457. SHRI NAVIN RAVANI[
Will the Minister of COMMERCE be
pleased to state :

(a) the number of textile mills
managed by NTC in the country;

(b) the amount of excise duty paid
by these mills to Government during
the years 1980-81 and 1981-82;

(¢) the amount paid by these units
in Provident Fund during the same
period;

(d) whether it is a fact that these
units are suffering losses; if so, the
amount of loss suffercd during the
years 1080-81 and 1981-82; and
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(e) what are the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) There are 112 textile mills under
the management of NTC.

(b) and (¢) The information is being
collected and will be laid on the Table
of the House.

(d) The losses suffered by these
mills are given below :

1980-81 1981-82
(Rs. in (Rs. in
crores) crores)
Nationalised
Mills 18.57 71.24
Managed Mills
(Prov.) 1.88 15.90

(e) The main reasons for the losses of
these mills are as follows ;

(1) old and obsolete plant and
machinery in most of the mills;

(ii) uneconomic size of the mills;

(iii) under-utilisation of installed
capacity due to power shor-
tage; and

(iv) cxcess labour lorce.

India’s Share in Export of Agriculfural
Commodities

8458. SHRI NAVIN RAVANI :
Will the Minister of COMMERCE be
pleased to state what is India’s share in
the export of agricultural commodities
as compared to other countries of the
world during 1981-82 and 1982-83 ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
Based on F.A.O. Trade Year Book,
1981, India’s share in world exports of
Agricultural products during 1981 was
1.189,. The respective sharcs of some
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other countrics during 1981 were Egypt
(0.309%), Canmada (3.39%,), Mexico
(0.65%), VUSA (19.51%), Brazil
(4.239,),China (1.349%),Japan(0.47 %),
France (7.73%), Germany F. R.
(4.58%,), Italy (2.52%;), UXK.(3.54%,),
Australia (4.07%,) and USSR (1.26%).

The figures for 1982 are not yet
availablc.

Promotion of Coastal Tourism

8459. DR. KRUPASINDHU BHOT :
Will  the Minister “of TOURISM
AND CIVIL AVIATION be pleased
to state :

(a) whether a techno-economic fea-
sibility rcport for promoting coastal
tourism in Goa, Pondicherry, Tamil
Nadu, Kecrala, Karnataka and Andhra
Pradesh has been prepared;

(b) if so, the salient features there-
of; if not, the reasons for the delay;

(c) how far it will go in promoting
tourism in coastal areas of the country;
and

(d) whether the desirability of pro-
moting tourism in coastal areas of
Orissa has also becn considered, if so;
with what results ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) to (d)
The Government of India has not pre-
parcd any tcchno-economic feasibility
report for promotion of coastal Tourism,
A Survey on Beach resorts, however,
was commissioned by thc Department
through the United Nations in 1973.

The sulient featurcs of the report
on Beach resoris survey made in respect
of Goa Kovaiam and Momallrpurem
(Mahabalipuram) are :—

1. General and Beach Market

overview.

2. Accessability, taking into consi-
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deration the time to reach and
the cost of transportation.

3. Characteristics of the Particular
Becah Resorts.

4. Quality of the Bcach.

5. Environmental sctting.
6. Climate.
7. Attraction and activities.

8. Infrastructure, and

9. Availability of land.

- This survey will naturally help in
development of the Beach resorts.

As far as Orissa is conccrned, there
are no concrete proposals, at present
under consideration.

Central Legislation for Prize Chit
and Moncy Circulation Schemes

8460. DR. KRUPASINDHU BHO!I :
Will the Minister of FINANCE be

pleased to state :

(a) whether the Utlar Pradesh
Govcernment has brought out Prize Chit
and Moncy Circulation Schemes (Ban-
ning) Act under which operation, parti-
cipation and cdvertisciment of prize
chits and money circulation schemes is
a punishable offence;

(b) if so, whether Government have
codsidered the desirability of bringing
cut a Central legislation for the pur-
pose; if so, with what rcsults; and

(¢) the steps taken or proposed to
be taken to save the gullible public
from the clutches of such unsciupulous
activitics of the chit fund companies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (c)
The Prize Chits and Money Circulation
Schemes (Banning) Act, 1978 which is
a Central cnactment has already come
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into force in all States (except State of
Jammu & Kashmir) and Union Territo-
ries with effect from 12th December,
-1978. The Act is administered by the
concerned State Governments/Union
Teritory administrations. In terms of
this Act, promotion and conduct of any
prize chit or money circulation scheme
and enrolment as a member thereof or
participation therein otherwise; is ban-
ned. The Act provides for penalities for
the contravention of the various provi-
sions contained therein.

Helicopter service to Ladakh Intro-
duced by J & K Government

8461. DR. KRUPASINDHU
BHOI : Will the Minister of TOU
RISM AND CIVIL AVIATION be
pleased to state :

(a) whether the Jammu & Kashmir
Government has decided to introduce
helecopter service to Ladakh and other
areas inaccesible during winter;

(b) if so, the recaction of Govorn-
ment thereto;

(¢) the reasons why Indian Airlines
or Vayudoot have not been allowed to
operate these scrvices; and

(d) are Government aware that this
is likely to give rise to demands from
other States to start thcir own internal
service ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a), (b) and
(d) This Ministry is not aware of any
such decision of the Government of
Jummu & Kashmir. However, a request
has been received from that Government
for the introduction of helicopter servi-
ces between (i) Leh/Kargil/Zanskar
Valley, and (ii) Gurez/Tangdhar. The
matter is under consideration.

(c) Indian Airlines and Vayudoot
are not equipped to operate helicopter
scrvices,
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Cent Per Cent Export-Oriented Units

8462. SHRI G.Y. KRISHNAN :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that the
scheme for 100 per cent export-oriented
units is supposed to attract investment
on small and medium scale; and

(b) if so, what measurcs ar¢ being
taken to attract large investment so that

exports can be promoted on a large
scale ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) The scheme of 1009, Ex-
port Oriented Units is open to all
units irrespective of whcether they are in
the small scale/Medium/large scale
scctor. MRTP/FERA restrictions are
also not applicable as far as this scheme
is concerned.

Amount Earmarked by Nationalised
Banks Under I.R.D.P. in Sixth
Plan

8463. SHRI GY. KRISHNAN
Will the Minister of FINANCE be
pleased to state :

(a) the amount earmarked by the
nationaliscd banks under the Integrated
Rural Development Programme during
the Sixth Plan, State-wise; and

(b) what are the details regarding
the targets to be achieved, State-wise
in this regard, during the Sixth Plan
period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) The Integrated Rural Development
Programme aims at assisting, from those
below the Poverty line, 600 beneficiary
families per block per year during the
Sixth Plan-period, with subsidy and
credit for productive ventures so as to
help them rise above the poverty line.
At Maoro level, budgetary outlay on
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subsidy is expected to be of the order
of Rs. 1500 crores. This in turn is ex-
pected to require credit support of about
Rs. 3000 crores from the financial insti-
tutions i.c. the commercial and coope-
rative banks. There is no Statewise
allocation of bank credit as actual credit
requirements will be determined by
different factors such as thc pumber and
compvosition of bencficiary family groups,
nature of schemes, outlay required etc.
Banks have, however, been advised to
extend maximum support to the imple-
mentation of the Programme.

SC/ST Private Secretaries in L.A.
°

8464. SHRI R.N. RAKESH
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) total number of Private Secre-
taries working in the Indian Airlines;

(b) the number of those belonging
to SC/ST communities;

(¢) whether the quota reserved for
SCs/SCs in this category of posts is
com:plete, and if not, the reasons for the
shortfall;

(d) the criteria and feeder posts to
fill up the vacancies of Private Secre-
taries;

(¢) whether provisions of reserva-
tions in promotion to this post are
being implemented and 100/40 Point
Roster maintained to ensure adequate
reserved quota in this category; and

(f) if not, the reasons therefor and
the specific measures taken or being
taken to fill up the reserved quota of
SCs/STs ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) There
are 17 persons in the cadre of private
secretaries in the Indian Airlines.

(b) None of them belongs to the
SC/ST community.
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(c) No, Sir. There is a backlog of
4 SCs and 2 STs in the cadre of Private
Secretaries due to mnon-availability of
eligible/suitable candidates.

(d) The posts of Private Secretaries
in the Indian Airlines are filled in the
ratio of 309, by promotion from
amongst  Confidential Stenographers
falling within the zone of consideration,
309 by selection from among the eligi-
ble confidential Stegnographers and
409, by direct recruitment from the
open market.

(e) Yes, Sir.

(f) Does not arise.

Tiansfcr Pclicy of State Bank of India

8465. SHRI R.N. RAKESH : Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 4643 on 25th March,
1983 and statc :

(a) number and names of J.M.G.
Scale-I Officers who have completed (a)
3 years, (b) 3to 5 years, (c)5 to 10
years in Delhi and New Delhi branches/
offices of State Bank of India as on
30th June, 1982 and have not yet been
transferred;

(b) the reasons why the transfer
policy of the Bank has not been applied
uniformly in the case of all officers
without any discrimination;

(c) whether it is proposed to trans-
fer out of Delhi all these officers work-
ing in Delhi for the last 3 to 10 years
and call back to Delhi all those who
have been transferred in 1982 honour-
ing true spirit of the uniform transfer
policy; and

(d) if not, the reasons for extending
favour to the above officers ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) to (d)
Information is being collected and will
be laid on the Table of the House to
the extent available.
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ITDC to Open Hotels in Cuddapah
in Andhra Pradesh

. 8467. SHRI K. OBUL REDDY : Will
the Minister of TOURISM AND CIVIL
AVIATION be plezsed to state :

(a) whether I.T.D.C. has got any
proposal to open any hotels in Cudda-
pah, Andhra Pradesh;

(b) whether Andhra Pradesh Govern-
ment has also proposed any hotels
in Cuddapah, Andhra Pradesh; and

‘¢) if not, whether IT.D.C. will
consider to sct up hotels in collabo-
ration with privatc entrepreneurs ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) No, Sir.

(b) No such proposal bhas been
received by the Ministry or ITDC from
the State Govt. of Andhra Pradesh.

(c) Kecping in mind the resources
constraint and thc relative priorities
for competing demands, there is no
possibility of a joint project in Cudda-
pah in the current plan.

U.S. Grant Under International Mi-
litary Education and Training
Programme

8468. SHRI RAM VILAS PAS-
WAN : Will the Minister of FINANCE
be pleased to state :

(a) whether U.S Government has
recently taken a decision for the grant
of Rs. 85 crores as devclopment aid
for India besides Rs. 122 crores in
PL. 480 wunder the International Mili-
tary Education and Training Program-
me as reported in the ‘Hindu’ Inter-
national Edition dated 19th March,
1983; '

(b) if so, the details thereof; and

(c) terms of the grant ?
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THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIEE) : (a)
No, Sir. No final decision has so far
been taken by the U.S. Government
on devclopment assistance (o India
for the U.S. Fiscal year 1984 (October
1983 to September 198J4).

(b) and (c) Do not arisc.

Export of Compound Cattle Fced
and Poultry Feed

8469. SHRI ARJUN SETHI : Will

the Minster of COMMERCE be pleased
to statc :

L
(a) whether there has been any
relaxation with regard to the policy for

export of compound cattle feed and
poultry feed;

(b) if so, the details in this regard;
and

(c) whether Government propose Lo
liberalise the export policy regarding
cattle feed and poultry feed ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir.

(b) and (c¢) In the licensing ycar 1983-84
export of compound cattle and poultry
feeds is allowed under Open General
Licence.

Project Reports for Establishment of
Defence Industries and Installations

8470. SHRI GIRIDHAR GOMAN-
GO : Will the Minister of DEFENCE
be pleased to state :

(a) whether his Ministry has pre-
pared project rcports for cstablishment
of Defence industries and installations
in Orissa during the Sixth Plan period;

(b) if so, thc names of thé indus-
tries and installations and places
sclected for the same; and

(¢) the progress madec by Govern-
ment so far in this regard ?
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THE MINISTER OF DEFENCE
(SHRT R. VENKATARAMAN) : (a)
to (¢) It would not be in the public
intcrest to give this mformation.

Employment Poiicy of B.P.E.

8471. SHRI GIRIDHAR GOMAN-
GO : Will the Minister of DEFENCE
bc pleased to state :

(a) whether the B.P.E has formu-
luted cmployment policy in public
scctor undertokings/projects after care-
ful study of thc location of the projects
in the country;

(b) if o, how many of the public
sector projects arc located in the pre-
domonantly tribal areas/districts and
thec number of projects located in and
arens and not yet formulated policy
was formulated and adopted by Go-
vernment;

(¢) whether Government are satis-
fied with the uniform employment
policy for both the areas or it requires
some change in casc of tribal areas;

(d) if the B.P.E. has not yet studied
the problem of cmploymeant in tribal
around town ureas when  the policy
suited for tribal districts, the rcasons
for the same; and ’

(¢) the mcasures taken by his Minis-
try to provide local populition all the
facilities of the public scctor projects
by defining the concept of the ‘‘Local’
word ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) to (e)
Government have advised the public

enterprises that recruitment in respect

of lower level posts, carrying scales
of pay, maximum of which doc¢s not
exceed Rs. 800/-, should be made by
them only through the National Em-
ployment Scrvice and other sources of
recruitment should be tapped only if
the Employment Exchanges issue non-
availability certificates. A certain per-
centage of vacancies is required to be
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earmarked for candidates belonging
to Scheduled Castes/Scheduled Tribes,
ex-servicemen and dependents of those
killed in action and the handicapped
persons. The entcrprises are also re-
quired to accord prefcrence to the
person displaced (including the Adivasis)
from the area acquired for the projects.
Preference is also given to candidates
coming from the area around the
cstablishment of the particular project.
In respect of higher posts in public
enterprises recruitment is to be made
by the enterprises on all India basis,
merit and qualifications being the
critcria for selection.

This policy has bcen evolved with
a view to ensuring that the public
enterprises are permitted to run on
commercial lines while at the same
time catering to the justifiable aspira-
tions for cmployment opportunities
of the local candidates.

While imbalances in developmental
cxpenditure in different States are kept
in view at the time of taking an invest-
ment dccision, approval of outlay in
Central Public Sector Undertakings is
bused principally on various techno-
cconomic considerations rather than
geographical.

Inferior Quality of Cotton Fabrics
Exported to USSR

8472. SHRI NAWAL KISHORE
SHARMA : Will the Minster of COM-
MERCE bc pleased to state :

(a) whether it is a fact that Govern-
ment have received certain complaints
from the Soviet trade authourities about
the inferior quality of cotton fabric ex-
ported to the Soviet Union from India ;

(b) what are the names of mills and
traders who cxported sub-standard goods
to the Soviet Union;

(c) whether pre-shipment inspection
of the goods were not donc;

(d) if so, thc reasons and who is
responsible for violating this compulsory
provision; and



267 Written Answers

(e) what is the reaction of Govern-
ment thercto and what action propose
to take against the persons responsible
for this and whether any compensation
has been allowed to the Soviet trade
authorities ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA) : (a)
to (¢) Government have not received
any complaint from the Soviet tride
authorities about the quality of cotlon
fabrics exported from India to the
USSR. Howcever, at a mecting held on
the 16th November, 1982, certain ob-
-servations made to the Cotton Textiles
Export Promotion Council (TEXPRO-
CIL) by one of the representatives of
the Soviet buying organisation have
come to the noticc of the Government.
It was suggested to the TEXPROCIL
that immediate steps should be taken to
improve the quality of cotton fabrics
exported to the USSR from JIndia in
the interest of expansion of Indo-USSR
trade in this scctor.

Pre-shipment inspection of mill-made
cotton cloth is being carried out by the
Textiles Committce in accordance with
the Mill-made Cotton Cloth Inspection
Regulations, 1966. Regulation 4(¢) pro-
vides that, in the case of foreign buyers
nominating other agencies to inspect
materials before shipment, the material
will not be reinspected by the Committee
provided that the stipulated conditions
mentioned therein are fulfilled. A sug-
gestion was made by the Joint Com-
mittee of Textile Export Promotion
Councils that inspection by the Textiles
Committee of Cotton textiles, meant
for export to USSR, should be dispen-
sed with as being superfluous in view of
the inspection being carried out by the
Russian Inspectors on behalf of the
Soviet buying organisition. The Textiles
Committee considered this suggestion at
their meeting held on 10.12.1982 and
decided that the Textiles Committee
would issue an authorisation for export
of mill-made cotton cloth to USSR on
the basis of cerficates issued by the
Russian inspectors without the require-
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ment of a second inspection by the
Committee, with effect from 1.1.1983.

This decision was implemented by
the Textiles Committcc without pre-
vious reference to the Government.
When this came to the notice of the
Government, it was felt that the Texti-
les Committee had over-stepped its
jurisdiction by not secking prior appro-
val of the Government. The Government
by its order dated 20th Fcbruary. 1983,
have stayed the implementation of the
sald decision of the Textiles Committee
and has sought the advicc of the Law
Ministry as to what action can be taken
in cases where the Textiles Committee
over-steps its jurisdiction.

Expansion of Trade Betwcen India
and South Korea

8473. SHRI  CHIRANJI LAL
SHARMA : Will the Minister of COM -
MERCE bc pleased (o state :

(a) whether it is fact that India and
South Korea decided to expand their
trade and technical cooperation; and

(b) if so, the steps taken so far for
technical coopcration and other relevant
matters ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARIY SINHA) :
(a) and (b) In August 1974, the Govern-
ment of India and the Govcrnment of
Republic of Korca signed an agreement
on trade promotion and cconomic and
technical co-operation between the two
countries. As provided in the agreement,
the implementation of working of the
agreement is reviewed periodically at
Government level. At business level,
also, the possibilities of expansion of
bilateral trade are discussed in Annual
Mectings arranged by the Federation of
Indian Chambers of Commerce & Indus-
try and their South Korean counter-
parts. India and South Korea have been
participating in tradc fairs organised by
the two countries from time to time.
Trade delegations are also being ex-
changed to identify the areas of poten-
tial bilateral trade.
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India has been providing training
facilities to Republic of Korea under
the Technical Co-operation Scheme of
the Colombo Plan.

Lifting of Trade Curbs Imposed by EEC.

8474. SHRI CHIRANIJI  LAL
SHARMA : Will the Minister of COM-
MERCE be pleased to state :

(a) whether India has asked the
European Economic Community to lift
trade curbs in a bid to rcduce its adverse
trade balance; and

(b) if so, the reaction of the
E.E.C.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) India has conveyed its grave
concern over India’s growing adversc
balance in the bilateral trade and sought
remedial action through greater assis-
tance to export promotion cfforts, better
access to the EEC markct for Indian
products and improvement in the EEC
GSP for certain items of export interest
to India. Therc are, however, no quan-
titative restrictions on imports into the
EEC market from India cxcept in thc
field of textiles. The flow of trade in
textiles from India to EEC is regulated
by a bilateral agreement which was
concluded recently through mutual nego-
tiations.

Committee on Control over Regional
Rural Banks Set Up Under RBI

8475. SHRI R.P. DAS : Will the
Minister of FINANCE be pleased to
state :

(a) whether a Committee on control

over the branches of the Regional Rural
Banks was set up under the leadership

of the RBI; and

(b) what were the recommendation
of the Committee ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
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JANARDHANA POOJARY) : (a) Yes,
Sir.

(b) The Committee primarily exami-
ned various aspects of control over the
branches of Regional Rura: Banks. Its
recommendations include a set of re-
turns/statements to be called from the
branches of Regional Rural Banks, the
formats of the returns and their perio-
dicity; stipulation of discretionary powers
of the branch managers to sanction
loans; uniform practices regarding cus-
tody of cash, insurance of cash and
valuables, bankcrs’ indemnity policy,
ctc,. organisation of internal audit and
mspection cells and its structure and
measures to prevent frauds, misappro-
priations ctc.

Utilisation of Financial Assistance
Received by Export Promotion
Councils

8476. SHR1 SUSHII., BHATTA-
CHARYA : Will the Min.ster of COM -
MERCE be pleased to state :

(a) whether Export Promotion
Councils have been able to utilize fully
and wecll the cver-increasing financial
help they rcceived during the last three
financial ycars; and

(b) if so, what were their main

activities ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) The financial assistance to EPCs are
in the form of grants-in-aid to mect a
portion of their actual expendilure in-
curred on administrative and export
promotion activities. As such, the grants-
in-aid “are fully utilised. However, as
against the Budgetl provision of some of
the EPCs for Export Promotion activi-
tics, there has been some shortfall in the
actual utilisation. :

(b) The main activities are partici-
pation in exhibitions, buyer-seller meets,
trade delegations from India and abroad,
sales-cum-study-teams, individual sales
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teams, publications for use in India and
abroad, publicity abroad etc.
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Private Sector to Cooperate in
Promotion of Tourism

8478. SHRI HARIHAR SOREN :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(a) whether his Ministry has sought
the co-operation of private sector in
promoting tourism in the country;

(b) if so, what are the main consti-
tuents of infrastructure required for
promoting tourist traffic;

(c) in what way private sector would
help his Minisrry in promoting tourism;
and

(d) the reasons made by the private
sector in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) and (b)
The main constituents of infrastructure
required for promotion of tourist traffic
relate to the provision of adequate
accommodation, transportation, ecnter-
tainment, guide scrvices and shopping
at places of historical and cultural im-
portance, wildlife sanctuarics, mountain
and beach resorts.

(c) and (d) The private sector plays
an importiant role in providing facilities
to tourists by way of accommodation
in hotcls and other lodging establish-
ments, surface transport through tourist
taxis and coaches and by extcnding other
assistance to the travcllers through pre-
paration of package tours, sale of
tickets, rescrvations etc. The response
from the private sector towards the
promotion of tourist traffic has been
adequate in the past and is increasing
with time.

IA Phasing out of 737 Boeing Aircraft

8479. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state
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(a) whether it is a fact that Govern-
ment have accepted in principle a pro-
posal from the Indian Air Lines to
phase out five 737 bo eing aircraft;

(b) what would be the cost of re-
placement for these aircraft and whe-
ther the types of aircraft to be selected
have been finalised; and

(c) in what way Government pro-
pose to utilise the surplus aircraft and
whether they propose to dispose them
off ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVAITION (SHRI KHUR-
SHEED ALAM KHAN) : (a) to (c)
Keeping in view thc present magnitude
of its operations and the future growth
in traffic, Indian Airlines has becen
asked to conduct a study to determine
the optimum pattern of flecet develop-
ment. A decision regarding the
aircraft (s) to be phased out and pur-
chased as well as the utilization of the
surplus aircraft capacity, if any, will be
taken after this study has been comple-
ted and decisions are takcn thereon.

Premature Retirement Sought by
Military Officers in DGI

8480. SHRI M. ARUNACHALAM :
Will the Minister of DEFENCE be
pleased to state :

(a) is it a fact that a dispropor-
tionately large number of Military offi-
cers in the Directorate General of Ins-
pection (DGI) have sought premature
retirement/release in the past two years;

(b) if so, the details;

(¢) was it due to stagnation and
frustration in the matter of promotion
prospects in the ranks of the military
cadre; ard

(d) what steps are being taken to
curb this tendency ? v

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
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K.P. SINGH DEO) : (a) and (b) No,
Sir. Out of a total of 299 Service Offi-
cers held in the DGJ, only 8 have as-
ked for premature rctirements in the
last two years.

(¢c) The officers had asked for re-
tirement on extreme compassionate
grounds.

(d) Does not arise.
Relevance of Service Officers in DGI

8481. SHRI M. ARUNACHALAM:
Will the Minister of DEFENCE be
pleased to state :

(a) what is the rclevance of Service
Officers to the Directorate General of
Inspection (DGI);

(b) since when have Service Offi-
cers as a Class becn inducted into DGI
on a permanent basis; have Government
accepted the present arrangcment as a
long term policy;

(c) what is the genesis and neces-
sity of Service Officer occupying most
top posts of responsibility in the DGI
since long;

(d) rank-wise, what is the present
authorisced strength of Service Officers
in DGI; comparatively what was their
rankwise authorised strength in 1953,
1963, 1973 and 1978; and

(e) The similar figures for civilian
officers in the Organisation ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) (a) Service Offi-
cers are inducted into the DGI because
of their knowledge of equipment and
its exploitation in field conditions, as
also to facilitate closc interaction with
the Services.

(b) Service Officers on a permanent
basis have been in the Defencc Inspec-
tion Organisation eversince 1954 when
the Inspection Organisation was part of
the then Directorate of Technical

APRIL 22,1983

Written Answers 276

Devzlopment. The policy of inducting
Service officers on this basis has been
continued since then.

(¢c) the reasons are the same as
indicated in (a).

(d) and (e)
collected.

Information is being

Filling up of Vacancies of Military
Ofticers by Civilian Officers in DGI

8482. SHR1 M. ARUNACHALAM:

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Go-
vernment passed a departmental order
dated 20-4-81 to the cffcct that all
vacancics of Military Officers in the
Directoratc General of Inspection (DGI)
on that date would be filled by civilian
officers;

(b) if so, what werc the grounds
and basis for the said order;

(¢) how many civilian officers were

promoted in pursuince of the orders
with dclails;

(d) how do Government propose to
compensate the Military Officers adver-
sely affccted by the above order; and

(e) the reasons for withdrawing the
said order in March 1982 ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) (a) and (b) An
internal decision was taken that pend-
iny a cadrc review, as far as possible,
service vacancies should be filled up by
eligible Civilian officers. This was inten-
ded as a temporary expedicnt to meet
a particular situation.

(¢) Eleven officers

(d) The question of compensation
does not arise.

(e) Since the intended purpose had
been served, the orders were withdrawn
in March 1982.



277 Written Answers

Poor Promotion Avenues of Military
Officers Compared to in Regular
Army

8483. SHRI M. ARUNACHALAM :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that promo-
tion avenues of the Military officers in
the Dircctorate General of Inspection
(DGI) are extremely poor compared to
thosc in the Army;

(b) whether it is a fact that these
officers are far behind, at times two
ranks, as compared to their counterparts
of the same scniority in the Regular
Army; -

(c) whether it is a fact that officers
with over thirty years of Commissioned
service, are still in the rank of Colonel
whereas their counterparts of the same
seniority in the Army have been pro-
motcd to the rank of Major General;

(d) whether it is a fact that whcre-
as the three services have had onc cadre
review and are in the middle of another,
the cadre review has not taken place in
respect of the DGI officers; and

(e) what are the steps envisaged by
Government to remove such disparities ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) to (c) Itis
presumed that the reference is to perma-
nantly seconded officers of the DGI. The
promotion prospects of these oflicers
arc broadly comparable to that of the
officers belonging to the Technical Corps
in the Army.

(d) and (e) A cadre review for Ser-
vice officers in the DGI is in hand.

Export of Fish From Orissa

8484. SHRI BRAIMOHAN MO-
HANTY : Will the Minister of COM-
MERCE bc pleased to state the total
export of fish from Orissa during the
ycars 1980-81 and 1981-82, year-wise ?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
Exports of marine products from Para-
deep Port in Orissa during 1980-81
and 1981-82 were 2409 tonnes and
2842 tonnes respectively.

Violation of Tmport and Export
Control Act and Rules

8485. SHRI BRAJAMOHAN MO-
HANTY : Will the Minister of COM-
MERCE be pleased to state :

(a) how many cases of violation of
Import and Export Control act and
rules thercunder have been brought to
the notice of the Chief Controller of
Imports during the year 1982-83, with
details thereof; and

(b) steps taken against such viola-
tions ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :

(a) and (b) The necessary informa-
tion is being collected and will ke laid
on the Table of the House.

1.T.D.C. Hotels

8486. SHRI BRAJAMOHAN MO-
HANTY : Will the Minister of TOU-
RISM AND CIVIL. AVIATION be
plcascd to state :

(a) tolal number of hotels under
the India Tourism Development Cor-
poration, with Jlocation and detailed
description  thereof, together with
particulars of accommodation and
proposal for expansion, if any;

(b) how many of them have incur-
red loss during the year 1981-82 and
steps taken in respect of each of them
to makc it profitable, with details;

(c) whether any rules of recruit-
ment have been formulated uand put in
opcration and if so, the dctails thereof;
and
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(d) any proposal to make
commercially viable more competitive
and more attractive details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) Presently,
ITDC is operating 24 hotels at various
tourist centres in the country. A siate-
ment showing thc location, star cate-
gory and particulars of accommodation
is attached.

Subject to availability of funds and
fcasibility, it is proposed to cxpand
during 1983-84, four hotels at Bhuba-
neswar, Udaipur, Hassan and Maha-
balipuram.

(b) and (d) During 1981-82, only
three ITDC hotels viz. those at Jammu,

Aurangabad and Madhurai incurred
operating -losses. However, 12 hotels
incurred overall losses. Systematic

efforts are being made by the 1ITDC
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more competitive and attractive. A
number of steps for improving the
profitability, particularly, of the losing
hotels have been taken by the ITDC.
These include measures for improving
the standard of service, maintenance,
renovation and modernisation, frequent
and intensive inspections, better super-
vision; streamlining of financial, bud-
getary and cost controls; adoption of
appropriate tariff and discount policy;
intcnsification of overseas marketing
and sales promotion efforts; setting up
of ITDC Travel Agency, viz. Ashok
Travels & Tours, etc.

(¢} Yes, Sir. ITDC Recruitment,
Promotion and Seniority Rules 1982
contain provisions for regulating crea-
tion, classification, and abolition of
posts, appointment, transfer, promotion,
reservation of vacancies, employment of
physically handicapped persons, method
of recruitment, seniority etc. Pending
modifications in the integrated manage-
ment cadre and other provisions, these

to makc its hotels commercial viable, Rules are being operated as guidelines.
Statement
Name of Hotel Location Category Rooms
1 2 3 4
1. Ashok Hotel New Delhi 5 Star Delux 589
2. Hotel Janpath New Delhi 4 Star 212
3. Lodhi Hotel New Delhi 3 Star 207
4. Hotel Ranjit New Delhi 3 Star 186
5. Hotel Ashok Bangalore 5 Star 187
6. Akbar Hotel New Delhi 5 Star 318
7. Hotel Hassan Ashok Hassan 3 Star 35
8. Hotel Jammu Ashok Jammu 3 Star 50
9. Hotel Aurangabad
Ashok Aurangabad 3 Star 88
10. Hotel Khajuraho Ashok  Khajuraho 3 Star 48
11. Ashok Beach Resort
Kovalam Kovalam 5 Star 128
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1 2 3 4
12. Laxmi Vilas Palace
Hotel Udaipur 3 Star 34
13. Hotel Varanasi Ashok Varanasi 4 Star 86
14, Temple Bay Ashok
Beach Resort Mahabalipuram 3 Star 20
15. Qutab Hotel New Delhi 5 Star 95
16. Lalitha Mahal Palace
Hotel Mysore 5 Star 54
17. Hotel Airport Ashok Calcutta 5 Star 156
18. Hotal Patliputra Ashok Patna 3 Star 56
19. Hotel Jaipur Ashok Jaipur 4 Star 67
20. Hotel Kalinga Ashok Bhubaneswar 3 Star 35
21. Hotel Madurai Ashok Madurai 3 Star 43
22. Hotel Samrat*® New Delhi 5 Star 268
23. Hotel Kanishka@ New Delhi 4 Star 321
24. Ashok Yatri Niwas$ New Delhi — 558

* Rooms 196—Commissioned in phases during 1982-83.
@ Rooms 278—Commissioned in phases during 1982-83.
$ Rooms 244—Commissioned in phases during 1982-83.

Hotel Accommodation and Air Tra-
vel Facilities for Foreign Tourists
Visiting Orissa

8487. SHRI BRAJAMOHAN MO-
HANTY : Will the Minister of TOU-
RISM AND CIVIL AVIATION be plea-
sed to state :

(a) is it a fact that the number of
visitors to Orissa is being reduced on
account of non-availability of hotel
accommodation and air travel difficulties;
and

(b) if so, steps taken to remove
such limitations ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) No, Sir.
On the other hand, in the last two

-

years, Bhubaneshwar has been connected
by air to Delhi directly (with a halt on
route at Varanasi) four days a week with
Bocing 737 service and similarly, Cal-
cutta has been connected by Boeing
737 in place of the smaller Fokker
aircraft. A number of hotels in the
private sector are also coming up or
are stated for construction.

(b) Does not arise.

Roster System for Promotion in
Customs Services

8488. SHRI BHEEKHABHAI : Will
the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that roster
system and reservation in promotion
in Customs Services, though applicablc,
remain unimplemented;
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(b) if so, the reasons thercof;

(¢) if not, whether it is a fact that
Customs Appraisors belonging to Sch:-
duled Tribes having put in 20 to 25
years have not been given promotion;
and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) No, Sir.

(b) Does not arise.

(c) No Scheduled Tribe Customs
Appraisor who has put in 20 to 25
years of service in the grade, 1s await-
ing promotion to Group A’ post.

(d) Decos not arise.

Reservation in Promotion in case of
Customs, Excise and Income-Tax
Services

8489. SHRI BHEEKHABHAI : Will
the Minister of FINANCE be pleased
{0 state :

(a) whether it is a fact that Depart-
ment of Personnel and Administrative
Reforms has issued instructions for
rescrvation in promotion in all Central
Services including Revenue (Customs,
Excise and Income-tax) services;

(b) if so, whether he has ordered
any probe or appointed any officer as
to whether these order of the Depart-
ment of Personnel are being followed
and implcmented in right earncst;

(c) whether itis a fact that these
orders havce been flouted by several
Departments of his Ministry, and

(d) if not, whether he proposes to
order a review of reservation policy in
the Departments under his Ministry ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO): (a) Ycs,
Sir,
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(b) to (d) No specific case for non-
compliance of the instructions of the
Department of Pcrsonnel & Adminis-
trative Reforms has come to notice in
this Ministry. However, in order to
oversee that the reservation orders (in-
cluding those relating to promotion) are
complicd with, therc are liaison officers
in the Department of Revenue and also
in some other Departments of this
Ministry. The cxisting system is working
satisfactorily in so far as this Ministry
is concerned.

Chefair Flight Kitchens Awarded
Contracts by H.C.I.

8§490. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of TOU-
RISM AND CIVIL. AVIATION be
pleased to statc :

(a) whether Hotel Corporation of
India has been awarding contracts for
running Chefair Flight Kitchens in
aeroplanes;

(a) if so, what steps have becn
taken by Government for streamlining
the catering arrangements by H.C.IL
Chefair;

(c) whether it is a fact that H.C.IL
has two catering units, onc working
in hotcls and the other in aeroplancs;
and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHR1 KHUR-
SHEED ALAM KHAN) : (a)and (b)
Chefair Flight Kitchens are owned by
the Hotcl Corporation of India. The
qucstion therefore, of the Hotel Cor-
poration of India awarding contracts
fer running Chefair Kitchens does not
arise. Thc Hotel Corporation of India,
through the Chefair Flight Kitchen
caters to the requirements of Air India,
Indian Airlines and somc of the fore-
ign airlines operating through Bombay
and Dclhi. The Hotel Corporation of
India has been constantly striving to
provide efficient service 1o their clicents.
The Hotel Corporation of India propo-
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ses to set up two new flight catering
units at the Bombay and Delhi airports
to further improve their service and to
meet the increasing demand.

(¢) and (d) The Hotel Corporation
of India has Centaur Hotels at Bombay
and Delhi airports. In addition to these
hotcls, inflight catering is being done
by them through the Chefair Flight
Kitchens located at Bombay and Delhi.
The catering unit in Delhi is located
in the airport building and the one at
Bombay is an indcpendent unit ncar the
Bombay Airport Terminal. Hotel Cor-
poration of India does not operate cater-
ing units in the aircrafts.

Opening of Branches of Nationalised
Banks in Rajkot

8491. SHRI RAMIJIBHAI
MAVANI » Will the Minister of FI-
NANCE be pleasced to state :

() whether it is a fact that suffi-
cient number of branches of nationalised
banks have not becen opened in the
various villages, towns and citics of
Rajkot district in Gujarat State during
February, 1980 to 31 March, 1983,

(b) if so, how many branches have
been opcned at the above places during
the above period;

(c) whether represcntations have
been received from various o ganisations,
tradc and industries and Chambers of
Commerce during the above period by
local and zonal head offices respcctively
as well as by Finance Ministry in this
connection;
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(d) if so, the details thereof and the
action taken thereon and the outcome
thereof; and

(e) how many branches are expected
to be opcned by the various nationali-
scd banks during 1983 and 1984 in
various places of Rajkot district, with
the names of places so far recomm ended
and selected for the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) No, Sir. According to the latest
available information, public sector
banks ecxcluding the Regional Rural
Banks during the period February 1980
to December 1982 have opencd 19
branches in Rajkot District, Gujarat.
Of these, 14 branches were located at
rural/semi-urban centres and 5 at urban
centres.

(c) and (d) A representation rcgar-
ding opening of a branch of the State
Bank of India at Gondal in Rajkot dis-
trict has becn received by the Govern-
ment and the Reserve Bank of India has
been asked to examine its feasibility.

(c) As at the end of December 1982,
the banks were holding 25 licences/
authorisations for opening branches in
the district of Rajkot. Centrewise and
bankwise details are set out in the State-
ment attached. The banks are expccted
to open branches in a phased manner
by the end of March 1985.

Statement

Statement showing the number of licences/authorisations held by banks as at the
end of December, 1982 for opening branches in Rajkot District, Gujarat.

Name of the Centre

Category of Centre

Name of the Bank holding
authorisation/licences

1 2 3
1. Panchpihalia Rural Statc Bank of Saurashtra
2. Nani Bazar -do- -do-
3. Sarvad -do-

-do-
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1 2 3

4. Ramod Rural State Bank of Saurashtra
5. Kalaria -do- -do-

6. Kalanda -do- -do-

7. Kolithad -do- Bank of Baroda

8. Lunsar -do- -do-

9. Mahika -do- -do-

10. Navimangani -do- -do-

11. Motiparvadi -do- -do-

12. Pipaliya -do- -do-

13. Nagarpipalia -do- Union Bank of India
14. Kamalpur -do- -do-

15. Ravdi -do- Dena Bank

16. Beda -do- -do-

17. Rajkot-Bhakti Nagar Urban -do-

18. Nekham Rural Bank of India,

19. Khodiapipar -do- -do-
20. Rajkot-Bahkti-Nagar Urban -do-
21. Kalana Rural Central Bank of India
22. Khirsara -do- -do-

23. Masanivav -do- United Commercial Bank
24. Khirasara -do- State Bank of India
25. Kharda -do- -do-

Extension of Facilities of National
Bank for Agriculture and Rural
Development in Andhra

Pradesh

8492. SHRI ANANTHA RAMULU
MALLU : Will the Minister of FI-
NANCE be pleascd to state :

(a) whether Government have issued
some guidelines to extend the facilities
by the National Bank of Agriculture
and Rural Development in Andhra Pra-
desh; and

(b) if so, what are the facilities ex-
tended in favour of small farmers and
the details regarding the amount pro-
posed to bc incurred through this Bank
during the current fipancial year ?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY) : (a) and
(b) Within the broad parameters set
out by the provisions of the Act gover-
ning its operations, the National Bank
for Agriculture and Rural Development
(NABARD), under the overall supervi-
sion of its Board of Directors, formula-
tes its own projects and programmes
covering the entire country, including
the State of Andhra Pradesh, and having
bcaring on provision of production and
investment credit to Agriculture and
allied activities and artisans, cottage and
village industries under Integrated
Rural Development Programmes. It is
NABARD'’s policy that at least 60 per
cent of the disbursements are used for
financing small farmers. Details of the
lending programme envisaged by
NABARD for institutions in Andhra
Pradesh is sct out in the statement
attached.
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Statement

Details of the lending Programme of NABARD in Andhra Pradesh

1. Short Term Loans

(Rs. in crores)

(a) Seasonal Agricultural Operations 127.95  (Limit
(July, 1982—June, 1983) sanctioned)

(b) Marketing of crops 0.30 (Limit
(July, 1982—June, 1983) sanctioned)

(¢c) Handloom weavers societies including apex 23.85 (Limit
wcavers coop. societies sanctioned)
(April, 1982 to March, 1983)

2. Long Term Loans

For investments in agricultural and alied projects 70.00

(July, 1982—June, 1983) (estimates)

Loans to State Govt. for contribution to share 0.49 (Limit

capital of cooperative credit institutions

(April, 1982 to March, 1983)

3. Medium Term Loans

Investment in Agriculturc and allied Activities

(January—December, 1983)

sanctioned)

3.74 (Limiis
sanctioned)

Unclaimed Jewellery/Valuables in Banks

8493. SHRI BHEEKHABHAI : Will
the Minister of FINANCE be pleascd to
refer 1o the reply given to Unstarred
Question No. 3488 on the 30th July,
1982 regarding unclaimed jewellery/
valuables in banks and state:—

(a) whether the information asked
for in that qucstion has been collected
and if so, the details thercof; and

(b) whether there is any proposal
to give award to the finders of jewellery
in the bank ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and
(b) In reply to Unstarred Question No.
3488 on 30.7.82 in the Lok Sabha it
had been stated that the time and effort
involved in collecting information asked
for in that question might not be com-
mensurate with the results intended to
be achieved, and hence no information
has been collected, As regards jewellery

—

or other valuables which are inadver-
tently, or through over-sight, left behind
unattended or unsecured by the custo-
mers, or which are otherwise found in
bank or vault premises, the effort on
the part of the bank, in main is to en-
surc their return to the rightful owners.
Each case is dealt with keeping in view
legal and other requirements. There is
no provision in thc banks to give any
award, as such, to the actual finders.

Functioning of Food Craft Institute

8494. DR. VASANT KUMAR
PANDIT : Will the Minister of TQU-
RISM AND CIVIL AVIATION be
pleased to state :

(a) how may food craft Institutes
are functioning in the country, their
locations and whether Central or State
Government responsibility;

(b) the dates on which each of-the
above started functioning, the stipulated
period of Central Government financial
responsibility and the actual date when
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each of them were taken over by the
State Government;

(¢) whether the M.P. State Govern-
ment has requcsted the Central Govern-
ment to extend the financial responsibi-
lity of the Food Craft Institute, Bhopal,
as has been done in some other States;

(d) whether the M.P. State has re-
guested the Centre to upgrade the Food
Craft Institute, Bhopal to Diploma-
awarding Institute; and

(e) if so, thc rcasons why the Cen-
tral Government have turned down both
the proposals made in (c) and (d) above,
although such exceptions were made in
the case of some other states ?

THE MINISTER OF STATE
IN THE MINISTRY OF TOURISM
AND CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) to (e) A
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These Institutes are managed by
societies registered under the Societies
Registration Act, 1860 or similar Acts.
The Scheme of Fooderaft Institutes
initiated by Central Governmcnt, stipu -
Jated, inter-alia, the pattern of financial
assistance to the socicty, wherein the
concerned State Governments were to
assume the responsibility of providing
requisite  financial assistance to the
secciety after a period of 5 years from
the start of the Institute, and during the
initial period of 5 years similar financial
responsibility was to be borne by the
Central Government. The initial period
of 5 years would have ended in January ,
1983, but on a request from the
Madhya Pradesh Government the Cen-
tral Government had agreed to extend

financial assistance till 31st March,
1983.

No scheme for up-gradation of the
Foodcraft Institute, Bhopal, has becn

formally received from the Government
of Madhya Pradesh.

nt

Statement Indicating the Location of Foodcraft Institutes Functioning in Various
Parts of the Country,

Government Continued their Financial Responsibility and when their I'nancial
Responsibility was Transferred to the State Governments Concerned

When Started Functioning, Period upto which Central

S.No. Location of When started Period upto When financial
the Foodcraft functioning. which Central responsibility
Institutes. Government taken over by
continued its the State Go-
financial res- vernment con-
ponsibility. cerned.
1. 2 3 4 5
1. Kalamassery September, 1967 March 1974 April, 1974
2. Goa July, 1968 July, 1973 August, 1973
3. Bangalore March, 1969 March, 1974 April, 1974
4. Lucknow May, 1969 March, 1974 April, 1974
5. Pune November, 1969 March, 1975 April, 1975
6. Ahmedabad February, 1973 March, 1978 April, 1978
7. Hyderabad October, 1972 March, 1978 April, 1978
8. Bhubaneswar September, 1973 September, 1978 October, 1978
9. Jaipur October, 1976 March, 1981 April, 1981
10. Bhopal February, 1978 March, 1983
11. Tiruchirapalli October, 1981 N.A.
12. Delhi January, 1983 Still continuing N.A.
13. Patna Dccember, 1982
14. Chandigarh August, 1974 Union Tecrritory of Chandigarh is
Centrally administered.
Notes :

Although the financial responsibility was duly transferred to 1he State Go-

vernments as above, some urgent grants were subsequently released in some
cases to meet specific commitments,
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Setting up of “Disney Land*’ Project

8495. DR. VASANT KUMAR
PANDIT : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state :

(a) whether Government have a
scheme to encourage the setting up of
a “Disney land’’ project in the country;

(b) whether such proposals have
alrcady come from the private sector
or Tourism Corporations in S tate, if so,
the details thereof;

(c) whether the Maharashtra Go-
vernment had proposed such a scheme;
if so, the details thercof; and

(d) whether as a tourism policy.
Government propose considering to put
up this project away from the main
metropolis and fix the location i M.P.
State or somewhere in Central India to
avoid over-centralisation of tourism
traffic ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHUR-
SHEED ALAM KHAN) : (a) When
such a proposal is received it is consi-
dered by the Government on its merits.

(b) and (¢) Proposals have been re-
ceived from M/s Amir Parks & Amuse-
ments, Amir Housc, Colaba, Bombay
and Declhi Tourism Dcvelopment Cor-
poration, Delhi about sctting up Disncy
land type Amuscment Parks in Bombay
and Delhi respectively. The recommen
dations of Maharashtra Government
are awaited regarding setting up such a
park in Bombay. Declhi Tourism Deve-
lopment Corporation has not so far been
able to find the land for the setting up
such a park.

» (d) No such proposal is under con-
sideration.

Import of Cycles by Korea from India

8496. DR. VASANT KUMAR
PANDIT : Will the Minister of COM-
- MERCE be pleased Lo state :

VAISAKHA 2, 1905 (SAKA)

Written Answers 294

(a) whether any Indian delegation
visited Korea for export of cycles to
that country; if so, the outcome of the
discussions held with that country; and

(b) whether an agreement in this
regard has been rcached between India
and Korean Government, if so, the
details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) As per information availa-
ble, no delegation visitcd Republic of
Korea for the cexport of cycles to that
country.

It may, however, be stated that a
12 member dclegation was sponsored by
the Federation of Engincering Industries
of India, New Dclhi, in October, 1982
to visit Hong Kong, Republic of Korea,
Japan and China. During its visit to
Republic of Korea, the delegation is not
reported to have had any discussion on
the export of cycles 1o that country at
any meeting with the business organisa-
tions in Republic of Korea.

Contract Finalised with U.S.S.R. at
India Trade Fair

8497. DR. VASANT KUMAR
PANDIT : Will the Minister of COM-
MERCE be pleased to state ;

(a) whether. attention of Govern-
ment has been drawn to a news-item
appearing in the ‘‘Economic Times’’
dated 14-11-1982 under the heading
Rs. 801.53 crores contracts finalised with
the USSR at India Trade Fair”’;

(b) if so, full details of the contracts
finalised with the Soviet Union at the
India Trade Fair, 1982; and

(¢) the details of the items to be
cxported/imported and the extent to
which India will be committed to pay-
ment to Communist countries and who
will be beneficiaries therefrom ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
{SHRIMATI RAM DULARI SINHA) ;
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(a) Yes, Sir. Howcver, business worth
Rs. 1288.50 crores was transacted during
India International Trade Fair, 1982
between the Soviet Trade Organisations
and Indian firms.

(b) and (¢) India will import from
Soviet Union (i) oil, oil products,
machine tools, farming equipments,
bearings, computers, clcctronic compo-
nents, and instruments worth Rs. 630.20
crores (ii) crude ail worth Rs. 492.00
crores, and (iii) Milling/cutting/boring
machines, tractors worth Rs. 0.06 crore.
India will export to Soviet Union (i)
Garments worth Rs. 47.00 crores (i)
Woollen Knitwear worth Rs. 44.00
crores (iii) Leather goods worth Rs.
35.00 crores (iv) Cotton fabrics worth
Rs. 7.40 crores (v) Steel wire ropes
worth Rs. 6.60 crbres (vi) power cables
worth Rs. 6.00 crores (vii) other tradi-
tional and non-traditional commodities
worth Rs. 20.30 crores, and (viii) xerox
machine, carpcts & thrcads worth Rs.
10.00 crores.

In matters of tradec no distinction 1s
drawn between communist or non-comu-
nist countries. India huas concluded bila-
teral Trade and Payments Agreements
with USSR and with other Rupee Pay-
ment Countries. In terms of these
Agreements payments of all commercial
and non-commercial transactions between
India and these countries are made in
non-convertible Indian rupees. The Cen-
ral Bank of the country cencerned keeps
and account with the Reserve Bank of
India. Funds earned through cxport to
India are¢ paid for from funds in this
account. Import and Export would,
therefore, get balanced over a period of
time.

Raids on Firms Dealing in Saris

8498. SHR1 MANOHARLAL
SAINI : Will the Minister of FINANCE
be.pleased to state

(a) whether itis a fact that un-
acccounted cash amounting to lakhs of
rupees and fixed deposit receipts worth
lakhs have been seized during the

country-wide raids conducted on the
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premises of leading firms dealing in saris
in major cities;

(b) if so, the full dectails of the
raids and seizures;

(c) what steps do Government pro-
pose to take to check the ever-mounting
evasion of payment of income tax as
also the other taxes and genecration of
black money thercby upsetting the eco-
nomy of the country and the checking
of assets possessed by the public servants
working in public decaling dcpartments
and their connivance with the tax
evaders ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) and (b)
Income-tax authorities searched on
7.4.1683 the residence and business
premises of 3 sari dealcrs in Delhi and
their branches in other cities. The scar-
ches resulted in seizure of prima-facie
unaccounted assets totalling to Rs. 77.8
lakhs so far. Jewellery and stock have
been kept under prohibitory orders
pending verification. 44 bank lockers
were also scaled of which 41 arc yct to
be opened,.

(¢) All possiblc measures {0 counter
tax evasion including administrative,
legislative and institutional ar¢ being
taken from time to time after constant
review. Vigilance machinery is already
in cxistence to kecep a watch over the
officers/officials working in the Income-
Tax Department.

fadm way wfatafe dea

8499. sitwait femi<y favg
=t gea=x A fqg :
st qrganiga agA%T ¢
ot AT s |
Y TAreE A1
oft 1A g

Fq7 faa A=91 Jg IAA W FHIT
HA [
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() 7at ag a= ¢ f& fassr QA
agt & SYua w@ ¥ a8% wfafafq
qed faqan # wg;

(@) afe gf, at IAaT a1 GEAT
FAT§;

() 3FFT WXFTA, dAF-FWF
N A-gH I vfafafg deai & ©9 &
SAIXT F97T §;

(a) ga wfafafa.deai 3 faa 2y
FT1 YU fwar Iad g a1 §; i

() & wasw wfafafa dsq 9
fwadY a2t gar @d £¥ af ?

faer wemtam & wea e (w0
azifw Twm waE) : (F) srgh

(@) & (¥) gaar a&q IqdAsy
Tal & o ag fafwa waraa/faanm
qAT IR W H HA gu Iak &dAg
Fraiaqt ¥ uhfag #34 g3 | gufao
3@ GAAT F1 CFfAT @ T F16r gAg
AT #IT g@H foaar gwa A wA
AT, AfROrT IFH AFET 4G 1T

Review Petition Filed by Government
Regarding Pentioners VS. Union
of India.

8500. SHRI SANAT KUMAR
MANDAL : Will the Minister of
FINANCE be pleased to state :

(a) whether Government have filed
a Review Petition before the Honoura-
ble Supreme Court of India secking
review of the judgement of the Court in
Writ Petition No. 5939-41—Pensioners
VS. Union of India wherein they struck
down the difference betw=en the persons
retiring on or after 31.3.1979 and those
retiring before that date in regard to
the method of calculation of pension;
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(b) if so, whether he will lay on
the Table of the House a copy of the
Review Petition filed by Government;

(c) whether the fact that a provision
of Rs. 240 crores made in the Budget
for 1983-84 (vide p. 39 of the Explana-
tory Memorandum on the Budget) for
payment of arrears to pre-1979 Central
Government pensioners has inter-alia
been brought to the notice of the Court;
and

(d) if not, why not and whether he
will do the needful Ynow and request the
Court for an early decision ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) Yes,
Sir. It is reported that the Review
Petition has since been decided by the
Supreme Court. However, a copy of the
judgement has not yet been received by
the Government.

(b) In view of the Supreme Court’s
judgement on the Review Petition having
since been given, the Hom’ble Member
may not be interested in a copy of the
Review Petition being laid on the Table
of the House.

(¢} Government have not brought
this to the notice of the Court.

(b) Government arc not required to
intimate to the Supreme Court whether,
and if so, what amount was provided
for on this account in the Budget Esti-
mates.

meafaay qT FIwTgr 3

8501, sirwa fwa<t faeg
=t Arng seo |t
»\ TEly gat

Fq1 faq weAY g qJaTy & FA@T
CXORE I |

(%) @ar Aw ¥ qAr wAF Feofqat
aqar safaa E {517 92 geqg ges &
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AHT FY I7F ATE &I AYAT 359
afas asrar ufy g; e

(=) afe gi, O IT%T T geEar
fradY & st gz wfg IF 9T T30
fraq awl & asrar g ?

fag wrigw ®§ weg wE (s
agifw um TA) : (F) Y gl

(@) uetr weafqal sraar safzaal
F1 @eqr 9ga sfus 2 faasy sz ai=
AT ®IC 9T IaW AfgF Y @FH
TFTAT § | AN A AT AHTT 39759
A & | §FAT UFA FIA, IGFT fAATA
FIA AT FEJT FIW § qeq g7 R
AU JGUET: aga afas aqar) afe
argAg gIen fedr faqg safsqal &
aqg/FrqAT[Frafaal 1 seorg FI Al
SA% yFATY § IAT TFF F@ TEJA
FI QA AT |

Mills under Control of British
India Corporation

8502. SHRI R.N. RAKESH : Will
the Minister of COMMERCE be pleascd
to state :

(a) total number and names of mills
under the control of British India Cor-
poration;

(b) total number of employees cate-
gory-wise in cach mill separately;

(¢) the number of those belonging
to SC/ST in each mill category-wise
geparately;

(d) whether quota reserved for SC/
ST in each category of post in each mill
is complete and whether the provisions
of reservation in initial recruitment and
in promotion are being implemented and
100/40 point roster maintained there;
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(e) if so, the details thereof concer-
ning each mill; and

(6) if not, the reasons thecrefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(@) to (F) The information is being col-
lected and will be laid on thc table of
the House as early as possible.

Higher Secondary Schools Being
Run by British India Corpo-
ration Gioup of Mills

8503. SHRI R.N. RAKESH : Will
the Minister of COMMERCE bc plea-
scd to state

(a) total number of higher secon-
dary Schools being run by British India
Corporation Group of Mills including
the Elgin Mills and Lal Imli Mills;

(b) total number of teachers in each
school separately and the number of SC/
ST teachers among them;

(c) whether provisions of reservation
in initial recruitment and in promotion
are being implemented and 100/40
point roster maintained there;

(d) if so, the details therefor: and

(¢) if not, the reasons therefor and
how the reserved quota is proposed to
be filled up ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(2) to (e) The information is being col-
lected and will be laid on the table of
the House as early as possible.

Export of Basmati Rice to USSR

8504. SHRI BHOGENDRA JHA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether USSR had placed orders
for ome lakh twenty-scven thousand
tonncs of basmati rice; if so, the details
of the terms and conditions;
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(b) whether in place of basmati rice
an inferior quality rice, parmal was ex-
ported to the USSR valued at half the
pricc of the contracted price while
charging the full price; and

(¢) if so, the details thereabout and
action taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) A quantity of 1 lakh MT of Basmati
rice has been contracted for export to
USSR in 1983.

(b) No, Sir.
(c) Does not arise.

Business Income of C haritable and
Religious Trusts

8505. SHRI XAVIER ARAKAL :
Will the Minister of FINANCE be
pleased to refer to his Budget speech
delivered on 28th February, 1983 where-
in he had stated that he proposes that
buiness income of all charitable and
religious trusts including those which
have hitherto been exempted by notifi-
cation will be brought to tax with cffect
from the assessment ycar 1984-85 and
state :

(a) what were the total trust funds
of such religious and charitable trusts
during the assessment years 1980-81
and 1981-82;

(b) what were their annual income
and tax during the assessment years
1980-81 and 1981-82; and

(¢) what is going to happen to the
investment in the ‘Capital’ and buildings
etc. of such trusts ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) and (b)
The number of charitable and religious
trusts on the records of the Income-tax
Department is very large. Any exercise
to collect the information regarding the
total trust funds of such trusts with
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reference to returns filed for assessment
years 1980-81 and 1981-82 as well as
collection of the information regarding
annual income and tax for these two
assessment years will be an enormous
task requiring considerable time and
labour which will not be commensurate
with the results.

(c) Attention is invited to clause 6
of the Finance Bill, 1983 prescribing the
modes of investments for charitable and
rcligious trusts so as to be eligible
to claim exemption wunder section 11 of
the Income-tax Act from assessment
ycar 1984-85. Investment in immovable
properties is one of the investments pro-
posced to be included in the prescribed
list. Institutions notified under section
10(23C) will not, it is proposed, be
exempt from tax in respect of profits
and gains from business from assessment
year 1984-85.

Development of Technology of Laser-
Guided Missiles by Defence
Research Department

8506. PROF. P.J. KURIEN : Will
the Minister of DEFENCE be pleased
to state :

(a) whether the Defence Research
Department has developed the tech-
nology of laser-guided missiles; and

(b) if so, the details thereof ?

THE MINISTEP. OF DEFENCE
(SHRI R. VENKATARAMAN) : (a)
The Defence Research Department is
engaged in the dcvelopment of techno-
logy for application to certain class of
missiles.

(b) It is not in public interest to
disclose any details.

Guidelines to be Followed by Review
Departmental Promotion Commit-
tees in respect of Promotions
from Class II to Class I

8507. SHR1I RAM SINGH SHA-
KYA : Will the Minister of DEFENCE
be pleased to state ;
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(a) whether it isa fact that Go-
vernment have laid down certain guide-
lines to be followed by Review
Departmental Promotion Committees,

(b) if so, whether these guidelines
provide inter alia that grading of
officers, once assessed by the original
DPC, will not be re-assessed in cases
where there is no change in the basic
seniority list;

(c) whether it is a fact that thesc
guidelines have not been observed by
Government in the case of ccrtain

officers of the Defence Lands and
Cantonments Service at the time of
holding Recview DPC in respect of

promotions from Class II to Class I;
and

(d) if so, what remedial measures
are being taken to undo the damage
done to the carcers of affected officers ?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
K.P. SINGH DEO) : (a) and (b) Yes,
Sir.

(c) The promotions made from
Group ‘B’ (Class 1I) to Group ‘A’
(Class I) were reviewed in 1978. The
guideline in question was a constituent
of instructions issued in March, 1980,
hence the question of observing it did
not arise, in 1978.

(d) Does not arise.

Organisation of Strike in Public
Sector by Central Trade Unions

8508. SHRI NARAYAN CHOUBEY:
will the Minister of FINANCE be
pleased to state :

(a) whether all the Central Trade
Unions excepting the 1L.N.T.U.C. had
proposed to organise a strike in the
public sector on 28-1-1983;

(b) whether the said strike has
been withheld after a talk with Govern-
ment;
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(c) what were the demands of the
unions; and

(d) how Government propose to
mect the demands ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : (a) and (b)
Yes, Sir.

(c) and (d) Discussions with some
trade union leaders were held by the
Union Finance Minister to understand
their view point on the question of
the need for early finalisation of wage
agreement between the Management
and workers of the Public Entcrprises
and other connected matters. No
written memorandum was submitted
by the trade union leaders. A sugges-
tion for sectting up of a Tripartite
Committee to go into the question of
the Industrial DA formula received
from them is receiving the attention
of Government.

Setting up Joint Expert Group to Explore
Possibilities ofCollaboration in Mining
and Processing of Coal

8509. SHRI B.V. DESAI :
SHR1 SUBHASH YADEYV :
SHRI M. RAM GOPAL
REDDY :

Will the Minister of COMMERCE
be pleased to state :

(a) whether itis a fact that Japa-
nese and Indian business interests have
agreed to set up a joint expert group
to explore the possibilities of collabo-
ration in the mining and processing
of coal, chrome and other mineral
resources;

(b) if so, whether this was agreed
to at the end of two-day joint meeting
of the India-Japan Business Coope-
ration Committee held in December,
1982;

(c) if so, whether the cooperaticn
in energy was one of the many possi-
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bilities that emerged out of the discus-
sion;

(d) if so, whether any agreement
has been reached and signed; and

(e) if so, to what extent Japan
has agreed to help India in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) to (¢) It was agreed at the two-day
meeting of the India-Japan Joint
Business Co-operation Commitiee,
held in New Declhi in December, 1982,
that after further consultations, a Joint
Expert Group be set up to explore
possibilitics of collaboration in the
mining and processing of coal, chrome
and other mineral resources. Co-opera-
tion in Energy was also considered.

(d) No formal agreement has been
signed between India and Japan in this
regard.

(e) Japan offercd technological co-
operation and Consultancy Services
in rehabilitating and modernising the
existing power stations in India.

Industrial Development in Kandala
Free Trade Zone

8510. SHRI NAVIN RAVANI
Will the Minister of COMMERCE be
pleascd to state :

(a) when Kandla Free Trade Zone
was established in Gujarat State;

(b) the details of the industrial
development made up till now and the
facilities being given for setting up
industrics in that area;

(c) whether any multinational or
big house have established their indus-

tries in that zone, if so, the details .

thereof;
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(d) whether it is a fact that there
are still certain problems which are to
be resolved to accelerate development
of Kandla Free Trade Zone; and

the problem and the
taken to ‘resolve them

(e) if so,
steps  being
immediately ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) The Kandla Free Trade Zone was
established ian March, 1965 in Gujarat,

(b) So far, a total of 184 units
have been approved for setting up
industries in the Zone. Out of these,
82 units are working which include 5
sick and dormant units and 8 partially
closed/closed units; remaining 102 ap-
proved units are at various stages of
implementation. Exports during the
finapcial year 1982-83 amounted to
Rs. 142.43 crores against the target
of Rs. 100 crores for the year. Total
cxports made from the zone since
inception and upto March, 1983 are
Rs. 270.86 crores. On the construction
side, out of 147 industrial plots in
the existing area of 320 acres, on 106
plots industries have becen set up/are
being set up. Remaining are lying va-
cant. Besides, the industrial plots, there
arc 207 sheds of differcnt sizes cons-
tructed by the Government. With a
view to meet the growing demand of
thc sheds and plots, Govt. of India
has taken over additional 300 acres
of land adjoining the existing area.
The additional area is being developed
and the new units will be allotted land/
sheds in this arca.

A number of facilities are given to
the units setting up industries in the
Zone. The various facilities are listed
in the statement attached.

(c) Yes, Sir. The details of these
companies arc as follows *—



307 Written Answers

APRIL 22, 1983

Written Answers 308

Name of party

Item of Mfr.

(i) M/s. Dodsal Pvt. Ltd.
(ii) M/s. Univac Corpn.
(iii) M/s. Chinar Exports

(iv) M/s. Swastika Exports
(v) M/s Mafatlal Investment

(vi) M/s. Avis International

(vii) Hanspa-Knit

(viii) M/s. Mohan Carpets
(ix) M/s. Cadila Labs.

(x) M/s. Cadila Exports
(xi) M/s. Tata Oil Mills
(xii) M/s. M.J. Intcrnational

(xiii) M/s. Ciba Geigy

(xiv) M/s. Ambalal Sarabhai

(xv) M/s. Ponds Exports

(xvi) M/s. Lakme Ltd.

(xvii) M/s. Metal Box of India Ltd.
(xviii) M/s. Milak Bros.

(xviv) M/s. Hindustan Levers

Fabrication of tanks/pipes
Fluorescent starters switches etc.

High pressure hydraulic jetting equip-
ment diesel operated.

Assembly Packing of stethescopes.
Bed sets.
Readymade garments

Acrylic  knitwear, pullover, ladies

blouse, childrens’ wear.

Woven woollen carpets,

Drugs & pharmaccuticals.
Tablets liquid injections capsules.
P erfumed hair oil & soap.

Flavouring pcrfumery compounds &
Misc.

Remactance capsules, tooth paste
etc.

Detcrgent shampoo ete
Cosmetics & toiletries.

Cosmetics perfumes and toiletries.
Plastic bottles.

Roasted salted peanuts & cashewnuts.
(vacuum packed)

Garments and madc up.

(d) and (e) Yes, Sir, with growing
industrialisations problems ar¢ bound
to appear in onc form or the other.
These are enumerated below :—

(i) Communication problems : It in-
volves problems relating to tclephone and
telex facilities in the Zone. As rcgards
telephoncs, the matter was taken wup
with the Ministry of Communications
fogi. installation of an clectronic auto-
m atic exchapge in Gandhidham. The
M/Communications  have  informed
that they are looking into the matter.
Such; ap exchange is likely to be ins-
talled by 1984-85.

(ii) Restoration of air services ot
Kandla : The Ministry of Tourism (&
Civil Aviation, with whom the mat er
had been taken wup, have in, imated
that Vayudoot is planning to start
Bombay - Kuandla - Ahmedabad - Kandla-
Bombay service shorltly.

(iii) Sale of goods in DTA : Sale of
goods proudced in the frec trade zone,
upto  25% of production, has been
permitted, in principle, to be sold
into Domestic Tariff Arca against valid
import licences. Excise Notification
in this regard has already been issued
and the customs notification is also
being issued shortly.
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(iv) Water problems Presently,
Zone units requiring large quantities
of water are not being approved because
sufficient water for such units is not
available. The present supply of water
can cater to the existing units and new
units which would not require very large
quantities of water. The matter Is,
however, being taken up by the Dev.
Commissioner, KAFTZ with Kandla
Port Trust and Govt. of Gujarat for
adequatc water supply to the Zonc
units. This matter is also likely to be
discussed in thc next KAFTZ Authority
meeting .

(v) Railway facilities : Proper rail-
way facilities are not available between
Bombay and KAFTZ. Since Gandhidham
is not connccted to Bombay by any fast
train, it is desired that onc of the trains
betwcen Gandhidham and Bombay
should be speeded up to reduce the
journcy timc. There is also nced for
better link between Bombay and Kandla
by introducing shuitle service betwceen
the two. The matter was considered in
KAFTZ Authority mecting and has becn
takecn up with the M/Railways. Their
reply is awaited.

(vi) Recommendations of the Task
Force : The Task Force on Free Trade
Zones (also known as Tandon Commit-
tee) has made certain recommendations.
Action has already becn initiated to
cxamine the various recommendations
in consultation with the Ministries/
Departments concerned and those ac-
cepted will be implemented consistent

with the resources available to the
Government.
Statement
®

Concessions & Facilities

Various concessions, such as (i)
excmption from payment of import
duty on capital goods, raw materials
and components/parts, (ii) exemption
from octroi duty, excisc and other
central levies, (iii) cxemption from
Gujarat State Sales Tax on the pur-
chase of raw material etc. (iv) trans-
port subsidy cqual to 29, of the f.0.b.
value of exports ex-Bombay and 1Y%
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ex-Kandla, (v) full reimbursement of
central sales tax paid by the zone
units on the purchase of materials
for export production etc., are available
to the zone wuaits, (vi) import of
machinery, raw materials, components,
sparcs, consumables, tools, jigs, gauges
and fixture; have been placed under
OGL (vii) cash subsidy of 159% of
the fixed capital investment for small
scale units and medium/large scale
units subject to maximum cash grant
of Rs. 25 lakhs for units set up after
November, 1, 1977 has been granted
the State Government of Gujarat.

Leather Export Target

8511. SHRI B.V. DESAI : Will
the Minister of COMMERCE be plea-
sed to state :

(a) whether the Export Promotion
Council for finished leather will not
be able to achieve the export target
of Rs. 460 crores for 1982-83;

(b) if so, what are the main rea-
sons for not achieving the target; and

(¢) to what cxtent the export tart
gets have been achieved and what are
the steps likely to be taken to sec tha-
the leather export targets fixed in
1983-84 are achieved ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRIMATI RAM DULARI SINHA) :
(a) to (c) The export target for the
year 1982-83 was fixed at the level
of Rs. 460 crores in respect of leather
and leather products. Due to a severc
recession in the internatianal leather
markct and also fluctuations in inter-
national exchange rates, it was not
possible to attain the export target
during 1982-83. As pz2r available
statistics, cxport of leather and leather
products during April, 1982—January,
1983, was of the order of Rs. 302.49
crorcs (provisional). As and when the
impact of recession recedes, e¢xport
prospects are likely to brighten up.
Mecanwhile, cvery eflort is being made
to boost up cxports by undertaking
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measures of export promotion like
participation in important international
commodity fairs, Market Survey, up-
gradation of fashion/design and quality
of products exported etc.

12 hrs.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : Sir, I would like
to draw your attention to a matter
which is very grave and that is regarding
Dr. Ambedkar and the failure of the
Maharashtra Government to rename the
Marathwada University after the name
of Shri Ambedkar. It is a very strange
situation. Will you accept a motion 7"
(Interruptions)

HEY WP : T2 TAAHS FT @ |

DR. SUBRAMANIAM SWAMY :
Dr. Ambedkar is not a State Govern-
ment matter. He made the Constitution
...(Interruptions)

s Wlo Yo fag (FAqY) ¢ feedT
& raqrg & =T sl A JHEAT &
wHAT F1 JFATT g gAT g, Afcw e
A § Y gar g |

ACAA AT - JZAAT g

=it @o Yo fag : QR ITT SR H
HY FHTTT AT § |

weam " R : ag fra 9 g1 =
Agi gAT & |

(z@awA)

weay aQag ;- FH 9T 1 oATA
34 fam feesaa sTar §

ST} TRATY WAFT ATEA (§IYR) ¢
& a1 g199 d feewa g1 J1Q O gasT
qg wadq Ag gar g - (aamE)
fearT qaig gt 1ar

APRIL 22, 1983

Written Answers 312

HEAR AT : AT AT FATET,
TOFT A 3T 5 & ? T Fq1 5UF ?
I FTH AT gl g a1 g |

(saa|TT)

AL AFAA : ATT GUWITT (TTHY
g |
St UAATT  GIART STEAT ¢ 30T

3% Fg g & (% g7 TAWIIT ATQHT
21 AT AT AT &7 @1 FT |
q0 IAT 937 AgE FaAAT§ |

=t dto Tte fag: FEg aiF
uF & U @) g, gfamrn, gaig A
qfgwdl IO ST H 1 &7 qR ITL-
gaw &1 fegfa F rasTd &3

AeqA| AFIT : FgF IFAIT gAT R,
agl WSl §

(saaet)

ot 1zl fagrdt amda (74 faed):
yeaey wAgley, faedY & grgady el
4 az1s A g I ] | qsA9F gEArE
9 g | 3 freqre g W § 1w+ udiey
®T F19 AT ATfFT |

Aeay AIT : 37 9T FF 79T
FATH FT faar g

(sameta)

off ew fagrd arwdat @ seue
ngied, #ifan s A |

HeqT WY : @ AI §, A
CICE IS [l

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, Mr.
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Stephen is a very important Member of
this House...... *x

MR. SPEAKER : I cannot allow a
thing about which I do not know the

facts.
[ ]

SHRI SATYASADHAN CHAKRA-
BORTY : Ycu find out the facts and
then allow a discussion...(Interruptions).

MR. SPEAKER : It should not go
on record. Let that not form part of
the record.

SHRI SATYASADHAN CHAKRA-
BORTY : The whole thing is not going
on record ? Why ?...(Interruptions).

MR. SPEAKER : ' No. First, let me
sec the facts. He is an Hon. Member of
the House. He has got thc same pri-
vileges as you. You give me in writing,
I will get the facts, then I will sce what
can be done.

SHRI SATYASADHAN CHAKRA-
BORTY : You want that Ishould give
in writing and then you will enquire
into it ?

MR. SPEAKER : I never object to
anything Mr. Professor.

SHRI SATYASADHAN CHAKRA-
BORTY : Very good, Sir.

it T qEIE MIFF (AFIA)
HGAIR F 1a1 § % FIq@ &1 177
qT

wegew wgam ¢ g fag &%
ffsg ) 0¥ i §f | feewg wmear |
a1g H1E A ffea )

st UHFE NATT 19T : fear g |

seqer AEYEd ¢ A foar & 1
g oar | 2fed arga o, A arq A0

(saaemA)
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ol TRAT qWTT 1AL : JT9A qA
Rl adi g 5 &Y gige & ant §
FT FZT§ "

qeqy WFRIT : AqH AiwA faar
% gdgw & fag, o & d@ear

That is what I have understood.
(vaaeT)

weqeq wEEq Q¥ & % gs 741

Fg Hﬂw‘(ﬂg ? I cannot say anything

off-hand unless I know something. Can
I say ?

+{t {aara x|y i (L) ¢

AT AFZIew, AT WAd fufqeet &
AT g

MR. SPEAKER :
g0 on record...

No, nothing will

(Interruptions)* *

qALqA WEAT ;. F q1F { @ T |
AT FIT A FIE BIAIT AT rarT § |

CLtity!

st nami HITHT TTEAT © T &)
I HAT FATT g a8 § |

(zaam)

HEAH WPRET ¢ FHFT IS G
TG
(erereT) -
wenw wEEa : & g @ § | it
g1 faq qgr AT gaAT & | IR A1E § AT/
I ST qT ITHT 3@ A |

**Not recorded.
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12.03 hrs.
PAPERS LAID ON THE TABLE

Demands for Grants of Ministry of
Planning for 19'3-%4

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : I beg to lay
on the Table -

a copy of the Dctailed Demands for
Grants (Hindi and English versions)
of Ministry of Planning for 1983-84.
[Placed in Library. See No. L.T.—
6435/83].

Demands for Grants of Ministry of Labour
and Rehabilitation for 1983-84,

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEEREN-
DRA PATIL) : I beg to lay on the
Table : '

a copy of the Detailed Demands for
Grants (Hindi and English versions)
of Ministry of Labour and Rchabi-
litation for 1983-84. [Placed in
Library. See No. L. T.—6436/83]

Demands for Grants of Ministry of Works
and Housing and of Department of
Sports for 1983-34

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : I beg to lay on the Table :

(1) A copy of the Detailed Demands
for Grants (Hindi and English
versions) of Ministry of Wroks
and Housing. [Placed in Library.
Sce No. L.T.—6437/83].

(2) A copy of the Detailed Demands
for Grants (Hindi and English
versions) of Department of Spérts
for 1983-84. [Placed in Library.
See No. L.T.—6438/83].

Demands for Grants of the Ministry of
Information and Broadcasting for
1983-84

THE MINISTER OF STATE IN
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THE MINISTRY OF INFORMATION
AND BROADCASTING AND MINIS-
TER OF STATE IN THE DEPART-
MENT OF PARLIAMENTARY AFFA-
IRS (SHRI HK.L. BHAGAT) : I beg
to lay on the TRable :

a copy of the Detailed Demands
for Grants (Hindi and Enilish ver-
sions) of Ministry of Information
and Broadcasting for 1983-84.
[Placed in Library. See No. L.T.—
6439/83].

Demands for Grants of the Ministry of
Rural Development for 1983-84

THE MINISTER OF STATE IN
THE MINISTRY OF RURAL DEVE-
LOPMENT (SHRI HARINATHA
MISRA) : I beg to lay on the Table :

a copy of the Detailed Demands for
Grants (Hindi and English versions)
of Ministry of Rural Development
for 1983-84. [Placed in Library.
See No. L T.—6440/83]:

Demands for Grants of Department of
Science and Tcchnology for 19¢3-84

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE. ELECTRONICS
AND OCEAN DEVELOPMENT (SHRI
V. SHIVRAJ PATIL) : I beg to lay on
the Table :

a copy of the Detailed Demands for
Grants (Hindi and English vorsions)
of Department of Science and Tech-
nology for 1983-84. [Placcd in
Library. See No. L.T.—6441/83].

e AW : 1T AR g [ 4
gqrde waA § ar f&T Faq &g |
ATTFY #Y w4 37F1T far g, e 3@
Sl

(sagerd)

s URAAE  GIART TTEAT @ o
#g affag fw a1q d =3t FLadd at
gU IS AT & |
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SHRI SATYASADHAN CHAKRA-
BORTY : Sir, you should congratulate
the members that the zero hour is over
within five minutcs.

MR . SPEAKER : I am in your hands
all the time. I do what you ask.

st &lo Mo fag: ag garl a1
g faar siferg |

geasr AT : HY ATAFT FF IH
a1 & fF 1€ @17 qART AL T
QA | ra S FEa 39 9¢ feawAd
g |

DR. SUBRAMANIAM SWAMY :
You tell me how to raise the Ambedkar

1ssue ?

areqsl WEEy @ AIq AW, FAIE
F7T & 1 59wz g g |

DR. SUBRAMANIAM SWAMY :
We want your advice,

MR. SPEAKER : My advice is at
your disposal.

Demands for Grants of Ministry of Steel
and Mines for 1983-84

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE) : I beg
to lay on the Table :

a copy of the Detailed Demads for
Grants (Hindi and English versions)
of Ministry of Steel and Mines for
1983-84. [Placed in Library See.
No. L.T.—6442/83]

Annual Report of and Reviews on

the Working of Sports Good Ex-

port/Promotion Council New Delhi
for 1981-82

THE MINISTER OF STATE IN

THE MINISTRY OF COMMERCE -
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(SHRIMATI RAM DULARI SINHA) :
I beg to lay on the Table :

(1) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Sports Goods Export/
Promotion Council, New Delhi,
for the year 1981—83 along
with Audited Accounts.

(ii) A copy of the Review (Hindi

and English versions) by the
Government on the working of
the Sports Goods/Promotion
Council, New Declhi, for the
ycar 1981-82.

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (!) above. [Placed in
Liﬁ)rary. See No. L.T,—6443/
83

Demands for Grants of Ministry of
Communications for 1983-84

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL) : I beg to lay
on the Table :

a copy of the Detailed Dcmands
for Grants (Hindi and English ver-
sions) of Ministry of Communica-
tions for 1983-84. [Placed in Libra-
ry. See No. L.T.—6444/83]

Notification under the. Central Ex-
cise Rules, 1944, Annual Report of
the Agricultural Refinance and De-
velopment Corporation, Bombay,
for the year ended 30th June 1982,
Demands for Grants of Ministry of
Finance for 1983-84, Demands for
Grants of Parliament, Department
of Parliamentary Affairs etc.

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : I beg to
lay on the Table :

(1) A copy of Notification No. G.S.
R. 330 (E) (Hindi and English
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versions) published in Gazette of
India dated the 14th April, 1983
together with an explanatory
memorandum making certain
amendment to Notification No.
252/82-CE dated the 8th Novem-
ber, 1982 rcgarding cffective
rate of cxcise duty on fetns and
rags arising out of cotton fabrics,
issued under the Central Excise
Rules, 1944. [Placed in Library.
Sce No. L.T.—6445/83]

(2) A copy of the Annual Report

(Hindi and English versions) of
the Agricultural Refinance and
Development Corporation, Bom-
bay, for the year ended the 30th
Junc, 1982 along with Audited
Accounts; under sub-section (2)
of section 22 of the Agricultural
Refinance and Development Cor-
poration Act, 1963. [Placed in
Lil])rary. See No. L.T.—6446/
83

(3) A copy of the Detailed Demands

for Grants (Hindi and English
versions) of Ministry of Finance
for 1983-84. [Placed in Library.
See No. L.T.—6447/83]

(4) A copy of the Detailed Demands

for Grants (Hindi and English
versions) of Parliament, Depart-
ment of Parliamentary Affairs,
Secretariats of the President and
Vice-President and Union Public
Service Commission for 1983-84.
[Placed in Library. See No. L.T.
6448/83]

(5) A copy of the Coinage (Standard

Weight and Remedy of the Coins
of Twenty Paise of hexagonal
shape and Ten paise of eight
scallops both containing Magne-
sium 3.5 to 4 per cent and Alu-
minium remainder) Rules, 1983
(Hindi and English versions) pub-
lished in Notification No. S.0.
218 (E) in Gazettc of India dated
the 25th March, 1983, under
sub-section (3) of section 21 of
the Coinage Act; 1906. [Placed

in Library. See. No. L.T.—6449/
83]

Annual Report of and Review on the
Working of the Cotton Corporation
df India Ltd., Boitbay, for 1981-82.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P.A. SANGMA) : I beg tolay on the
Tablc :

a copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of
the Companies Act, 1956 :(—

(1) Review by the Government on
the working of the Cotton
Corporation of India Limited,
Bombay, for thc year 1981-82.

(2) Annual Report of the Cotton
Corporation of India Limited,
Bombay, for the ycar 1981-82
along with Audited Accounts
and the comments of the
Comptroller and Auditor Gene-
ral thereon. [Placed in Library.
See No. L. T.—6450/83]

Demands for Grants of Ministry of

Education and Culture (Department

of Education and Department of
Culture) for 1983-34

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P K. YHUNGON) : I beg to lay
on the Table :

(1) A copy of the Dctailed Demands
for Grants (Hindi and English
versions) of Ministry of Educa-
tion and Culture (Department of
Education) for 1983-84. [Placed
in ]Library. See No. L.T. 6451/
83

(2) A copy of the Detailed Demands
for Grants (Hindi and English
versions) of Ministry of Educa-
tion and Culture (Department of
Culture) for 1983-84. [Placed in
Library. See No. L.T.—6452/83]
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12.05 hrs.
ASSENT TO BILLS

SECRETARY : Sir, I lay on the
Table copies, duly authenticated by the
Secretary-General of Rajya Sabha, of
the following two bills passed by the
Houses of Parliament during the current
session and assented to since a report
was last made to the House on the 31st
March, 1983 :—

1. The Delhi Municipal Corporation
(Amendment) Bill, 1983.

2. The Delhi Administration
(Amendment) Bill, 1983.

PUBLIC ACCOUNTS COMMITTEE

Hundred and Thirty-ninth, Hundred

and forty-third, Hundred and Forty-

forth, Hundred and Thirty-forth,

Hundred and Thirty-Sixth, Hundred

and Thirty-Seventh and Hundred
and Thirty-eighth Reports

SHRI SATISH AGARWAL (Jaipur) :
I beg to present thc following Reports
(Hindi and English versions) of the
Public Accounts Committee :

(1) Hundred and Thirty-ninth Report
on Procurement and utilisation
of 10-ton chassis and vehicles
built thereon.

(2) Hundred and Forty-third Report
on variations between  budget
estimates and actuals.

(3) Hundred and Forty-fouth Report
on Irregular exemptions and re-
liefs and Wealth escaping assess-
ment,

(4) Hundred and Thirty-fourth Report
on Action Taken on Sixty-fourth
Report of the Committee regard-
ing Expansicn of Srinagar Tele-
phone Exchange and arrcars of
Telephone Revcnue.
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(5) Hundred and Thirty-sixth Report

on Action taken on Seventy-third
Report of the Committee regard-
ing Remodclling of Mughalsarai
Marshalling Yard.

(6) Hundred and Thirty-seventh Re-
port on Action Taken on Ninety-
seventh Report of the Committee
regarding Kandla Port Trust.

(7) Hundred and Thirty-cight Report
on Action Taken on Eighty-
seventh Report of the Committee
regarding Replacement of a Basic
Trainer Aircraft.

— —— — —

ESTIMATES COMMITTEE

Forty-sixth and Forty-seventh Reports
and Minutes

SHRI GIRDHARI LAL VYAS
(Bhilwara) * [ beg to present the follo-
wing Reports and Minutes (Hindi and
English versions) of the Estimates Com-
mittee :—

(i) Forty-sixth Report on the Minis-
try of Commerce (Department of
Textile)—Textile Commissioner’s
Organisation, and Minutes of the
sittings of the Committee rela-
ting thereto.

(il) Forty-seventh Report on the
Ministry of Defence (Department
of Defence)—Cantonments, and
Minutes of the sittings of Sub-
Committee on Defence/Committee
relating thereto.

s e s et

12.03 hrs.
JUTE MANUFACTURES CESS BILL*

THE MINISTER OF COMMERCE
AND SUPPLY (SHRI VISHWANATH
PRATAP SINGH) : I beg to move for
leave to introduce a Bill to provide for
the supply and collection, by way of cess,

*Published in Gazette of India extra-ordinary, part II, scction 2 dt. 22-4-1983.
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of a duty of cxcise on jute manufactures
for the purpose of carrying out mea-
sures for the development of production
of jute manufacturcs and for matters
connected therewith,

MR. SPEAKER : Motion moved :

““That leave bc granted to introduce
a Bill to provide for the levy and
collection, by way of cess, of a duty
of excisc on jutc manufactures for
the purpose of carrying out measures
for the devclopment of production
of jute manufactures and for matters
connected therewith.”

ot erew fagrt WAy ¢ areqe
wgiza, Hag anA #1 faqu #@ ®
fawaer agl gar g | # AT MFAT
g fF a1 aedl ngiag ag wRA R 0=
g dNTA wIA § 2 AW FY G
queaTd g Agl gl At | AT 59
g F1 frg awg #1 gfamfaar &
qIaar $3E1 98 @1 g wfaarfoar &
gEEe § gaw few agf av @ g )
za¥ fau &a« qg qarar g gaieq Tgy
¥ 1 Far M AF 319 FIW IJBIQ AT @
¥ frgy g At safa @ qTIAw
FIH ISIT AT W E a1 8§ ama T
g gAYT I g |

+N fasgam saww fag: wmreaay,
qg 91T Ggre F Fa9 a9 amA q
quET g Agl gWir | gy ¥ qfidy
H Jg qwar G w@rg | o fagfesm
FRNAYT q H g W, FeaNe
FAAGA =g W T g g g, IaF
faq sagas § 5 «aa fasl 3 ws-
fazfadt 1 ag1d & fou v aag 3
38 83y Ft Afag &3 F fau gg 71
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A1 SATaT 14T g, foad gw ufa-
Mfaar & &1 aF |

MR. SPEAKER : The question is *

“That leave be granted to introduce
a Bill to provide for the levy and
collection, by way of cess, of a duty
of cxcise on jute manufactures for
the purpose of carrying out measures
for the development of production
of jute manufactures and for matters
connccied therewith.”

The motion was adopted.

SHRI VISWANATH
SINGH : I introduce® the Bill.

PRATAP

12.10 hrs.

JUTE MANUFACTURES DEVELOP-
MENT COUNCIL BILL*

THE MINISTER OF COMMERCE
AND SUPPLY (SHRI VISHWANATH
PRATAP SINGH) : Sir, I beg to move
for leave to introduce a Bill to provide
for the establishment of a Council for
the development of production of jute
manufacturers by increasing the efficiency
and productivity in the jutc industry,
the financing of activities for such deve-
lopment and for matters connected
thercwith.

PROF. N.G. RANGA (Guntur) :
Sir, this Bill is just an answer to my
hon. friend, Mr. Atal Bihari Vajpayee.

SHRI NIREN GHOSH (Dum Dum):
Sir, I rise to oppose the introduction of
the Bill.

Jute is such an industry which has
so far given nothing to thc growers, to
the workers or to the States in which
the industry 1s situated. They have
made extra super profits, they have lost
the synthetic market bccause when
synthetic fibre was selling in America at

®Iptroduced with the recommendation of the President.
*Published in Gazette of India extra-ordinary, Part IL, Scction 2, dt. 22.4.83.
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75 cents for the linear yard they sold
carpet backing at the rate of 85 cents
for the linear yard. That is how they
lost the market. This enormous windfall
profit was distributed between the
Government and those profiteers and
they also indulge in under-invoicing in
this important business and Sir, they
talk about productivity and efficiency.
Their efficiency has gonc off since 1979.
They have ignored all the tripartite
agrecements legally binding, for which
this Commerce Ministry has not raised
their little finger against them. They
are in Jeague and collusion with the
profitcers. Not only that. They have
increased their productivity also to the
highest extent. Though 80 per cent of
the workers for more than onc-and-a-
half ycars were out of employment—
and I charge that it was done with the
connivance of the Government—yet, the
production did not suffer, the tonnage
did not suffcr. That is how they have
gone on increasing the workload of the
workers against all agrecments, tripartite
agreemcnts, that were signed and they
have connived with them. They are not
setting up, with their supcr profits, any
industries in the State in which the
jute industry is concentrated or situated.
With these windfall profits they are
setting up chemical, enginecring indus-
trics and cement industrics in other
States. This is what they are doing. So,
it is a Bill for thc cmployer, it is not a
Bill for the Statc or the workers, nor is
it a Bill in the country’s interests. So,
I oppose it.

SHRI VISHWANATH PRATAP
SINGH : Sir, first, I want to categori-
cally and stoutly deny that the Govern-
ment has any share with any profite-
ering or anything of this nature. At the
same time, about this charge that this
is a Bill for the employers, certainly
this is also firmly denied. In fact, the
point is, it is not a question of price
rise or what we can get by raising the
price of our commodity. Unless and
until the productivity is increased, we
will not be able to maintain our com-
pctitiveness and this we can do in res-
pect of jute, particularly by research
on the problems. That I will not repeat,
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as I have mentioned just now. And it is
for the intensification of this research
for incrcasing productivity that this
Council is being formed. The limited
purpose of the Bill is of the formation
of the Council. So far as the larger
qucstion of the entire flow of finances
from onc industry to another is con-
cerned, this is not wilhin the purview
of the Bill. It is for the formation of
the Council for research and produ-
ctivity activities. I think he should have
no objection on this.

MR. SPEAKER : The question is :
“That leave be granted to introduce
a Bill to provide for the establish-
ment of a Council for the develop-
ment of production of jute manu-
facture by increasing the efficiency
and productivity in the jute industry,
the financing of activities for such
development and for matters con-
nected therewith.”’

The motion was adopted.

SHRI VISHWANATH PRATAP
SINGH : I introduce the Bill.

12 15 hrs.
(MR. DEPUTY SPEAKER in the Chair)

MATTERS UNDER RULE 377

(i) Guitre disease prevailing in Tarai
areas of Uttar Pradesh

st TMENT Tag (Fa0a) @ ATAAT,
I NRT F qui F AT ger €99
FgUFT UF IAEH WIFI ¥ &
cqrga’ @AW F A% A §) TG
A carge’ &Y FHT & FTI0 HIT
WART Gl TG § 1 TT F AT I
ITUMFIT § 97 QT & | TF qL) oA~
deqT 3uq Nfsa g | 39 & H qque
# glaae &1 faara s o g A
ER I AL ERAR AR
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[+ <o Tag ]

QM FTT FIH FT FUIT AGT T@AT,
I WAt Y, gz ¥ @ Aq& @
F aga MY NA arw g7 A AY W
AT gty A ST W & AT A
gfaeea Iq1T R F+x grU0 fafweas
& ad Ao 1 Tifgy—eaEdy w99
3T F+g eqrfag &y o Aifgg—
Jasd # g TIT 9T FAEAT Al
Fifga qrfs & ed ardY ALY qoraar
F&T 0F IJGIGET 7 g1 A1C | IAH
FAGATT 7 AT g AT A ITHT
afas wgsT aifas ggar A @ 39
faa a+g 1 afgasa gardl #1379 I3TH
Tifga |

(ii) Need for Shifting of Unit of BHEL
from Cor- bett National Park Area

DR. KRUPASINDHU BHOI (Sam-
balpur) : Under rule 377, I make the
following statement :

The Bharat Heavy Electricals 1.td.
has set up a Unit for manufacturing
electrical panels in the heart of Corbett
National Park. This industrial unit is
affecting the ecology and harming the
Wild Life of the Park.

Corbett is the oldest national park
in the country and the location of a
manufacturing plant in it violates the
Forest Conservation Act and the Wild
Life Protection Act. The 520 Sq. Km
park as well as an area of 1,100 km.
surrounding it are reserved forests. The
Forest Act lays down unambiguously
that no forest land can be diverted for
non-forest purposes. The Wild Life
Protection Act of 1972 is equally clear
on that score.

In view of this, I demand that the
clectrical manufacturing Unit set up by
BHEL at Corbett Park should be shifted
to some other place and the ecology of
the park which is on the verge of des-
truction restored.
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(iii) Rehabilitation of families whose
lands werc acquired by Govern-
ment for Setting up big fac-
tories in Dhanbad, Bihar

s FrRaTd AAET (Fra27) : fagrz
F qaq1 § eqifqq Fg geqra WL,
FIfET F1T qar gak Y& & FET
geqIAl  gru FA-F1X@ wifad FA
& fag faa @ ®) qara sfqrgdla @1
wg 99 afeard #1 A a1 gfaa gmasn
fear war § = 7 st 7 grafasar
Al

aregq ag g % A &1 earfaa
gu 2l ag @1y afwa faegifaay &1
ATAHAT AT HY GAWIAT TG 71 g1 § |
fsasy sdta 9T gad faare @
a9 § 3 Ars W) FI-TILF & ATF @
g A AF &) A § G B F:
g & fafwe greal & W@ &)

T AU WIRT GIET & AT @
f& wizg sIfeT F19 qar gal g
gegrA) & Ry g fw o @
afta Ay 7% & 59 afwai & gt
F AYFY ¥ wafasar € A IR
sy w1 Sfaa garasn €

(iv) Need to implement the decision taken
by State Trading Corporation about
entitlement of export of Salt

SHRI S.T.K. JAKKAYAN (Periya-
kulam) : Under rule 377; I make the
following statement :

The State Trading Corporation on
17th June, 1982 convened a meeting of
the Salt Manufacturcrs’ Association in
the country along with the Central Salt
Commissioner and a Member .of the
Central Salt Advisory Board. It was
unanimously decided in that meeting
that only those Manufacturers’ Asso-
ciation capable of producing annually
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4 lakh tonnes of salt should get cxport
entitlement. This decision was later
ratificd by the Central Salt Advisory
Board in its meeting held on 19th June,
1982 at Bubaneshwar.

This step was tzken to ensure that
firstly there is no mushroom growth of
manufacturers’ associations which would
start exporting substandard salt at chea-
per prices, thus bringing a bad nume to
the country. Secondly, the middlemen
would not form themselves into some
kind of Associations along with some
small producers and start exporting salt.

Unfortunately, the State Trading
Corporation, contrary to this decision,
is reported to have given export entitle-
ment to one Producers’ Association in
Tuticorin which was a signatory to the
above decision, but not capable of pro-
ducing not more than 1.3 lakh tonnes
of salt per year. The STC was assured
some six months ago that this Associa-
tion would open letter of credit for a
lakh tonne of salt within 15 days. But
as on date this Association has not yet
opened the letter of credit.

It is demanded that the STC should
implement its own guideiines without
fcar or favour.

(v) Demand for live telecast of important
Soccer events in the Country and to
Show Video tapes of football matches

played abroad

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur) : It is a matter of
grave concern not oilly to me who is an
ardent lover of soccer but also to lakhs
of soccer lovers in the country that the
Delhi Doordarshan is showing least
concern towards popalarising soccer in
India. I find that Dclhi Doordarshan is
ignoring important sports events like the
National Championship Soccer, the
Durand Soccer tournament and the
recently concluded Jawaharlal Nehru
Invitation Gold Cup Football tourna-
ment. It is all the more shocking that
such an international soccer event like
the Jawaharlal Nehru Football tournment
in which famed European, Asian,

-
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Middle-East, African and Latin Ameri-
can teams participated the Delhi Door-
darshan failed to telecast live even the
Final. Earlier they failed to telecast live
the finals of Santosh Trophy and the
Durend Soccer. It is indeed amazing
that while Indo-Pak Cricket Test
Matches and Ranji Trophy Matches
can be telecast five hours together, Delhi
Doordarshan is unable to bring live
telecast of important Foodball matches
which last for just nincty minutes. I am
not against cricket or any other game.
I only want to point out how the game
of soccer is receiving raw deal from the
Government agencies like the T.V.
Football (soccer as it is called) is the
most popular and cheapest games in the
world. Unfortunately in our couatry,
soccer does pot receive the same patro-
nage like that - of cricket, tennis etc.
It is high time Ministries of Sports and
Information and Broadcasting evolve a
policy for popularising soccer events in
the country and also should show full
length Video Tapes of major Football
matches played abroad like European
championship, the English Soccer league;
Merdeka tournament; King’s trophy
ctc.

(vi) Decentralisation of Railway region-
wise for its proper functioning

SHRI ERA ANBARASU (Chengal-
pattu) : Railways must be decentralised
immediately region-wise and each
division should be self-consistent and
autonomous. All should come under the
Railway Ministry only. The Railway
Board and the Revenue Board of this
country should bc scrapped.

The production, servicing and main-
tecnance should be bifurcated from
Railway Board in the first instance and
kept under regional division. The com-
mercial aspects and operational matters
must be scparated from the Railway
Board and to be controlled regionally.

Railway Minister should be a mem-
ber in the Planning Commission and the
financial powers concerned with Rail-
ways must lic with the Railway Minis-
fer.
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Conversion of metrc gaugces to broad
geuges must be taken up immediately.
Suburban season ticket holders’ pro-
blems must be attended to honestly and
urgently. Having raised consecutively
the railway tariffs, quality in service and
quantitative expansion of new produc-
tion units must be taken up. Moder-
nisation of Railways in increasing
speeds and frequencies must be taken
up with foreign collaboration. Metro-
politan Railways, Tubular Railways,
over-bridges, single track railways ctc.
must be introduced with the World
Bank aid to specd up the urbanisation
to far off ranges.

The accounting and indentory con-
trol should be commercialised. The
present departmental system should be
abolished. The mobile Railway -police
and Mobile Courts must be introduced
to check offences and quick disposal.
Railways must be improved with modern
safety measures.

(vii) Problems of Railway station Masters
on hunger strike at the residence
of Railway Minister.

SHRI A K. ROY (Dhanbad) : Sir,
the All Indiz Station Masters’ Associa-
tion, after serics of representations and
phasewise programmecs since last two
years all over Indian Railways, is com-
pelled to take recourse to indefinite fast
before the residence of Hon. Railway
Minister from 21-4-1983 for non-im-
plementation of restructuring of cadre of
Station Masters and Assistant Station
Masters already decided on 25-1-82, It
is a serious thing that what was agreed
by the Railways could not be imple-
mented even after one year.

It is noticed from the 11th, 12th
and 19th Reports of the Committee of
Departmental Council on Railways
(JCM) that on the issue of restructuring
the Class III and Class IV cadres deci-
sion was taken by the Railways more
than a year back. AIRF has also pro-
tested by Resolution and taken decisi-
on for agitation for non-implementa-
tion of the said agreed decision.

APRIL 22, 1983

Matters Under 332
Rule 377

As the agitation of the Station
Masters is not for any new demand but
for implementation of the decision
agreed by the Railways more than a
year back, the Minister of Railways
must intervence in thc matter and see
that the matter is solved amicably be-
forc the massive indefinite  hunger
strike actually takes place.

(viii) Need to improve law and order
Situation in Delhi

A1 qaea garg Fat (Frewan) ¢
Ireqer Aglzy, fafy-sggear ¥ guig
A & fo ag 7w S w1 eqry arF i
FIF gL AU FgAr g f faeet @ &
AFAAT AT GAT & J1H qH 1) QF
STo €Yo AT & HIE-ITE & oAIF &
FGIATS T qeal q €958-7 €7 & Iq1T
qF JIdFH FT UST F1IT T faq1 4

mw T & faarfaat 9 1980-
83 & ar9 ATZ-T9 THdr UF AN &I
g741¢ 92 AT 1 Tho HITo Ao
s g0 A1 TIFST & rg Ay faw g,
fawreg oF WY agf oy TAT | T WA &
gy i gaaw g & srgufyal g%
FILAR AT dF F41 AGI & | o9 F1§
geqT g2ET g, ar FI§ ATIH ATUY-
Faal 1 A7 A1F H & FUA &
fgrag g xwar + graarfgal 7 awo
#rfo HITo § TIFH( & ATH IA FUT,
freg 93t M€ A 9F3 Q1 7 TF
wia arat w1 gafwar 99 W@ & fwafg
T HT H &IT TAIgr &, a1 HI1as
qfxomra i\ 3qwsaTd, gfaq sgea
ot g /4l @1 WY fadraa-a7 Q@ g,
qT ANAT B Ag! {547 |

A% T8 WAl § q19g § fF eIy
a4 & sirana fafg-sgawqr qeq-gee
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F & fag gt squfaa) ) sfasqea
frTeaTT FUIAT AT |

(ix) Providing rclicf of the farmers affec-
ted by the rising water of Yamuna
river.

st U3 gwx fag (frasram)
Iareasy Ag1ed, faa eaTg § aMaiT g8
agt ¥ frardl # gard eaE Yy a«-
Wi @ TE | 819 g TH qET QIFTET
tegad A N W@ FGUF q9 IS A4
¥ ggAr A § " Y feqfaq arag g
fraely ufs & &qa 30 T FFAH
afafeaa 9 81 I3 & FgAT A3 FT
AA-E3T 19 e T afgs Fg 11|
TG A1 /YA oF FOU fqei &
g uFe gfa § af W F1 wEd
faege ass g ag &1

MR. DEPUTY-SPEAKER : Why
can’t you divert some water to Madras ?

SHRI ATAL BIHARI VAJPAYEE :
You take the Jamuna to Madras. We
don’t mind.

Y oo AT fag « gl fwar
%Y arrfus feafs aga @ Fzaw g ng
g1 IGAT AN F FA-gaT H W
AMAIT AT F QAT IGATT AT
FY AN HAAT AT TG & | FT FIN[ -
adf foat ¥ Y a8 qurd 97 wa«d |
g% STl S5 gt o W@ 2

o Feg LI 7 aag 7 arfa.
q¥T gYAT A & FA-ET H g W@ afg
B AFY qur 94 fFaE) £ waa qt
4 gaw gaiz gk 3,3 anfasw agraar
femd }g aew1er arramaw FEw 9310 |
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12.30 hrs.

DEMANDS FOR GRANTS,
1983-84—CONTD.

Ministry of Industry—Contd.

MR. DEPUTY-SPEAKER : We go
to the next item, further discussion on the
Demands for Grants under the Control
of the Ministry of Industry. Hon. Mem-
bers, the time allotted for these De-
mands was five hours and we have
already taken six hours and four minu-
tes. Now the Minister has got to
reply only in the bonus time which
I am going to grant him. Therefore,
some Hon. Members both from the rul-
ing Party and from the Opposition, if
they have not been able to participate,
will have to be given only that time
which has been allotted to the Commerce
Ministry. Therefore, I am not request-
ing any Hon. Member to speak now. T
am straightway calling upon the s Minis-
ter to reply. (nterruptions)

St qea g qAt (FreA)
SATENET HEIRT, ATAA qLEL SIquT FY
qY f g a1aw F1 a9 fzar ser |

MR. DEPUTY-SPEAKER : Mr.
Verma, your Party’s time has already
been exhausted. Please sit down. There
is no case at all for you.

st 9Fgard AAT (FraIT) ;S
sIE W, AG TH I AR

Y% G I F1 Qg0 FFaAr g 1 nefers.
4 fo@r gar g1 FI0 FI& g daq
qi9 fade &1 2rga T &S q |

MR. DEPUTY-SPEAKER : I am
not geing to allow anybody. Inferrup-
tions) Should you not hear me ? Am I
running the House or are you running
the House ? The time allotted to the
Congress-I was two hours and thirty
minutes and the time taken is three
hours and thirty minutes. The other
Parties also have taken so much time.
Thercfore, I am requesting you to re-
sume your seats. The Minister’s reply
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is more important than your speech.
Your Party members have already
spoken....... (Interruptions) No, Mr.
Shailani, I am not going to permit.
You must obey the Chair. Now, the
Minister will reply....... (Interruptions)
Mr. R.L.P. Verma, I am not going to
allow. Your time is also exhausted.
Please, if you keep quiet, I will give
more time on some other Demands.
I will give more time. 1 have given
you time always. On 26th we will have
to apply guillotine even to Commerce
Ministry’s Demands, if you do not
co-operate.

Now, the Hon. Minister.

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI)
I am really very grateful to all the Hon.
Members who have shown such an inci-
sive and informed interest in the difTe-
rent and diverse aspects of industrial
development. 1 am specially thankful
to my friend, the budding parliamenta-
rian, Shri Halder...

MR. DEPUTY-SPEAKER : Hc is a
very senior parliamentarian.

SHRI NARAYAN DATT TIWARI :
Budding and senior, both, because he is
a very senior parliamentarian. But, of
course, I expect more flowering of the
parliamentary budding. Of course, I
becamc a little nostalgic when I was
listening to him, Shri A K. Roy and
Shri Ramavatar Shastri and their em-
phasis regarding dangers of monopoly
capital, the multinationals and large
houses. That 1s the recurrent theme
with my friends like Shri Halder and I
recall those good old days when T learnt
my humble lessons in my own humble
way, on Das Kapital, and capitalism as
such and the dangers of monopoly capi-
tal. I had my first lessons undcr that
well-known revolutionary, Mr. Jayadeep
Kapoor in Barailly Central Prison in
1943. So I becamc a little nostalgic,
hearing their formulations regarding the
role of monopoly capital and all that.

I would only submit that it is very
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easy to hit any government, including
ours, in a developing country with the
same lash, same ideological lash as one
would like to call it,

I would submit that in the days of
to-day when technology is moving very
fast, when the world is going through
the throes of a technological revolution,
we in a developing country like India,
have to take in our own stride the recali-
ties of the world economic situation
and the realities of technological deve-
lopments that are taking place round
the world.

I may assure Shri Haldcr and other
fricnds like him that policywise we are
not budging an inch from the 1956
Policy Resolution, the famous resolution
of the Government of India. I am really
very very thankful to all sections of the
House because all of them have suppor-
ted in quintessence the basic policy of
the Government by declaring their sup-
port to the 1956 Resolution of the
Government of India, by affirming their
faith in the basic policy as adumbratcd
in the 1956 Policy Resolution and I
may assure the Hon. Members that we
propose to stick to the rudimcntary
principles of our industrial policy as
adumbrated and as propounded in that
Policy Resolution.

I would like to mention here that
in our own policy declaration of 1980
there the very first paragraph mentions
very clearly that we propose to adhere
to the Industrial Policy Resolution of
1956. T would like to quote the first
para :

““The Industrial Policy Resolution,
1956 has served as the cornerstone -
of the Congress Government Policy
frame for the past quarter of a
century. The Industrial Policy an-
nouncement of 1956, in fact, reflects
the value system of our country and
has shown conclusively the merit of
constructive flexibility. Tn terms of
this Resolution, the task of raising
the pillars of economic infrastruc-
ture in the country was entrusted to
the public sector for reasons of
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greater reliability for the very large
investments required and the longer
gestation period of projects crucial
for the economic development. The
1956 Resolution, therefore, forms
the basis of this statement.”

So, the latest policy statement after 23rd
July, 1980 again in its basic para which
may be called ‘Preamble’ to the Policy
Resolution contains and repeats the
specific determination of the Govern-
ment of India.

Of course, as we move ahead, as
our economy expands, as the base of
our industry expands and broadens and
new factories are set up, then, of
course, the assets of the private sector
also go up. And the broad spectrum of
investment goes up—it may be with the
public sector; it may bc with the coope-
rative secctor, small-scale sector or it
may be with the khadi and village in-
dustry sectors. When the investment
goes up cumulatively throughout the
broad spectrum of the national economy,
then, of course, the private sector in-
vestment also goes up. I am thankful
to all the Hon. Members for giving us
all these figures. I have also so much
statistics figures with me here but I
would not like to take the valuable time
of this august House by doing out all
these statistics. I have all those figures
with me herc. But, I will try to confine
myself to the basic of the policy aspects
in this regard.

I am thankful to the Hon. Members
again for having shown positive interest;
and for having given mc their positive
support for many of our decisions and
programmes. I would also like to men-
tion one thing at this point of time.
Shri Halder and other friends mentioned
about the productivity year. They said
that we have lesser production in the
productivity year. Qur growth rate was
4.39, in 1982 as compared to 9.3%
in the preceding ycar—1981.

I agree that therc has been lesser
growth in the productivity year as com-
pared to the preceding year.
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SHRI ATAL BIHARI VAJPAYEE
(New Delhi) : The number of mandays
lost is the highest.

SHRI NARAYAN DATT TIWARI :
Yes, the number of mandays lost is
among the highest. I am coming to it.
I agree with the Hon. Leader of the
Bharatiya Janata Party and I hope he
will regret this loss of man-days and will
cooperate with us in this national endea-
vour so that we do not loss these man-
days.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : They will
cooperate provided your policy is not
anti-working class.

SHRI NARAYAN DATT TIWARI :
I agree. There is mo question of our
being anti-working class; we are pro-
working class. Only the spectacles
differ.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur) : Not in action.

MR. DEPUTY-SPEAKER : He is
replying to you only, Mr. Halder.

SHRI NARAYAN DATT TIWARI :
Last year has been an exccptional year.
We were hit by drought—it was one of
the most extensive droughts that we had
ever faced in our history. It was very
severc compared to 1979-80 and, beo-
cause of the peculiar circumstances of
drought, we had a negative rate of
growth, it was—1.4%, in 1979-80.
Compared to that drought, the drought
that we had faced last year was
not less severe but it was rather in
some States more severe. The state-
ments here in this august House will
bear testimony to this fact. On the one
hand we had this drought and, on the
other, we had cyclone and sometimes
recurring floods. So, the cumulative
effect of these climatic factors was, of
course, reflected in the economy. In
1979-80 it led to a negative rate of
growth of 1.4 per cent and in 1982 it
became plus 4.3 per cent. So, I think
we can with a measure of some satis-
faction, say that this required effort on
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the part of our industrial workers, engi-
neers and technicians to achieve this
plus effect. I think we have to congra-
tulate our workers and entrepreneurs
for having done this sort of a little
marvel.

Mr. Deputy Speaker, Sir, again
this drought led to lesser production of
power. Our hydel generation potentia-
lities were effected. What happened in
Tamil Nadu and Kerala ? Kerala used
to be a surplus State in power but be-
cause of drought they werc also affected
as our hydel base was affected on
account of drought.

Sir, this led to another difficulty.
The second factor we had to contend
with was the infra-structural support
which also becameo affected on account
of power-cuts. I am thankful to Shn
Lakkappa who correctly mentioned
about the loss that our economy suffered
on account of lesser power generation
last year. Loss of hydel power gencra-
tion led to weakening of the infra-
structure.

Of course, Bombay tcxtile strike
bhas been a factor. On account on Bom-
bay textile strike, not only textile pro-
duction was affected but also the textile
ancillaries like machineries, auxiliaries
and components were affected. It had a
‘chain effect. This textile industry and
the allied sector constitutes 17 per cent
of the total spectrum.

Then therc is the world economic
scene. I cannot better describe this than
to mention—and [ have got many cut-
tings here with me which go to prove
that the world economic situation, the
recessiomary situation and the inflatio-
nary sitwation in many developed coun-
tries had a cumulative effect on eco-
nomy. We'cannot isolate ourselves in
today’s world because our impots and
exports arc affected by any world
economic situwation. Again, in the
developed countries there was a
tendency towards more and more pro-
tectionism. Then there are the high rates
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of interest. All these factors had a
cumulative effect and our production
did have a slower growth compared to
carliar years but I am sure—of course,
there are again climatic factors which
may intervene otherwise, in almost all
the branches of our industrial economy
there are positive factors this year,
which go to show that this year will be
a better ycar and we can go ahead with
our productive planning, with our pro-
ductive programmes in a more determi-
ned manner and I am sure this year we
shall have better productivity results
and better industrial growth.

Sir, I have with me ‘India Today’
of 15 April. You will agrec that as far
as its economic columns goes, it is quite
an independent papcer and an indepen-
dent magazine. Nobody can call ita
pro-Government magazine.

In the 15th April issue of India
Today, the economists of India Today—
7-8 of them—have written an article,
and the heading is ‘The Road to Reco-
very’. The first scatence is :

“The economy is projected to grow

at 5 percent over the new year,
1983-84.”

Then, further .

“The outlook for 1983-84 is consi-
dcrably brighter. Industrial produc-
tion is forecast to be up 8.8 per cent
if the textile strike is resolved. In-
dustrial machinery and equipment
can cxpect the sharpest growth of
nearly 10 per cent, while consumer
goods and industrtal raw materials
are projected to grow at over 8 per-
cent. The higher growth in -machi-
nery and equipm:nt (which are
sometimes called capital goods) may
lead to some degree of import sub-
stitution in this sector.”

This is the analysis for the coming year
by the economists in India Today. I have
with me comments of other econo-
mists also to support me in this regard,
but I am sure with the blessings of this
House and with the active coeperation
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of each and every Member of this House,
we can do even better.

SHRI SATYASADHAN CHAKRA-
BORTY : Since you have so much faith
in India Today, if it says something
against you and we quote it in future in
this House, you will accept it ?

SHRI NARAYAN DATT TIWARI :
I hope, you can not quote more from
India Today than other magazines, if you
so like.

MR. DEPUTY-SPEAKER : He has
alrcady said that it is an indcpendent

paper.

SHRI NARAYAN DATT TIWARI :
But I am not sure if he will quote more
from India Today.

SHRI SATYASADHAN CHAKRA-
BORTY : [ will quote this magazine.

SHRI NARAYAN DATT TIWARI :
I have quoted from busincss columns of
this magazinc and I hope you will not
grudge it.

MR. DEPUTY-SPEAKER : There
are no two sides of the economy in our
country, if politics is not injected inte
it. Economy is common to all of us.

SHR1 NARAYAN DATT TIWARI :
When I see him, I am always reminded
of his name—Satyasadhan...

The basic theme running through
our zntire industrial policy has becn to
install capacity in a planned manner
compatible with the developmental pri-
orities of our successive Five-Year Plans.
Optimal spread of investible resources,
dispersal of entrepreneurs’ initiative,
balanced development of all parts of
country, prevention of concentration of
economic power leading to fragmenta-
tion of market etc. All these characteri-
stics form the basic policy framework of
our industrial policy.

Many Hon. Members have mentioned
about a balanced and harmonious deve-
lopment of al! parts of our country. It
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is because of this reason that the Prime
Minister took the initiative to get ‘no-
industry districts’ identified in the coun=
try. It was at her specific instance to.let
us know what districts in our country
had not yet been influenced by the rapid
industrialisation; this concept of ‘no--
industry district’ was brought in by our
esteemed Prime Minister herself. What
is a ‘no-industry district’ ? It is a dis=
trict where till now even from the British
days there has been no medium scale
industry or large scale or heavy industry,
not even a medium scale industry. When
a survey was made and all the State Go-
vernments were consulted, then we had
a list of 87 districts.

SHRI GIRDHARI LAL VYAS : My
district is also there.

SHRI SATYASADHAN CHAKRA-
BORTY : Of course; seeing him we
understand that he is from a backward
district.

SHRI NARAYAN DATT TIWARI :
No#® only from a backward district, I
hope he is from a ‘no-industry district’.

SHRI KRISHNA CHANDRA HAL-
DER : A part of my constituency, Ban-
kura is also a no-industry district.

MR. DEPUTY-SPEAKER : He has
already said that there are 87 such
districts.

SHRI NARAYAN DATT TIWARI :
I would, therefore, make this request
to the Hon. Members. Therefore, I
would rather expect all the Members of
this Hon. House to support us so ‘that
we can give over-riding priority to the
industrialisation of these ‘no-industry
districts’. And there are geographic
regions also. What about Arunachal
Pradesh, Assam, Jammu and Kashmir,
Himachal Pradesh. Mr. Nadar was
referring to the hilly parts for the indu-
strialisation, and also about Tripura,
Mizoram. Therefore, it requires the sus-
tained goodwill and continuous suprort
of the industrialisation of these ‘no in-
dustries districts’. And 1 am sure, we
have more or less & consensus in this
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debate that we should give high prio-
rity to the industrialisation of the ‘no-
industry districts’ and the least industria-
lized areas of the country. As I go ahead
I would make a statement in this regard
s to what specific measures we are going
to take henceforth for giving more assis-
tance for the industrialisation of these
backward arcas.

Mr. Halder and other friends men-
tioned about the state of industries in
West Bengal. I may assure him that we
are doing our best and we will continuc
to do our best for the industrialisation of
the Eastern region—of West Bengal, of
Assam, of Tripura; we have been doing
that in the past and we shall continue
to do this in future also.

SHRI SATYASADHAN CHAKRA-
BORTY : You should do better your
best.

SHRI NARAYAN DATT TIWARI :
1 am happy that the Government of
West Bengal itself has mentioned ghis
positive factor and I hope Mr. Halder
will take this into account.

I quote the Budget speech made by
Mr.- Jyoti Basu, the Chief Minister, on
14th March, 1983 :

“We sce in some sectors distinct signs
of industrial revival in the State.
Philips is setting up a new umit at
Salt Lake, where we intend to
develop industrial complex for Elec-
tronics. Kalyani is developing as a
major industrial Centre. Tungston
Filament factory has recently been
commissioned. The Indian Oil Cor-
poration are already setting wup its
units in Kerala. In order to give
fillip to the development of the area,
the Government has decided to set
up a new sub-division at Nadia
district with Kaliani its headquarters.
The Government will be shortly an-
nouncing new incentive schemes for
the industry.”

SHRI KRISHNA CHANDRA HAL-
PER : It has already announced.
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SHRI NARAYAN DATT TIWARI :
“I would invite the industrialists to
take advantage of the excellent in-
vestment climate in the State and
participate in the State advance-
ment.”’

So, the climate is excellent. There
is industrial revival there; and of course,
if we cannot say that we have been help-
ing in this regard to bring about this
excellent industrial climate,...

MR. DEPUTY-SPEAKER : Mr.
Tiwari, it is an invitation by thc West
Bengal Government to the Tatas and
Birlas also.

SHRI KRISHNA CHANDRA HAL-
DER : There is no mention of Tatas in
this, Sir.

MR. DEPUTY-SPEAKER : He has
not mentioned it.

SHRI SATYASADHAN CHAKRA-
BORTY : Since you have raised this
issue, I would say it is true that we are
working in a country where there are
private enterprises. So we have to invite
them. But the moment we come to Delhi
and if Mr. Halder becomes a Minister,
you will see what we do. At this stage
only one point is that we have been
demanding nationalisation of the units
which you have already taken over. So,
in this House you should say what are
you going to do about the sick units and
all that.

SHRI NARAYAN DATT TIWARI :
1 will cross that bridge later on.

MY AT By (HARTY) 1 &
Zrer X fawen savmfa §, SA¥
gE & g

MR. DEPUTY-SPEAKER : I meant
it only for a joke.

SHRI NARAYAN DATT TIWARI :
I am only praising and quoting the West
Bengal Chief Minister. I am saying that
what is valid for West Bengal, should be
valid for the whole country. Let us
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apply the same conditions elsewhere as
in West Bengal and say that there is a
definite industrial revival throughout the
country.

I was mentioning about the accelera -
ted development of backward areas and
States like West Bengal. Last year, we
gave the largest number of licences to
the backward areas of the country. Wc¢
had issucd the largest number of Letters
of Intent viz. 1043. Out of this, 55.9%,
were for backward areas of the country.
Then again, in the Directorate General
of technical Dcvelopment, where we have
this scheme of rcgistration of medium
scale industries, the share of backward
areas is this. Their total number regis-
tered in 1982 was 1538. Out of these,
704 were in the backward areas of the
country in the respective States, i.e.
469%, of the total registrations made by
DGTD.

Then again, the Central investment
subsidy granted last year has been a
record by itself, viz. Rs. 40 crores gran-
ted by the Central Government to the
States, entrepreneurs and industrialists,
for setting up industries.

As regards small scale industries, we
can again claim greater success. The
number of small scale units which were
registered in 1982 grew by 13.99, and
the number of registered units reached
around and stood, at 6 lakhs, as against
5.27 lakhs in December 1981. In the
Khadi and Village industries sector also,
the turnover and employment rose. The
turnover rose from Rs. 660.87 crores
in 1981-82 to Rs. 794.73 crores in
1982.83, and employment rose by more
than three lakhs, i.e. from 32.71 lakhs
in 1981-82 to 35.95 lakhsin 1982-83
(provisional). This shows that through
a wide spectrum in industrial activity,
from the heavy industry to small scale
and khadi and village industries, there
was a considerable up-turn in production
and employment levels.

Many members referred to the public
sector; and I am very thankful to all the
Hon. Members who have once again
showed their faith in the public sector. I
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assure all those Hon. Members who spoke
for the public sector that we are wiui
them in this respect. The public sector,
as ever, continues to have the commen-
cing heights of our economy. It will
continue to do so. There is no doubt
about it.

Of course, Mrs Jayanti Patnaik
mentioned certain things. I will give her
the figures: In 1981-82 the public sector
enterprises made the highest ever post-
tax profit viz. amounting to Rs. 484.58
crores. The percentage of gross profit
to capital employed, improved remarka-
ble, from 7.79% to 12.23%, in 1981-82.
In our Ministry of Industry also, the
performance of public sector units in the
Department of Industrial Development
recorded a rise in production of the order
of 22.3%,, on top of the 1981-82 pro-
duction which itself was 359 higher
than in 1980-81 and the units under the
Department of Heavy Industry recorded
a production growth of 19 per cent over
26 per cent registered in 1981-82. In
1981-82, there was a production growth

of 26 per cent and now again it is 19

per cent. I am sure that the Department
of Heavy Industry will show a sizable
positive return in 1982-83. I am very
thankful to the hon. members for their
support to BHEL. Some of the hon.
members mentioned about the order
book position of BHEL. I may tell them
that BHEL will try its best to rise to
the occasion; and our effort will be to see
that the quality of BHEL product or
HMT product or BHPV product, all the
Heavy Industry’s public sector units
should be up to the mark comparable
to international standards. As a matter
of fact, we have also made a determi-
ned effort to have a quality circle
movement in our public sector units.
Already, BHEL has set up the largest
number of quality circle units in its
enterprise: and I am sure that this move-
ment continues; rather we have urged
all the public sector, joint sector, co-
operative sector, and private sector
units to set up quality circles in their
undertakings so that workers at the
grass-root level, technicians, engineers,
they are also fully mativated to know
day-to-day problems regarding produc-
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tivity and their suggestions are taken
into account every day under the aegis
of thesc quality circles.

MR. DEPUTY-SPEAKER : Mr.
Tiwari should work in such a way that
the consumers should ask for public
sector product in any shop; they should
work in such a way that the public or
the consumer would ask for public sector
product in preference to private sector
product, as in the case of HMT watches.

SHRI NARAYAN DATT TIWARI :
You have laid down a good principle.
I agrec. Thank you for propagating it.

SHR1 KRISHNA CHANDRA HAL-
DER : What about Chanderpura Ther-
mal Power Station ? May I Kknow
whether it will be reconsidered.

SHRI NARAYAN DATT TIWARI :
We try to get all contracts—not only
Chanderpura but othcr contracts also.
It depends upon thc Maharashtra Go-
vernment. I will convey your feelings to
the Government of Maharashtra.

MR. DEPUTY-SPEAKER : This
I said because when I visited Paris, one
consumer in Paris asked for public sec-
tor product when I was in that shop.
That is why 1 mentioned it.

SHRI NARAYAN DATT TIWARI :
I hope they would now ask for Indian
public sector unit products.

MR. DEPUTY-SPEAKER : I only
help him. You don’t want to help him.
You can also help Mr. Halder in the
public sector without organising too
many strikes. ’

SHRI NARAYAN DATT TIWARI :
Mr. Nadar is not here. He was enqui-
ring about position of BHEL, HEC and
BHPV. I am happy to inform the House
that BHEL’s order book position has
gone up from Rs. 1,995/—crores to Rs.
3,417/—crores. The heavy Enginecring
Corporation_‘s order book position has
gonc up from Rs. 350/—crores as on
the Ist April, 1982 to Rs. 571/—crorcs
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on the 31st December, 1982. BHPV’s
order book position has gone up from
Rs. 42 crores as on the 1st April, 1982,
to Rs. 79 crores on the 31st December,
1982. The total of Heavy Industries
portfolio in the public sector under-
takings of the Dcpartment of Heavy In-
dustries has gone up from Rs. 2,970
crores on the Ist April 1982 to Rs.
4,944 crores on tho 31st December,
1982.

Many of the Hon. Members men-
tioned about the sick industry. I think
Hon. Membecrs will kindly recollect the
statement made in July 1980 regarding
prevention of industrial sickness in all
our units; in which we had mentioned
that we shall establish an early warning
system so that industrial units, and
financial institutions are fore-warned
about the impending sickness of any
industry. Since then, we have set wp a
very elaborate structure for avoidance
of sickness, for fighting sickness and the
Reserve Bank itself monitors on an all-
India level, on behalf of the banks such
sickness. In every State there is a co-
ordination committee in which the State
Governments, the financial institutions
and other wundertakings are represented
and this coordination committee moni-
tors and takes appropriate decisions in
collaboration with the central financial
institutions like the IDBI, and IRCI
and others and then, of course, the
State financial institutions like the
industrial devclopment corporations or
the industrial investment corporations,
etc., etc. And as far as the number of
sick units goes, it might look that this
number has gone up a little as men-
tioned by some Hon. Members, but if
we look at the percentage of these sick
units, you will see that this percentage
has gone down actually. The trend
shows that the number of sick units in
terms of percentages has gone down.
The Reserve Bank itself has mentioned
this. The Government of India’s res-
ponsibility has been very clearly defined
as 1 mentioned. There are about 45
odd cases of industrial units which have
been taken over under the Industries
Development and Regulation Act and
a substantive decision has to be (aken
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regarding such units; and some of these
are Jocated in West Bengal, the National
Rubber Manufacturers Limited, the
Incheck tyres Ltd. and all that.

AN HON. MEMBER : What about
your Coordination Committee ?

SHRI NARAYAN DATT TIWARI :
A Cabinet Committee has been sct up
to look into each and every such case,
because we have to take a final deci-
sion—] agree—that we have to take a
decision—regarding these units. We
cannot indefinitely delay the decision
also. This Cabinet Committec has becn
meeting and I am sure that after having
a study of each and every unit we will
be taking substantive decisions about
the future of these industrics. I am also
sure that a dccision about Incheck and
National Rubber Manufacturers and
other industrial undertakings will be
taken very promptly....(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY : This delay is spelling disastcr.
Mr. Minister, last year, when you spoke,
you assured us that those units would
be taken over. But, because of the
delay they may face bankruptcy and
insecurity. So, I would request you to
assure this House that you would take
a very prompt decision because other-
wise there is a danger and you may
nationalise the units, at Jleast those
which you promised to nationalisc.

SHRY NARAYAN DATT TIWARI :
I would request the Hon. Member not
to think of disaster but of recovery.

SHRI KRISHNA CHANDRA HAL-
DER : The Finance Minister said
last week in Calcutta that the sick
units taken over by the Central Govern-
ment would be nationalised within six
months. So, the Government should at
least keep its word as the Finance
Minister said in Calcutta. As a Cabinet
Committee has been formed; for nati-
onglisation of Incheck, Indian Rubbers,
Carter Pooler & Co., and others,
which-1 have mentioned, may also be
considered. Please consider nationali-
sing all those wnits which I mentioned
in my speech.
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SHRI AK. ROY: Can I aska
question now or you will allow me to
put questions afterwards ?

MR. DEPUTY-SPEAKER : When
the Minister is replying, the Member
cannot intervene unless the Minister
yields. I cannot compel the Minister
to speak or reply to whatever they say.
Mr. Satyasadhan Chakraborty and Mr.
Vyas were allowed because the Minister
yielded. Therefore, he is replying to
them.

SHRI NARAYAN DATT TIWARI :
I did not yield. I only kept mum
becausc [ have full respect for the Hon.
Members. If I would have yielded, I
would have sat down.

MR. DEPUTY-SPEAKER : That
is also right. If the Minister yields, he
should sit down.

SHRI NARAYAN DATT TIWARI:
What I humbly commend to the Hon.
Member is this. Let us not encourage
a tendency among the people to ask
for nationalisation of everything. If we
encourage that, it means, we are giving
incentive to sickness. Then every entre-
preneur or every industrialist will have
a tendency to make his industry sick.
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SHRI SATYASADHAN CHAKRA-
BORTY : No.

SHRI NARAYAN DATT TIWARI:
I am not blaming you. I am just com-
mending this to you for your considera-
tion. If there is some sort of an
impression given that we are going to
nationalise anything whatcver type of
sickness there may be, then, it would
give incentive to sickness and irrespon-
sible people will turn their good units
into sick units.

There are two contrary concepts.
On the onc hand, we say that the
public sector units should perform well.
On the other hand, we have to take
over in the public sector such private
sector units which are most inefficient,
have huge liabilities and huge losses
and then run them in the name of
public sector. In my own Ministry, we
have taken over more than 10 units
like Burn & Co., Jessop & Co., Braith-
waite & Co. Their balance-sheet has
become red because of past losses.
Therefore, I think, we should not allow
any incentive to sickness. In future we
should not say that everything should
be nationalised just for sickness.

MR. DEPUTY-SPEAKER : There
should be more control of the Govern-
ment on private sector units. Whenever
an industry begins to fall sick, then
immediately the Government should
intervenc. It is better if the Government
intervenes at that stage.

SHRI SATYASADHAN CHAKRA-
BORTY : I am really happy that the
trade unionist’s view is coming out in
you.

SHRI NARAYAN DATT TIWARI :
So, the percentage of sick units in the
small scale sector declined from 3 per
cent in 1980 to 2.7 per cent in 1981.
Total bank credits to large sick units
as percentage of total bank advances
came down from 6 7 per cent in
1979 to 5.2 per cent in 1981.

Our office of the Development
Commissioner, Small Scale Industrics
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is carrying out a diagnostic survey,
a sample survey of about 8,000 units
in the country to find out what are
the reasons for this incipient sickness
and based on this diagnostic study,
I think we shall again come out with
specific proposals so that we can fur-
ther reduce the scale of sickness. We
are really concerncd about this and
I am one with the Hon. Members who
have expressed concern on this. We
propose to remain vigilant in this
sector. I have asked the Department
to find out a method by which we can
also take some more facilities from
institutions like the credit guarantee
co-operation for small-scale units. The
credit guarantee operations which we
find in many other countrics like Japan
are mecant to see how small scale and
small business units are given more
credit guarantee facilitics.

Coming to the capital market, it
1s a matter of satisfaction that the
capital market conditions are very
favourable. The amount of capital
raised by 454 public limited companies
was 25 per cent higher in 1982. It
was 453 crores as compared to Rs. 362
crores in 1981. Similarly, you will be
happy to find that the amount sanc-
tioned by all-India financial institutions
has shown an increase of 24 per cent
in 1981-82 over 1980-81. The year
1982-83 (April—December) has regis-
tered as increasc of 15.6 per cent
over the corresponding period of earlier
year. Similarly, the disburscments by
these institutions have shown an increase
of 20 per ceat in April—December
1982 over the same period of 1981.
In 1981-82 again it was 30.6 per cent
more than in 1980-81. So, continuously
we find that the rate of disbursements
from the financial institutions has gone
up. The approvals granted by the
Controller of Capital Issues during the
year 1982 amounted to Rs. 1,131
crores which showed an increase of
nearly 55 per cent over those during
1981. So, all those figures indicate
the positive trends in our economy and
the confidence that the investors have
or the confidence that the economy
has in its future.
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Then again, the rate of inflation
has been contained as we all know.
The rate of inflation from 18.2 per
cent in 1980-81 and 9.3 per cent in
1981-82 has come down to a level
of 2.5 percentin 1982-83 and Iam
sure that this will be a further incen-
tive to the growth of our economy and
to out industrial growth.

There was some criticism of Dis-
trict Industries Centres. I do not think
that we should think of closing down
the District Industrics Centres and 1
think many of the Districts Industries
Centres are doing a very good job.
Last year, I called a conference of all
the District Industries Centres offizers
and we have tried to improve thc
functioning of District Industries Cen-
tres. We have tried to muke them more
competent as far as their performance
goes, specially ‘in their consultancy
activities. We are trying to strenghthen
the District Industries Centres, and
technically-oricnted Project Managers
in ficlds which are identified as pros-
pective in a particular district are
being appointed. That is our thrust.
Now responsibility regarding this lies
with the Statec Governments also. T am
sure that all the State Governments
will give the required support to the
DICs in this regard. What I havc seen
is this that in some States the emphsis
required in support of DICs is not
being given. I do not what to name
those States, but I would certainly
urge upon all the State Governments
to give due importance to the strengthe-
ning of the DICs at the focal point
of rural industrialisation in every
district.

Regarding the performance of the
DIC, in 1979-80 there were 372 DICs.
Now thc number has gone upto 395.
The toti:l pumber of units uader the
auspices of the DIC were 3,08,221
(for 333 DICs) in 1981-82, of which
2,385,000 were of the artisan type,
compared to 1980-81 when the number
was only 2,37,000 (for 324 DICs) in
which the artisan type units were
177,000. The total employment gene-
rated in the 1980-8!1 was 807,000,
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(for 324 DICs) which rose to 957,000
(for 333 DICs) in 1981-82. The credit
assistance funnelled through the DIC
rose from Rs 286 «crores (for 324
DICs) in 1980-81 to Rs. 424 (for
333 DICs) in 1981-82.

We have set up a Central Co-ordi-
native Committee of the DIC. 1 am
sure that this Central Committee of
the DIC is going to co-ordinate most
of the activitics regarding the DICs
and, I am sure, with the support and
blessings of the Hon. Mcmbers, DICs
will be able to do a much better job.
I am aware of the shortcomings of
the DICs in certain respects. I myself
mentioned thosc shortcomings during
my address at the DIC conference.
I do not claim for them infallibility,
saying “therc is n8 mistake, everything
is all right”. But, I am sure, our
performance has been satisfactory in
a general sense and it will  be still
better in the future.

There was a specific reference to
the coir industry of Kerala. I have
answered many questions in this regard
in this Hon. House. We have taken
many steps. I had a meeting some
time back with the Industries Ministers
of the coir-producing States and we
have taken specific steps to see that
the export of coir products is aug-
mented. We have held exhibitions in
foreign countries. We have taken ex-
tensive steps to augment the sale of
coir products within the country. I have
all the figures herc with me. We are
encouraging the scheme of co-opera-
tivisation of coir products I am sure,
with the support of the State Govern-
ments of the coir producing States of
Kerala;, Tamil Nadu, Karnataka and
Andhra, the internal consump tion and
export of coir products will go up.

Sri Lanka and .China arc entering
the export market for the coir industry
by introducing new technology. Both
those countries have introduced new
technology. I am sure that our own
coir co-operatives and our entrepre-
neurs will take to technological inno-
vations so that the quality of our
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coir products becomes more competitive
in the international market so that we
can not only retain our export market
but we can further develop it.

SHRI N.G. RANGA : May I have
as assurance that these new machines,
which are being introduced elsewhere,
we would not encourage them ?

SHRI NARAYAN DATT TIWARI :
We are not encouraging il.

SHRI KRISHNA CHANDRA HAL-
DER : Mechanisation will result in
large scale unemployment in coir in-
dustry.

SHRI NARAYAN DATT TIWARI :
We are not encouraging mechanisation.
There is only one such unit and that
is for 100 per cent export.

SHRIMATI SUSEELA GOPALAN
(Alleppey) : With regard to that one
unit there is a lot of controversy and
so far we do not know whether the Go-
vernment of India has taken a decision
on that becausc it will throw 15,000
workers out of job.

SHRI NARAYAN DATT TIWARI:
The Hon. Member is well versed with
the whole matter and I do not want to
enlighten her at this point of time, but
I am sure I have also told her that we
do not proposc Lo give more licences In
this particular context.

SHRIMATI SUSEELA GOPALAN :
What about the present unit ?

SHRI NARAYAN DATT TIWARI:
Well, that unit is in Tamil Nadu ?

SHRIMATI SUSEELA GOPALAN :
Whatever it be, even the Coir Board it-
self has unanimously passed a Resolu-
tion not to machanise the industry.

SHRI NARAYAN DATT TIWARI:
There has been a reference to foreign

- technology saying that there is increase
in the number of foreign collabora-
tions and that we are not encouraging
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indigenous technology and all that I
would like to assure the Hon. Members
that our whole policy emphasis is on
greater indigenisation of our technology.

MR. DEPUTY-SPEAKER : An ins-
tance was given with regard to BHEL.

SHRI NARAYAN DATT TIWARI :
Yes, I am coming to that. That instance
was given rcgarding BHEL turbines.
But we are not yet producing turbines.
Mr. Murugain perhaps was referring to
that. But I hope wec can manufacture
turbines in future. So, we have to im-
port gas turbines, we arc not producing
them.

SHRI K.T. KOSALRAM : Sir, are
you going to give permission to import?

SHRI NARAYAN DATT TIWARI .
Yes, of course. Have you any rccom-
mendation to make ?

MR. DEPUTY-SPEAKER : Mr.
Murugian wanted to know as to why
it cannot be made in BHEL when it is
so much advanced.

SHRI NARAYAN DATT TIWARI :
No. no. BHEL have also to import if
they have to provide them in any turn
key jobs, or if they have to provide gas
turbines, they have to import.

MR. DEPUTY-SPEAKER : Can
they not make them here in India ?

SHRI NARAYAN DATT TIWARI :
They have not yet manufactured these.
But since you have also mentioned it,
we have to think of it. But we do not
require so many numbers of gas turbi-
nes for a commercial operation. How-
ever, we can think of it later on.

MR. DEPUTY-SPEAKER : Then
we can export it also to other countries.

SHRI NARAYAN DATT TIWARI :
Now, we have a technology policy
statement which has been applauded
the world over. The Prime Minister
herself made this historic declaration
regarding this technology policy at Tiru-
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pati on January 3, 1983 and it is very
clear regarding technology acquisition,
and quote it as follows :

“Where the necd to import techno-
logy is established, every effort
should be made to ensure that it is
of the highest level consistent with
requircments and resources. The
technology import will be so plan-
ned as to have effective transfer of
basic knowledge, and to facilitate
further advancement. Where ths
import of technmology is contemp-
lated, the level to which technology
has bcen developed or is in current
use within the country shall be first
evaluated. Lists of technologies
that have been adequately developed
to the extent that import is unneces-
sary will be prepared and pecriodi-
cally updated; in such areas no im-
port of technology would normally
be permitted; and the onus will be
on the seeker of foreign technology,
be it industry or a user Ministry, to
demonstrate to the satisfaction of
the approval authority that import
1S necessary.”’

So, the characteristics of our importing
technology arc very well enumerated in
this policy statement. Tt is specifically
mention in this Policy Statement that
the onus will be on the seeker. No
import of technology would normally be
permitted in areas where we have
ourselves indigenously developed the
appropriate technology.

I have brought here with me State-
ment of Heads of Governments of the
non-aligned countries which has very
specifically mentioned that what 1is
happening today is that in any
developed country because of special
facilities for research, some sort of
technology monopolies are being created
there. It has also been mentioned in a
basic UNIDO document also that efforts
should be made to eliminate or at least
curtail the abuse of patent privileges by
encouraging licencing arrangements
which are not devices for extending

monpolistic and oligopalistic powers of -
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the holders of technological knowledge
or for impeding the technological pro-
gress of the developing countries. The
developing countries themselves in uni-
son have demanded in the recent non-
aligned summit that technological
knowledge has to be shared and what-
ever we see in the form of foreign-
collaboration is more or less a means
of getting this appropriate technology
in our country to serve the needs of
our development. In this context we
should not oppose any foreign callabora-
tion per se. We are not enamoured of
any and every forcign collaboration as
such. But when we have come to the
brass tack, when we diversify our in-
duistrial development, when we set up
new units, when -we expand, when we
have to rcach higher levels of techno-
logy; them we have to set up new in-
dustrial units or modernize and then
we have to import, acquire appropriate
technology from the appropriate coun-
try, from that appropriate point which
IS in a position to give that appropriate
technology. Thercfore, we have reached
a point where the developing world as
a whole is fighting for new technology
and if we in India do not see what is
happening elswhere, it will be at our
own peril. More so, if we do not im-
port appropriate technology, if it is so
required under particular circumstances.
1 think we have to go ahead with such
foreign collaborations. We do not want
to import repetitive technology and
our Directorate General of Technical
Development, our Secretariat of Indus-
trial Approvals, our Department of
Economic Affairs, they are all very
very alert. They go through each and
every proposal with an analytical micro-
scope, and through each and every
item to see what has to be imported
and what has not to be imported. So, I
am sure about that, specially in view
ofwhat is happening round the world.

Hon. Members will be happy to
know that we are setting up Producti-
vity Boards industry-wise as has been
announced carlier. I am sure, in these
Productivity Boards in major industries,
working class will also be appropriately
represented. With the establishment of
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these Productivity Boards, there will be
better atmosphere for cnsuring morc
productivity in these industries.

We arc also instituting national
awards for small scalc entreprencurs and
productivity award for workers. For
entreprencural devclopment also we are
proposing to set up an Entrepreneural
Development Centre at the national
level which will co-ordinate the activities
of all similar institudons, cither set up
by the financial institutions or by the
universities or by the State Govern-
ments. It scives a vital objective be-
cause self-employment is the key to
fighting unemployment under the Sixth
Five Ycar Plan. In the backward areas
we specizlly require morc entrepreneur-
ship. We have to identify the entre-
preneurs. We have to train them. We
have to come their succour; so that
they ccn set up their own units. We
are proposing {o encouragec a country-
wide devclopment programme with the
help of State Govcrnments, universities,
institutcs of management and financial
institutes. I am sure that we shall have
a countrywide movement for entrepre-
neural development for self-employment.

PROF. N.G. RANGA : Coopera-
tives and other services.

SHKI NARAYAN DATT TIWARI :
Yes.

Now I would like to come to the
point of what incentives we are going to
give for industries to be set up in the
backward areas. The Sivaraman Com-
mitted report has been on the anvil for
sometime and it is a voluminous docu-
ment, as my friend and estcemed collea-
gue the Hon. Planning Minister said
yesterday. It covers 11 reports on vari-
ous topics and will still take sometime
because these 11 reports bave to be
censidered in unison in many matters.
Then again there is considerable diffe-
rence of opinion amongst the State
Governments as to how to decfine back-
ward areas and so on and so forth. As
you must have sccen, even in the House
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many Hon. Members mentioned that
block should be a unit or taluk should
be a unit. Some State Governments have
other advice to give. As you know, some
Statc Governments have already consi-
dered block and the taluk as a unit for
industrial development. So, we will takc
some more timc to consider this defini-
tion of backward areas and all these 11
reports given by the Committee. But
pending such wider consideration the
Government of India has taken certain
decisions which I would like to announce
at this point of time and I am sure that
all the Hon. Membecrs will bless these
decisions.

First of all, I wculd like to announce
that thec Government have decided that
the present ceiling on investment of Rs.
3 crores for registration instcad of licen-
sing will be rzised to Rs. 5 crores to
neutralisc the cost escalation and to
ensure greater freedom to middle-level
cnterpreneurs. The ceiling on annual
imports of permissible materials and
componcents remains at Rs. 40 " lakhs.
This will also hclp increase in industria-
lisation of middle-level and the medium-
level industrics throughout the country.
Wc propose to set up industrics estima-
ting up to Rs. 5 crores which will not
have to come for licences. They can get
it registered through DGTD.

Hon. Mcmbers are awarc that cer-
tain concessions are now available, for
the setting up of industries in the indus-
trially backward areas. This mainly
comprises of the Central investment sub-
sidy which is available to industries
set up in 101 districts of the country
and the concessional finance which is
available to units located in 246 dis-
tricts. It has been accepted that the
present pattern of incentives and con-
cessions need to be reviewed and ratio-
nalised. The Sivaraman Committee had
made certain recommendations in this
regard and detailed studies have been
initiated in the light of those recommen-
dations. It will, however, take some-
time before a final view can be formu-
lated taking into account the views of
various State Governments. Pending a
decision on these matters, Government
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has decided that the existing schemes
of incentives should be suitably enlarged
and streamlined to stimulate further
investment in the industrially backward
areas. Towards this end, Government
has divided the backward areas of the
country into three categories.

Category ‘A’ will consist of non-
industry districts plus special regions
like Assam, J & K, Himachal Pradesh
and Arunachal Pradesh and hilly areas;
that is 118 districts.

Category ‘B’ will consist of districts
currently eligible for Central subsidy
mirus districts included in Category ‘A’
that is, no-industry districts and special
region districts. (55 districis)

Category ‘C’ consists of the existing
246 concessional finance districts minus
those included in categories ‘A’ and ‘B’
(113 districts)

Now Central investment subsidy for
the three categories shall be as
under :—

Category ‘A’ 259, of the investment
subject to a ceiling of Rs. 25 lakhs.

Category ‘B’—15 per cent subject
to a maximum of Rs. 15 lakhs.

Category ‘C’—10 per cent subject
to a maximum of Rs. 10 lakhs.

Hon. Members will notice that,
while the present ceiling of invesiment
subsidy is 15 pcer cent and Rs. 15 !akhs,
the ceilings for Category ‘A’ have becn
raised to 25 per cent and Rs. 25 lakhs.
For the first time, Central subsidy has
been introduced for Category ‘C’ which
has so far been eligible only for conces-
sional finance and no investment subsidy.
Government has also decided that all
these threc categories shall henceforth
be eligible for concessional finance in
addition to Central subsidy.

It is well known that, as a result of
Past concessions heavy investment has
2lready taken place in some limited
areas. It has accordingly been stipula-
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ted that blocks/taluks/urban agglomera-
tions in Categories ‘B’ and ‘C’ districts
wherc investments have exceeded Rs. 30
crores as on 31st March, 1983 shall
not be eligible for further investment
subsidy or concessional finance. The
MR TP/FERA houses shall not, however,
be eligible for Central subsidy for in-
vestmont in Category ‘C’.

Government realise that one of the
impediments towards rapid industriali-
sation in the backward areas is the ab-
sence of adequate infrastructural facili-
ties. Government have. therefore, deci-
ded that the State Governments should
be assisted to take up infrastructural
development in one or more identified
growth centres in no-industry districts.
The assistance from the Central Govern-
ment will be limited to one-third of the
total cost of infrastructural development
subject to a maximum of Rs. 2 crores
per district. Many Hon. Members, Hon.
Members from Tripura and from Assam,
including Shri Lakkappa, had mentioned
about infrastructural weaknesses in no-
industry districts.

Government have also decided that
the export obligations of MRTP/FERA
companies in respect of investments in
non-Appendix-I industries which are not
reserved for small sector, would be 50
per cent in respect of Categories ‘B’ and
‘C’ and 30 per cent in respect of Cate-
gory ‘A’ districts.

The rapid industrialisation of back-
ward areas would be facilitated by
providing an impetus for the Setting up
of such industries a8 can promote the
development of ancillary units in the
area. The Government have, therefore,
decided to recognise certain industrial
units of this type as a nucleus plant. An
industrial unit will qualify for recogni-
tion as a nucleus plant if it provides for
50 per cent ancillarization with' employ-
ment level in the ancillaries at three’
times of the level of direct employment.
The Central investment subsidy ‘for
nucleus plants will be as follows. The
nucleus programme is very well known
to the Hon. Members. There are many
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nucleus plant districts which are known
to the Hon. Members. Therefore, this
dccision will have some importance.

Catcgory ‘A’—259,, upto a cciling
of Rs. 25 lakhs

Catcgory ‘B°—209%,, upto a ceiling
of Rs. 20 lakhs

Category ‘C'—159,, subject to a
ceiling of Rs. 15 lakhs.

MRTP/FERA companies shall not be
entitled to Central investment subsidy
in respect of nucleus plants in Category
‘C’ areas. Nevertheless, the following
differential concessions and incentives
shall be availlable to all nucleus
plants:—

(i) Inter-corporate investments will
be allowed on case-to-case basis
upto a ceiling of 30 per cent
instead of the prescnt ceiling of
10 per cent under section
372(1) of the companies Act.

(i1) Convertibility clause imposed
by the term-lending institutions
will not apply to nucleus plants
located in Categories ‘A’, ‘B’
and ‘C’ for a period of seven
years from the datc of sanction
or five years from the date of
disbursement, whichever is
later.

(iii) State Governments will extend
to nucleus plants composite
package assistance like exemp-
tion from sales tax liability,
interest, free sales tax loan,
capital investment subsidy from
State funds, ctc.

This new pattern of central investment
subsidy will call for provision of addi-
tional funds to meet the anticipated
requirements. Government will be com-
ing in due course for allocation of addi-
tional resources for this purpose.

I have announced a comprchensive
scheme of augmenting the central invest-
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ment funds and help for industrialisation
of not only no-industry districts but
also concessional finance districts which
have been mentioned as category B and
C districts and you will see that inclu-
ding, for thc first time; category ‘C’
districts as capital subsidy districts on
behalf of the Central] Government will
go a long way in ensuring the develop-
ment of backward areas throughout the
country. From Kanyakumari to Ladakh
and from Arunachal Pradesh and Mizo-
ram to Gujarat, the whole of the coun-
try will be covered and I think this
decision will have spccial blessing from
all sections of the House and from each
and every Member of this House.

Of course, there are many other
matters which may be mentioned. I
know Hon. Members had made many
individual points and I will strive my
level best to send the necessary replies
to the Hon. Members at their postal
address bec:use I know even if I try and
and spcuak for the whole day,I will not
be able to reply to each and every indi-
vidual point mentioned by the Hon-
Members. 1 value each and every point
mentioncd by the Hon. Members and I
will try my level best...(Interruptions)

MR. DEPUTY-SPEAKER : Please
sit down.

SHRI NARAYAN DATT TIWARI :
I will try my level best so that I can
send the appropriate written reply to
each and every member.

SHRI ERA ANBARASU : One
important point, Sir.

MR. DEPUTY-SPEAKER : I do
not allow any member.

SHRI NARAYAN DATT TIWARI :
Once again I thank the Hon. Members
As I conclude, I am reminded of a
Sanskrit sloka. This is from Isa Upni-
shad.

fezonraa qrAo gegarfafga gaq |
atd quUAYIY §e7 qAiq gL ||
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Whatever the truth, the quintessence of
truth has to be looked into and 1 am
sure that whatever may be the criticism,
whatever the critics might say, in our
heart of hearts the quintessence of
truth sparkles in all .its glory and 1
will find this glory of truth in all the
utterences of my friends who have spo-
ken and partaken in this debate. T am
sure I will continue to have their
blessings. I am very thankful for any
personal references made to me. I am
a humble worker at the service of the
nation and this House and I am sure
I will continue to have the personal
support and blessings of ecach and every
Hon. Member to carry on my tasks.

With these words, I commend the
Demands for grants for my ministry for
the positive support of this House.

MR. DEPUTY-SPEAKER : 1 will
put all the cut motions moved to the
Demands for grants relating to the
Ministry of Industry together—unless
any Hon. Member says that any of his
cut motion be put separately...

SHRI A K. ROY : My cut motions
may be put separately.

MR. DEPUTY-SPEAKER : That I
will do. Don’t worry. I am not tired of
that at all because I am in the Chair.
You want both your cut motions to be
put separately ?

SHRI A.K. ROY : Yes, Sir.

MR. DEPUTY-SPEAKER : Now,
the question is :

‘‘That the Demand under the Head
‘Industries’ be reduced by Rs. 100.”’

[/Need to take over and re-start
Kumardhubi Engineering Works at
Dhanbad./(68)

““That the Demand under the Head
‘Industries’ be reduced by Rs. 100.”’

/Need to review the policy regarding
sick-industries./(69)
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Those in favour may say ‘Aye’.

SHRI A K. ROY : Aye.

MR. DEPUTY-SPEAKER : Those
against may say ‘No’.

SEVERAL HON. MEMBERS : No.

MR. DEPUTY-SPEAKER : Noes
have it....

SHRI A.K. ROY : Ayes have it.

MR. DEPUTY-SPEAKER : Divi-
sion—let the lobbies be cleared... Lob-
bies have been cleared. I shall put Cut
Motions Nos. 68 and 69 moved by Shri
A K. Roy.

The question is :

“That the demand under the Head

‘Industries’ be reduced by Rs.
100.”
/Need to take over and re-start

Kumardhubi
Dhanbad./(68)

Engineering Works at

“That the demand under the Head
‘Industries’ bc reduced by Rs.
100.”

/Necd to review the policy regarding
sick-industries./(69)

Those in favour will please say
‘Aye’.

SOME HON. MEMBERS: ‘Aye’.

MR. DEPUTY-SPEAKER : Those
against will please say ‘No’.

SEVERAL HON. MEMBERS : No.

MR. DEPUTY-SPEAKER : I think
the ‘Noes’ have it.

The motion was negatived.
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MR. DEPUTY-SPEAKER : Ishall  The question is :
now put all the other cut motions moved
together to the votc of the House. “That the respective sums not ex-
ceeding the amount on Revenue

Cut motions Nos. 68 and 69 were Account and Capital Account shown
put and negatived. in the fourth column of the Order

Paper be granted to the President

MR. DEPUTY-SPEAKER : I shall out of the Consolidated Fund of
now put the Demands for grants rela- India to complete the sums neces-
ting to the Ministry of Industry to sary to defray the charges that will
vote. come in course of payment during

the year cnding the 3Ist day of
March, 1984, in respect of the

All the other cut motions were put i
i th p heads of Demands entered in the

and negatived. )
£ second column thereof against De-

MR . DEPUTY-SPEAKER : I shall mands Nos. 61 to 63 relating to the
' ' Ministry of Industry.”
now put the Demands for Grants rcle-

ting to the Ministry of Industry to vote. The motion was adoptcd.

Demands for Grants, 1983-84 in respect of the Ministry of Industry voted
by Lok-Sabha

No. of Name of Demand Amount of Demand for Amount pf Demand for
Demand Grant on accouat voted Grant voted by the
by the House on 18th House

March, 1983

Revcnue Capital Revenue Capital
Rs. Rs. Rs. Rs.

MINISTRY OF INDUSTRY
61. Ministry of Industry 84,63,000 —_ 4,23,17,000 —_
62. Industries 16,90,79,700 51,35,67,000 84,53,98,000 225,43,32,000

63. Village énd Small 17,08,90,000 17,41,67,000 85,44,5_0,_000 87,08,33,000
Industries
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DEMANDS FOR GRANTS, 1983-84

Min istry of Commerce and Depart-
ment of Supply

MR. DEPUTY-SPEAKER : Now
we go to the next item. The House will
now take up discussion and voting on
Demand Nos. 10 to 12 relating to the
Ministry of Commerce and Demand
Nos. 104 and 105 relating to the De-
partment of Supply for which 5 hours
have been alloted.

Hon. Members present in the House
whose cut motions to the Demands for
Grants have been circulated may, if they
desire to move their cut motions, send
slips to the Table within 15 minutes
indicating the serial numbers of the cut
motions they would like to move.

A list showing the serial numbers of
cut motions moved will be put up on
the Notice Board shortly. In case any
Member finds any discrepancy in the
list he may kindly bring it to the notice
of the Officer at the Table without
delay. Motions moved :

(i) “That the respective sums not ex-

(i) Demands for Grants, 1983-84,
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ceeding the amount on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come in course of payment during
the year ending the 3Ist day of
March, 1984; in respect of the heads
of Demands entered in the second
column thercof against Demands
Nos. 10 to 12 relating to the Minis-
try of Commerce’’.

(ii) “That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums necessary
to defray the charges that will come
in course of payment during the year
ending the 31st day of March, 1984,
in respect of the heads of Demands
catered in the second column there-
of against Demands Nos. 104 and
105 relating to the Department of

Supply.”

in respect of the Ministry of Commerce

Submitted to the Vote of Lok-Sabha.

No. of Name of
Demand Dcmand

Amount of Demand for
Grant on account voted

Amount of Demand for Grant
submitted to the vote of the

by the Housc on 18th House
March, 1983
1 2 3 q
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF COMMERCE '
10. Ministry of Com- :
merce 40,47,000 — 2,02,36,000 —_ '

11. Foreign Tradec and Ex-

port production 116,54,02,000 102,58,48,000 582,70,09,000 512,92,39, 090

12. Textiles, Hand-
loom and

Handicrafts 26,45,06,000

14,40,31,000 132,25,30,000 72,01,56,000
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(il) Demands for Grants, 1983-84, in respect of the Department of Supply
Submitted to the Vote of Lok, Sahba.

No. of Name of
Demand Demand

Amount of Demand for
Grant on account voted

Amount of Demand for Grant
submitted to the vote of the

by the House on 18th House
March, 1983
1 2 4
Revenue Capital Revenuc Capital
Rs. Rs. Rs. Rs.
DEPARTMENT OF SUPPLY
104. Department of
Supply 6,13,000 — 30,68,000 —

105. Supplies and

Disposals 1,95,45,000

— 9,77,26,000 —_

SHRIMATI SUSEELA GOPALAN
(Alleppey) : Mr, Deputy-Speaker, Sir,
on behalf of the Government of India a
new import policy has been announced.
There was an import policy statement
last year also : ‘Export or perish was
the slogan.” Together, to suit the IMF
conditionalities import liberalisation
was also announced. What is the net
result of the last year’s policy ? What
is the opinion of our Finance Minister ?
Addressing the Chamber of Commerce
the Finance Minister has stated that
last year we imported Rs. 2,000 crores
worth of unwanted things and in neces-
sary things. Annual Report of the
Ministry of Commerce for the year
1982-83 states the items like tea, rice,
cashew kernals, jute manufactures, car-
pets, etc. have suffered a set back either
on account of world recession, restric-
tive trade practices adopted by the deve-
loped countries or severe competition
among the exporting couatries. Inspite
of the indigenous production of crude
oil resulting in reduction of relative
share of P.O.L. in India’s total imports
from 42 per cent in 1980-81 to 38 per
cent in 1981-82 and further reduction
in 1982-83 and subsequent export of
crude oil the balance of trade remains
more or less static.

Last year April to December the
deficit was Rs 4,200 crores.. This
year it is Rs 4,060 crorcs. Finally, the
trade gap at the end of this year will be
near about Rs. 5,900 crores. Not only
our trade balance did not change but
also the import policy created havoc in
the country. Most of our indigenous
industries have suffered.

There was dumping of soda ash at
cheaper prices in the country resulting
in reduction of production by more than
50 per cent in our companies leading
to loss of employment to thousands of
people. Then there was dumping of
cheaper manmade fibre from foreign
countries forcing the viscose factory in
Metupalayam in Coimbatore to close
down for some time and later working
much bglow the capacily. Maroor Ryons
in Kerala making pulp for manufactu-
ring man-made fibre is closed down
throwing out 3,000 workers and thou-
sands of other people indirectly emplo-
yed. Birlas prefer to import man-made
fibre from outside and sell it here be-
cause by that they get more profit, then
by producing pulp. But no step has
been taken so far and thousands of
people are out of employment. J & K
Synthetics in Kota the other day re-
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trenched 2400 workers under the same
plea

In spite of increase in steel produc-
tion, we are still importing stecl. The
steel yards have becn stacked with a
large quantity of unsold steel. Our pub-
lic sector undertakings have been losing,
but we are allowing alloy steel
scrap to be imported. Manufacturers of
utensils will melt it and utilise it for
manufacture of utensils. They are
gelting it quitc cheaper. On the other
hand, our alloy steel has piled up. If
alloy steel is exported, they can import
scrape. That is the position Recently,
about two months ago in Bombay, police
checked up omne consigmcnt of export
and found that the parcel contained
stones only. Ia turn, they get alloy stee!
scrap which can be used by the industry
for making utensils. A number of such
consignments. might have gone unnoti-
ced. As I said, on thc other hand, alloy
steel that is produced by our industries
has piled up and is lying in the yards.
That is the position.

Then, we are importing coal by
paying Rs. 1000/—per tonne, whereas
our coal will cost us only between Rs.
200 to Rs. 300 per tonne. Why can’t
we improve our quality by improving
the work of our coalmines ? We are
importing caprolactum. The Government
has not takem any steps to begin the
work for the caprolectum plant at
Cochin. What is the necessity of impor-
ting it when we can ourselves produce
it 2 But so far, as I said, no attempt
has been made to construct that plant.

Then, textile machinery is being im-
ported. All short of small machinery
which can be easily manufactured by
our public sector undertakings is being
imported. BHEL can produce electrical
equipment upto 200 M.W., but are we
prepared to take it ? Let us take the
instance of Chandrapur Thermal Power
Station. Instead of giving it to BHEL,
the contract for their requirement has
been given to a foreign multinational
company. The offer of BHEL was turned
down. Is it justified ? If we have to
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improve the working of our public
sector undertakings, we should encou-
rage them for such things, specially
when they are fully equipped for it.
Why should we go to companies else-
where ? There is dumping of not only
goods by other countries, but also of
obsolute technology, which will aggra-
vate due to the present import policy.
That is the position I can tell you so
many instances. Times of India Com-
mands :

“The new policy stresses the need
to import technology on a selective
basis. As things are, it is being literally
bought by private and public sector
companies en masse. On an average
400 to 500 agreements are signed by
them with each other. Far too many of
them fetch the country out-moded tech-
nology which the exporters had discar-
ded long ago’’. (Most of these machines
have worked for 25-30 years ) This - is
what was stated in the Times of India
in a recent issue while commenting on
the last year’s policy. They proceed

further

“Indian companies that adopt them
are not particular in the least because
in the sellers’” market they operate,
they are sure of making a kill with
whatever they produce. As depressing
as humiliating coaditions that the ex-
porting companies impose on the Indian
companies by which they make sure
that the latter continue to depend on
them. They would not be able to get
away. With them the Indian companies
were not in a position to develop the
technology, they import... The tragedy
is that the Government seems to be con-
spiring to maintain the existing state of
affairs. This is the opinion given by
Times of India.

Now, the new import policy has
given blanket permission to import se-
cond hand machines by putting it in the
OGL. In the name of advanced tecdhno-
logy, we were importing the second hand
machines which have been thrown away
by the foreigners. We all know the capi-
talist countries never give the best and’
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most efficient technology to the devclop-
ing countries. Even these machines are
introduced without iooking to the effect
of the introduction of these machines. I
can cite example of the Green Leaf To-
bacco Thrasty Plant introduced by the
I.LT.D. company at Anarpathi In
Andhra Pradesh. This has resulted in
the closure of Chirala factory and has
thrown out of employment six hundred
workers. This is the beginning of a
chain of closures, because already by the
beginning of the ncw season four other
factories have not yet been opened. This
machine will throw out of cmployment
about 50,000 workers. When I asked a
particular qucstion about this in Parlia-
ment, I was told that only 1,800 people
will be affected. But, Sir, what is the
result ? At present in Chirala six thou-
sand workers have been thrown out of
employment and out of them four thou-
sand are women The entire locality is
suffering. But thc problem is that if we
ask the State Government, they say the
licence is given by the Centre. Centre
in its turn says that thoese factories are
working under the State Government
and they will have to see to it. The posi-
tion at present is that within a short
period of time 50,000 workers will bc
thrown out of employment. This is, Sir,
the result of the new technology import.
The question is what is the alternative
employment arrangement ? Is the Go-
vernment prepared to give these fifty
thousand people alternative employ-
ment ? If that is so, we are not opposed
to the mechanisation. So, the question
I ask is that will you be able to give
alternate employment to those who have
been or will be thrown out of employ-
ment ?

Just now, I asked the Industry Minis-
ter about the mechanisation in the coir
industry; Sir, there has UbLeen a blanket
ban by the Coir Board against introdu-
cing machines in the mat sector which
is labour-intensive. But there is a case
in which a big importer imported in the
name of coir products; mat looms with-
out mentioning whethar it is for mat-
tings. And when the Coir Board Com-
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mittee was not there, he influenced the
officials and got the registration. The
workers have been fighting against the
introduction of this machine. Now the
Government of India says that there are
so many legal implications. But the
question is that the person has got it
imported through the backdoor method
and got the registration by influencing
the Officers against the policy. There
are records for this in the Coir Board.
Again, the Coir Board has passed a una-
nimous resolution for not mechanising
the mat sector because it is labour-
intensive. Several times the workers
agitated for this and we camec
to Delhi  also in  this regard.
Thousands of workers came to Delhi,
represented to the Minister of Industry,
represented to the Prime Minister—but
what is the result ? Im the name of
technology, 15,000 people will be out
of job. Is there no remedy ? What is
the alternative arrengement ? That is
what T am asking you. Likewise, one
time digital computers have been im-
ported and introduced in metal box and
other industries. The third and fourth
generation  computers installed in
Railways are going to be giant job-killers.
We arc living in a country where over
20 million are already having no jobs;
and you are throwing thousands out
of jobs. This is the reality. The import
policy of the Government is ruining
the peasantry in our country. What
are the things you are importing ?
Coconut oil, copra, rubber, pepper,
cardamom, cinnamon, cloves, nutmegs
etc. All these things our peasants are
finding it difficult to sell. The Minister
may not be knowing this; but I come
from that area.

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRA-
TAP SINGH) : I am aware; I will
reply.

SHRIMATI SUSEELA GOPALAN :
In the case of nutmegs and cloves,
our peasants are finding it difficult to .
sell them. Prices have fallen very much.
Are you prepared to declarc the prices
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of these products, and are you prepared
to buy these products for the declared
prices 7 Instead, when the production
is more you are importing all these
things.

You arc importing not only coconu %
oil, but you are importing it as lubri-
cating oil. There arc so many underhand
methods. The exporters are so influen-
tial in our country, that they can do
anything. That is the most interesting
part of it. Govt. will import only when the
production is at its peak. Last time,
when the prices of rubber fell, we took
it up in this House. At that time, the
production per day was 1,000 tonnes.
But only 200 tonnes werc bemng lifted
per day. Then the S.T.C. imported
and prices decliced

Through the new Import-Export
policy Govt. has put restrictions on
imports and exports of some items
canalysing through S.T.C. STC has
imported things when we were having
peak production. I can understand if
you import when there is scarcity, but
coconut oil, rubber etc. were imported
when peak level of production was
there. At that time these monopoly
compani¢s could come in ane procure
coconut oil, rubber or anything at
cheap prices at the cost of the farmers.

Lakhs of pcople are dependent on
these industries in my state. We feel
the pinch. But what is Government of
India doing ? Just now they show much
concern for the well being of the big
companies in this country. Only yester-
day Iread in the papers that because
the price of rubber has gone up a little,
they were going to release the stocks
with STC. Immediately they will come
to the rescue of the monopoly compa-
nies; but are they concerned so much
for the welfare of farmers of the
country ? I can cite an example. Recen-
tly, when I went to Andhra, I found
that the price of tobacco was falling.
Then I immediately wrote to the Minister
i.e. onor around the 15th February,
saying that tho situation was very- bad
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and that if STC did not intervence and
purchase the produce, there would be
a steep fall, and that 70,000 of our
farmers would be affected. Not only
1 wrote myself, but also our esteemed
colleague Prof. N.G. Ranga and so
many others represented to the Minister.
But when did you take the decision
to allow S.T.C. to purchase ? When
there was a Calling Attention in this
House on 17th March, Govt. declared
that the Govt is prepared to ask STC
to intervene in the market.

But when did the STC go tothe
market ? That is an imortant thing.
They went to the market in 11th April,
1983. Two days before the prices of
rubber went up. Immediately, the go-
vernment came to the rescuec of the
big companies. Even after three months,
they could not move in the case of
tobacco. How much did the STC
purchase from Andhra Pradesh ? Till
now, I learn, only one million tonnes
are purchased by them. Only in the end,
Govt. asked the STC to purchase low
quality of tobacco, but that too was
not bought by the STC. The result is
that cultivators are selling it at throw

away prices. Is the Govt. prepared to
help.

The Parliamentary Committee asked
the government to allow the Tobacco
Board to intervene in the market and
purchase it and then sell it. Has the
government done anything for that
because it is affecting thousands of
farmers in this country ? Several Parlia-
mentary Committee have repeatedly
recommended about it, but nothing has
been done by the government. The
farmers and the workers are secondary
citizens in this country. That is what
is happening. In the Tobacco Board,
we have a representative of the workers,
but he has no voting right. Have 70,000
workers got enough representation im
the Board ? No. The traders and exporters
have major membership in the Tabacco
Board. Thcy are deciding the policy of
the government, not the poor peasants
or the workers. Two lakh workers are
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ther¢ in the tobacco industry. How are
you treating them ? They arc getting
very meagre wages. Workers arc being
displaccd by mechanisation. Two million
workers are engaged in the tea industry
directly and indirectly. This industry
is earning Rs. 400 crores as foreign
exchange for the country, and another
Rs. 150 crores as excise duty. In
1980-81, the export declined by 19.8
million K.G. than the previous year
while in 1981-82, the cxport declined
by 8.3 per cent, in terms of carning,
it declined by 12.3 per cent. But domes-
tic consumption is increasing. In 1951-52
It was 72.80 million kg, in 1981-82

it went up to 356.61 million kg. The price

for the Indian consumer is from
Rs. 21—25 per kg. Because of the
manipulations by the monopoly compa-
nies like Brookc Bond and Lipton the
small and medium growers are forced
to sell their products at a price betwecn
15 and 17 rupees per kg. But the
consumers are getting it for 21 to 25
rupces per kg. There is no method to
help the poor and the small medium
level growers of the tea industry. The
workers are demanding that tea should
be purchased directly from the growers
but so far no step is being taken and
whatever amount is given to the tea
industry for the dcvelopment of the
industry, goes to big people. It is so
manipulated that actually it does not
go to the industry. The small and
medium level growers are not getting
any help. Here and there, they may be
getting a small portion, but a major
part of it is going to the big companies.

An amount of Rs. 0.43 crores has
been set apart by the Government for
the rejuvenation of the tea gardens in
Darjeeling. But a major part of it will
be misused, if proper steps are not
taken and the workers participation
is ensured. Otherwise, a major part of it
will be manipulated by the management
instead of using it for the development
of this industry. So, immediately the
Government has to do something to
ensure worker  participation in the
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scheme. Actually, the present relief
of export duty is not benefiting the tea
growers in Kerala. Tea is being sold
in auction at Cochin. Therefore, if
Govt. rerlly want to give some relief
to thc tea growers in Kerala, some
excise duty relief must be given to the
growers in Kerala.

Likewise, thc coir industry is also
in crisis. But in the new import policy
it has been declared that coir and
coir products will be imported. I do
not understand the idea behind this.
Five lakh workcers are struggling hard
for cxistence. Four thousand producers
arc suffering. We are trying hard to
find market outside as well as in India.
But so far it has not becn effective.
But we are importing coir and coir
products and rubberised products. In
Kerala we are finding it difficult to
find markct for rubberised products,
Govt. has declined to give some cash
compensatory allowance to the expor-
ters of coir products. But what -is the
result ? It is not cxtended to the F.O.B.
contract concluded  with socialist
countries. Our trade with socialist
countrics has beecn hampered. Actually
it was hoped that it would help in
export of these products to the socialist
countries. But the benefit of this cash
compensatory allowance is not extended
to exports of the coir products to
socialist countries.

Similarly, in jute industry what is
the position ? That is also in crisis.
Several factories are being closed down
but no steps are being taken to help
the jute industry. The jute growers
are not getting any benefit: the workers
are not getting fair wages. Govt. of
India is not moving an inch. Before
independence the Government used
to help the jute growing states. Some
solution for the betterment of that
industry should be found immediately.
The intcrest of 2.8 lakhs of workers
arc involved in the industry. The Go-
vernment shouald protect. them by
nationalising this industry. Otherwise,
you cannot save this industry. The
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West Bengal Assembly has passed
unanimously this Resolution.

The bhandloom industry is in crisis.
Millions of people are working in this
industry. But see the position. The
price of cotton has gone down by 1/3,
but the price of yarn has gone up by
50 per cent. In Kerala as well as in
Tamil Nadu, the handloom workers
have no jobs. They are struggling for
their livelihood. The Govt. has to do
something. Your policy and methods
of protecting the monopolists in this
country are actually jeopardising the
interests of the workers and the pro-
ducers.

The Government is seeking our
cooperation for the implementation
of their programmes. But for getting
our cooperation, thc Government should
change its behaviour towards the
workers. You are going in for mecha-
nisation without caring about unem-
ployment problem. If you take some
steps to change your methods and
policies for helping the peasantry and
the workers, there will be cooperation
from this side also. Otherwise you will
not get a co-operation.

SHRI CHANDRADEO PRASAD
VARMA (Arrah) : I beg to move :

“That the Demand under the Head
‘Ministery of Commerce’ be reduced
to RE. 1.”

[Failure to nationalise import
and export trade./(15)

‘“That the Demand under the Head
‘Ministery of Commerce’ be reduced
to RE. 1.”

[Failure to check infructuous ex-
penditure in State Trading Cor-
poration and streamline its
working./(16)

:‘That the Demand under the Head
Ministry of Commerce’ be reduced
toRE. 1.7 -
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[Failure to channelise the export
of potatos and onions through
the State Trading Corporation./
an

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
to RE. 1.”

/Failure to improve the working
of tea, Coffee, Rubber and Car-
damon Boards./(18)

““That the Demand under the Head
‘Ministry of Commerce’ be reduced
to RE. 1.”

/Failure to nationalise jute indus-
try and to ensurc payment of
remunerative  prices to  jute
growers./(19)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
to RE. 1.”

[/Failure to supply yarn to the
weavers in Bihar at reasonable
price./(20)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
to RE. 1.”

[Failure to nationalise mica in-
~dustry and explore forcign mar-
kets for it./(21)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
to RE. 1.”

[Failure to nationalise the import
and export of stainless steel
sheets, plates and utensils./(22)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
to RE. 1.”

/Failure to nationalise all big tex-
tile mills./(23)

““That the Demand under the Head
‘Ministry of Commerce’ be reducad
to RE. 1.”
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[Failure to control the prices of
silken cloth./(24)

““That the Demand under the Head
*Ministry of Commerce’ be reduced
to RE. 1.”

[Failure to ensure payment of
remunerative prices to tobacco

growers./(25)

““That the Demand under the Head
‘Ministry of Commecrce’ be reduced

to RE. 1.7’

[Failure to nationalise thc textile
industry./(60)

“That the Demand under the Hcad
‘Ministry of Commerce’ be reduced
to RE. 1.”

[Failure to ecncourage silk and
cotton producers witha view to
increasing their production./(61)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
to RE. 1.”

[Failure to nationalisc jute in-
dustry./(62)

““That the Demand under the Head
‘Ministry of Commerce’ be rcduced
to RE. 1.7

[Failure to provide morc inccn-
tives to tea, coffee, rubber and
jute industries./(63)

““That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Need to nationalise import and
export trade./(72)

““That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Need to check extravagant ex-
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penditure of State Trading Cor-
poration and to streamline its
working./\73)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to streamline the working
of Cardamom Board./(74)

“That the Demand under the Head

‘Ministry of Commerce’ be reduced
by Rs. 100.*

/Need to supply cotton yarn in
adequate quantities for power-
looms and handlooms./(75)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.*

/Need to provide reasonable
prices to jute growers for® their
produce./(76)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Need to improve the working
of Rubber Board./(77)

“That the Demand under the Head

‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Need to nationalise the mica
industry for its development./(78)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to provide protection to
cashewnut industry./(79)

““That thz Demand under the Hezd
‘Ministry of Commerce’ be reduced
by Rs. 100.” -

/Need to check imbalance in im-
port and export trade./(80)
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““That the Demand under the Head
‘Ministry of Commerce’ be reduced
- by Rs. 100.”

/Need to set up Boards for chilly,
nutmeg, clove, turmeric and gin-
ger./(81)

““That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Need to export coca products./
(82)

““That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to export coconut, coconut
oil and coir carpets./(83)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Need to improve the working of
Coffee Board./(84)

SHRI R.L.P. VERMA (Kodarma)
I beg to move :

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Necd to streamline the working of
MMTC, MSTC and MITCO./(38)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Need to set up effective agencies
for Indian exportable goods in
foreign markets in the Indian
ambassies abroad./(39)

A“That the Demand under the Head
‘Ministry of Commerce’ be reduced

by Rs. 100.”

/Nced to set up one free trade
zone in every State for Indian
nationals residing abroad who are
-willing to start factories in India
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and to export its production in
foreign markets./(40)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[/Need to permit the Indian tra-
ders in foreign countries to bring
second bhand machinery and
scientific equipment to set up
industries in India without cus-
toms and other restrictions./(41)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Need to solve the problems of
striking textile workers of Bom-

bay./(42)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Need to take action against
officials of National Jute Mills,
Howrah to increase the income of
the company./(43)

““That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Need to check the extravagance
in public sector undertakings
under the Ministry of Com-
merce./(44)

““That the Demand under the Head
‘Forcign Trade and Export Produc-
tion’ be reduced by Rs. 100.”?

/Need to increase the number of
labourers to process and fabricate
mica, mica paper, mica powder,
mica films, mica capacitors and
other insulating materials- by the
MITCO./(45)

“That the Demand under the Head
‘Foreign Trade and Export Produc-
tion’ be reduced by Rs. 100.”
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[Need to produce quality control-
led goods for export to foreign
countries by giving necessary
technical and financial assistance
to the entreprencurs in India./

(46)

“That th: Demand under the Head
‘Foreign Trade and Export Produc-
tion’ be reduced by Rs. 100.”

[Failure of export promotion
councils to boost up exports at
par with Japen, South Korea and
other countries./(47)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to export green vegetables;
potatoes, onions and other articles
from Bihar, U.P., Madhya Pra-
desh and Haryana./(85)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to capture the markets of
developing countries of Africa,
Middle East and others for Indian
goods./(86)

“That the Demand under the Head
"Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to set up a free-trade zone
in every State to encourage the
new entrepreneurs coming from
foreign countries./(87)

“That the Demand under the Head
‘Forein Trade and Export Produc-
tion’ be reduced by Rs. 100.”

/Need to purchase raw mica direc-
tly by MITCO from mica-mine
owners./(88)

:‘That the Demand under the Head
Foreign Trade and Export Produc-
tion’ be reduced by Rs. 100.”’
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[Eailure. of Bxport Promotion
Councils to set up agencies in
different countries either indepen-
dently or through Indian Embas-
stes./(89)

““That the Demand under the Head
‘Foreign Trade and Export produc-
tion’ be reduced by Rs. 100.”’

[Need to set up a mica bank out
of the funds of mica export duty
to save the weaker section of the
mica industry /(90)

“That the Demand uader the Head
‘Foreign Trade and Export Produc-
tion’ be reduced by Rs. 100.”

/Need to export the products of
mica and micanite through Ex-
port Promotion Council./(91)

PROF. AJIT KUMAR MEHTA
(Samastipur) : I beg to move :

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

- /Need to increase trade with rupee
payment countries to conserve our
foroign exchange reserves./(49)

“That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Need to reduce "gradually trade
with countries accepting only hard
currency as mode of payment./
(50)

““That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”’

/Need to import luxury goods
against. rupeé payment only./(51)

““That the Demand under the Head

‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Need to camalise the ‘exp,.ort of
potato and onion to Middle East
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through State Trading Corpora-
tion./(52)

““That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Need to natibnalise Rameshwar
Jute Mill, Muktapur in Samasti-
pur dirtrict of Bihar./(53)

“That the Demand under the Head
‘Ministry of Commetce’ be reduced
by Rs. 100.”’

[Need to supply cotton yarns to
the weavers in Brhar at reasoma-
ble rates./(54)

““That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Need to promote export of
tabacco to foreign markets./(55)

““That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

/Need to export green vegetable
to Gulf countries from North
Bihar./(56)

-”That the Demand under the Head
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to maintain export market
of Barytes./(57)

“That the Demand under the Féad
‘Ministry of Commerce’ be reduced
by Rs. 100.”

[Need to setup free trade- zone
in one of the islands in- Andaman
and Nicobar group of islands./(58)

““That the Demand under the Head
‘Foreign Trade and Export Produc-
tion’ be reduced by Rs. 100.”’

/Need to take measutes to main-
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tain quality of export goods and
to provide necessiry technical
knaw-how and financial assistance
to the entreprenéurs to achieve
it./(59)

*SHRI GANGADHAR S. KUCHAN
(Sholapur) : Mr. Chairman; Sir, I rife
to support the demands for gramts of
the Ministry of Commerce and: Civil
Supplies for the year 1983.84. At the
very outset I would like to say that
this Ministrry has a vital role to play
in the economic growth of the natiom.
This Ministry deals with imports. and
exports worth several thousand crores
of rupees. Besides this, the Ministry is
inchrarge of promotion of traditional
handicrafts of India, which have attrac-
ted world wide attraction. The textile
industry is being nursed by this Minis-
try. The ceaseless industrial prodaction
revolves around the endeavours of this
Ministry.

We have been facing adverse balance
of trade during the past five years. The
deficit of India’s foreign tradein 1980-81
and 1981-82 was of the order of Ras.
5850 crores and ‘Rs. 5837 crores res-
pectively. In the first nine months of
1982-83, the deficit has been of the
order of Rs. 4060 crores. It is estima-
ted that the overall deficit in 1982-83
may be around Rs. 5000 crores. In
other words, our foreign exchange re-
sources have been eroded so fast that
our ecomomy may soon become endemi-
cally sick. This apprehensian compelied
us to secure huge loans from IMF.

The causes of this recurring deficit

“are not far to seek. The imports of

fertilizers petroleum proddcts, ediblé oil
etc. contribute substancidlly to it.
Though our exports have gone up, still
we-are not able to bridge the widening
gap between exports and imports. The
only.ray of hope in the otherwise gloomy
prospects-in the import price of petro-
lewm - products is the slight decrease
which will enable us to save Rs. 480
crores. We have also increased produc-
tion of oil from Bombay High. We have

*The Original speech was delivered in Marathi.

————
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discovered new resources of oil. If we
curtail our consumption of oil to the
barest necessity, I think then we can
minimise our import of petrolcum pro-
ducts. If we implement such a plan
effectively, within a year we may sub-
stantially save foreign exchange from
what we are now spending on the import
of petroleum products.

The STC has done commendable
work in some spheres which has contri-
buted to 129 increase in our exports.
The imports have been reduced by Rs.
129 crores. The balance of paymen't
position was also significantly improved.
If we strengthencd the hands of STC it
will still do better in promoting our
exports. The Ministry of Commerce
should also strive to contain our ex-
ports.

Under export oriented scheme, Go-
vernment have dccided to encourage
small and medium units which have in-
vested about Rs. 1280 crores. They
hope to cxport goods worth Rs. 5000
crores in the coming five ycars. These
units deserve all physical and fiscal in-
centives as their export efforts will re-
duce our trade dcficits. More forcign
exchange will be earned.

There has been significant increase
in the export of tea, coffee, tabacco,
spices, vegetables, fruits and sea food.
The export potential needs to be further
exploited. If wc concentrate more on

he export of cloth, silk, jute, handicraft
tgoods, ecngincering cquipment, leather
goods etc., our exports will yield more
foreign exchange.

The present efforts of export promotion
are not effective in some areas. The
share of other countries in the world
trade as compared to us, is very high.
For example, Asia 33%,, West Euro-
pean countries 23 %, East Europe 23 %,.
By cndeavouring in right directions and
ensuring the needs of small and medium
cxport oricnted units, we can exploit
the export potential to our benefit.
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During 1980-81, our imports were
tO the tune of Rs. 1368 crores. In the
first nine months of 1982 we imported
goods worth Rs. 10,000 crorcs. In the
present ycar, our imports arc likely to
exceed Rs. 14,000 crorcs. Item-wise,
our import bill is as follows :

Pctroleum products = 5200 crores,
iron and steel Rs. 1150 cr. Machi-
nery Rs. 1650 crores, fertilizers Rs.
450 crores; Chemicals Rs. 400
crores.

We also spent substancial amount on
imports of edible oil and paper.

Concenirated efforts must be made
to reduce our imports. Our production
of petroleum products is inicreasing but
we must reduce consumption of fuel in
a planned way. I feel that 609% of
petrol is consumed by Government and
semi-Government vehicles. The exact
number of vehicles is not available.
Many questions were asked in this
House about this but still we do not
know the quantum of control consumed
by Government and semi-Government
vehicles. Economy in fuel consumption
will enable us to save substantial foreign
exchange.

Chemical fertilizers without which
we cannot increase agricultural produc-
tion should be used on a large scale.
But at the same time the use of compost
fertilizers should also be encouraged.
As generation bio-gas is an alternative
source of power, similarly, compost
fertilizer can prove to be an alternative
for chemical fertilizer.

Our new Minister Shri-V.P. Singh
i1s known for his efficiency and integrity.
I hope that he will fulfil all our aspira-
tions and ambitions.

I hope that he will set right the
textile industry. During the several
years, the number of private mills has
not increased. In fact, many cotton mills
become sick and they have been taken
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over by the NTC. I feel that the func-
tioning of the NTC needs tightening up.
Experience and technical persons should
be associated with it. Presently, expe-
rienced persons do not find much scope
there. 103 mills taken over by the
NTC are incurring losses.

It must be ensured that 60 to 709,
of the NTC's production is exported. If
we manufacture man-made fiber, and
export it, we can carn more forcign ex-
change. As the Government subsides
the NTC for its losses, it is not showing
improvement in its working. It is enable
to organise, its purchase of cotton pro-
fitably. Its working leaves a doubt in
one’s mind about its sufficient function-
ing. I regrete to point out that Govern-
ment has adopted a wrong policy in
the promotion of power loom
scctor. The exact number of power
looms in this country 1s not available.
The Government had declared its policy
to give licences to the unlicensed power
loom owners. It is cstimated that there
are about 5 to 6 lakhs power looms at
present. But I am sure that there arc
9-10 lakh power loomis in the decentra-
lised sector. Still many unlicensed power-
looms may not be accounted for. It is
not difficult to find out the total number
of power looms. The State Electricity
may be able to provide their number.
There are so many unlicenscd power
loom owners who do not pay income
tax, excise duty causing loss to thc pub-
lic exchequer. There is no increase inpo-
wer looms In the mills, but the number of
powerlooms in the decentralised sector
is about 8 to 10 lakhs. The Reserve Bank
of India had decided to give financial
aid to power loom sector but none of
power loom owners has been benefitted.
I want to know why there 1is delay in
giving financial aid to them. A Com-
mittec to look into their problems was
appointed by the then Hon. Finance
Minister, Shri R. Venkataraman. But
cxcept meeting formally, the Committee
has not suggestcd any concrete steps to
improve the lot of power loom owners
nor has it submitted any recommenda-
tions in this regard. This industry offers
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employment to crores of pcople. In my
constituency Sholapur, there is a mill
manufacturing ‘chadars’ which has ear-
ned good reputation all over the coun-
try. If we cncourage power loom sector
it will help in promoting exports. Ex-
port procedurcs should be simplified so
that all units can export without defhi-
culty.

1t is said that therec are 37 lekhs
handlooms. But it is on inflated figure.
I feel that thcre may not be mere than
20 lakh handlooms. The industry bas
been in distress for many years. Its turn-
over has comc down. The ncw genera-
tion 1s not attracted to take to this
occupation. But all our schemes are
planncd taking into consideration that
there arc 35 lakh hondlooms in the
country. The cxact figure of handlooms
must be found out. In Maharashtra it
was said that there were one lakh eighty
five thousand handlooms. But on actual
assessment it was fcund that there were
only 65 thousand handlooms. In other
States also, the figure must be less than
it is stated. For protecting this occupa-
tion, the Government gives subsidics of
several hundreds crores of rupees. But
it is misused by many and the weavers
have been deprived of any benefit. The
weavers are fiustrated because they do not
get any benefit. The Government should
take detcrent action a2gainst those who
misuse the subsidy and plan some good
schemes for thzs upliftment of the wea-
vers. The National Handloom Corpo-
ration was set up three years ago. But
it has not taken any significant step in
the interest of weavers.

Silk industry is export oriented and
it needs all encouragement from the
Government,

The purpose of setting up the CCI
was to see that prices do not fall below
support price. But during the last five
to six yecars, the CCl is purchasing
cotton at 30 to 409, higher than the
support price. This leads to variation
in prices of cotton in thec market. It
bencfits merchants instead of cotton
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growers. The CCI does not purchase
cotton at a lower price and sell at a
higher price to the mills. Both the mills
and the farmers suffer, The CCI should
organise its functions in such a fmanner
that farmers are benefitted and should
also sce that the prices in market are
not less than the support price. The
present policy of the CCI appears to
benefit more the merchants than the
farmers. It should bc changed to suit
the interests of cotton growers.

The policy of this Ministry should
be flexible to suit to the changing nceds
and I hope that the Ministry will take
all steps to bring down the tradc dcfi-
cits. I wish that the present ycar will
bring economic prosperity to the nation.

With thesc¢ words I thank you for
giving me an opportunity to speak and
I heartily support the demands of the
Ministry of Commerce.

SHRI BHAUSAHEB THORAT (Pan-
dharpur) : I will confine myself to the
Weavers section under the Ministry of
Commerce and that too Scheduled Caste
weavers.

You arc from Orissia, Mr. Chairman.
Orissa is very much dominated by wea-
vers who belong to the Scheduled
Castes....(Interruptions)

I am committed to Scheduled Castes
problems. Time given to me is limited.
Therefore, I will limit my sp:2ech to the
problems of the Scheduled Castes.

Government is paying much atten-
tion to the essential services being
rendcred by this section of society. Most
of the weavers belong to the Scheduled
Castes. 1 got figures from the Ministry
of Home Aflairs. When Giani Zail
Singh was thc Home Minister, he con-
vened a meeting of the Scheduled Caste
M. Ps. At that time a schemc was for-
formulated regarding the welfare of the
Scheduled Castes. This was initiated by
our beloved Prime Minister, Shrimati
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Indira Gandhi under the specidl com-
ponent plan.

Government of India is giving cen-
tral assistance to the Weavers section—
handloom weavers—under the co-opera-
tive sector.

The co-operative sector is organised
through the National] Co-operative
Developmcnt Corporation. NCDEC is
financing the societies fermed by the
weavers co-operatives.

I have got figures from the Annual
Report—finances given by NCDC for
the year 1980-81 to the various socie-
ties.

Mr. Chairman, Sir, it i1s to be noted
very carefully here tecause the National
Cooperative Development Corporation
is a very powerful instrument to develop
the individuals on cooperative basis.
But the attention the NCDC is paying
for the Scheduled Castes is very poor.
Only two cooperative societies belon-
ging to the weavers’ sector have been
financed by the NCDC right from its
inception. It was formed in the year
1963. Now, we are in 1983. During
the last 20 years, only two cooperative
societiecs have been assisted by the
NCDC. So, I would suggest to the Hon.
Minister that he should take the initia-
tive in the larger interest so far as the
cooperative societies under the weavers’
sector is concerned.

For this purpose, I would suggest
that a Special Cell in' the National Co-
operative Development Corporation be
created to look after the welfare of the
Scheduled Caste weavers because ualess
special attention is paid, this sectien of
the society will not be taken care of.
I would therefore request the Heon.
Minister to consider my suggestiom in
order to tike care of these neglected
people in the country.

Another problem regarding the
weavers is, as my friend Mr. Ku¢han

just said, that there are two types of
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weavers. One is master-weaver and the
other is loomless weaver. The problem
of loomless wcaver is very much acute
because they are not having their own
looms. So, they should be provided
with all the facilities and the rehabilita-
tion of these weavers should be done on
warfboting basis. So far as the woavers
are concerned, it is very essential that
the weavers are rehabilitated on the
loom. itself.

Another point which 1 would like
to bring to the notice of the Minister
through you is that the skill of the
Scheduled Caste weaver is not below
that of the others. But the training is
essential and that should be imparted
to them. For this purpose, training
service centres should be opened and
substantial stipend should be paid to
the trainee programme.

The other point which I would like
to make is that the technology should
be provided to them. Obsolete equip-
ments and looms should be replaced by
technologically better looms and acces-
sories should be provided to them. I
appeal to the Minister to pay more
attention because I am also coming from
the same district from which my friend,
Mr. Kuchan is coming where the pro-
blem of weavers is very much acute.
The defimition of weavers will have to
be modified because in my district
there are nearly 20,000 persons working
in various. sectors in various mills.cither
in spinning mills or cotton mills but
they are not getting the benefit as
weavers becausc they are not master
weavers.

I appeal to the Hon. Minister just
to leok after the welfare of these wea-
Vvers.

s oa TR qrew.(98) : gamfa
wEIE, AP WHRIAT TgI WA
§ \-o9A APT & qo-gw. Tga faqga
AREY AR | TG IW ®ATRG -9
FITZMA-AET 98T F1 7€ § | I7 U
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FT qfTora ag aRT g1 T9 ANy o
FIG U7 qF 6 fqAT eqT F7 HE Wy
& TEF W@ | 7 HAT SF o7q § 1 A AY-
FAT WY § AR Ay oY § @R s
g P ¥ afoan 7@ ga g A S
FIT FT AT FW | Td AAMT § 9
gur §, 5 arg @1 &, w¢€ fora ek
F§ faFr vd gead § 1 57 gFIE
fafrea st & a8 gaIEa e Far
| g%T 9 & T8 WATRT FT FIH §O
A I IR FIEAT q9T T & gTAT
Ieqred &1 fagia sear § & am &
AARAF TEIAT FT ATAT AT FIAT § |

gwiafa agied, 9@ W@ I qTAIT
AT faata =1 feafq fafsx & 1 s &
FIE @A A g, F1E qrAAA g g
ACIARTF AEGAT FT g AT ATl
Tifgy ANfF Nafaw fase § qo
STITH UF STIEAAT T3 ¥ ggia®
gl | 9Ty AATEESF Frarq fFY W § |
argrg qifedy fagwdSgs & A1 93
AF1ATAT qTIT fFw S0Q § | A9 Al
geqred afg &1 ) qar g, afwd d@an
F@ N & faad 3 1

geq ®1 @ 9feaw arsTem &
It I3 & wlasig gai gar § afea
fog 61T dgigeE YQIfaay aziel
T ITFIT TY I A T <@r g, gad ufg
I9g F F1C I TgH A€ AIATH ¥)-
foag ggrat & sar@ ) &7 fFav o
GHEFT § TET ITHT AT FG) A8 =19
ATT A AT

wak afafaa sy agal & aar-
Feas g @ fear san § s sfy
JeareT A wfas g @ ey
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[# Yaq UH I

S1ar | FY SWRA &1 }kaigd ag
faar snar | gf avae) saa fafaa)
F1 AT FT AT FT & g7 § Q0T
2F T FIY STIZA F1 317 FT ALH 419
agl faar srar § afFa g0 wia a1
fagal & @A sgr@ &1 faar orarn
3133w & feg gwt @ A qala
AAT § A AT GRrEre aqrd o g
wfeT 40 @rg dYo 2T A &1 1A
F{H & 5% g9 a9y ffFu AU AR AT
a9 {1 FIR HWAT H ATYIG F@ &
3% few g & zdY wwHrT ¥ qLY
qIAT & FI1§ MI HME a8 @
g7 Ffes7 egd ¥ FME a8 8
afg aqq 3w & IqiEF &, f@aiar a1
sifes geq o @rw faar qrar @ faga
¥ ATGIT &I FT ATIGXAT qg) g2l |
gOR fe@ma agr argr ¥ & ISR
FT GAAT GA § 97 WIW & 79 qgieq
gfa « &, @dt §, s@=Sr s@ag @,
Afes AFIT 39 1T F7 & [F a0 oY
gq gfaar & q1g 3T adf T aEd §
g scared gfa gFa< gfqar § gaq
9 g, safx fa gnX arg g9y afus
g 1 g 50 wiaaa yfw sl & aaw
g, AT ¥ gITar g AR quQAFT F A7-
AT GUILE, q9fF €9 91Ty
T @AGA AT TI5 AT 427 2 1 FIAA
ageaqel Fia Y gl g s ate i
qiA1 & Afgai qgr A1 qTE
gage M ge FNF Seare #Hafg
FIN T JAGA G & | A O AT

F gaifas W aare agi &1 ol @w
g9 &9« IqIeT &1 v wiawa faaia

W § | 70 ¥ F7 § ga gfaar & sfy
F1 fqafa 3@ O Srewr =iy faea fala
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¥ W 139 uF Nfawd fgearg
zq gfee & 54T Ageaqur &7 i g
Wt 5F) IF&T FIAT AT faar # aga
9T YF g | AT g FOAr ISTEA
&gAaT F1 a7 uF-fagrg g ofw F |7
¥ gar w7 @ &1 afs gn gow) gz ay
T AT SAIT GR1GIT. J27T 9§ qHar
¢ 1 gx gfaar Y @rara & @A @
T ggd Ff qeqal T FA £ QU FT
g%a g, AfFa gwdr aET F1 FE
a1 Agf g | gate faata & sfgsiq
Fiw azgq &, qereguad qrqy & 1 gi—
o5 T fAfaa aegert s a1 6 97,
g Fr3cer &y g, wfwa ga¥ Wrgw
F3 g0 g ¥ ggA A § | ATH AR
gR Ffo & &) qegant av N afgw
ST 2 OV F IR AFH FIEFA T | a7
gAY €919 %l & fafrg aegay 1 g
Qg1 w21 g 1 67 sfawa fafes za wa)
4 fafag argst #1 faaia fearaar §
faad 60 gfaza arfaga =« = fwar
TaT AR FIFY &1 @ISy F1 27, qfgme
suAY, FMeT aifs F fwar qavr )
FAl FT 1@, o7, AT anrfg &7 fagla
Prar war & 1 AfET oy gad ggg adr
TATZA § | AT 525 wiw fafew =7
W AT Gol I A FT FAIWIA
g | 594 A gfg & o aFdy § iR
aga ¥o faafq & fau fasa asar
B9 O3 ®AT UFIT ISP R
Fifgq | @@ X Y I TTT g H
TEFY Y Gwrgar g, sfwa g@ iy
eq17 &9 fgar 731 & |

TF a1 Y AT F A5} Agiey w1
e71q YT A1Ffvg sw@r wgar gfw
faata & fag fFe)y oF 2o 93 fadx
FIEAT GITF g | 3afac fAata s &
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gfTar & Y & swer-g@e T ga@d
fgq | frafa & @ & gd =17, 319
AT GE F AT § sq17 37 Tifgq ) AT
&1 Y ga argr-ar fagia 5@ §, afsa
was! fagla Y agrar ar gwar g1 ga
T & IS F AT 571 T | 9 G
g f& atrer a1 IaTe® Ists <@ Y AR
frg-mrfasY #r-gare@d St gz @
R oedr saA-qrfaY & qga 1 W
IART F1 IAF IWTET FT (U&7
a8 fearsar § 1 afe s ga% sar-
@A FT QU qeq  fragr TIQ I A#A-H
AT AT qIAS qIIAT WG, AT W
afa® RN g1 F@F gfaar 7 fagla
FW-F)@AAT F AT GFA § | [T
frgia &) o gwraAr g, @ HREA
H )39 dVE W gH sar W7 ATfgq |
a1 aF quAT gy o fAata &) s
TG §, S FEgAl 9 sy AfuF faar
T 31 YEd@rA H AT A GIEIL
afa® QAT g | agl JaR-TH #) qAF
hfwga @ g8 8, o fwa 9w gima
&1 § | JAaIan & fmg fAalg &
BGTATIATT §1eT. fFar &1 |aFar g |
ST qAE ST [T IUGY. | HT H4aT
WY gawT GRia far 91, a3y g ar
wgga gar & % daea 7 gg grae
¥ fa¥y TR ag) fawar | sprR iR frar

Srar dt fAReE gur & ST v ag fr

AT QIET g9 gl 97 |

T THFC  FIGT /T H AT qIXT
F-FIFT-FA W&  gHwae frgear
SAPTET & 1 B ATH FH SIA RAT
-RIfgT | - &qT s Ag)  fer - qrgy
TG & |- T g1 IeqrET- & T AT
E—uF—fuef &1 Fyer, gEU—

VAISAKHA 2, 1905 (SAKA)
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fasdt 9 ¥ Ierfes wyer, AR
drau—gaat § Seqrfea wqer | A
FaT-sra g7 fagifea £3q =ifgy, ar

a1 ga & F137e & fgara ¥ ar qnfadr

& fgara @, fedy Y g% ¥ @ AfFT

F1AAY 91X 92 fearrgT gar =nfgq |

FT€ F @X § o7 HrOEtaa gargar

IAN gIFAT 1T AW Fiar g, fAw
I §F gET S § | zafad AT Y-
A ¢ fF g a3 Gx faitfa &7
AT ag faeior Farf@dy & smarc ax
Ir ga & FI7c & quR 9 fawar
s

Qe H & #q3 & fu¥ gua gfaar
¥ gga o1 arwiT gfad fear g,
sfFa.aT 3 wF o7 W@r g gafag
Tq ah Wl SATA 37 Y I § | TF
faRig I1q ag ;@A F1 F—FATA HIST
fad gqdt @udar & &9 ITIA FT G
& dar @l @ W@ &7 A sam
ag g Tifge fF fAd st qmar &
FJHIT ITRA FI, 394 FIH &7
qraT § &I F1 ST g1 HaAT § |
AIST daF fad a7 987 &, aga &Y-goy
FIeaT AT AT ST Wrg | 97100 d
FaT el & I  H99 grg d

Nwar g gamy feafq +ff a=st agi g, &

AYHAT ARAT F AT IEqTIT AGN 61

WE @ AT A gH IaR FrAd

FUAT gy AN fRL T 598 & FIAR
H! 9HIA AT AT HAE! AfgT | F9¢
& Ay # I fagero, fAdwq, safad
WX ST AT FT FeAT 8, qg
it a% G T Y F1F A FT G

T O® QAT U AYAA & ATHIX
AT FEXE g | Famy gy wean
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[+ &Y <rw |10

Agar g f& F95 F @7 d AT G
faRy sa1d fad T Y I&@ g |

gar 798 F Wi FAT FI§ F qH
WY s SrAr =Jifgd 1 s aF FAl
$93 1 &7 faaga Sferq W@ g,
1T Fas =qA Agr fear aar § 1 gAY
2 & aga & wrAr # A qar e @
Y @raaR & fgegeard & g &A
JeqTET F1 44 gfaga wT USEdT A
grar &1 wfsa ya §T F qra FFA
qear § v gait & STIIRH F ALE
qafcq eara ag faarwar &1 @ FA
TTET WA FEr € ST IaF gEEY
gsd) SA gafaar §T gaEs
garg sty § 1 g I A 30 g1 A
A @il g T FAF 20 AT A FA
SIET T F1FTT Y ATAY & 1 gH AGAL
Fa #r g, awg v afen AF
Ag) I §, IAFI E AF 9 €, qdAf®
Ia¥ @~ Farfadt a1 T WY AT R
# eafgqad SaF F AT G FG
gFar g fx fadal oa & gFHEs o
g &7 grar g, afFa afeT &yF gF12
AT F FW IGFT TH FA AT F
Ty aq@ A AN fwar qar §

FAT TATHT IAWT 0T AT A=
AT T Al & | UF §&F FIIOT q A
g fr gm actar gaty F faal &
g3y U fgar 7ar @ fags grg ¥y 343
qIF AT QAT 1T @Y I YT FIAN-
a7 7 feF agf gy | # 4 wdaw
¥ #q09 F€M f5 a4 IR F fa
Tl F1 77 977 A9, 39 93 qraed
AL AT 5 fayyg &9 A g9 71 &7
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Wad | asfr= &1 gfaar § sarsot a1eT
8 | gafau aerar-faato § sost g
q F19 FIA I FT I GG ALY
sqiq AT Afgu ) grg § A7 TN
qeral § gaT AR fasig A qragawar
g, Ag AU FgAT & |

Tgd gra gl gia § gg oY FgAar
F1gar g fF FA1 798 1T FA g &
fantor & fau faa aeiaY #Y sragasarn
giar g, 9 gaR agi & T4y =rfga
gATR agi ST 41 I & fg aad
agt § AT gw @t 9| F1g< ¥ A1ATa
FIJ § | FafFw IR T § YA aend
FAT 1 GFAAT g, §H ZART AT 94T @
g A ag FE W E & gur agi gasr
994 AT g | TAT FEAT AR I
fagto & fag azq 2w & & fafaa Y
Y =rfgd X GIFIT FY 39 avw
sqTd 41 AIfgT | AR agi AT Tea)
&I AT IT1ZT H& faafa w37 £
W gEargar g safac g7 gl v
IEqTEH TFTH FT AVFE GIFHIT &1 €q7F
zat afge Faifs ag faszh gar-ssa
FT ASST GIGA IT GHaAT g |

g% gI1g g & A9y ag W fRagq
FTAT 91gaT g % A1aFT A Fegie 7
FIET §, a9 1981 & &1y g qral §
65 sfama & 135 afaaa #t afg £ &
T EF F A9 NT AR ggU N
o= fweq &1 Fagr 4, ITFT gar faar
AR argiew fwew 1 "fzar swqer
Fegia 1T FI§ A AT IAMA § ) fora
ada @ & f9e A1 9g FI A
TIgA § FAT I7E ATY IS FT ATIVAHAT
agr g ?
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MR. DEPUTY-SPEAKER : How
much time do you want ?

st ma aw @i ¢ oI q4Ww
gag A8 gar1 § 1 fagar awg ¥d ardl
F1 gare fwaragr g, IFAT guT AT
% AfSg

MR. DEPUTY-SPEAKER : The

allotted time is over. How much time
do you still want ?

st Qe TR qIw : F qAAT
fagar gag A ardf #Y gaRe § | g9

It 9 g &7 20 faaz AT A0fga |

MR. DEPUTY-SPEAKER : Do you
want this time in addition to the time
alrcady given. I have no powcrs. Please
conclude within 5 minutes.

s} YT VA IO : T 2T H

al & sryT YT 2qr |

MR. DEPUTY-SPEAKER : You
will please conclude within five minutes.
Everybody must get a chance—not only
yoursclf.

s YA A QIIW : FI8 F 947
¥ w8 ) fafar &1 argear aga i
g | TEF ATHATT &Y aE W GIFIT
%1 €717 AT [rfgq arfs fafar &1 x g
NF g grad | d gg W FgAT FIgar
g ¥ &%, a1 AR 93 & yea 71 4fg
FgaR agi A gurAaT A 1 W F
g fae g & afea a1 AT Fg &
IH 93 ) § | Tafqe 4 A19§ fq3qa
g fF g@ g g =g d@ifag)
geal ® fFEY @@ 9T gAM@ar <@g
wifge, agf @ ScEF fAuw g Sraar
AT ITHT IFF IJTAIEA FT U Ted
Agl fadar

VAISAKHA 2, 1905 (SAKA) D.G. 1983-84, 406
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A YFIT § § AT 98 FgAT

Igar g fe gar aw d 60§ 65 AT
TS BT AYT AT qIer IV 7T 7T A
15 1@ WS 3 A ATAT 7 T AWQ
§ 9%q 3AF &9 g g1g ¥10 FiAA
W FTaga IS & I FW@ =9 AT
WE I 39y & F IOEH F aga
grf gy 1 ga1R agi fwdl W gra § =rw
FLE A1, T F F1T A qT17 IA
Y gg1ar faaar arfge qifd aray 7
QM faqar [} 1 ITFT A_TMT 3
I JIE GIFIL & A9 sq14 A7
F1fgn T gd@r Fla ) 1T F T@FH
gH A9+ NFA1¢ Aty 1fgd 1 zafac
A A19Y a3 FgAT & % a1w 5@ =7
w1 Y e719 G |

U HT @IF 1T 1 qGIF & A1TH]
I fRAAT AGAT § | AT T74A HT
frata 7 § o1 ammad =Jraer & faafa
F oF ' 1 fax § £ q1332 q3:%
A ATTA FraAdr FrAa & frata a1 &7
afs ®g #1321 AL AW F g )
rar & £ go qdo q@o 1o ¥ FafF
3% I sq1qIT AT IANT FT IF1A-
FI §, I (g-geard # wigie qafeqay
q 9139 @03 N 791 geERT g | A1
FHAT AU AN@TI Y, TEUEF ArF K
I | 3 gEaIE WTgAT A ¥ @03 §,
ag 9199 q1gde AN § gAIAE, I
Frenfes grzae M § gdad § 1 gan
g F1E GIF J1q A9 ATAT § |

# AqFT 4 2 {9, 1983 &
21g+q AT gfear A7 e fearar wigar
g faad oF FeT s gAo ggo FHYT
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[#fr <Yaq wq g

FT BAT § | 3T AL &Y 1T ATTHT €417
femrar sgar g | san faar g “arfaag
Faad’’ |

““As somc exporters of cotton tex-
tiles to the Soviet Union had re-
sorted to under-invoicing the Customs
Department had to intervene by
stopping the consignments. Since
the exporters are invariably
chosen****there is reason to con-
clude that the under-invoicing was
being donc®****The Sovict Union
paid for superior basmati rice while
actually importing the infecrior
permal rice ****Apart from the
political implications under-invoicing
has serious consequences for the
economy as wcll. The Soviet Union
has been importing more than what
it exports to India. As a result the
rupee deposits with the Soviet Union
have accummulated to more than
Rs. 550 crores in two years.”

OF 4g AT & | SHFT HY #1939 |
§ ariad) @@ Q1§ g1 A1gar g %
TAH OF qST AL ST | FAg*+§
faasr as gual § g g1 oF
FIE* &, AV F gry IFFT QIEATAT

g1

MR. DEPUTY-SPEAKER : Don’t
mention the namecs. I will go through
the rccord.

ot QA W arw : fafga 3§ &F
9gH CHIHE AT & T gg QI wiwAr
ag g wrar g1 Fag anwar g fw
Warar & g faga & 10 agh & gara
B HIRT AA § | gRIX egr AwaT &
2R agl fgrgeara & Qv 29 ag N
=19 g, ag AF adr 21
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MR. DEPUTY-SPEARER : Please
conclude now. You have taken more
time. You have to sit down now. Every-
body must have a chance. Now, Mr.
Vyas to speak.

ot ¥q@ YW W@ HTIR AU
gug o faar &, ag A 3% Qf9q)

s} fazart @ saver (NEIST) -
Sqreqer  mgrew, @Ry fafadr
feniga &1 & gagd F1@§ |

MR. DEPUTY-SPEAKER : You
must also restrict. How much time you
want ?

SHRI GIRDHARI LAL VYAS:
Twenty minutes.

MR. DEPUTY-SPEAKER : I will
give you fiftcen minutes.

SHR]I VISHWANATH PRATAP
SINGH : Sir, the Chair has also taken
to trade.

Y faeendt |re zgvm ¢ H @rg iR
¥ gz & Qraeg # fA3gd &¥Ar
FTEAT § | EFGTEH FfAZAT &1 & qgd
FTT AR AGT ¥ @rgAr g S f&
AIq%F fawTT & qgd uF aheE grdr &
qeg &1 ag AT gorafaay #Y gl
FIIT § | SFHEIZA & Bl & qR A {5
FgeTEd faeq YF YFIX ¥ 9, SAXY
swaeyr 3F g, Sk agt a<hw AT
gl, S8 "9z F1 ueeqiedc o,
g% graeg § IgF H Jrawr A
& 1 g ar ag sraar § f& F1€ gofiafa
A% IT¥ AT A I7g d@g-aig &
T I T IT FAETET A1 ATT FT
A | T3gerdd FHIRAT HT grELEE U
2 fw dagzrda fasr &ix qwg § =9,

*¥**%Not recorded.
*¥Not recorded.
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gAar afew gEa S g, I
sieana A< g HYT IAH TFIAIAS

e fudy, g1 ard samedrsi w SF A

e # 1 Afew qg TG FE@ AT
ga{Y sagedTa A7 AE INATY |

qrada sTene wed, A fagEl
T WY 7g1 91 AT wa G FZ@E
fr galt ogl Xz d@erdd fas,
Wimarer ¥ & | ag aga & aua feafa
¥ ad @ & IgHT MEIWA A AET
7 graar g1 faadt Syfedt # ag
Tudl arfge I Aafady ¥ ag A
99 W@ | IWAT UF g AIHICA
a9 grg § faar ar) JfFs, aqr a@¥
firq oo ¥ fwT Iy arfaa HT fqar |
gn JuaT Fga-Fga 9F AQ (F 9§
iEd Fgf 9T & f9ad qEw| F @H
aqy gra ® A7 & fag faer a1 @
a1 & arfaa &yer faar | sg 39 #fw-
1Y & f@ers FIaEr Fa AgF 34
fagy ga SFIT HY BT FIAFTEY F1 g |
¥y A1 & faeis A1 99 IF FEAE!
A FIN g9 gF ag AT EF THT
¥ gy I | ag fad A7 QA AN
gad g AR FI& TR faw
gAY 1 Fifgw FT @ &) IEH Q@
¥, Ze@ Sl groeded ¥ fug qar
@ &1 suF am faqd 9 §, Ig
3T IR FT grad dAg g 1
graa # ag fae F»i-wY @73 g g%l
| gg¥® QG TIAT GIHTL AT TG &
fear gatr &1 g MU FT I IIA17
& sraar | g8fEE, G HT FA A
TTaY F sq1T U W@HT 59 (a9 FY oqqq
gra ¥ JAv A1fgw | gW A-FT A9
frdew w1 W& M7 fow fasa #1 fas

VAISAKHA 2, 1905 (S4KA)

D.G: 1983-84, 410
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FAAr o1 @1 § arefaw adeaagfaze
§-aga g ST FIH T @G IAR
q1are @A ¥ Fod | I e feafa
fafeaa a0F & ga= S13fr | 3@ G-
qfa 71 Exgzida sAwT =t fawifer
J g1 AT FOT &9 A faaq ag1
39 &9 & AT I AAT-HAX TAWY
qdr SAFEdg ATA AT FT W
afwa ga faw 1 wmigatzs a1 fgfafas -
T A & fag F1€ cgTear 4§ §1 §8
JE FAG FH) AgIeq- AT SAT-§
Ag aY Sy @@ 1T L ASZT FH
FL (@ & AARTC  NGN | STl
fawrer syafean add M FHa@
AR FT @ 31 foow - am A gw
fAagm &3 W@ §am Fo adl gom
A9 & JIATCE g Fver feeqrsr
At F faw TR § | P afesrfay
T zgd el &Y §, S fEere g
FIATE! FfFT a1 g9 faa ) aqq
grg § difgq [Sad ag axars @R a
a9 g% |

gadt aig & usedrq feqfar que
Afqn face & ard A wgATARGATE |
g fas a1 fF & 9F1< A 4F aaen
ST g &1 agr s gafa g faasr
39 9T F&AT g, I ATZH! A ¥ qfea®
fafade figd &1 IEqHT AT qHAS
FA7 ot &1 qdAE qARF 13 ITH!
w7 feafy gt 7 saF Q2w g
W ? ag faa sa quadfy a7 @ =99
araEfy ? #9 gu gravq § Griqe oAt
fafarea 1 WY faer a1 & ag <«
SFIT Y BT FT WY | Iq& Qfeg
aIAT AN B FAT @S G AT
A FIE FEAG T8 g1 I goil.
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[T fazeard @ve sq1a |

gfg & Fr9 FgaFT IFFRT H97 qfvA
& Y F Fs59 § FT foqa1 ) ITH gy
gt am & [gd ¥ AfFa, It
IIFAHRT HIE JTAT FqYaY FT JTATT FAT
faar & | za gFt =1 feafa agh gy @Y
8 | § #radYy a+4 7gisy § fex faggq
FIAT T1gar g fr gawr Afvg agdl a
gg fam axare @ S AT 39 avg
gantafq el sqar @1 TGy | gafa
ATAT AXE & qF W qgragh qmari
Iy g7 GIFRF aiw A foa sar
& 1 90 9YgZ 94T HIGY IS § AT a7
qYHe Gl fgara-frara s /3w
FT AA G | 5T FIU §G7T GIFR &1 & QA
QY grea ¥ Wt IA ag e F9¥d) &91-
FT Q1§ 1A AL AN F QT Hig
A K1 &0 fF31 § 1 317 3= Se)
q Fe&r BF FIA Y gFEYT FT |

MR. DEPUTY-SPEAKER : Vyasji,
what is the name of the Mill which was
taken over by the government and then
handed over...?

= freqr s@ arE - SGFT AT
uare Zamersd fusd g | @ § uwednq
feafam quz Afaw faa, Naas Y aT
T QN g | 5@H M 3E g )
sgaedl gy I g, &9 W et 2@y
AT IZT FT WIEYT ATHT g A% A
agi & AagY Fatq g1 AT AT Y@ &
HId ¥ g JTA |

I FfAzAT, ITHT TFT AR
3% 1 11 g o) fedy wfagaz,
QAT FAGATGFIX FL W G, 57 a9

w1 qanafaal & ary ag-Na W@ar s |
I M gshafqat #t waar fraqam F
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AT ATHY IR AFGY T FSEENIT F1
feY TR w1 HIALT AG IgAA § | T
IR d faAg I § sqra 3F %1 19
AFIT & | ATTA Y 9 KA (AT F471
@1 g AR ag-a8 afysrdl agi @ gu
&, f¥aq &U3 Taar 3@ Fedtegad a%
@d giar g, IYFT F1F @ ITWMT G
ag ar 3iF g, afFT g7 gug gasr Mg
HIAIT AN g @I § |

999 EFAAIZT FIARTA F dgd
101 fad ot w19 & W §, IAFYT 4T
3IAT 2 | & FeIA FT FIST agT FAAT
a1fgd ar ag agi gq @r, agi ga«n
F9E1 F9aT g (97 FT Y @lgET f
JaIT AL § | FFOG FT HIST AT 1A
F faa g9 §, ¥v fqaga 2 fs sast
Qar w971 a1 fear a A F9-g-FH
6, 8 WA Al ag 9gq TF, IIANT FX
aF | T TFITF 9T agi AT FATAT
=ifgu faasr F1$ IaaiT &Y 7 8

qBI Freld & H9S § fga Al A
g TFIT & FI3 gA8 § I oAl &
FI17 A0 & A afwFe & i @ 3@
9gAd ¥ | 98 ATIR 3aH & fAqra fad
AR IT A FT gAFT a7 F fag R
fear ot aga a8 TAIA 9T FATH FHIA
g | TaFT Aadd ag gar fw sraEr
feqrédiz ag-ag dsnafaat &1 garg
FLTT g AT I 50 qEde Ha aagay £
@rd AT T ITFT aIE  IGF FIg
5T A § |

qIgae §F2T F fasl § A w29
FT FYST TAATT ¥, IAHT AIqA IJE
frgr &3 Iaxr gorag X & fw &g
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GITHET FIST FT1T AV et Ars
TG YT SATET | SATST a9, AfwA
TQE F1 fag §95 1 ATIIFAT g,
IGFT FT T 7 IAHKT gear 927 {59
YHIT @ ITAH g GHAT, T@H Graey
¥ sq1 FrgaArgt wr a€ ?

fag® us geqr g, St argEr afew
# F19 A g | fgrgeara § dva 9ag
g, agi #izFT faaar g, fagy, ang
AT SEATT | UTeq1 § fawaq qran
wIgHT FArfady ¥ gady qugl ¥ gErad
¥ zeRfrae @ fassr Frodr oY 94
I AT §, IAFTAITHT Y @AT JA
g, afsa g2, 707 AN g, fa=d arg
59T § goFT HIGHT g, ITH! F1E
@1TA AT A & | GIFIRX KT AH §
arxg grar 9ifgy f& fassy g gq
arg®T &1 W @qgar A1fge Ffwa s
F afgwEdy avr g9 TQFt F o qEgr
FW & | ag g1 9ifgy f& faad @
grd aadr §, %81 F IS ¥ 4
AT 10 AT ANGT IHIT g1 17 §,
I @rAl FT F1H 3¢9 gY 19T § AT a8
g gy g § 1 Igt T@ avg ¥ grad
faesy & sfasrfal 3 $T &

MR. DEPUTY-SPEAKER : Mr.
Vyas, arc you going to conclude now ?

SHRI GIRDHARI LAL VYAS: I
will take five minutes, Sir.

MR. DEPUTY-SPEAKER : Five
minutes you cannot. Then ycu can
speak next time. You be on your legs
on Tuesday.

— —— —

VAISAKHA 2, 1905 (SAKA)

D.G. 1983-84 414
M/O Commerce
Deptt. of Supply

THE DEPUTY SPEAKER : Now
we take up Private Members, Business.
Bills for introduction. Shri Bhogendra
Jha—he is not here. Shri K. Ramamur-
thy and Shri Mool Chand Daga are
also not here. Now Shri Rajesh Kumar
Singh.

HINDU PUJARI, PANDA, PUROHIT
BILL*

SHRI RAJESH KUMAR SINGH
(Firozabad) : I beg to move for leave
to introduce a Bill to provide for the
management of Hindu religious places,
constitution of committees for their
management, qualifications and training
of priests and matters connected there-
with or incidential thereto.

MR. DEPUTY SPEAKER : The
question is :

“That leave be granted to introduce
a Bill to provide for the managment
of Hindu religious places, consti-
tution of committees for their
management,  qualifications and
training of priests and matters con-
nected therewith or incidental there-
to.”

The motion was adopted.

SHRI RAJESH KUMAR SINGH :
I introduce the Bill.

MR. DEPUTY SPEAKER : Mr.
Bhogendra Jha, Prof. Madhu Danda-
vate, Shri Mool Chand Daga and Shri
K. Ramamurthy are not here. Now
item 11—Shri Hiralal R. Parmer.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 19, etc.)

oft T |W Ao qRATT (TTA)
& geqrg w3 g & 46 Wi & dfa-
q19 § A gorgd 39 ary fagas
#Y guedifaq 37 Y agafa & q |

¥published in Gazette of India extra-ordinary, part 1I, Sectioa 2, dt. 22.4.83
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MR. DEPUTY -SPEAKER : The
question is :

““That leave be granted to introduce
a Bill further to amend the Consti-
tution of India.”

The motion was adopted.

o1 TSV W0 qTATe o e
aF & guEAifaq Fyar g |

PREVENTION OF FORMATION
OF REGIONAL POLITICAL
PARTIES BILL*

SHRI K. LAKKAPPA (Tumkur) -
1 beg to move for leave to introduce
a Bill to providc for thc prevention
of formation of regional political
parties.

MR. DEPUTY SPEAKER : The
question is :

““That leave be granted to introduce
a Bill to provide for the prevention
of -formation of regional political
parties.”

The motion was adopted.

"SHRI K. LAKKAPPA : I introduce
the Bill.

MR. ‘DEPUTY SPEAKER : Shri
K. Ramamurthy -is not herec. Now
Shrimati Vidhya Chennupati.

COMPULSORY HOME GUARD
TRAINING BILL*

SHRIMATI VIDYA CHENNUPATI
(Vijayawada) : I beg to . move for leave
to introduce a Bill to make home-guard
training compulsery for all able-bedied
persons.

MR. DEPUTY SPEAKER : The
question -is :
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“That leaverbe granted to introduce
a Bill to make home-guard training
compulsory for all able-bodied
persons.”

The motion was adopted.

SHRIMATI VIDYA CHENNU-
PATI : I introduce the Bill.

COMPULSORY VOCATIONAL
EDUCATION BILL*

SHRIMATI VIDYA CHENNUPATI
(Vijayawada) : T beg to move for leave
to introduce a Bill to provide for com-
pulsory vocational education in educa-
tional institutions.

MR. DEPUTY SPEAKER : The
question is :

““That leave be granted to introduce
a Bill to provide for compulsory
vocational education in educational
institutions.”’

The motion was adopted.

SHRIMATI VIDYA CHENNU-
PATI : 1 introduce the Bill.

EQUAL REMUNERATION
(AMENDMENT) BILL*

(Ammendment of section 10, etc.)

SHRIMATI SUSEELA GOPALAN
(Alleppey) : I beg to move for leave
to introduce a Bill to amend the Equal
Remuneration Act, 1976.

MR. DEPUTY SPEAKER : The
question is :

“That leave be granted to introduce
a Bill to amend the Equal Remu-
neration Act, 1976.”

The motion was adopted.

SHRIMATI-SUSEELA GOPALAN
-Tintroduce the-Bill.

*Published in Gazette of India extra- ordinary, part I, Section 2, dt,22.4.83
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DECLARATION OF ASSETS AND
LIABILITIES BY MEMBERS OF
LOK SABHA AND RAJYA
SABHA BILL

SHRI RAJESH PILOT (Bharatpur) :
I beg to move :*

““That the Bill to provide for de-
claration of assets and liabilities
by Members of Lok Sabha and
Rajya Sabha and for matters con-
nected therewith, be taken into
consideration.”’

To-day, when I speak on this Bill,
1 recollect that roughly 2-1/2 years
back, when 1 thought of introducing
this Bill, I had a very short experience
of political life; and 1 felt the need of
this Bill in 1980 itself And it was
given by me somewhere in September
1981. Why do I move this Bill ? I
would first like to explain to the House
what was the need, and what is the
need to have this Bill introduced in
this Parliament.

I am speaking with the feeling of
pain and sorrow that the value in res-
pect of political persons in the eyes
of the citizens is deteriorating day by
day. What respect politicians had 20
years back and what they have today
the House must take note of; and we
must find some solution for it so that
we can retrieve our respect in the eyes
of the people.

I quote a qubtation from the Gita
where the Lord has said :

§g A%8fa aagg |
sfafa am  faag

It explains, what you are not inclined
to do today due to some reasons or
due to some thinking, you will have to
do it some day out of force or circum-
stances. We may agree today that it
is not required, but there can be a day
when people will be asked or people
will ask their representatives openly
in public, they will demand that their
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representatives must declare their assets.
We may agree on record here, but, I
think, most of us have gome around
the country and everyone feels, who is
really interested in nation building,
as public representatives,—becaue as
a Member of Parliament, he is a
symbol of that constituency . which he
belongs to, he is a symbol of
that State from which he .comes
and he is a symbol of the nation to
which he is devoted to—we should do
it. So, I thought about it and took the
time of the House in bringing forward
this Bill for a discussion.

In 1963, there was a lot of discus-
sion that took place in the House, a
lot of requirement and a lot of anxiety
about this Bill was expressed by late
Shri H.V. Kamath and others. They
had also mentioned about it at that
time. It is one of the debates in 1963
where they have quoted that late
Dr. Ambedkar, when he made the
Constitution—in one of the debates in
the Constituent Assembly—also agreed
that this was the lacuna loft over in
our Constitution.

To bring national character or to
build up national chracter in this
country, this is the need of the hour.
Today, we have got to make our poli-
tical character first strong. When you
say political character has to be strong,
it is a combination of a few things
that this requirement has come today.
25 years back, when people used to
join politics, most of them were attached
with the national movement like natio-
nal movement for freedom. All these
politicians used to be with the national
struggle for freedom. But today, it
is not so. I am afraid, after 20 years,
it will not be even what we have today.

We might have knowledge of the
freedom struggle from the books, but
the association which we have today,
some of us, with the freedom struggle,
would not be there. So, it is all the
more necessary that we should draw
some line so that now public represen-
tatives can remain within those lines. It

*Moved with the recommendation of the President.
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is not my intention to curb any free-
dom, any limitation of an individual
Member of Parliament. We have to
draw a line so that public representa-
tives can remain between those lines
to maintain some sort of cthics or
some value in political life.

Sir, intégrity, which is one of the
most important factors in life and
‘especially in politics, has bcen deterio-
‘rating. The reasons why it has been
deteriorating, are also well-known to
most of us. Earlier, when onc joined
politics, it used to be with the purpose
of serving the nation or to follow the
political thought of any particular
Party. But it is slightly different today.
People are joining politics to get into
power, to remain in power, or to some
extent in some cases it has become a
part of a business. I would like to
.make some suggestions, but I am open
to correction, if any, on my part.

MR. DEPUTY-SPEAKER : Instcad
of saying ‘for business’ the appropriate
word will be ‘careerism’.

SHRI RAJESH PILOT : All right,
Thank you for the correction.

With the prcsent system  being
followed by the political Parties the
necessity to form a code of conduct or
some rules and regulations wherc an
individual can bc checked, where a
psychological fear can be generated in
his mind, has to be realised. ‘Somc
such system should be introduced. - Why
I have brought up this Private Member’s
Bill is, we should have a yardstick to
differentiate between an honest poli-
tician and a dishonest politican. We
read something in a ncwspaper or some-
where about some politician, or we hear
it, about a politician or a representative
of the people, we start believing. We
-are all counted in that category.
Therefore, we should have some
yardstick to measure the people, or to
‘assess the people. Then only we can
differentiate between a hard working
person and an  casy-going  person
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between an honest and a dishonest
person. That is how the survival
of  politicians in  politics takes
place. We:should have some law or
Act to judge the politicians. That will
help the nation in building up the poli-
tical character.

During the Zero Hour, or in the
Calling ‘Attention Molion, or some
times in special discussions, we hear
corruption charges against many people
here. They are very common in
political Parties. That is not our
concern. But being concerned with the
family of politicians, it becomes the
concern of all of us when corruption
charges arc openly published in the
Press. It has become some -sort of a
routine to publish them in newspapers.
The Press is not scarcd of publishing
them, because it has become a routine
now. Corruption is bred in politics,
especially about those who are in
power. Every day we hear or rcad in
the newspapers about some corruption
charges against the representatives of
the people, or some people in power, in
a routinc manncer. I am elected from
a constituency of about 10 lakh people,
and therefore it becomes my duty to
educate them about this trend in
politics. Otherwise, it is a direct reflec-
tion on my people who have chosen me.
To create this feeling among the people,
about the rcpresentative of the public
we should have 4 yeardstick.

This is one factor which made me
introduce this Bill in Parliament. I
hope we will have some purity in
politics, some system or somc philo-
sophy about the public men, or the
representatives of the people. Some
psychological fear will be thcre in the
minds of the people that this is the
attitude of the representatives chosen by
them in the public life. That should
become some sort of a system in the
country if this Bill is taken into consi-
deration properly.

I will mention some of the factors
which have affected me. in bringing
forward this Bill. First is the process
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of elections in politics Election has
become very costly for a Member of
Parliament or any representative of the
public. Money. has started playing a
very big role in clections. Today,
money is one of the most important
factors influencing elections. Only
people who have got lot of money can
fight an clection. When I become an
M.P., I have got to spend a large
amount of funds in the society to fight
my clection. This is one of the factors
affecting the elections and the conduct
of the Members of Parliament.

For those people who arc¢ represen-
tatives of the public there are a lot
of temptations, especially for those in
the Party in power. When you become
a Party representative many temptations
are there. .Let us not run away from
practical things. If you are a public
representative belonging to the ruling
party, lot of temptations comc.

SHRI NARAYAN CHOUBEY :
What are those temptations ?

SHRI RAJESH PILOT: I wil
leave that to you. Today, we are the
ruting party at the Centre, but there are
- other parties ruling in the States.

Thirdly, I have not said that a
Member of Parliament cannot do any
business or cannot increase his
asscts. The idea is if he declares his
assets to the Speaker of the Lok Sabha
or the Chairman of the Rajya Sabha
and the political party to which he be-
longs then in the event of any charge
against him in the press, the Speaker or
the Chairman can very well verify
that charge. Suppose, the assets
declared are worth Rs. 5 lakhs and the
press has charged him of having assets
worth Rs. 16 lakhs, in that case,
the Speaker or the Chairman can call
* (hat Member and enquire from him
as to where the rest of the
money came from. In this way, there
will be a psychological fear among
them. There will be a psyhcological
cross-check among thc Members of
Parliament. This will have a psycholo-
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gical bearing on the person’s thinking.
This is what I have said in clause: 2:
He can do business. Nobody prevents
him from doing that or increasing  his
asssets. But as soon as his assets go
up, he should again declare that
through business he has added so much’
assets or he is having so much mnionthly
income from the business or any
other work which he does. I have
not put any restriction on the Member.
of Parliament or deprived him of any
basic rights. Other countrios have- alse
got a code of conduct for their
Members. In the House of Commons
also, whenever a Member speaks
on a particular Department and his
speech concerns any business house, he
has to give in writing as to how
much interest he has got in that
business house; whether he is baving.
shares or is employed by that firm.
Such a code of conduct helps in
cleaning the political life eof the
Members This is also an indirect
way of reaching that stage. When a
Mcmber declares his assets, that helps
him in bringing purity in his political
and public life.

MR. DEPUTY-SPEAKER : I think
the declaration should be given.every
year.

SHRI RAJESH PILOT : If ‘the
assets increase daily, it should ‘be
declared daily. Whenever there is an-
increment in the assets, that should be

declared.

I have gone through the debates
which took place in.1963 on this Bill.
Lot of people have put forward the
same points and feelings as I have done
now. And I can assure you that the
neccssity for this is more now. But I
do not know how much necessity was
there 20 years back, because I was
not in this profession at that time,

MR. DEPUTY-SPEAKER : You-
must have been born by that time ?
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SHRI RAJESH PILOT : I am 35
today.

The Lok Pal Bill was introduced in
Parliament. But ultimately, nothing
came out of that. So, I request that
whatever we are discussing today herc,
the Hon. Minister is sitting here, hc
must take note of our feclings and we
must set an example that what we could
not do in the last 30 years even after
discussions in this Housc, this term of
Lok Sabha should take the credit that
we have gone one step further up to
amend these things. Also again in the
Geeta it is said :

HIFAT T q: § q74T

It means a money- lender is a great
person. He says, the common person
follows a person who has been recognis-
ed or identified as slightly cxceptional
or special in some form. When a
public representative is elected, he is
elected by some votes—MLA by a lakh
of votes and a Member of Parliament
by votes varying from 7 to 75 lakhs.
When I am clean in my constituency or
I am clean in my politcal character
and my character is open to my
constituency people, it sets an example
in that area. I can check them, I can
check the administration, I can fight
for my people better when I have open-
ed my books to the people. But, as
is said in the Gceeta, the common people
follow. The education and other things
and specially the national character
has still not gone that high in this
country that we can boast of. We are
still very poor in our national character
as far as npational attachment is con-
cerned and when national character
has to be developed, it is the political
character which has to develop first
because we are the representatives of
the people. In a democratic country,
political parties are the first stage of
power. Government is formed only
when political parties win the election.
So, we are the first stage of power
and we can start setting up an example,
you can talk a lot on this subject, you
¢an give numerous examples but the
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main theme of the discussion remains
as it is. Other countries like Britain
and Japan have formed a system. 1
have checked up, they have also a
Code of Conduct for their Members
of Parliament where there is a check
on them, how much are their assets,
how much interest they are taking in
the nation and whenever they speak on
the subject, they have to declare that
they have no interest in that business
house because lot of questions come
apainst the business-houses. The Mem-
ber of Parliament gives in writing. So,
every country has gone on that, why
should we lag behind in this ? When
we talk, we may belong to any party
but we all appreciate today that we
are going slightly beyond our imagina-
tion as far as thesc wrong systems are
concerned. So, to start with, we the
Members of Parliament must set an
cxample and must take an initiative
in this direction. So, before I close, 1
can only rcquest or I can only submit
to the House that if we consider this
Bill and have this system in this coun-
try, the first and foremost thing that
will happen is that the reputation of
the political parties will go high. Every
party can today boast about the repu-
tation but in the eyes of the citizens
it has deteriorated. I am not saying
this political party or that political
party. Today, you go to a village, you
go to rural areas, politicians are taken
as going and coming, AT g FA AGI.
There is not much of that status. Ear-
lier there was a respect. I remember,
in 1956 when I was a student, some
Member of Parliament had come to
our school. Three days before his com-
ing, we were thinking of how a Member
of Parliament looks, who is a Member
of Parliament. That respect was there
which is being lost day by day. So, if
we have some rules and regulations
thosc will help us to regain our repu-
tation, to regain our status. Secondly,
I will say prevention is always better
than cure. If we do some sort of spade
work or home work to stop this disease
which is getting into the politicians’
family, it is better that we have somo
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prevention than to go in for cure and
I think that will be very costly too. I
have also said that the moment our
country’s political character goes high;
the moment our political parties repu-
tation goes high, the democratic pattern
will go high, the democratic pattern will
improve, there will be a good system.
When we both are talking to each other
he may be from opposition, I may be
from ruling party, when we both are
clear, our national aim will be simple,
our national goal will be simple, our
national character will improve. So,
I suggest that this will be one of the
factors which will have a long effect
on our country’s development and the
national character.

Fourthly, there will be confidence
among the citizens to join politics.
Today there is a psychological fear that
to join politics or to fight elections you
should have a large amount of money.
When I said that I want to contest the
Parliamentary seat, pcople asked mec in
a sarcastic way ‘‘you want to contest
for the Parliament elections’ because
nowadays fighting a parliamentary elec-
tion is associated with one who is a
multi-millionaire.

When we pass this Bill, this feeling
will go, the confidence among the
‘people will be restored that even though
we are poor, since we are the citizens
of this country, we can also take part
in the elections and become part of the
mainstream of political life by contest-
ing the elections, and this confidence in
the youth will go a long way in helping
the nation.

If we improve the present genera-
tion, it will have its effect in the next
generation, the younger people who
are coming to politics. It will have a
direct impact in their minds and they
will grow up in a much better way, in
a political atmosphere which is much
more smoother and cleaner.

This is a subject on which we can
talk for any amount of time and wo can
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give any number of examples. But 1
will conclude by saying that the inten-
tion of this Bill is very clear, it is to
raise the reputation of the representati-
ves of the people in the eyes of the
people, to make an example of the Mem-
bers of Parliament and the Membzrs of
the State Legislature in the eyes of the
people, so that whenever we are se2n
in any place, or we speak in any place,
they look upon us with respect because .
we represent a particular constituency.

I will again make it clear that my
intention is not to put any curb or
restriction on the basic rights of the
citizen. I am only saying that a line
may be drawn so that a Member of
Parliament or thc State Legislature
knows that by crossing that line, h2 is
crossing his basic right and that it
would be better for him to remain
within that line so that he can do better
service for the mnation and for the
society.

With these words, I move the Bill
for consideration.

MR. DEPUTY-SPEAKER : Motion
moved :

““That the Bill to provide for
declaration of assets and liabilities
by Members of Lok Sabha and
Rajya Sabha and for matters con-
nected therewith, be taken into con-
sideration.”

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) : Sir, I rise to support this
Bill and, whilc doing so, I fully asso-
ciate myself with the views expressed by
my colleague, Shri Pilot, who moved
this Bill.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH)
Who piloted this Bill.

SHR1 BAPUSAHEB PARULEKAR:
Yes, who piloted the Bill; T correct
myself.
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[Shri Bapusaheb Parulekar]

At the outset, I would congratulate
him for having focussed the attention
of this august House, and through the
House of the nition, to a very impor-
tant and vital point like this. It is very
unfortuazate that, though this matter
was discussed and debated two decades
ago, we have to discuss it again and, in
the mean time, no adegnatc measures
have been tuken. Thercfore, the people
blame us, the politicians, the Mcmbers
of Parliament and members of the
State Legislaturce, that we only specak,
participate in the debate and make
certain suggestions, which we never
implement. I would, therefore, fully
agree with my collcague, when he makes
an appeal to the Hon. Members of this
august Housc that we should scriously
give thought to this measure 2as the
time has come right now to do some-
thing and to se¢ whether we should
accept this Bill or not.

Though the intentions of this Bill
are very good, I have my own doubts
whether it would serve purpose and
whether the intentions and objects for
which this Bill has been moved can be
achieved. because I find many short-
comings in the Bill. This Bill has to be
viewed 1n the background of concern
over what 1s described as suspicion,
real or imaginary of corruption in
public life. Thcre cannot be two opini-
ons that the public today think that
politicians are corrupt. They may not
be right or they may not bec wrong. We
have to show the world that we are
not.

Some people do not like this idea
and when this type of measure was
discussed in the House of Commons,
the Conservative spokesman on Home
Affairs, Mr. James Pior, dismissed this
idea saying, ‘“We the honourablc Mem-
bers of parliament arc not crooks and
we want to be scen that we are not
crooks’” and therefore, such a  Bill was
moved in April.” He siid that ‘“‘pro-
bably this mcasure has bcen moved 1o
make all April Fool.”
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I believe there will be very few in
this august Housc who would support
this particular view and I believe all the
Hon. Members of Parliament would
give a serious thought to this particular
measure. :

This practice of giving the account
to the public about the assets and
liabilities of a lcgislator, in my opinion,
would rcstore confidence in  the people.
In a bid to restore public confidence, a
stringent code of ethics has been adop-
ted differently in different countries.
But I feel that in our country mere
developing a code of ethics is not suffi-
cient and time has come when it is
necessary to have a law in this con-
nection.

This Bill provides for declaration of
assets and liabilities and if onc goes
through the Bill, onc finds that the Bill
requires that the Members of Parlia-
ment should be asked to submit their
accounts; of thcir property and other
asscts within three months from the
date of commencement to this Act, and-
then every ycar, that is, before the
30th day of June, throughout his term.

I submit that with these three things
the purpose is not going to be achieved.
During the course of his specch Mr.
Pilot madc a reference to the code of
cthics in U.K.

16.03 hrs.

(SHRI R.S. SPARROW in the Chair)

Mr. Chairman, Sir, apart from the
fact that the property is to be shown
to the authority concerned, they have
developed ethics, which I quote bclow :

“Firstly, an M.P. must disclose
pecuniary interest or benefit of
whatever nature, dircct or indirect,
he has in any dcbate or Committee
proceedings he participates or in
any communications he has with a
Minister or a public servant; secon-
dly, an M.P. should be deemed to
have acted contrary to the usage
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and dignity of the House if he
brings forward by speech or ques-
tion, or advocates in the House
among fellow Members a Bill or
motion or a cause for a fee or
reward, direct or indirect.”

These are the two things which were
mainly considered by the House of
Commons. A Committee of the hon-
ourable Members of Parliament of the
House of Commons was asked to go
through this. They prepared a code of
ethics that was submitted to the Select
Committec and the Select Committee
ultimately madc a report to the Hous=
of Commons and on the strength of
that a Bill had been passed in U.K.
which gave nine facts which are to be
disclosed by ecvery Member of Parlia-
ment, in addition to the assets and
liabilities. T may declarc my property
here, but nobody knows that I have
been seen by a particular individual
whom I did not favour as a Member
of Parliament to have a trip abroad.
That is included. He may appoint
me the Director of some Company,
nobody would know. That would not
be covered. Thercfore, in my opinion,
we have to take into consideration not
only the immovcable property such as
buildings and other things or cash or
fixed deposits which :re mentioned in
this particular Bill, but also I would
request the Hon. Minister or the Go-
vernment (o consider the clisses of in-
terest which are required to be registcered
in the Register kept in the Housc of
Commonas whercby confidence of the
people can be reposed in their repre-
sentatives. They say :

(1) remunerated directorships of
companies, public or private;

(2) remunerated cmployments or

offices;

(3) remunerated trades, professions
or vocations;

(4) the mames of clients when the
iinterests referred to above in-
clude personal services by the
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Member which arise out of or
are rclated in any manner to his
membership of the House;

(5) financial sponsorships

(6) overseas visits relating to or
arising out of membership of the
House where the cost of any
such visit has not been wholly
borne by the Member or by
public funds;

(7) any payments or any material
benefits or advantages received
from or on bchalf of foreign Go-
vernments, organizations or
persons;

(8) land and property of substantial
value or from which a substan-
tial income is derived;

(9) the names of companics or other
bodies in which the Members
has, to his knowledge, either
himself or with or on behalf of
his spouse or infant children, a
beneficial interest in sharchold-
ings of &« nominal value greater-
than one-hundredth of the issued
share capital.

I may respectfully bring to the
notice of the Hon. Minister that this
kind of code of conduct or ethics is also
developed in the United States. On the
same lines they have framed certain
rules. Therefore; the people have some
confidence. In spite of those ethics in
the United States therc was Watergate
scandal. I do not suggest that by
making this code of conduct, the pur-
pose is going to be achieved. People
will feel that our representatives are
doing something by which we can know
as to what they are doing. Are they
really serving the people or are they just
going there to earn moaey ? We have
instances where a person who was net in
politics, had no property. But when he
came back after ten years of Member-
ship of Parliament, people found that
he had three-storeyed building. Member
may have earned money by legal means,
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[Shri Bapusaheb Parulekar]

But the inference that is drawn is that
he must have done it by illegal means
or influencing or taking advantage of
his position as a Member of Parliament.
Therefore, on this background it is ab-
solutely necessary that some code of
ethics or some law should be passed by
the Government and the time is very
ripe for it.

As far as T am concerned, I am not
satisfied with mere code of ethics. This
Bill does not provide us as to what is
to happen if wrong information has been
supplied. Nothing. I may say that though
1 possess property worth lakhs of rupees,
1 can submit a return, just as I submit
Income Tax Return, to the Hon. Speaker
that I bave properly worth Rs.
50,000/-. People may say that he is
only telling lie. It is neccssary that some
sanction should be there so that Hon.
Members or representatives should sub-
mit the correct statement. It may be
censure, or disqualification from contest-
ing elections. You will be interested to
know, in this connection I have precsen-
ted a Bill in this august House in order
to see that the Mcmbers of Parliament
or of any other legislature or local
bodies, are not defamed by people. We
call ourselves ‘public servants’. We
serve the people. Mr. Chairman, you
will be interested to know in law we are
not public servants. Therefore, the laws
which are applicable to public servants
arc not applicable to us. For instance,
Prevention of Corruption Act. It is
applicable to public servents. And Pub-
lic Servants are those who are defined in
the lIndian Penal Code Sec. 21. This
does not include clected representatives.
Under the Prevention of Corruption Act
there is a Clause 5(e) which says that
accumulation of disproportionate income
is an offcnce. If a Patwari or Mamladar
earns Rs. 500 p.m., he has an income
of Rs. 6000/- per year. If he earns for
ten years, the income should be Rs.
60,000/-. Assuming he spends Rs.
30,000, the savings should be Rs.
30,000/-. 1f the police finds that he
has a House worth Rs. 50,000/—, he is
prosecuted. He is punished. This more
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accumulation, disproportionate to in-
come, sends him to jail for seven years.
If this yardstick is made applicable to
the politicians, I do not know what would
happen in our country. There is some
truth in it when pcople say that there
are maany politicians in various countries
who have done nothing to earm their
livelihood except politics throughout
their life. Their earning is whatever they
get by way of salary or dearness allo-
wance or daily income which they get.
If a Member of Parliament continues
to be a Member of Parliament for a
period of 20 years, I doubt whether any
Member would be in a position to con-
struct a house worth Rs. 5 Ilakhs. But
if that happens, he is not punishable.
But a poor Patwari or Chaprasi who is
getting Rs. 200 straight away goes to
jail. Therefore, it is my request that if
the intention of the Government is really
honest and if the Government intends
that even these people who call them-
sclves as public servants—Hon. Mem-
bers—should be punished, the provisions
of the Prevention of Corruption Act
should be made applicable to these
categorics of people either by enlarging
the scopc of definition of “public ser-
vant’” or by including the words “legis-
lator or a person who is an elected re-
presentative from Gram Panchayat to
Parliament’’ in the definition of ‘‘public
servant’’.

Mr. Chairman; Sir, if a Patwari or
Chaprasi takcs 4 annas, he can be char-
ged for corruption under the Prevention
of Corruption Act and a lot of procedure
follows. But if thousands of lakhs of
rupees pass from the hands of a big
person to a legislator and if it is proved,
the Prevention of Corruption Act is not
applicable. I would, therefore, appeal to
the Hon. Minister to examine whether
the time has come to consider whether
the legislator, right from the Gram
Panchayat level, elected or nominated,
to all bodies including Parliament, banks
and such other things should be treated
as public servants so that there can be
a check. At the same time, I will also
like to make an appeal as the Hon.
Minister of Statc for Home Afiairs is
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here, that whether the time has come to
delete section 197 of the Criminal Pro-
cedure Code which requires sanction of
the Governmcent to prosecute a public
servant. If a person belongs to the ruling
Party and if the facts are shown to the
Government, I have many doubts whether
the Government will give sanction to the
prosecution of that person. We have in-
stances very recently in our country.
So, if our intentions arec genuine and if
our intentions are very real, it is neces-
sary to delete section 197 so as to en-
large the scope ol definition of public
servants and see that the Prevention of
Corruption Act is madc sapplicable to
the persons who are clected and who
are, in fact, calling themselves as public
servants and they are discharging the
duties as public servants.

If we are to be deterrent, I believe
Sir, such deterrent steps will have to be
taken as bave becen donc in Pakistan. If
the legislators are found guilly of this
type of crime, they are to be sentenced
to six years. I feel even that is not suffi-
cient. We spcak at the highest tone
about the eradication of corruption. We
spcak about the corrupt officers. We
specak about the corruption of others.
But when it comes to us, Sir, that elo-
quence falls into dim. If we are rcally
to tell the people and thc nation that
we are not corrupt and we are not crooks
as they think of us, we should bring a
comprchensive legislation before Parlia-
ment. I am requesting the Government
to bring forward that legislation and to
pass a law in that conncction.

Sir, the minimum sentence iS one
year. And I may tell you a case where
a Patwari who collected Rs. 3 lakhs in
a period of service of 20 years was con-
victed with a sentence of one year and
with a fine of Rs. 50.000. When the
matter went to the High Court, the High
Court judge did not probably feel that
the Patwari would be in a position to
pay Rs. 65,000 by way of fine. The
learned High Court judge said to the
advocate, ‘‘Well, would your client pay
Rs. 65,000 as fine and in that case, I

reduce the sentence of one year and only_
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fine will be there ? > The advocate said,
‘yes’. What is the result ? Out of Rs. 3
lakhs, Rs. 65,000 went by way of fine
and that was the premium. He is now
enjoying with that money and with a
good house. This is what happens. I
would like, therefore, to appeal to the
Hon. Minister to consider whether if the
intcntions are genuine. I belicve that
they arc genuine intentions. Kindly con-
sider whether the time has come to pass
such a law or not. Thosc intentions are
very good. These shortcomings in this
particular Bill would not serve the pur-
pose for which this Bill has becn brought.
I would, therefore, once more appeal to
thc Hon. Minister and the Hon.
Membcrs of this august House to sece
that this particular Bill is passed and
before passing this Bill, as I said, if it
be not complete, Government should
come forward with a comprehensive
measurc so that all the aspects can be
considered.

oY qfg @ sfq (Fredy) : wwafy
Ag1Ea, AR faw, = v qigae ¥ gy
fagas agh axda & s AT guTa
#T ST AT FT 159 TFRF Gz
fasar 1963 & Y wega gu ¥ | weg @
T 1963 &R 1962 ¥ ¥y fadaw
gega fFg g & ) gAIR qgA gHIT 74,
To FATGT 1 AgE 7 arfger iy
w99 FHE & FraR FfaAga ¥ ag
fasit w9z feg & & Nwaar qar
fagramsn F gaal &1 a4t grafg
FT 541X AT AIfgw | dfynvew ¥ ga-
Y & faq at 9g mawas <@r Tar fF
T 9 GERT TN 6T FT AR
ARGTITEHY FIE ATH FEFT FT IfXqTAT
WY Y TG & TG AFANT T ST qAT
% qIed] & (AU g9 951 7 F1€ q197¢
gfgar a8 & 1| @ g9 fag oy
AT AIZar g Frfgw 1 afy AR farx
foea & ar & f9% w1 | ¥ 5 9gi ax
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[+ afg =72 &)

UgT FIS 3Th Ifaad, FIT ATH FHisFE
FAT AT § ) gAR W ¥ faza 1 qaQ
qET TG | 39 IATT H1 AAGT
F@ & faq o A& erare-dfgar &y
ATZZAFAT & | G g USE  FT FATA-
21d & qrg fauio 30 & fqu s g8
TFITH ATAT-Ggar & sraggFan

g1

S g W &1 aATEr & fag gar

AT 9% W ¥ 39 axa gn faaef @
afFa gad W 1940-42 F gade § Wi
faar av ) 39 gra fFar & O feaw ¥
geafa F1 arg gt oY | feqmr & Faq
o & 917 9 {5 fFg 9w ¥ s
gieg #Y AT | 3T FFd  FAIAIET 9
FA & fag a1 gAY wrafa F1 -
19 F 3 faq §IT Y| do FAW@G
AT Ag® & faar go @ydrarer Ags o
fe uF aga ag afveze & SgF qur
77 A1 qF gaafaat q H ar-ag-
1 @ sz & fqq arqdr geafa afga
FT & oY q3g use & fanfo & aag &
ag feafq gl § | st AR faw 53 <@
g fo& drwawr, wsggwr qur fagE
ATl & ggeal w1 At AfaF @ gAan
Arfgq, ag Al g 1 ag aga & g:@ A
q1d g, 5a% fAq g¥ Fo-1-55 @r=Ar
agT | & guwal § % o< gq fagas
F1 qifea W & fear aar T Fedg
FLETCAT g9 wF1 &1 fagas wega
wLh qIfeg T, a1 W gu  wWe2rLiR
F1 gHICT T FT GHA | qg a7 g9
R, 9 wse & gfq Earazrd w7 wraEn
gRIR fRATT & anig 3= ga §mraady =7
T q@d s fifgw §3) gar
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wgrent Aidr Fr fFFRErr gAR faAm
# srradt 1T gH EarAgrd & AT AT
g, a9 ATHT W ATMLEGAT &
frgal &1 QA9 T FA g | HRAT
TIEY TSI & gAF HTIEl A1 AT
Y9 & fag qarga gd ueg & fanfo
% fag agiear aidy 9§ aafa@al
HIELAFAT § | TEFT A A@ Y 91A7
F3 & fag ;1 aFFat g, q AT
YT ST AT & GIEq &, AR SHA-
I FY 3T FIF FFT FT AW FTAT
T\fgq 1

ga wglcAr Al & fagra a1 qa
7T | AT §Y A OF (A9 19 g8 F)
oY f ga S &1 @rdr &1 gGIT HIAT
Q1fgq | g9 5@ & qI9 FZAT 93T §
fF guR ®iag & 9zeq, g AFIAT F
ggear gl T UST a7 & §IEF @i, 50
sfama T @rEt &1 9TT Ag FW |
af=daea & ggeal 1 W @il &1 g3
AT F1fgy, wfdT Fagy @ 1
AT ZTAT QTR QUH OF-UF faq
F1 FAT-FAT 9g FT AT & |

U% WIFAG |@3eg ;. fewz &1 939

g

wit afgasz w7 : feez w1 987 ag)
g | fewe @@ ar 7 fudr, afsq a@ ax
gAT I1fge | & FgA1 argar g f& a=
ated) F1 fewz Ad) faamr @y F1E 9O
qrf sitfaq A8l <@ aadr § | F1F q0-
aex snfag agl g asar &1 gafag
¥ wgar =igal g f+ gH faraw fafan
g g€ fafsan & fagra av =@
Fifg | st aF g fazqe fafar &k
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gis-fafew & fagrg v ad 947, aq
aF F1E Wl aRFFT AG FLYFHAT § | AN
fax 7 3% & #g1 & fr gu A7 I91Q
g, fFq sad qast aqrw a8f & afe
1§ WY grafg #19g sV AR, THI
SAIT T ar q9edl &T FIEAIST AT
g | M IIFHT NEAIAT g1 A1
N FAT I F IgReg w qfq A
giar g 1 safag & =agar =wrgar § f&
qATY FAIA KT JTATT gra1 AR |

ggdt arg § fage QR @ @ %194 &
72T FHY FT AIT ATGFT sq19 anwiog
FTAT F1gAT g1 afe w1 Y sufEa are.
swifa® sitaqd § =1 91807 §, UH. 4.
T. 7 GH.9Y. F97 TIZAT &, ¥ STHT q-
fe-crzw e AYfaAga F gag & awafa

FT1 1w 241 9rfgy | g aFq geafasr -

ST 37 ¥ wAar &1 ) gieafas feafa
FT a1 99 g7, gfe IgT agl @}
qgf fear g, @ AT IGFT HHAT
#3011 wI-fe-ziza e AYfHAgA
sMIXT 27 § IGF[ AGI 9LAT § | AT
g :1g a1 34y g ad) Wy g 1 geafa
Fsm &1 fa% gar a1 dFaAr
YA 17 ST GAT F  gAIafq w1 o
agr arafd &1 s a1 aArflgg 1 &
wgar § saar  afsafedy ot @t
1fgd | SAar #1 mgA At 7Arfgy 5
Figl €28 FQ g | 7§ at ag #r sga1 f*
graafas shaq N safFqua saq §
F1E faQe g adi @A =fgel w
safgar w1 Naq faaga gar (@) gar
F1fgd fag ¥ FAa1 F1 FEAFA g 9F
s IaFr gfez § w@HT Fqar A9
At &7 TTIT FT g |
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Tegl wad) & qrg AR fary o fag-
3% eqd fHar § gas1 w@wra war g
AN agar § f5 Faha g @
graeq ¥ fagas gega =3, F\fe Iad
vq131 322 R afred ghae q@ar
a9q1 g3 AT gafg &1 @ =N
TE FIIA |

s s £AR fag (fFderang) .
gurafa agiza, A aEdlg fax =N
TN qIIAT 7 AVF GAT q9T ST AT
F gzeal grar aifeaal . wifaaEl &
TINuT gege) s faggE wega fear @,
9% fqg & gasraga wyar F3aQrg,
gegin aga fgewa &1 & fear §
gafy 39T 43 gg & ¥ gE #H
S¥flz ¢ fw Qar #19d a7 @darn, fex
W & g7 & fau qar arq gt Fg W
g, 70 & AU g T |

S ST A 7 fagaF 99 frar @
5q U uF gAY Oy ag g wE ¢ o za¥
FEI Wl G139 1Y 1T gF , IqH
gig fagrwar g | A} SRa qrame §,
fa=a1 srar av IuT B arg A qmA,
afeaara & A fasa 7@ | zad
gqqr FdY ag g s & fw Fgi wifwar-
Hz & wral F19%9 ¢, 98 a1 4% §,
afed o @A G M PIE ST 6 7 A
& fa end § o< e aog ¥ 6 A
F yrgT 9 A 1A, AY ¥ FIE  AG
@ any, W@ @ @z g@ afdw q
ATgL (@ A 1 Z@H HAT I W
faat war & - gafay gg1F F47 5 g8
¥ aree ad) Har Arfgd R ¥y wEEw
ft argy ad WA fgy i F awar §
XY Fhr @ gaeq agr §, 6 A & fagy



439 Dec. of Assets and
Liab. by Mem. of
L.S. and R.S. Bill

[ =Y TS FHT fag |

Y FAF AW g, FE Tgag T & 9A
S1d, @y At 1 g9 fagas # afdy
¥ age 1@ar a7 gfer # 3fEa ad
g |

sigi a® qrasfas saq &t afg=xar
FT 39 ¢ — & g ar agl Fgar & aw
AN ad 8, gATY agi Ay A W §,
Aafe star A AMAT qIEg a1 W@
Y frgaeg gaa & %o fag @@ #1g
gfe gF1T g1 4T § O ATITF TR
# gear g9 @vd & | gafad qar #1494
JATY AHT 39 qIG F =qazgr W gH
3T A1fgd f5 97 1< safaa aqd o-
zg FI feaqary #T @Y IgFT FE A
sfgq Ida &L @b | A Afqy §9
oy gdEd & i} # feqwima fwar at
IAFT AT FA FT 1AV agq difaa
. agY grar J1fgd, wifaardz ar T f1%
Wt oS 4Y 397 fadais Aas FT gF %
&A1 safaa ¥ waq fegariga fear g
¥ aqar § —aTa 9ga § NI 3FA a9
F AEa § Taa feaw’amA W@ &,
grafa 3 g, afwa fzam 3 § )
JATHT GYT FI & IegiA 9gq -°1 AR
Fa1 & §, sty & wrfas a7 gu g,
AfFT FTA F AV A T A9 T g
& zafay ga M 197 IO AT @ §
IqN zq avg #1 sgacqr grAr =ifgd
frag agaara W@ @1 & 3g W
fraga &1 31ga1 § f= afz /1 safaa
9§ feaorl@ma &1 Ad9 FAT § AR
geefema sy arg fF ag wwg § @1

Ia& fay gar &) sgacgr W @AY

=1fgd |

aft gAR 97 §gg  arfrAwA
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RIS FTQ qHYT feqqma #Y a1q og
WY | 98 gA FEFET FT 99 AQ
g [ gagad afa awmere @, @
gag gg feaagq st g@lar =fgd 5
gfg S9d waq feswma frar § @ s9
FI gIEJAT gHIeT gr Sy gafad
Sl 9% g¥ fa« &1 grgeq § gg a1 919
grar gr=rfgy, afsqa os aa saw@
FgAT ATgAT §—FR AT 39 99 H
93t g§ & 9 ag 991 fT—aFara
fag FaXH |

qIFGAY, FIH AT 98 SAIAgSa-
T3 T § aga-@r 99ig g5
1713 % g (1% sfezq, qifF MNF-
qIe &Y g JIg 9T, efreq A gAr A}
IAF A1T 8T 1800 & aArqqTd g H1AgEH-
#q 4747 | gAR agf W gad A A

 FTE 991¢ g & ol MEgEq ST

SR H FATT q1E1 #) GUFT F gAT {
fraga fhar a1 1§ g qgg & A&l
ST A1gAT fF IuF sfuwre aga d@ifaq
T d 7gy A1fgd | 937 gy fw
FIAA 7Y (AU & fqg, Igar AF-
g7 & fag #1% us oot @Y =1fgg
FIfE ST HSSTAIT & 1T AT g, av
grfa & ST F@ ¥ IgF F9
AFg19 g gl § 1 N gwafq a9y
w7 ¥ sfwa «Y 7 §, Taq yrA A N
g7 stfwa fwar agr g, sa#t Ao
gidt arfge | g<T@ WA A 19 gfaeq

HaR d F7grg, Fwzada, fam g
qrax gox feules gfaw’’ | ¥ &) gfasg

S ATVFATIT FW § | . A AT F

qA1a # a1 fraar qoar @9 @ar @

A F19A fRaaT1 T9a1 @9 FIQ #¥ 77~

afa ar § «f#a ey aga samr war
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@4 grar g | AT agizg ggi I YW @
ggud 7 g «fFq g7 Hagad T &
A1g ¥ aedfas @9 9 AT @, 98
FaT QYT § A1 fe@rar Far Sar & 1 g4
gg @ad § fr ad qaa & 10 A9

gqqT F1fg0 | @Y gad fawg qrEax AT

frfasa sfaer ars a1d @7 JET & &R
gfrar # F1¢ Qar afxa agl @, s
zg#Y qffg § q1gT g | 9§ F1q Gearar
1 G1Y AT AQIYEY 9T AN A @Y, A
gqQ q1q § AFFET S q1A AITH §, I
qr e gr e § 1 safaw g A #
ag «1d 1% giAT A1fgq |

fagst a1, A &4 @ @4 1977
¥ AFq1 fae g7 TAT AT AR I

gaq W 593 @I § F91d g off dfdq

F g T § fagsg s'8m fa 39 ag
T #1% fad GIHE & gIU F1AT AT
afz eng wezrarT &1 fwatar =@ &
A At & =feA w1 agrar F1gd &, @
g3 &9 § oF fagas agi 9v 4 |
SAQr & FA1ER 9T §, 4 qAqT H ATHT
FIQT F1 &g FLG g A TGl 9%
qifgare § WY g9 93 FIE g9 g
2 Ifepa ga 3 &Y | N1 F1 FE AT
gy oat ar & 8, 7 fwad
A=Y ¢ | 3@ AT g A amA & fag
¥ qraear grdY Fifgg, Mg afeqw grdr
F1fgy Fuife saT #1g afgwa gg, @
fafeaa &7 ¥ ME a7 agF a9 Q@
yoifs FXomT @1 §, 9§ TW@AW ¥
glar g |

§ zq faw &1 agfeq & guga Far
g @ = udW qigee # yar faw
A & fag graarg @1 g1 AW qH
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e AR fag & X 3T ATH UIW
qrgde §, 291 FT 19 ¢F S91 §F &,fas
IS A B N qigde A gar
gafag & 398 fad #1 qor gadq #ar

g

PROF. N.G. RANGA (Guntur) :
Mr. Chairman, Sir, T am glad this
Bill has given us this opportunity to
directing our attention to this most
vital problem. The principal objective
of this Bill is to ensure that the Mem-
bers of Parliament are ubove tempta-
tions of money and the abuse of their
influence and power. On account of
their proximity to citadels of power
it may be possible for some of these
peoplc to make illegitimate gains and
the society has to be guarded against
that kind of danger.

In addition to this thcre is another
aspect. Members of Parliament have
themselves to be protected from number
of pcople who are intcrested in charc-
ter assasination, Therefore, it has two
sides and this double-cdged weapon
is essential in order to protect Members
of Pailiament and enable them to dis-
charge their duties without falling
pray (o various templations being
placed before them from time to time
by various agencies.

Sir, it 15 easy to pick holes in the
details of the Bill but 1 would like the
Government to take advantage of this
opportunity that is given to Parliament
and also for themselves to make it
clear to this House and to the public
as a whole that they are also in favour
of the gencral objective behind this
Bill. We are anxious that our Members
of Parliament should be honest and
straight-forward and they should be
independent of the lobbying interests
of industrialists and various other
classes of people, and that they should
be protected from calumny. In view
of this, legislation is necessary with
provisions fer taking action against
such of those Members of Parliament
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who come to fall a pray to these
various temptations. Let the Govern-
ment come forward as soon as it is
possible with a simple Bill making it
obligatory for evcry Member as well
as Ministers lo place before the Spcaker
of this House and also the Chairman
of the other House a statcment of
their asscts and liabilities in various
shapes in land, buildings, shares and
so on. And then aficrwards from year
to year, they should go on adding any
additional statement to say whether they
have made any morc money by legiti-
matc means and in what way and (o
what extent and so on, so that ‘here
wiil be a continuing statement and
information in the possession of the
Speaker herc and the Chairman in the
other House. And it would be open to
anybody in the country to challenge
the veracity of this or for the Govern-
ment to challenge it. Whether it should
be made a cognizable offence or not
is a matter which has to be carefully
studied by the Government in all its
dimensions; because Mecembers  of Par-
liament have got Lo be protected from
among themselves and also from people
who are interested in creating trouble
from time to time.

Some years ago, when 1 think,
Hon. Speaker Dhillon was there occu-
pying this august chair, a suggestion
was put forward that such a statement
should be madec by Members of Parlia-
ment. A number of Members had
submitted it. Earlier, Pandit Jawahar-
lal Nehru himself was the first to
submit such a statement. I mysclf came
forward and submitted my statement
also. Like that even now in a voluntary
manner, nothing prevents us from
placing this statement before the Spea-
ker or the Chairman as the case may
be, but then it is better to have legis-
lation.

Ministers have also got to be pro-
tected. Supposing there arc sixty
Minig ‘ers and there is only one man
wh@ is indulging in somec nefarious
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activities, all the other Ministers get
a bad name. Maybe that all the Minis-
ters arc honest, yet there arc people
who would be preparcd to malign them,
they will say that such and such Minis-
ter has built this house, has got share
in some eight or nine-storeycd building,

.and all sorts of things. Our democracy

has got to be saved, and it has to be
saved to the extent it is possible. In
this direction, the Government is
already too late and I would like the
Government to take the earliest possible
opportunity to come forward with suit-
able legislative proposal, but with one
caution. Earlier, my hon. friend from
the opposition made a reference to the
carlier Lokpal Bill, where they wanted
to bring in the Members of Parliament
also. That went too far. I was very much
opposcd to that; a number of us were
opposed to that, because by that the
Mcmbers of Parliament will be brought
under unnecessary, unwholesome and
undue control of the executive and also
of the black-mailers and  various other

® cvil forces. So, Tam not at all in

favour of rejuvenation or re-incarnation
of such a Bill.

SHRI HANNAN MOLLAH (Ulu-
beria) : Mr. Chairman, Sir, first of all;
I congratulate my friend and colleague,
Shri Rajesh Pilot for piloting this Bill.
Sir, T agree with many of the arguments
put forward by other Hon. Members
in favour of this Bill. [ don’t want to
go into all aspects of it in detail, but
therc are no two opinions that the
people who have the responsibility 1o
build and Jead the nation and to uphold
the democratic principles and take the
country forward, their integrity should
be above question. But it is unfortunate
and it is the weakness of our system
that during the last thirtyfive years we
could not raisec such questions about
ourselves. That is thc rcason why my
friends have bcen forced to bring for-
ward the Bill here. We in the younger
generation also feel that this type of
question mark was not brought up
against our leaders in the old days.
They were criticised on many points,
but their intcgrity and honesty gene-
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rally were not in question. But this
question is coming up now and the
common people ar¢ losing faith in the
integrity and honesty of the politicians.
In this connection, I will mention that
in this class-divided society, there
are vested intercsts. There is an urge
for accumulation of capital and pro-
perty. Threfore, they are indulging in
this and increasing their properties
by various means. Those forces want
to manipulate the State machinery,
administration and the personnel behind
the administration. Therefore, in this
systcm there is every possibility that
those peoplc are misguided or used as
instruments in the hands of the vested
interests. Every day, we find new types
of corrupt and wrong practices are
coming up in the public lifc tarnishing
the image and intcgrity and dignity
of the political personncl. It is unfortu-
natc that now wc arc thinking of en-
forcely it, to compel the persons,
supposed to serve the people and
pleadged to be above thesc things in
the name of the Constitution and in the

name of thcir God, to be homest. Of

course in this political and economic
life and the administrative system it is
very difficult, but we have to find out
means to rcduce this evil. Sir, many
sugestions have already been put forward
in this regard. You know that it is also
unfortunate that before two decades,
this was discusscd. Our carlier genera-
tion, whose iategrity was not qucstion-
ed, had brought it. But after much
damage has been done, now we the
younger generation arc compelled to
raise this issue before the nation again.

This is the unfortunate part of the
situation. Pcople arc losing their
morale, and this is the actual fact.
What is the reason ? Lack of political
will on the part of those persons who
should pursue and enforce it. That
question came up, but why was it not
passed and implemented ? If it had
been done two decudes earlicr, we
could probably have checked many of
the things which have already happened
and tarnished the im:ge of the politi-
cians. But we should not lose more
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time. Pandit Nehru, as our respected
Ranga Ji said, declared it, and asked
the Ministers to do so; but I doubt
whether more than 1% of the Ministers
did it.

So, this is the situation. If we
discuss these things cternally, nothing
would come¢ out. We should take
some decision and reprcsent the total
conscience of the nation. This is the
highest forum. The whole nation is
represented here. We  should stand
together, to raise our morale high. It is
high time it is done.

For this reason, I congratulate the
Member for having brought this Bill. It
is not a question of professing honesty
but of maintaining it. People should
also believe that this honesty is real
and above question. In this manner,
people will also come forward; and we
will be able to advance with the people.

Some Hon. Mcmbers mentioned
about the Ministers. The mover of the
Bill has mentioned only Members of
Parliament. But the Ministers should
also be mentioned, because anybody can
be a Minister without becoming 2 Mem-
ber of Parliament. So, nobody should be
able to evade responsibility.

There was mention only about minor
children. But any MP can do something
for his elder children and manage to get
some licence or favours from Govern-
ment and increase the assets of his other
family members. So, all these things
should also be looked into.

I agree with Mr Parulekar that the
MPs should not be vulnerable to vested
interests. They should not take any
bencfit from them. Our Code of Conduct
should be perfect, and MPs should not
take any type of benefit or help etc.
from vested interests.

This is the situation. We should act
if we want to stop corruption which has
alrcady polluted the air of our country
in many Statcs and many places. Alj
these things are going on; and the peo,
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plc are losing faith. In this situation,
we should take a dccision. I again thank
my fricnd for having brought this Bill.
I would appecal to the Minister to take
proper action, and not ignorc this like
they did 20 years back. This time at
least, thcy should come forward with a
comprehensive Bill and make it a law,
and make it serve the purpose which we
all jointly want it to.

With these words, I support the Bill
and thank my fricnd.

SHRI EDUARDO FALEIRO (Mor-
mugao) : Mr. Chairman, I congratulate
my friend Mr. Rajesh Pilot for bringing
forward this Bill. I have no doubt and it
is apparent from this Bill itself that he
is motivated by the highest and by the
best of the intentions to clear and to
clean cur public life. I am not surc
however that this Bill is in a position to
achieve this very high and noble pur-
pose.

My leader, Prof. Ranga, in his
specch, was saying that it is not really
necessary that a piece of legislation
should bc there; and it is open to the
Members of Parliamcnt to go to the
Speaker and place before him their state-
ments of assets and liabilities; and I
should think that, in Parliament rather
than having a piece of legislation which
practice is there very much in our coun-
try, for everything, we have a legisla-
tion—rather we should develop conven-
tions, hcalthy conventions, they will go
a much longer way in  attaining the ob-
jective which this piece of legislation
and similar picces of legislations pro-
pose.

If you recollect, you had been a
Minister before coming over here and
you are well aware that there is a code
of conduct for Ministers under which
they are supposed to place their state-
ments of assets and liabilitics in the
States before the Chief Minister and in
the Centre, bcfore the Prime Minister.
This has been going on for a large num-
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ber of yecars. Upto this stage, it has
not been made into a legislative act. In
fact, this practicc was, as you are aware;
started in 1960; on the initiative and a
call given by thc Congress Working
Committee, and the Ministers place
thcir statements of assets and liabilities
before the Chief Ministers in the States
and the Prime Minister in the Centre.
This call was given by the Working
Committee of the Congress Party in
1960; it is still, by and large, being
followed.

Now, the question is whether this
submission of a statement of assets and
liabilities has really reduced corruption?
Has 1t really attained the objcctive
sought by it in public life ? Has it
really made a better man? I do not
know. I pore this question for the
consideration of this  honourable
House.

Mr. Rajesh Kumar Singh spoke
here about the Lokpal Bill. In fact, it
was his lcader Mr. Charan Singh who
said something about it., He did not
mention the name, but he mentioned
the year 1977. It was Mr. Charan
Singh who sought to bring in a picce of
legislation concerning Lokpal in this
House. It was on July 25, 1977 that
Mr. Charan Singh addressed a letter
to the Sccretary, Lok Sabha, under
Article 117 of the Constitution, his
requsst was to introduce and consider a
Lokpal Bill. But my distinguished
friend and a lecader says, that Mr.
Charan Singh then was the Home
Minister and Mr. Morarji Desai
was the Prime Minister. When Mr.
Morarji Deshai was asked to comment,
he said,

‘““As long as present government
1s in power, it will not take
any initiative to appoint a
Lokpal which will mea1 inviting
floods of complaints against the
people in power.”

This has been the recent history of the
Lokpal Bill. As my leader, Prof. Ranga
has said, this was not the initiative
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taken by Mr. Charan Singh in 1977;
there had been earlier repeated attempts
made in the Lok Sabha to bring forward
any such legislation; and one such
piece of legislation was referred to
the Joint Select Committee of both
Houses of Parliament. But, thcn, due
to somc¢ reason or other, sometimes
due to dissolution of Parliament before
time or some such reason, this Lokpal
Bill never turned into a piece of legis-
lation actually.

My respectful submission to this
House is this : rather than tinkering
with this type of solution, which may
go somewhere in solving the problem,
but, hardly a long way in solving the
problem, we have got to address our-
selves to the cause of this malaise
which consumes not only politicians but
consumes everybody from top to bottom.
We have some constitucnts, coming
from our consititucncy, who say that
when they go to railway station they
have to pay some extra money to buy
a railway ticket.

I must congratulate this Govern-
ment for the direction, for the call
given, and for the letter written by the
Prime Minister recently to all the
Chief Ministers. The Prime Minister
has issucd definite instructions to tone up
the administration in the States and to
eliminate corruption. She has issued
definite instructions in this regard not
only to the States but also to the
Centre; and I am sure that somcthing
good and positive will come out of
these cfforts. Then only the problem of
corruption at all levels can be tackled

on a war footing.

Sir, do you know what is happening
in some parts of the country? In some
of the North Eastern States, the ex-
tremist elements are catching hold of
some people whom they consider to be
corrupt and they arc just bcheading
them, or just killing them. We do not
want this thing to happen to the rest
of the country. Some positive steps
must be taken within the framework of
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the rule of law while sanity prevails
and we should not allow this country to
go out of our hands into those of the
terrorists and cxtremists.

1 shall now mention the causes of
this situation. T would submit, respect-
fully, that the whole system of elections
is to be blamed to a very large extent.
Elections have also becomc a very
costly affair rather too costly for a
Member of Parliament. A Member of
Parliament has-to cover hundreds and
thousands of kilometres involving a
population of about ten lakhs and some-
times e¢ven more than that. An
enormous army of canvassers has to be
cmployed, a number of posters prepared
and a very big paraphernalia has to be
looked after and it has to bc looked
after with hard cash.

T would submit that we have got to
change our system of elections. The
Government must come forward in
right earncst with a comprchensive plan
of electoral reforms. Personally, my
submission is that rather than having a
specific reform we should have some
comprchensive reforms.

I would like to make one or two
submissions and then conclude. One
submission would be that Members of
Parliament shou!d be elected not by
direct election. I am making a straight-
forward submission, but by indirect
elections. We should start from the
Panchayat clections. What do we find
today? Hardly ten per cent of people in
our State know who is their Member
of Parlioment. Hardly ten per cent
of the pcople in the constituency will be
knowing who is their M.P. It is not an
individual case. By and large, people
will k 1ow the Sarpanch. Everybody will
know the Sarpanch. A large number
of péople may know the M.L.A. But
to know the M.P., it is a difficult
proposition.

MR. CHAIRMAN : Do you mean,
knowing intimately ?
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SHRI EDUARDO FALEIRO : Not
even intimately. An average villager
will not kmow the M.P. And much
more, he will not know what the M.P.
is doing, and even if he knows the M.P.
he may not be knowing what the M.P.
is doing. A Member of Parliament has
to sit here and discuss vital issues of
economic import, conccrning foreign
policy and some matters of such com-
plexity that the average person may nol
know about them at all. He is not
aware of the implications of this. Therc-
fore, my submission is, that thc pcoplc
should be aware of the issucs, the
pecple should be aware of persons, and
the role played by those persons. Therc-
fore, I say that therc must be indircet
elections. As in the case of Rajya
Sabha where we do have indircct
elections, the election 1s much less
expensive, it is much more difficult to
tamper with the election as an M.P.
from the Rajya Sabha, because captu-
ring of booths or some such thing will
not happen in the case of indirect elec-
tions. That happens very often in the
case of Lok Sabha elcctions and there-
fore the Rajya Sabha clcctions appear
to be much fairer, much less fraud can
be played there and the role of money
is much more limited there.

17. hrs.

On the electoral reforms, i1t is time
that we should bring forward reforms in
the sense of having proportional repre-
sentation or the list system. 1Ia the
proportional representation, every party
will gt broadly the representation and
cxpression of the support of the people
all over the country or all over the
State. Therefore, proportional repre-
sentation system; which is now
preva'ent practically in all thc western
demccratic countries, should be consi-
dered hcre also. Let us not wait for
this reform till the British Parliament
brings this iype of reform. This type
of reform has bcen advocated in this
House as well as outside by many
committees and by many people. There-
fore, I endorse this reform.
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Lastly, I would say that it is time
that we give better facilities to our
Mcmbers of Parliament so that they
can discharge their dutics with a sense
of independence, sense of rcsponsibility
and fulfil their duties much better thap
what thecy can do at prcsent. We have
been saying this on  different  occasions.
Oncce again, 1 make «n appeal for better
facilities to Members of Parliament and
Members of State Lcegislatures to dis-
charge their dutics.

With these few words, I endorse the
spirit of the Bill.

) FEOT HAIT MAA (F12T) ; TAT-
qfg &Y, = USg madaz F f5q  wran
% 919 g9 fagas 1 geqa fFar g, &
STF1 gugd g Ag *ar g, afew
AT GUGAT Wl FLETE |

OF WIAdlT @I : §3 q1 96
HTAT |

off b0 AT MAA : F19 # qgT
qHT § 1

sigt ax gfafafaat «1 gara g, ag
oF aA1S &1 afafars g 1 ag garai @
9l gy, FAF T F A g dg =ufqq,
faaF! stqar a7 A9 &, ag 33
q1d F1 AggE 3¢ & garu sfafafa
SAMAAIT ] | T TIGAT FIAT Agd
gFzaF g | 99 9T 71 og fagas
sega  frar war &, tar  fagas
FIHEIT Y AT @A FIA@ w7 Iqy

ArfAd ®3F faeqa &7 7 937 & aag
g fFa1 AT Iifga |

siar fa AT & qF gawdy A Far
f5 gu=) wraar geax § 1T g@ g
FT GHYT gIF 7 FAT1 F1fgy 3R ag
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FT, AfHT ag A9 AT § g0 T FF
qqu & 1 3@ faw ¥ 5§ aifqai g a3
g, faq arfaal & w107 o+t freq ag-
fgz #I3 & 13 WY gg AqAT JSa1 q,
FEar ¥ FATQ gu Y § Faar &1
frmreY & a5 A% gFar &1 Sar
fr g fag ¥ FA0I9-2 9I-FATT-9 &
97gT AT TAT & §T HF Fgl
qar &) wgr wan g fw gwgas fog e
aeq %1 Iqy wifas 7 fFar srq ) 39
qFIT &1 GIGeay fear wa1 ¢ 1 8%
TI9Z] F1 FATAT AR AZATAT § FATQY
gT Y H®y F1 FIAAT gLF & f¥C
HIGTA g FTQIT | F ¥ ATIF AEFH

T FIAT ATGAT § & TAFT (T SA7AT
AT 77 F 917 oF wafy F Aqq-ATH
adTg A q FAT FIRN TG 3 1 Afees forg
T g FATAT AAAGT 99 I &, 3q7
qA 7T 95 F G1G-G19 gH AIA TATH

gary Fifgy 1 qwza #1 {330 3 @49y
Fgag oar a4 g f& arfmaga «wd &
g1g FmFT 2 fgar NI ag @r g,
gfed ITFT wIA-AT wIAT AT W
FgT IEL § | N wIZE & fFgTar A9
fay & ag sl #A aradl & ar samay
a1 AgY & | wwrafast, & agfaggs san
FIgar {5 aIq #1 @3eq JI7 qAZT AT
fgawor &, 918 Qo dYo dA7 & qIT
TNHT F) T 47 UST AT F FIHT FT
g ar sar &4 gwE fear § aifaqaa
®IZA FIQ AT BT & 19 AT T2~
¥z Qg d & § qWA av IqHT
wW)-9q o giar Arfgy fF ag *#
ay 7 & ar dgr Ay Adi & 5 gEa
adzg 9 § AfF7 3Iqq qgT IIIFT
fegend &1 Yar WY grar 8, (o safsq
Ft Araq a6 ag) §, foaad wad A%-
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A1 § 98 A97 QAT F) Gg-TFTFT
FAATAAT | ST SaALT §, Meg §, 3T
SgTer A #3A47, i Ay A gag §

ST IFFT FEATAT FI@ FT AFT fuw
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[+ Fsor FHIT MaH |
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s R fwe geafa sur) Qb ag o
qIEEYY SAagR g, 38 S [Nt g,
ag qaTS F1 @1 W& § | AV fA3ET ag
2 AT ) QT FGT AAT, I ATH T
F(F 5ad g1 UTAIfTF F17 Y FTEI
arnt Jfsa g% ag I FgA
FATHT 1T 37 N F o 9139 § ag
Fgar argar g fF &9 @R a9
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agi A1q 1 wgruse AX fgaraw g3w
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Ffaeq g1 T qrawr AFAA FY
sitfad x@ar § s sz s =gd &
AW T AETA FAgregT qAT @ A
ag A1eqr 7 {7 AT agi 9X @FHT SrAr
g A F9 717 & faq ag) eprar §, ¥
IAAM F AT @, Y fAfeaa sa &
FEIT &1 g6 QT asfiar § fa=
FIAT FT A F ayran wwar g e o
WIFAT & ag fagas quan war §, ag qu
T AT g | § gIETT F ag FgAn
F1g % Arwdw #1 Hfaq @l & fag
AT AW F redar Maay ¥ q4r @
A ag SARAY AgY, IaF fag ag aga
AT § % F1% aaga fadas aeFn
T 93T H A1) gw s afafafa g ¥
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gatsr & afafara § st & gaa gom
&, TQT A@agIT gaTr gar Arfge R
Ay sugn & arg § z@ faw 1 guyga
F g |

17.13 hrs.

(MR. DEPUTY-SPEAKER ‘n the Chair)

st fazen Y e sarw (A=)
gwiafa agiex, o w9 qrgaes a o
agl 9 ag faa @t § & qur qgr
ST AT & gaeq) gia afeaay Fv
qigorr fagasw, 1981, § zqFT qgq
FWI g | WIEAT FAF) A= § AIT
ATFAT & HAET AT g0 agfeq § gaay
qIAAT 7 F, al 59 IR & faq ey &
1€ @rg fagrea g g |

gay 9y arg ag g, foad i ¥
gt qradg geedl A wg1 & gar agi
st gMa w7 afpar g, ST Arge I
qfeada 1At Ffgq | 9 aF gy afz-
qq9 A g, ax g% gH fwgr yH1Y

#T faq 1T a1 F1E T sgaegr FATH
F1 @1 I, g9 I9H fwdr FFCH

F1E qsardt AgH AT GFA | arfqgTHT &
Qe §1 AT@ TIAT AT § @ FIAT
qgaT g |

MR. DEPUTY-SPEAKER : Then
why should you speak now ?

SHRI GIRDHARI LAL VYAS : I
am telling you...

MR. DEPUTY-SPEAKER : You
say that whatever the Bill says, it is
not going to bring any change in the
situation.

st fazqrd s emw : gad afc-
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I A1 FT AFWHAT § AT qF qH
afvaga agf @19\ FE@  qF ug
sggeyl &% agl daur | A fqar
99T gAF! FAIF F AT GF AT
93dl1 §, 99 gIedr & wf@ g ¥
FTAT FY qTAAT 8T U gF5q | gqfog
I &) ag =ifgy f5 foqar gara
w1 @ g, I @9 GIHTL 9ga FX | T1eT
& fgara 4 @ fegeea faear § faad
AN I AN faay §, seF fegaa @
WSy qifqarde §, AF a1 A}
7157 9T | WRET faa av fafesq
®q ¥ aga ggT af@qd & saar
zafaa gq sqacar &1 FIq191 F1fYQ |

zqd, AU fAaeA § fr dedhgaT &
a¥d 9 g7 FIH WG g, a1 ST &7
FEISAT BIH AW § I Iad guH!
#9Y T A Ffaadta & ar §
fesqat a1 =fge | s gH ag
feggragi #3090 § Q@ &% |91 AT
ST QAT FT 9T q94 F qrg gaA
frg g &t TgagT AT IGFT 9T A
I gFar | gafae fafzaa Q&
QEY sgaeqr &1 AT =ifge o 9w
FEITAL KT GH U AT I agq
§9 IHTT FY TrmTAa ATy A1fEq |

qgT T 97 arA AR aaufq S
& | FET § FHIATT AT ARG A4
g13 aifqamiz &1 qge@ FY qqaT
JIgA & | USAT, AFIUSAT, FHT AR
FTMER {37 O F g FQT g
# geqfd qgsr g 8, IH9 R s1gare
2, ¥ gafau azeq 741 Tigy § foad
f& ¥ it 7Y, a7 AR sEgEE
AT FIAT ATZY § AL ITH AR 7@)-
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[+t fazardy e sa1q |

gl FAr Jgy & oy e zafag
AYF T AT ST a1 & gIeq A
g f& 3 arqdY grafg #1 fEdr gF71T q
YT HT D AT qq fgay F1 w@r
FIGH AL A QAT FT @ & | 9 5947
gy #1, 99 Y g1 & fAu agi F
gerg g9 &I AAT FIgd § 99 9T
fafzaa ad& 3 U waAy arfgg arfs
F WIF g1 AT UST a9l F ageq Agl
a9 §% | TAY A STITYT FIWT T 4
T AT | w7 Aqr Mg fFEEY SFLY
Tq sgFEqT 9T HIT UFIH AL FY

qQrgar |

ang =12 wyrafag) § @ «ifw,
gr oifgariiz § 3@ Afeg 9 gad
usT-agrirenat & fydiad qarca 553
aa fwa-fra @ 3 g@ fadivg #1944
1 faQy frarar 7 Ig K199 F
faqig FIQ@ AT 7 g @I 3 | &y
gg a1d A1 g AT g fF o sumedn
zgIWd WY I IZT & AR
faaa fgal & fewis ag sgacar srdY
2 ¥ & i 39 sxaEyT &1 {40y F@
& | zafau T A7 Y agf A1A § AHT
sar 9fge | w9 gAA SFHIET o
U 997 F1 3T fwar a1 g4
gaa wY 5 Ol F st fag fFar
qr ? z=E e 3 3wF o fae fear
g1 | g9 Q¥ F197 grasfas gy 7 a9
& foraat f5 sme wdal & fag gar
Y o) fr gn O 19T & Sfe¥ &
qF AT IR E 0 A s & fgad
Y vear F fQ AT GTHFIT F17 AT
TgAT § | QF F1AAT &7 fadre waq fga
FI T HIA qIT & I qAa1 & a9
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A 1 FT fRAT QAT 3 ¥ e amd
fgal =t wear 33 & faw sanar @ saral
AT FIATT @ § | 39 ag 4 e
® QFET AT 3777 |

Tad qIgT Fg WA f5 o 3ae
TigeEd §, 3% i} ¥ U§) sugeqr
gt =1fgn 5 & g0 951 & #1aa &
TR F Fra) 73g &1 gaa 7 w@ a=,
foer agf w7 a%, ¥ ¥ qrFmaT 7
FAT GF | T GH 3T THIT F) sqTedr
THFAT AR F @ I @ ag
FIAA 1% FHIT Y Ay I QU7 |

AT g9 AHITATL sqIEqT &Y q1a
FWE | g9 a 741 @ @r 7
T AT favar {59 ag ¥ o9y 99
%1 faeare T a1 W@ & 1 fvw awg
9 AW 94T g7 d31d o1 W g7
Gat migwfas fga & a9 F eprar
I1fgu, ag a1 qF gaafs & g7
TEEST g1 F1¢, ITFT IIAW UST &
feaaagadaainiafga & Tay,
gIg AT MM & fga ¥ agr ar g9
JFIT F FITA FT F1E A9 A1 g
AT g1 afaq g9 grarg ¥ fafzag
adtd @ snaeqr gl Fifge |

MR. DEPUTY-SPEAKER : The
Bill is for a different purpose. I want
you to say something about the Bill. Tt
says,”"'to move the Bill to provide for
declaration of assets and liabilities of
Members of Parliament.”” not the Tatas
and Birlas.

(Interruptions)

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAB) : He

is giving the background.
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MR. DEPUTY-SPEAKER : Why
do you make a mention of those people?
It would be very difficult to come out
from them.

ot faeardy A sqm| ¢ Y AN
F T4 Geqral § AIF 31 4 ar
fafsaa & STFT FI1§ ITANT Agr T |
zaf|y, g9 1g &1 AFA FT JTIAHAT

g

MR. DEPUTY-SPEAKER : It is
only for those who have any assets.
You have no assets. Why do you worry?

=t fred || | o AT SN
qE AT AN sy gar & gaeg 9
TT §, IAFT loTo EoTo FFAT AG
faaar fe & e @ 9929 &7 9%
afed, g8 @ F oY mfgaf wr gd
213 J3-93 qHAT AAT W & &#I1T Q-
Y, TR FroTo WY WY F 1

MR. DEPUTY-SPEAKER : You
have not moved any amendment. It is a
very simple Bill.

& fren aww samm : gafag,
qIqFY IgAr i1fge & ot 7 9F1T G
HEATYAT @F FIAT ¢, SHXT AIH AIF
wFH AT § 7 ag fwa IF1T gk
g T 79 F9FT gwry ¥ giyfesa
FIA T FIGA @I & 7 HIIHT F8-
q€ A FT guE W IgAr Afge fF
Y g § sarI1 wfaAdr qrg F+1@
FI Fifgw £ § a1 ag wfad g€
fog ww1R & wieg @Y W@ g7 a9
fafesa & vdT F1€ sgaey; wfrq frag
FYCT KT AT A1g919 ar g, 9g &
a%F | gary aq1q gAY oy wg § 5
ST F AFA & fog o sgaeqr
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F1 qrY ITfge | 99 aw gw @it H
AT HTTFRT GHIA & wrgar qgl
AIAM T F gH gl AW T R
A% faask fae g Fo FE@T @
g1 9% fafarg we ga”, 997 &
g geatd &3 F1fgy it garT ¥
UF AT FTATALOT AT | TAN FI18 &
g A g | 917 Y FE safFa oo
g1 QHOQToTo JAGT g 1 AR FA
zrin qrfafefaga gaar aifge, TE
A8 1 ag A& @y Wifgu fv & faswg
§ ot Fgiadr &%, ad afwary &y ot
4313, AL 3Ie-AIg 99 W F® AT
qifgdifaaa st 99 A1H | T THIT &Y
sgaegr Agl giAdr F1fge | T ag A*
WT T ST AT F1 93€7 §, T 9%
fasag 9T QF @Y F1fga | a9 I9F
qfTare & &h7 g1 IgFT TAT AT AR
ATATAF a0F  FH FW& a7 ITH
FIT fFg SFIT R VF QWA AL
gg a9+ arafafady sz sgzq 1 aar
aur 7 38F qfiaie & AW 99 qg

‘qifafzfaga aa srar & a¥ arqas arv

qTed FT A g, ¢ar 7 grar Irfga |

MR. DEPUTY-SPEAKER : To-day
you arc participating for the third time
in the discussion. You are an aged man.
You may get tired. I am taking carc of
your health. '

ot et e saE o AT B
T R TJOF § gT A1 79T F4
WEH % TArT ar grar Afge g@ur
frags ag w371 agar g f& za fas
4 yar #1€ wraa A8 & 5 s arg
TAT FFEIRAA 44T 197 Y feqrw<
ar g, @Y IaF fawiw Far FAE)
gidt =ifge ? zo fasr & dar Mg



463 Dec. of Assets and
Liab. by Mem. of
L.S. and R.S. Bill

[+ freand @rer sa14 |

gTeTT a8 fFarqar g faga) aswg
¥ gw1 gar foaq gF 1 T@ GFC AT
sgaeqr WY faqriea aragas § fF F1%
WY TAT gFRIATA 29T & QY IYFT gET
J geq g9 fasqr =fgo qar gra-
q17 ST g% Agl g, a9 aF #1g
ITYT AZN I DAY |

X gAA y9Ar gfgag & sFEr
g19ef &1 eFaagd fHar g a1 3aF an
q oY arawi g@ar |ifgy, afsa gaa
qg g fear a1 § 1 &I %94 fae #H
Fgr & fF ag-ag faawm 2 I1fga |
THoGTo HT AN & 500 TTF HAIZATT
aasqrg fagdr g &YT 1000 &9% HIg-
qIT qASg fRaar g1 39 W@
1500 =73 wIgae 5 @id & a7 faqd
g a1 gqy fHqar qa1 33Tar @ aFar
g, fraarad @ gFar § o} fwaN
9T g1 AFAT §, SAFT HQIA §T FqATA
F1 HTIITFAT 1 g W 2@A F
ATasa®ar g f& gaar qqr fasq & qig
W ggd feadr g9t #1 qgadwa
fam g 1

T JIT 92T AT GIFTA AFIAT
F ITEY IATH ¥ SAIIT F19eT q4T A
X 3ad faars Fgard F@ F
s qifafefaaq it aqas qOF
QEAATT FIAT g T 3q% g WY zg
q1IETT grar Fifgy fay Igsr @
g1 fad g &t N wedf F1 ogad-
qA(FAT§ a8 FFRIFT T F GWEN
F @A A FHT Y F13, 9T TradA
TqH grr F1fgd | 919 T g Yar A
F AT JF A F) A7 THA-MNILE
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JATY &Y ATAGT §, qg FT qAI<q A
gy |afgar sy ag & 5 feel )
g9t ¥ A g@Q St F @ig A
giar Fifgd | IaFr g gawAr =ifgq
fe qru S gmu gt g as &
foreeT g ae1T a3 qu egid wa,
AR A1T-=a1 A q31€ A I qQ
SAITT FA(T | gafan 3F frdy 98¢
T AT N9 qFART FW A
FTYFAT ALY & | I TH §F AFT FY
SAFEGT AEY gHIY, T AT g gHAT |

¥ G4 agteg ¥ fadeq FTar g
fF ag aTFITF IE ¥ AT QU fa=
ard faad a7 grEaEl &1 97 g ek
g qifafefaaat w1 aftr Issaqw a7
gF @I gW A & WIHY qF IS
SEJT TTEH | TE el F 1A F &4
fasr #1 qudT FWIE |

MR. DEPUTY-SPEAKER : Hon.
Members, 2 hours are allotted for this
Bill. Now, there arc two or three Mem-
bers to speak. And then, the Minister
will intervene. The mover of the Bill
must also get the right of reply. There-
fore, how much more time do you
want ?

SEVERAL HON. MEMBERS ; One
hour.

MR. DEPUTY-SPEAKER : We ex-
tend the time by one hour.

PROF. AJIT KUMAR MEHTA :
Sir, it will be difficult for me¢ because I
hive to go somewhere after participa-
ting in the Half-an-hour discussion.

MR. DEPUTY-SPEAKER : We are
cxtending the time for this Bill by one
hour. We will stop this business at
18-00 .hours and it will bc continued
on the next Private Member day. If
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you are not able to participate today,
you can participate the other day.

Now, Shri Kamla Mishra Madhukar.

it waar fas wgeT (M)
SAETE AZIIT, ST UIT qIFAS AL
fas @y &, g fag ag g #
QT g A1 IAFT wEyr Fr H gugAr
FIATE, § ST 19 § |

7Y aTZET FY 3T I7T FT GH&HAT A1fgA
fe fog a1t ¥ 3 @3em §, ag arf
HIATN & AT AT qF UST FET
HT G 8, AT 7 GIST-T 9 T 9T |

#qrfagdz 4 89 1967 & g
gud 2@r g fF gg w-aar & g
agq giar WY1 I FAA 7 = Fwifg
2q1€ ¥ Far U=AT &7 AV, I guT =
AT &Y g Tecdr g1gH fafaeet ¥
Iq gag w9t Fod) 47 fF I9F JfHFe
F GAIAFT HY IR dSF T &qqT
grafa I31g | MF 97 7 & fafacex
F1 ) gt AT 47 fF I gAFH
3g #Y gaT %7 1 e &9 A1 fage
¥ 2o ST R #1 =91 graT g,
neq wAF A USEGA Y g9 awg &
ATAq AT JA &1 fgArEd SR H
q) gaAr se@re 99t g fF oagh F
geq §A &1 2141 937 |

19y gar grr fF gads &
qudat § Wt qifadtgssr & Arend &
33-qS ¢hed gid g | fagre § gaddr
HITA FAIFT AAT, AL THIQIUA 7 gredl,
4, 815 X A FAW & A9 9T
a7 fagr€ &t I¥ HqT ¥ F9
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faser | ag ®19F a91 garr &, /% gfa-
grl ®1 ST Agf faer

SYo TAT fHATA 9T & gUA AQT
g | S7IF agl 9T fxam siqiaa v
gfaarz sreit oY | ag w@TEF 91w
g 1A g & arardr & sridtaq &
SYUT &Y UEAF AJT T gU &, IAY
o® faga at wraar 41, faa® s
37 3@ gFI &1 wafaar agy g
AT Iawr gfgssr @ Ffex g1 faay
A 3TEr 987 3L AfFT SrH vy
w1 faew ag & & uadfa &1 ag @
§A7 FHTAT, TH.91, T TR.QH. U, JAFT
srfus & atfaxs srifas arr Iare
QAT F41 g1 §, &9 FfAardr ara #:
AT @3, st qigEs 7 Ay
AW |

zg fad & gar F1 N sgaoar
g1 § | 48 FI% GAYE fad agl § %
3qH F% ATEIT g | IEIAT ¥ €9y
gXwIT & gt faa  «rar =ifge ar
afwa e ot aradla gzeg 7 ag faa
AT FT TY ATA G AVF GqT FT €A77
FrFfag FI&F CF agq qmadg F1I
fear & | afsa 99 a% ag qATd F4r-
fas & fawag &, a9 a% agf 9T wWeel-
AT &1 IAd Agl fwar a7 awar |
zg aar ¥ arer AR fagar I A1AI9-
faceq &z ffacfarea, qdard, 33-
T AR FIZHIW ) A7) USAT §,
faad seqdia a7 Atfgs  fgal =1
AT J317 & fag gomw uSAfaat ay
ZEAATA FA g |

Faraar g fs @ % @ar o
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[=Y FRar A ‘qgFT |

FH 48 TF Hrax & o) fagar & § QA
¥ gy Sd g 1 e fagwr Y ow.
qtsr #1 § &7, ar qg @annfas g 5 3
ST I AT FIT 1V H T F7F 1967 A
IS TF GAAT o7 WH g 1 3/E fEg
feegre s ¢ 7 sfaoqet, faeq
ztet, fagar sy #fazfaeg .1 agar
g, f9a& w107 g 37 § T 997 g8

g !

udt ot 991 § 5 vy fafawe g,
farsl o9 aF &1 @@ w9a1 g faa
AT 8, dT T IAFT A1RAT A AGI
gIaTg | T FigT (A1) FAWG 1 A3
F9 ] 7 fFadr ot g 7 SqIQ
AT qigg fafgs gwe F F1¢, 97 aF
wfaw Fenig #1 @egey gArafqay & qar
IRIAT, qF TF ASTATT &1 gxIed g
frar ST a=wan |

MR. DEPUTY-SPEAKER : Is that
breakfast so costly ?

SHRI KAMILA MISHRA MADHU-
KAR : There is no doubt. Breakfast is
very costly.

S % gH gSIaTEr snFeqr, qiAl-
qst sfaed #Y sgaear @1 Agl QI=T,
qd aF U AT qA G 15 A19 A
gQIY araAr g 1 N qrg@E uF ArSaA
ArgAY §, ITE) =T facga @@ @,
T ag sifax-a10w &, sfFT ag gsar1
q¥r @gi 1A ATt g | wgi-Fgh gonarg
g, ggi-agl #xma g1 #HIS5Tw@q
gHe Fte g 1 gWIT M § fagm
AT S W gEIlr fEIrgwr @ g
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gId & 3 guaT qTEf & WS Y ST @A
g, AIFTNT AT GIEIAT FT ATH 397
fag adf serm & 1| oF gEdY e
9g & f9g aT sna 9 @ & | A A
S1a "gfqad @ q Ffwasg &1
gy qifafzaa I vgar Qv &4 @ 39
gHEIT F FAA F1 gfRaET agi
FAT | S VY qIEAT AT ATAGIT §,
IATY AT 3TV & SUFT W EFTT FIQ
g f& wmifafeas & ggar snAY =ifgg,
USAfaF @1 Faar 1 9 g2 AfFA
Y WYSET A FEIT & IAH g AT GEAT
Agl g | FAT FAET 199 gAar g {5 =
U g1 &9 § Ry tafaeee 3 97 g
T fagr ? Fgr gar guir | F10 ag §
fo agi 9T &1 sgawqr § ag 97 g
% faars § safaq agi v g fafaeex
a7 GHo dlo U7 FAT T-—TAT g1 A&
gFAT g | Afwa agi &1 1 fgeeny & ag
g & | zafae Hrawy ga@ WS #Y
giaarg § AT g@ar g fF g9 &1
o1 F4T qeT gIal g\ MAA qIgT 7 )
#g1 {5 ag qrave ar gd & ar zasn
Aad a4l Adr g | dfsed J faar § fx
garega @ =J1<, fgar gearfe FE) #2AT
|ATfgu 1 a1 H9Y 193 qrar fF dar
faezn @mar sira Sigh NN FW@ AN
TTT T AT HIT FIET FT 1K g
qar 7 g1 ? wfaw qidf, iga (ang) &
ag IrHIe FIAT {5 ag gl = @
S —3Ig gy Jgf g 1**

VT ST FY A ogmr § Iy ay
gq gaar I § AfFT guw g a1q 7
FsYY gvg 9 F1Aq ¢ fw fmfaey arga
var F1E A fagaxs g g ag |

**Expunged as ordered by the Chair.
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ST g § FI(F qA-ggq FUFRT VAW
¥ Saar qrdf #1 gaTHT AFT ATH F1
geg @ gATAT—ag S 9fFar a7
fgeem & X uF q1a g z@a a5«
qraT 3% fau gfewa &« 7@ #1491 F
@ gra ssgaedr Gt gg g | fHer

FET g o Hx

“SY THIY qaeqr g IgH g
faar #1090 agq ai@r Ag g1

MR. DEPUTY-SPEAKER : DPlease
don’t usc such words... (Unterruptions)
Mr. Lawrence, please listen. You don’t
argue.

SHRI M .M. LAWRENCE : He has
not mentioncd any name.

MR. DEPUTY SPEAKER : I know
that...You are not conducting thc
House, 1T am conducting the House. It
should be dignified language....I am
telling him. It is not proper,

SHRI M.M. LAWRENCE : Arc you
giving the ruling ?

MR. DEPUTY-SPEAKER : Please
sit dowi.
We -must use always dignified lan-

guagce in the House. That is what T am
teiling him.
SHRI . VENKATASUBBAIAH : 1

thank you. Members are not expccted 1o
use intemperate language.

MR. DEPUTY-SPEAKER : Mr.
Lawrence, I say you go through the
proccedings. You have not followed
that.

st waaT fas Age ¢ § o7 afy-
FIfat #1 qraar g, § @ |@fai #=
ATAAT §, TF g7 §3&7 AT fagmaai w1
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STAATE, 1 faegs SHIAIIT IR § &%
A F I ITF 9 FFT ¥ fmg oA
G8 Agf g 1+ TS ¥ Aw g i
adl sagegT gAY =ifge fr glaar @
AFT MY aF F @1 g TFIT FT HTH
T %7 I faq ga-glaged &
saqedT I Ffgu | 17 gF ag sqITT
qEY NI, O JF WeSIFIT g I AT
qgl g, 918 AT zTgF fau fean @
FITT FATT |

g8l @sal & gy & gAY aqTg
AT HIATE |

S g siaEt  (grawa)
qrIA1g Iqredsr Aglay, gark fox
Y AN qrame g S ag fagaw
S&JT Far war @, & IaFT gIq q
A FI0 1 F a1 g fraat &
918 %) qIAFz GIgT ¥ w1 raar fw F
gqq fagas av arfog & 30T qmaae
qrgd #1 IgFT arfqd AT qgnr 1 fRe
W H IAFT e aqIE A9 g A1 IaH
NT AT | # IAF! g7gar3 3@
fag ot ar =gar g’ v o9 faa s
qiegy & g3q § 997 gr @ g N A
F ATFAT GIFIT F FTAT IF G 37 37
SAFT TF 9§ W B |

§ qqdY a1 A1 FIA J qgA
TN ST F AT g1 g 1F 9% g4
g¥1¥ &1 fagas gegd FIA it 3T
FIgzgFAT 9s ? 9T GIEA, A1 A
YR FAT F I AT UST AT F Y, IAFT
Fq9q gt &r 9T F#IA F12y,
yeq &7 ¥ 3§ 19 F1 59 faqa § &g

**Expunged as ordered by the Chair.
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EikGEIEEEii
TAT § | ZAFT AGAST A ¢ (% FgI-A-
FE 9T gH TAT g AT GHIX |7 H I
g ) a1 F AqT F, W FT ASH
AT 93 GIET & S ISA@ gral
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SHRI A.T. PATIL (Kolaba) : Mr.
Dcputy-Speaker, at the outset, I express
my thanks (o the mover of this Bill for
giving us an opportunity for introspec-
tion. Apparently, the provisions of
the Bill appear to have a limited scope,
because the Bill deals only with filing
of statement, or disclosing of the assets
of the Members of Parliament. But in
the wake of this Bill is the anxiety,
which a young Mcmber—I emphasisc
the phrase ‘young Member’—expresses.

SHRI BAPUSAHEB PARULEKAR:
The clder: are supporting that.

SHRI A.T. PATIL : 1t is not a
question of supporting by the elders or
by the young, but at a time when we
started our consitutiona! Government,
thc status, reputation, character and
all other things in respect of the repre-
sentives of the pcoples were very high.
The pcople in gencral had very high
respect for the pcople who were repre-
senting them. No such idea had cver
crept into the minds of the pcople in
general or even in the minds of the
representatives of the people then that
they should be made 1o submit their
list of assets or declaration about the
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assets 1o any authority whether it is the
presiding authority or any other au-
thority. This fact should make us think
about its remedy and also to have a
sort of introspcction about ourselves.
Therefore, 1 submit that behind this Bill
that has been put forward there are a
lot of anxictics which our young fricnd
has cxpressed. There is anxiety about
the deterioration of the character, status
and reputation of the representatives of
the people. The reference to the Mem-
bers of Parliament is only symbolic and
it has a very wider connotation. It is
not merely the Members of Parliament,
but the representatives of the people in
every field. It also implies an anxiety
about the worsening political situation.

In the statement of Objcects and
Reasons, thc Hon. Member has cxpres-
sed anxiety about—should T wuse the
word—the rotten conditions of the
administration. Hc¢ has also cxpressed
anxiely about the increasing degree of
our falling moral standards. He has
also in a way expressed anxicly over our
failure all these years to infusc a sense
of discipline, a sense of social obligation
amongst the representatives of the
people. Therefore, the Bill should not
be taken as it appears to be so. Tt has
a wider connotation.

Howsocver plausible the principle
may bc or howsocver laudable its inten-
tions may be, the Bill, as it stands, may
not be able to achicve its objectives.
Yet at the same time the Government
will have to think, rethink and think a
number of times about how to remove
thesc anxicties and bring about a better
social, political and administrative stru-
cture in this country. The Bill, as I
said, may not apparently be able to
achieve its objcctive because it only
asks or compels the rcpresentatives of
the pcople to submit or declare their
assets after they become Mcembers of
the House and after they ccasc to be
members of the House. Now, these
declarations may be formal or may
subsequently happen to be formal. But
the question is : is therec anybody to
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take care of these declaraticns ? If no
noticc is taken of these declarations and
if they remain merely formal, then the
provisions in this Bill will not serve any
purpose whatsoever.

MR. DEPUTY-SPEAKER : Mr.
Patil, you can continue next time. Now,
the House will take up Half-an-Hour
discussion.

18.00 hrs
HALF AN HOUR DISCUSSION

Number of Gas Consumers per Agent

S AT @YART ATEA (I ¢
WA Iq1EqeF ST, I g § gr-
A7 sreged Sl F1 YIS IAT ATET,
faegia QO wgeaqur fawa gTanmg g2
1 F91 w@FI 4 oee Fhew T4,
gE |IIH @A arw sufaa & fag
FZT AATW UF SATaIAF H1ad &7 AT
FA T4 2 1 gH AT SIY ggi ATY § ax
¥ guq g ag carg fr gr Q-
T AIFHT AR 17 9T g T Figd
g fom gasr ghaw ita arfze | mifsade
§ o gu T ey & aragt & ge
afad @ 43T NgT aF, H F3F¢H
wa g fF 9 «Ix Ias frzaard =1
sed! ¥ wedr FiET fa famw qAY
Fifgu |

gfrndg & faq aga gaeaic § |
aay qget aredr ag g 5 arer ghwa
ig gug gracAig 987 grar g | fadsx
@R g1 9T a9 A1 faar srar g ay
Fe-9f9 feqa & 917 & gasr g
geATs giat g | fwe) g geard gy oy
AT AT QAT dgT & I 09 grarg
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23X § 1 3aF FIT AT A AT H ATAT
& fof T qoeE & AT AT QAT gl
g T Tz grar § 1 /AT S A ) faa-
o7 fgar qr, IEF FIAT AT AT
giar ¢ fw faa 6 g 9 qIearsT F1
T F9377 24 g, ITH! AANT 20 HATT
RAT GT-HY &7 JIAAT gIat g | a1V-
wel, F1AGT, FFAF A1 feedr &
AT qAIH gEZAIG gt g, 3§ gaTd
gaw # gl aarg | T gadie |
sad mifwfzT gy &, 0y Fas 4 A
St Far FEAIEY FW@ E ! fEaAraq
oS & & fad frarg ? sowaans
FY AT ATZA AN gE g 1@ 1979
QA Q7 @ ITNFIATAT §  AEAIT 97
¥ afFa, fogs ga § gw o&mA
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AgY faaar g, var Ay grar g 7

zay faafger & & wed a1F <
FgAT 91gal g fF uF are d9-F43204
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& a1 9g greET qg qSEr 1d ) fae
W’
ig oy & qre ¥ WY & gfaa o
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q4 I uw arg wqar fard o gy
U1 §H TSI FY UF-917 $Hy FT

wRe?

45 Agleq F A feagrsy A %
qr f& gfaat &1 g N oddla &
aea ¥ 9¢F gfaar & a1 1) §, s9%
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THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKER) : Vory
wide ranging issues of importance have
been raised by the Hon. Member. I
would like to answer each one of them
to the extent possible.

1 do find that some of the points
raised by thc Hon. Member have far
reaching consequences, particularly
soma of the points which the Hon. Mem-
ber had raised with me. I also did feel
that therc was a great force in his
arguments becausc he has written to
mec letters. T got it investigated more
than once. He is aware of it. I was
trying to find whether there is any
chance for me to take action. I showed
him all the papers The report that
came to me was of such a nature
where he was helpless and I was also
helpless. Sometimes, truth is such which
does not come out notwithstanding the
fact that one might make scrious
cfforts.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) : Who are thesc ingenious
pcople to hide the truth ?

SHRI P. SHIV SHANKAR : One
aspect which the Hon. Mcmber  has
the very outset, was with
reference to the cooking gas not being
supplied on time. It 1s truc that in
various places cooking gas could not
be supplied on time for diverse reasons.
The recasons could be attributed to
the refinery troubles, due to shut down,
industrial relations, power cut restric-
tions and so on. Because of the gas
cylinders not being supplied on time,
pcople were facing lot of difficulties.
And it is this which rather provoked
me to takc a dccision for the purposes
of supplying another cylinder. I had
taken a mecting of the oil companies
somctimes in September last and on
the spot we took a dccision and announ-
ced that whosever would like to have
double cylinder is welcome. I may
bring to the notice of this House that
by Fcbruary, 1983 after the decision
was taken, 45,000 connections have ~
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been released all over the country.
There are some cases where we have
not been able to completely adjust them
with the double cylinders. I am sure
oil companies will releasc them at the
carliest. I am also aware of one diffi-
culty which was arising out of these
double cylinders being given. Quite a
large number of my colleagues in the
Parliament coming from the rural areas
had an objection. They said that this
would creafe a problem with reference
to the supply of gas cylinders to the
less-populated towns—towns with a
population of 20,000 to 50.000—where
I was expecting that I will be reaching
in 1983-84 but I may bring to the
notice of the FHlouse that it has been
ensurcd that release of second cylinder
does not in any way affect the normal
consumers enrolment programme em-
barked upon by the oil industry. I
have worked out in such a fashion
that it does not affect. But notwith-
standing that, it is true that this pro-
blem of late supply is still there in
various places.

MR. DEPUTY SPEAKER : No
misuse of the second cylinder supply
has come to your notice ?

SHRI P. SHIV SHANKAR : This
also is prcgnent with mischief. Though
officially, of course, nothing has come
to my notice unofficially, when I was
in Hyderab:d, some pecople did tell
me how it is being misused. But I
have advised the officials to take care.
We can try to sce to the extent possible;
that the mischief is prevented.

MR. DEPUTY SPEAKER : Sudden
checking.

SHRI P. SHIV SHANKAR : I
follow Sir. T have already requested
my officials that they should have
sporadic checking with the consumers
also. Different steps will be taken but
there is a force in the argument of the
Hon. Member that in many cases there
has becn delay. We would like to
avoid that dclay because avoidance of
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that delay would cnable me to save
thc kerosene. It is precisely for that
rcason that we arc mauking all these
arrangements. I assure this House
that there is no conscious delay and
we will make cvery effort to sec that
the delay is avoidced.

The other question raised by the
Hon. Mcmber is that when the cylinder
is supplicd, one does not have the
cylinder to the capacity. 14.2 kgs.
which has to be there in the cylinder
is not available. All possible precau-
tions have bcen takcn by the oil com-
panies to ensure that only those LPG
cylinders  with correct weight and
intact seals are supplied to the custo-
mers. LPG cylinders are filled at the
bottling plants of thc oil companies
or their concessionnaires in automatic
as well as non-automatic machines.
The Directorate of Weights and Mea-
sures of the Ministry of Civil Supplies
and Cooperation chcck and stamp these
machines at regular intervals. Random
checks on the filled cylinders are madce
and short-filled cylinders, if any arc
scgregated. Checks are also made at
the show-rooms and the godowns of
the dealers at the time of delivery by
the dealers. In spitc of all thesc pre-
cautions, if any complaints of this
nature are received, instructions have
been issued to promptly look into those
complaints and see that the grievances
of the customers are alleviated.

We found that the spring balance,
which we wanted to kecep with the
delivery boy, had not been of much use
because normally the cylinders are being
supplied by the distributors through
the threc-wheeler and because of the
jerks, we found that after usc for a
couplc of times it does not give the
correct indication.

What we have been tiymg to get
is a level indicator from the Electronics
Decpartment, an clectronic weighing
machine, which  will be sturdy and
will not lose its accuracy. This is being
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undertaken by the Electronics Depart-
ment through the research process. Once
we are able to get this type of machine,
it should not be difficult for us to
arrange the weighment or fix the indi-
cator with the cylinder itself, so that
everybody would be in a position to
know as to what exactly is the quantity
that has becen supplied.

I do concede that quitc a large
number of complaints were being
received by the o0il companies with
reference to less quantity of LPG in the
cylinders supplied. I would not like to
go into the nature of the complaints,
but whercver the complaints are regis-
tered, either with the distributors or
with the company officials in the town,
the officials have been advised to imme-
diately look into them. The distributors
have also becn directed that they should
try to alleviate the grievances of the
customers. I assurc the Housc that, so
far as we are conccrned, we  will take
all possible steps. But human ingenuity
has to be given credence. It is possible
that in some cascs we may not be able
to alleviate the grievances, but I assure
th¢ House that we will spare no cffort
to sec that the grievances of the people
are remcdicd to the extent possible.

The Hon. Member has reffered to
the malpractices. It is truc that various
malpractices were noticed, cither at
the level of the distributors or at the
level of the delivery boys e.g. free
delivery is not given, or refill is given
out of turn, or refill is given ex-shop
or godown, rcfill supplied to unautho-
rised customers. over-charging, delivery
boys demanding more than the cash
memo amount and so on and so forth.
I have given only a few of them,
because quite a large number of com-
plaints have come in this regard.

I will now refer to the guidelines that
we have given to the companies for
the purpose of tauking action. In case
the complaint is found to be true,
the action is of a penal nature. War-
nings arc given; after thrce warnings,
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a show cause notice is given for the
purposc of cancellation of the agency
itself. I may also say that recently my
Secratery has gone into this. He is
trying to revise thc guidelines so that
further stringent aclion is taken against
the distributors to see that this type
of complaints could be avoided.

The Hon. Member has also referrred
to the LPG connections that are given
arca-wise. 1 may bring to the notice
of the Housec that the availability of
LPG from domestic sources is cxpected
to increase substantially in the next 3-4
years. It will increase from about 6.2
lakh tonncs in 1982-83 to 1.8 million
tonnes by about 1986-87. Government
had approved the various stages, Phasc
1 and Phase II, for setting up facilitics
for marketing LPG production., And
they have also takcn up in Phase III
the wvarious schemes and the facilitics
with refcrence to bottling plants, storage
facilitics, manufacture of LPG cylinders,
pressure regulators, valves, tank wagons,
and so on and so forth, so as to cope with
the growth in the LPG production for
the purposc of marketing.

Without going into those details, 1
may bring to the noticc of the hon.
House—because the Hon. Mcmber has
also raised about the connections part
that at present there arc 55 lakhs
existing consumers of cooking gas in the
country, the number of waitlisted per-
sons on 31st Deccmber 1982 stands at
42.62 lakhs and during 1982-83 we had
planned a rclcase of 14 lakhs new 'gas
connections and up to March 1983 13.4
lakh conncctions have been rcleased.
There is a shortfall of 0.6 lakh connec-
tions as per the target, but that was
because of diverse reasons, and in
1983-84 we have planned to release 19
lakhs new gas connections.

Sir, the Hon. Member has asked why
in some cascs therc is early release of
the gas connections and in some cases
there is waitlist. It is possible that in
somc cases there might have been
instances where persons have jumped
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the queue and they were given gas
conncctions. That is bccause of the
diverse reasons, bccause sometimes it
so happens that some people give the
application along with the Civil Sur-
geon’s medical certificate or something
like that.

SHRI RAJNATH SONKAR SHAS-
TRI: No, no. I am talking about
gencral cases.

SHRI P. SHIV SHANKAR : This is
a special case as I said, but I am not
awarc, becausc it is possible, as for
cxample, in a town whecre the gas
agency has been given, those on the
register of the oil company are a few in
number. Supposing there is a town in
which, say, hardly about 5000 or 6000
people might have registered themselves
and supposing a gas agency is given in
that area, then perhops immediately
those pcoplec who are there will be
gctting gas connections. It is true that
in somec¢ big towns there is difficulty,
but I may bring to the notice of the
House that even in this year they are
going fast with referecnce to opcning new
gas agency points as a result of which I
am sure that we will be able to alleviate
the grievance of thc pcople to the
cxtent possible and, as I said, this year
we will be ablc to release 16 lakh gas
connections.

The Hon. Member has also raised
the quostion about the transfer of
connections. The companies have been
issued guidelines so that if the person
in whose name the gas connection has
becn released dies or whatever it is, his
heirs are given the gas connection if
they apply.

SHRI BAPUSAHEB PARULEKAR :
I believe they will not insist on Succes-
sion Certificate.

SHRI P. SHIV SHANKAR : No.
I am sorry that...

MR. DEPUTY-SPEAKER : He
should not have asked for another
conncction already.
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SHRI P. SHIV SHANKAR : No.
The Hon. Member is very well aware,
as an eminent lawyer, what difficulties
one faces for the purpose of a Succes-
sion Certificate. So, we don’t insist.
The only thing is that the office would
go and find out on the spot who is the
heir in whose name it should be
transferred.

MR. DEPUTY-SPEAKER : He
wants advocates to thrive by getting a
Succession Certificate.

SHRT BAPUSAHEB PARULEKAR:
It happcns.

SHRI P. SHIV SHANKAR : If it
has happened anywhere, I may say that
will issuc fresh instructions that thcy
should not insist on the Succession
Certificate for gas connection at |east.
For some good property, of course,
we may take Succession Certificate but
not for this.

MR. DEPUTY-SPEAKER : Whenever
they get gas connection, they muy give
the number of children.  Later on they
can get connection

SHRI P. SHIV SHANKAR : In
most of the cases there is no nomination.
I will consider this wheth2r we could
introduce this system. In thc order of
priority...

MR. DEPUTY-SPEAKER : In the
beginning itself they can give.

SHRI P. SHIV SHANKAR : It isa
good suggestion. I will see that part of
it.

When there is a case of transfer of
officer, what we have done is, that we
have issucd instructions that he should
surrender the gas conncction at that
place and he will be given a chit in lieu
of surrendcr of connection. Hec can
present that document at thce place of
his transfer and he will be given connec-
tiont We have issued order this year.
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The Hon. Member has also asked
about interest on deposits. We take
deposit of Rs. 300/- for the cylinder of
142 kgs. We also take per pressure
regulator Rs. 50/-. It makes a total
of Rs. 350/-. Itis true that no intcrest
is paid on this deposit. Hon. Members
would at lcast be indulgent enough, in
a case like this becausc this goes to
public sector and the money is used for
purposes of developing bottling plant,
ctc. On Rs. 350/- the interest will” be
very negligible. But this goes to help
the indastry. Since this gocs to public
sector companies, therefore, the Hon.
Members may not be pleased to take it
otherwise if the interest is not paid
which is highly necgligible.

The Hon. Member has asked what is
the exact moey available with different
compadys through d:posits. That figure
is n¢t available with me. But I will
write to the Hon. Member by getting
this information so that the Hon.
Member may know the amount with
each company by way of deposit. 1 do
not sce any reason that it miy not be
disclosed in public interest.

MR. DEPUTY-SPEAKER : But the
moncy does not go to the agoncy. It
gocs to the company.

SHRI P. SHIV SHANKAR :1Itis
deposited with the Company and not
passed on to the distributor.

The Hon. Member has raised a very
pertinent question with reference to
allotment of agencics and the irregulari-
ties. It was said that in many cases
guite a large amount was being passed
on. Whenver complaints were received
by me, I had been trying to investigate
into them and I have put my vigilance
cell for this purposc also. In very few
cases, I must submit that it cams to
light that there was a possibility of the
justification in the complaint. I may
submit that wherever I found even a
slight possibility of justification, I ad-
vised the companics to canccl the
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agencies which were sought to be allot-
ted to a particular party and either rc-
advertisc the same or go ahead with the
fresh selection. I have taken action.
Of course, T would not like to go in
each case into the details.

sl UAATT GYART FTEAT . AGH
§9 U afaw axs § ? afg gf, ot feaq
g a5 § 7

SHRI P. SHIV SHANKAR : Of
course, I may not have the details. For
example, onc of the Hon. Members,
Shri Rahi, brought to my notice one or
two very serious cases and I found
truth in it and immediately I cancelled
it. That is Bara Banki case. I am just
giving the example. I am trying to sce
whether I have got the details so that I
can give you.

I have somec details which T will
give to the Hon. Member about the
cases in recent times. Very recently,
selections made by the Oil companics
have bcen set aside. For example, in
Paschim Puri (Dclhi), Sonepat, Bara
Banki, Bhopal, Delhi (SKO/LDO agen-
cies) Azamgarh etc. Thess were set
aside because I found that there were
some justifications in thc complaints.
(Interruptions) 1 am not sure of the
exact number and I may not beina
position to give at this stage. But I
will look into it. Another complaint is
about Ghazipur and that is under in-
vestigation

o TYRAATE ANAHT SO © AT
FY ara F srraay aqr W@ g1 9gi 5-6
geaTeg g | § ATT HIGF A A
FaF$ 2 @ g f sad uF 91w '
q afax uraafaqg Fga dr ) 397
qig-g: MEt § ®F 9 frar o9t &
I F Al &7 gTEIEY gAT uT IH
F ¥ yiRd faez aar o sradr
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st dYo foa stwx @ oigt aF ars-
R & AT § AR &gt § 15 qfA A
g IEgEIT § ey gu § | AR
1T IEY & fag IwT FT @ § e A
AT A agr g |

On 15th April, the interviews were
conducted at Allahabad and we started
it. I will go into it. But I may bring to
the notice of the Hon. Member that I
doubt whether some officers have taken
the money. I will get the details. But I
may bring to the notice of the House
that therc is a committee headed by a
retired judge. Therefore, when I have
to try to rule out the possibility of
corruption, as far as possible...

SHRI BAPUSAHEB PARULEKAR:
He is addressing the High Court judge.

MR. DEPUTY-SPEAKER : He is
doing this as a former judge.

SHRI P. SHIV SHANKAR : Hon
Members are awarc that a large number
of complaints are coming to me from
the public representatives, particularly
the Members of Parliament make some
allegations. I take it a little seriously
because unless there is some basis, Hon.
Members would not take it up with me.

ST} URAT QIAFT TIEAT 197 A
udTEde 33 & Ay I 7 FAEY "Ar
@ a7 ag § wrAfeE face
2 a1 AT IF FAS F Fg I F o
e g IYogw A A, IAF I &
%08 2 3§ 22V |

st qo fora stex: Tar g &\
uSFdY & fag SIq eoAlaaea iy g al
feqigdz arerg A F1 fqee gA7T AT

g1
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&} TUAATY GYAHT TS ¢ R
St @t § aidga 99 A fRar @
ar?

= Qo foa st : fqad o ara-
g9 97 T §, IAF! g@E@T AT G |
39 #74T § A9 § gafua feaga w1
anfrgT agf 2 o al freras difaax
ATZ0 Te THo fFaAT &lv gaR feeras
gRFIE AT &1 a £ fAorw ¥y §
SAFT fAug A13g &A1Y AT AT R |
faa% gay sgigr aEd 1A §, S #1
ad g | aarfEgT & #15 @Y arary agl
w@ar g1 var fx 9y =g &, fF
arfegd wigdl F@ & X ST 4
SIS grar ¢ Sal Ag) fydar, g4
917 & § sawd @7

Bt VAT VAR SESH . TF
asHT faaiz AT 9wy faar ar ag
gUNHIT ¥ 237 41, IGFT geaTeg A
gerar g Agf war |

oY 9o forg sige: a-dw fea o

EAHT ATF-9ST1d FI& A9F] fag
g |

Therc 1s some mistake in my state-
ment because now the information is
all eligible candidates are interviewed by
the Selection Board. Previously we
were short-listing 40 persons from gcne-
ral category only and no shortlisting
from the Social Objective Categories,
that has been given up. Thercfore, cven
if there are 100 persons who are eligi-
bic, all of them will be interviewed for
that purpose. Byt I will still see why
Shri Vinod Kumar has not been called
for interview.

I will certainly look into it, Was he
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eliminated because he was not eligible ?
I will look into it.

Because of this only, as I said, we
have appointed for the present two
Committees headed by retired High
Court Judges and I have taken care to
see that a judge from the North and a
Senior IAS Officer from the North who
have pothing to do with the South have
been put in the South. And the Judge
from the South and IAS Officer from
the South have been put in the North,
That is how, I have managed and a few
more selection boards I am constituting,
at least two to three so that the work
of granting the agencies gets accelcra-
ted. I only hope that with this process,
the various compiaints that are coming
forth...

MR. DEPUTY-SPEAKER : Pros-
pective agents need not bring a lawyer
with them because you have appointed
a judge to decide.

SHRI P. SHIV SHANKAR : ] may
bring to your notice that I had to hit
upon the retired judges because they
will be fair for the purpose of granting
the agencies. It is from that point of
view I havc requested the retired judges
and I must say that [ am very glad that
they have accepted the job. It is purely
administrative in nature. As I said I
will increase it.

MR. DEPUTY-SPEAKER : You
can also issue somec guidclines. As a
suggestion I have to make, supposing
five or six blocs are the same, are equal,
a ballot can be taken, whoever gets it,
gets it.

SHRI1P. SHIV SHANKAR : Vario-
us guidelines have been given to them.
For example, till last year, the position
was that a person living in the State
could apply for the agency anywhere in
the State. Now I have restricted it to
the district because many complaints
were coming to mec that a person from
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Amritsar was applying far away in
Bhatinda and he was getting the busi-
ness carricd out beanmi. 1 wanted to
avoid it and I have confined it to the
district itsclf. These guidlines I have
1ssucd and it is under thcse guidelines
that they are working.

An Hon. Member has raised the
question about the agencies for the
Scheduled Castes, that the persons who
were employing the Scheduled Castes
have been taking undue advantage.
The oil companies are making pcriodic
checks. They have been directed
that thcy should also inspect this type
of agencies and wherever we had becen
finding that it is benami or anything of
that type, action would certainly be
taken and if any such thing is brought
to thc notice of cither the company
or me, we also take action on such
matters.

(Interruptions)

SHRI P. SHIV SHANKAR : Hon.
Member has also referred (o the Sche-
duled Caste agencies. For the purpose
of figures, I have prepared it. I must
submit that out of a total of 402
dealerships that were granted, 69 werc
of Scheduled Caste, 27 wecre of Sche-
duled Tribes.

SHRI JAI PAL SINGH KASHYAP:
What is the percentage ?

SHRI P. SHIV SHANKAR : The
percentage comes to 24 %, and 24.74 %
for all type of agencies put together.
But it is a little less than 25%,. In the
scnse, as I said, it is 24%. I may bring
to the notice of the Hon., House also that
in recent times we arc not allowing any
dereservation; in the rarest of the rare
cases alone, I am allowing dereservation.
That order T have kept it unto myself
and I have gone to the extent of
saying-supposing there are no appli-
cants, well, I said, ‘Ask the Collcctor
to name 3 or 4 persons who can run the
agency and wc can allot it to somebody,
without going through thc process.’
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Otherwise it becomes difficult that the
Scheduled Caste reservation has to be
changed and that does not appear to be
proper. By and large we are keeping
the percentage. I can assurc the House
that I will not allow it to be reduced in
any form whatsoever.

These arc the broad points that
werc raised by the Members. I have
tried to meet them. I will not go into
further details. It is truc  that as the
Hon. Member said, in answer to a
question in the Lok Sabha, I have said
that in diffcrent towns we have been
giving different number of refills. There
i1s no doubt in that and I presume that
the gas agencics are a profitable pro-
position. Otherwise what the Hon.
Member has alleged that people were
passing off moncy, would not have been
correct,

MR. DEPUTY-SPEAKER : I think
the other members—3 or 4 members
who have got questions to put, may
kindly be brief as hc has covercd most
of the points.

Prof. Ajit Kumar Mehta—I think
you can put one question., Everything
he has covered. Only question—no
spcech.

o atfera FRIT Agar (THEIg)
JarEdel "glad, ol HAY mglgg A
HATSTHTG FT ATH 9 gC Fgl fw agi 1
qIreEr Fad #1 w4 g ag Q17 Ia%
TS 7 g 5 gif F1F ¥ 7g Fa aay
1T agh 9T Fgr war f Ay fargr A
ag gifaa fwar war ar fF ag 60,000
AT 2, a 3AF1 19 Afwe faee &
gqq FT fagr Srear | Ik HEdrHIT
HIA qT ITFHT ATH drgY FT fZar 47 |
qa dftz faee g 78 X 9% a1e®
w1, ot qfee faee § agar g1, gowd ]
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g a1 | ag qragAT F1E § A97 1 ZIE FIE
& qIdT F I gIFIT A GAT AMH
afaed w3 fear Nz g8 amm 9T oY
g &Y 75 | 97 frgaq &1 717 fag g 718,
w7 ag aifsg g1 war {F ag faw 3q
ATYIT 93 AT 7% 41, a1 g feee
gd T 9 T1fgu o, ergar Iy qrey
griE F1E ¥ 7%, Ik aaq 1 Fafgs
FIF TG T gAY & FA1AT A7fRT AT,
feFd GXFITF g9 AFAL AT FI
faar i

gid #1 § &t afwe fae ga 4
€, Ia¥ ardra 11-4-82 971 399 f&q
gF T TEdFId A gAT 91| TG
11-5-82 F1 g1 AT | T I 91T AFIX
F eqTq § g ag, a1 39F fFEY FTwRIYT
¥ ggmar & ag qrda 11-4-82 A8y,
afe®s 11-7-82 81 11-7-82 a1 faax
o1 | &1 wATAg Waar &1 51 F14 fFar
FIIT8 7 gH T AIRT W RSAQ FT
ATy fadar g 9T ag 29 a1d &1 afw-
ara® ¢ % oS+dl 39 | Ar@l qqan #1
ATI(A-98T9 AT & | 93 #gIeq & 44
srug ¢ % ag oo 99 F1 A=S qig
A AT FIET |

AYFE 9TSE F1 UNARHY Had FT F
Jar 41 18 QY 18 g | I8 AT dF
SFTFANE § ASIIT TG &1 @IS FT @
g, Jafdw fAag g g f se @t @A
a® 1A qfadrgs 7 @, a1 oSy
F1 £ £ fza1 smwmw ) Ffwg Qar
JYATA ;ST q&F ATIHNZ § M3
Wy @F WY g, e W gaF7 A13-
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g9 $g9 qg0 gAT ] | 4T /AT AP
zaF fau faegae awgd & fgars
FIE FTAATEY HIA 7

g8 917 gg g % a1q qrad & §
fF A1 § IAFT fANT aF 09 F
@ &1 feuran Bsiva w27 Y a9g &
qe@ad gl @I & N &eq § q1g ATl
g | uEY feafq u & SrAar =Tgar g #av
17 fgaiag Qs ¥ ¢ o e &
FAFAF I FY qFEAT FII ATl Jaal
FT FSTT TF q !

gy @17 ag & fF e smard
§ ag funid ang & fF fewrgsQs & o
iq fAdw @Y § ITFT JATAT ST @I
g, STFT JAAI9T I+ FLH FIT AT 9
a1d F1 2@ fF STH T udAo dro o
# fag fwge 49 fasd gxdr 8 7 Uar
FTA g fafeaa €1 g Agaq a2 a1 &
zafdu #9758 9T WY 1T €17 & 7

T @A F, 7 19T ITT gAY

# fag safega agi @ asar aifF
A AT TFHEATE |

SHRI P. SHIV SHANKAR : T will
say that in one minute. As rcgards the
question of gas agency at Azamgarh
which the Hon. Member raised—Shri
Narendra Pathak—it is still under my
considcration.

PROF. AJIT KUMAR MEHTA :

Again you have allotted to one Rita
Agarwal.

SHRI P. SHIV SHANKAR : The
final decision as yet has not been taken.
It is with me in the Ministry. T assure
you that the points raised by you would
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be taken into consideration before a
deciston is taken.

PROF. AJIT KUMAR MEHTA
Alrcady Shri Nihal Singh, an Hon.
Mcmber of the Housc has raised this
point. So, I request you to takc action
against the officer responsible as to how
is it that Shri Narendra Pathak which
is complctely a forged name had come
in when nobody of this name was found
in the whole of U.P.

SHRI P. SHIV SHANKER : I shall
certainly do that. So far as the retail
dcalership for the petrol pump in
Azamgarh 1s concerned, I have cancelled
that. So far as gas agency Iis con-
cerned, it 1s under consideration, The
L.P.G. connection in the Himalayan
region is a matter which will have to be
taken up. This issue¢ has not been so
far taken up. As I said, I wanted to go
to the towns with a population of
20,000 to 50,000 first and, gradually,
perhaps, I shall take up this issuc of
gas  connection in  the  Himalayan
region,

MR. DEPUTY-SPEAKER : Prof.
Mchta, the demand also must be there.

SHRI P. SHIV SHANKAR : Not
only the demand but even 1 find that
taking the gas cylinders to these places
is also a problem. The LPG gas is
being extracted from the natural gas.
The Hon. Member raised the question
of flaring up of the gas. I have already
answered in the House about the flaring
up of the gas. There is no necessity
again to rcpeat that answer.

SHRI BAPUSAHEB PARULEKAR:
Mr. Deputy-Speaker, Sir, since the
Hon. Minister has taken charge of this
Ministry, things have much improved. I
should congratulate you for that. I
would only ask two or threc questions.
The first question is with reference to
the fixing of the indicator. In the ycar
1980, this very question was asked and

agent (H.A.H. Dis)

your predecessor on the floor of the
House was plcased to say that very
early some contrivance would be fixed
to the cylinder. What happens is this.
The Hon. Minister and you must have
also the cxperience that if we call some-
body for the dinner, the houscwife, in
the cvening says that there is no gas; we
arc not in a position to get the gas
because shops are closed. There is no
indication as to when the gas would be
exhausted. Also there is no indication as
to whether the cylinder has been pro-
perly filled in. Instead of a wcighing
machine, I would request you to con-
sider the priority of fixing an indicator
or something like that or even a float
like the one by which we get to know
what is the petrol in a car. I would like
to know since the assurance was given
on the floor of the House somec time in
the year 1980-81, what progress has
been made. Now, the very answer was
given that we are having some talks
with the Electronics Department and
they ar¢ trying to give us somcthing.
We would like to know as to whether
any progress has been made or not. Or
is it only in the correspondcnce stage ?
This is my first question.

With reference to giving of agencies,
you have given us a detailed reply. T am
thankful to you for the same. You have
also said that some guidelines have becn
given. I do not want these guidelines.
But, what I want to know is this. Is it
possible for you to know thuat these
agencics should not be given to these
rich merchants who have already plenty
of agencies in their pockets ?

19.00 hrs.

Now, my cxpericnce is  that
in my State wherever I have gone,
pnot for purchasing gas, but for
collecting information I found that
agencies have been given to those per-
sons who have plenty of other agencies.
So, you may issu¢ a guideline that if a
person applies for an agency when he
has got other agencies then the person
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who does not have any agency will be
given preference. Therc are catcgories
like frecdom fighthers, harijans and
disabled but I find such agencies are not
granted to them. So, I would rcquest
you to consider this aspect also.

You said that there arc complaints
about distribution. As far as Mahara-
shtra is concerned I would invite the
attention of the Hon Minister to the
fact that distribution system in Mahara-
shtra is not good. Itis not bccausc
there is no gas or therec is want of
cylinders but it is because of transport.
As far as my constituency is concerned
from Bombay to Chiplun your company
pays Rs. 1,100/- to the truck owners
while the other merchants pay
Rs. 1600/-. Therefore, the truck opera-
tors are not willing to bring this parti-
cular commodity and, as such, there is
dearth of gas. We have formed a sangh
whercby we collect the money and pay
to the truck operators. I would request
you to see whether this can bc revised
so that there can be proper distribution
of gas.

Sir, some six months back I had
written a letter to Hon.  Minister
regarding agency at my place Ratnagiri.
There is population of 60,000 but
therc is only one agency and he is not
iIn a position to copc up with the
demand. I have rcceived the usual
acknowledgement to my letter. [ am
waiting for the final reply. I am sure
after having made a reference by mc
here youw will inform me about it.

SHRI P. SHIV SHANKAR : Sir,
the Hon. Member has raised the issue
with regard to the fixing of the indi-
cator and the answer that was given in
1980. In fact, the Department did try
certain devices but thcy proved to be
inaccurate. Because of this inaucuracy
again the Electronics Dcpartment has
been requested so that they could have
more rescarch and cvolve a level indi-
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cator or something like that. Of course,
there is delay but thesc are matters
where researchers do takce a little time.

The Hon. Member referred to  the
rich persons getting the agency. So far
as this happens it is mostly in the
open category cases. About sche-
duled castes and handicappcd, in fact, I
do not know cven amongs cheduled
castes also it is only somctimes the rich
who take away thc main cake.

SHRI] BAPUSAHEB PARULE-
KAR : [ am not on the point of rich
but only saying that issue a directive In
respect of those who already have
other agencics.

SHRI P. SHIV SHANKAR : 1
would like to bring it to thc notice of
the Hon. Member that family income
limit has been fixed at Rs, 24,000 per
ycar. Notwithstanding this informally
I have discussed this issue with the
committees and, I am surc, they will
take carc in this regard. It was dffi-
cult for me to issuc a clcar guidcline.
That is why we have fixed the limit on
the incomc but nonetheless...

SHRI BAPUSAHEB PARULE-
KAR : But no sooncr you will issue the
guidelines therc will be partivions in the
family. 1 have cxpericnced this.

SHRI P. SHIV SHANKAR : I am
aware that this type of things do occur.
I can quote much worse case in my
own Statc wherc sometime, 1 think it
was 25th Japuary, 1970 when the
Congress Working Committece took a

decision for the purpose of cciling on
land.

This law came into force some time
in 1975. Meanwhile, there had been
thousands and thousands of divorces
that had taken placc on paper.
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MR. DEPUTY-SPEAKER . Offi-
cially or non-officially?

SHRI P. SHIV SHANKAR : Offi-
cially through the courts, but nonethce-
less living under the same roof, it was
only for the purposcs of saving the
land. If you look at our ceiling
legislation, I do not remember, whether
it is Section 7(3) or 7(4), which has
said that all the divorces that had taken
place between 25th January 1970 till
that law camc into force would be
deemed to be nullified for purposes of
this legislation. One section even
nullifies the adoptions also. Pcople
do manipulate thesc things and it 1s
possible, as thc Hon. Member said
that this might lead to division of
the femilies; I do not deny that.

But I havc issued instructions and [
am swre, the judges and the mcmbers
who constitute the selection committec
will take care to sec that these agencies
arc allotted to rcally descrving pcople.
When I say deserving, I mcan that all
the aspects, social, economic etc. will be
taken into considcration. I have im-
pressed upon them this, and have told
them that the whole scheme 1is to
further the concept of social justice. I
have very specifically told this to them.
It is for this reason that I had to
personally spcak to thc Finanee Mi-
nister that the moment the gas agency
is allotted, and the person concerned
applies to a bank for loan, they should
immediately give the loan to him and
we, as a company, are preparcd to stand
guarantee, and we would deduct that
amount from the commission and pay
it dircctly to the bank. In view of
this, I am sure, these aspects will be
taken carc of.

The Hon. Mcmber has particularly
referred about the difficulties in his
constitucncy  with reference to the
transport. T will certainly look into
that. I was not aware of it. Hon.
Mcmber has written to me that one
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more poinl should be opened in
Ratnagiri. T bhave alrcady directed for
the survey and I am surc, we will be
able to get the report, but notwithstan-
ding that I assure the Hon. Member
that whether survey or no survey, I will
certainly open another point in Ratnagiri.
1t has becn voiced in the Parliament and
it comes from a responsible Member,
and T will, thercfore, advise one of
the companies to open up onc more
point and see what could be done in
the matter.

Sl wame fag wzaq (siar)
gareder "gled, # ux fRAz ¥ oA
ATT HICA FEAT | TG GMAT a4 &
fa2 swaard giaY §, A% 9ga gHiadr
qgdl @ | AT T AG I V1§ sAFeEqr
F 1 &, I & g1 a1 ga afew
g, fv sas1 F1% arere@fea g
ga o geqar gt ? g udEr #1% 9

AqTT FT AT TEAT 98 |

T F Aoy AMIG gH TAR & A
qgd § Y agad Wgd 937 § | AT H
gear fear stra mifs soa snigHY & fag
T a1 gfaarsas gras ? dg a¥ &
fag oF g 913 d gy wqar 2471 fwey
Al safaq & faq ag1 fegwd-aqas gian
g 1 a1 GXFIT g9% fau F18 sggeqr
FAT ?

g faxueT qT &1 dva |1 et
g, IGF! IE F AT9FT €77 {939 &9
g faemar argar g 1 fadveT qT Fre
1 o feqq @ QY & o ME
fazrogT 93 faasr & Iy § qar fag
w1 facresT & g ¥ F1¢ arear agt gar
g, 39& faar gz Y fadros ¥ @ A9
faaelt ST gHdt § 1 59 a¥g ! g
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gAR 91 1€ § 91 9g & q@AI §
A faget & fr dg o=@ & fasosy
Faar g, frar giza #1 2 frar siar g,
uF-3) fgq agi FEIWIA@ gid & d18
IgH FFEQAT F qrg ag=T fTar st
g1 FgT AT9 TEF AT AIE FEdr
FI ?

g fasioeT & ®2¥ ¥ FZI-91 Alg
axar & | fadogT ¥ o) fehaed & IaF
gL FE & fan g Far sgzedn
HLAY ?

st gwar fas AgwT (MA) -
3qTeaE RYIRT, 9T § g fawmm d=1 i
& qrg 747 §, grgia agd garfFar §
MY zgF faw FagE Fqa 17 oF
q1a ag Fgar gan fw Ay fsfegaz
qxas fefegde § =T agi a1 19 Q1@
F AT § |

Mr. DEPUTY-SPEAKER : This
Half-an-Hour discussion is very useful

because everybody gets an agency for
his constituency.

St HAAT (o AgFT : agl T OF
T F oS g 1 ez g fefezee
¥ fagie &1 F a3 FTW@rg | agi 11
fewree agdt @1 <@ & o 9 & fau
TF g Uy 2, T 37 fedre &1 F19-
AT AE FTIET T | FAT AT 37 1T 9T
for & fqare #@ w1 @ &7 S
FeqrA fefegaz & #1€ gad dg o)
< arfs v 2 agdY g€ miv v g
Fr a1 al

SHRI P. SHIV SHANKAR : Sir

3
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having conccded in the case of Ratna-
giri, it is difficult for me to say ‘no’. I
think I must concede the point of the
Hon. Member. I will ask the company
to look into it. T will write separately
the Hon. Mcmber. He says 19 lakhs
population is therc and there is only
one agency. It may be in the entire
district.  What is the population of the
Champaran town ?

st wwar fasy AywT: § 219 @

ST UF g1 2139 2SFT1TT H uaF uA+dT

=

# dto forx ziwT : & d@ a1 f%
Tg1 9T T1I7F F1 a7 Q@T g N qar
AN FT ATTHRY 12T 8 fga & arvax
fi’vT?\EIE'\'TrT | Sir, the llon. Member, Shri

Kashyap has raised various valid
points. Onc of the points is  with
reference to the alternate source.  Sir,
in the Department of non-conventional
Sources of Encrgy, we are trying to
develop various ways and mecans for the
purpose of using the Sun rays for cook-
ing. Some development has already
taken place.

MR. DEPUTY-SPEAKER : Cow-
dung is also being used.

SHRI P. SHIV SHANKAR : Not
only cowdung, but there is somec c¢x-
pression of ultra Sun rays absorbed for
the purpose of heat. Various resources
arc  being developed and I might
submit it may take a little more time
for the purpose of developing them
commercially on a large scale. But
None-the-less research activities arc
being taken wup fast and I am sure
that we will be able to find some
alternative to LPG for cooking pur-
poses.

Sir, the Hon. Member has raised a
question about the cost of Chullas.
I know various chullas cost bctween
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Rs. 400 approximately and Rs. 1200
approximately. There is a constant
research going on with rcference to the
proper chullas. We are also trying to
sec that people get good chullas at a
lesser cost. Various irreguiarities with
reference to the salec of chullas were
also brought to my noticc. We have
becn trying to alleviate the gricvences
of the people to the extent possible
in this regard. I will certainly see to
it that we develop Chullas of a standard
naturc on the basis of the research so
that they are less costlier and more
effective also.

The Hon. Member has complained
about scals on (he cylinders. I will
look into it as to how best we can fix
up proper seal.

Sir, [ am sorry that in many a casc
accidents have taken place at the con-
sumer level because of the negligence
or because of the defccts in fixing up
the regulator or the valve at the time
of fixing up the seals, because of which
the leakages occur. All these complaints
have come to our notice. We have
taken care to scc that the consumers
are properly educated. For that purposc
we are trying to get the slides exhibited
in the cinemas and TV. On the 17th
April itself, wc had a show on the T.V.
A film was also shown to pcople as to
how best to fix up the cylinder and usc
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it. These aspects are also taken into
consideration. Advcrtisements are also
effected in the newspapers. So, various
stcps are being taken for the purpose
of educating the people to avoid acci-
dents.

The Hon. Member has also raised
th¢ question, viz. that these cylinders
arc given to the hotels and then sup-
plicd to the parties. This complaint has
been received constantly. I have dealt
with the issue of less quantity of LPG
in the cylinder. We arc strengthening
our vigilance also, for the purpose of
having random checks not only at the
distributor’s level, but also at the
level of thc consumers. As and when
such complaints are reported to the
companies, they have been taking neces-
sary action.

MR. DEPUTY SPEAKER : The
House now stands adjourned, to mecct
again on Tucsday, the 26th April 1983
at 11 a m.

19.17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
April 26, 1983[Vaisakha 6,
1905 (Saka)





